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LOK SABHA DEBATES 

I. LOK SABH;A 
..... 18, 1993/51' ........ 27, 

1915 (Sab) 

The Lot Sabb. met at 
Elevaa of tile Clock 

(Mr. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS 
National Cities 

(English] 

*301. SHRI C. P. MUDALAGIRI-
YAPPA : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a} whether the Goveroment propose to 
declare some cities as National Cities 
because of their rapid growth of popula-
nOll and increase in the number of 
slums: 

(b) whether the Government have 
received any representations in this 
regard; 

(c) if so, the deta:Is thereof; 
(d) whether the Plaaning Commis~io" 

proDOses to make special allocation for 
mtprovement of bing conditions in these 
ciru.j and 

(e) If so, the details thereof? 
TilE MlNISTER OF URBAN DEVE-

LOPMENT (SHRIMATI SHEILA 
KAUL): (a) to (e) A Stat<!ment is laid 
all the Table of the Sabha. 

STATEMENT 
(a) to (c) The Government of India do 

40t deCJare any cities as Natoinal Cities 
Ta1in.A into consideration the present popu-
lation, urban growth rate and contribu-
tion that the Mega Cities make towards 
National development. a Centrally Spon-
iorcd Scheme for infrastructural develop-
ment "of Mega cities has been formulated 
by the Planning Comm:ssion. Proposals 
received from the State Governments of 
ldabarashtra, West Bengal, Tamil Nadu 
-.nd Andhra Pradesh for infrastructural 
*velopment in the cities of Bombay, 
Caltutta, Madras :\nd Hyderabad respec-
tively Ilaw been .recommended to the 
Planning Commission. 

(Ii) to (e) Discussions have been held 
~tb State: Governments by the Planning 
~tm. No final decision has been 
am.ect at regarding 5jze of projects to be 
tabn .,If._~ ef ~ cities and the 
pattern 0 ~UJlWng. 

1-112. I.SS (ND)/94 

SHRI C. P. MUDALA GIRIY APPA : 
Mr. Speaker Sir, in India there are metr0-
politan cities or national cities or mega 
cities or whichever name YOU call them. 
But the problem in case of some of tho 
cities which are not mega cities is that 
they do not receive equal treatment though 
they equally contrib:lte towards the natio-
nal development. Are such cities identi-
fied to be declared as national cities or 
mega cities or metropolitan cities and to 
include them in overall infrastructural 
development? 

SHRIMATl SHEILA KAUL: Sir, India 
is a huge country ,lOd there are a number 
of ci!ies that have enormous population. 
Practlcally, there are about 23 big cities 
But the National Commission on Urbani-
sation in its report in 1987 recognised the 
role of 4 national cities, i.e. Delhi. Madrae. 
Calcutta and Bombay because of their 
contribution to the Ilationui economy of the 
country. They are lhus called the natio-
nal cities. The Comm\ssion had recom-
mended that these cities need to be pro-
vided with central assistance but they had 
kIt Delhi because it is J.)oked after by the 
Central Government ilself. 

There are cei"lain reasons for calling 
these cities as national citie! or cities of 
importance or metr0i)()!itan dties and they 
have a population of over 40 lakhs. 

SHRI C. P. MUD,\LA GIRIY APPA : 
~1r. Speaker Sir, -Nheth,~r Government is 
aware that Bangalore is one of such majOr 
cities which contribute towards tbe natio-
nal development and which deserves all 
infrastructural development. Will the bon. 
Minister include Banga!ore in the metro-
politan cities and recommend to the Plan. 
ning Commission to declare it as a 
metropolit:m city to take up certain pro-
jects by t:,e Sta!e ,tnd the Central Govern-
ment? 

SRIMATI SHEILA KAUL: Sir, we 
b10W Ban~a!ore is also a big city. There 
W:lS an in~ormal discllssion between tbe 
State Gm'anment lmd the Central Minis-
try. Though it was an informal discussion 
they have not sent any proposal so far. 
The Planning Commission has confirmed 
that the cities of Bangalore and Hyderabad 
would also be covered under the Centrally 
sponsored scheme of major cities. As 
the Ministry recommended, they are con-
~idering he nature of the cities of Banga-
lore and Hyderabad. These may be in-
duded in the mega cities scheme. 

A proposal costing Rs. 913 crore has 
been received from Andhra Pradesh for 
Hyderabad. Tho Ministry Of Urban Deve-
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lopment bad recommended that consider-
ing the nature of the activities and popu-
lation, growth rate, the two cities of 
Bangalore and Hyderabad should be 
included. 

SHRI SUDmR GIRl: There are States 
'which have been trying their best to deve-
lop some small and medium towns around 

,the me!(a cities and ror this purpose, a 
large amount of money is necessary. May 

,I know from the hon. Minister whether 
the Government have considered the aspect 

: of financial assistance to those State 
Governments which a!'e endeavoming to 
develop the small and medium towns 
around the mega cities to red'lce the pres-
sure and load on the mega cities them-
selves? 

SHiUMATI SmELA KAUL : In this 
connection, I would like to remind that a 
number of times we had ~akcn up this 

'subject of small and mediu(;1 towns to 
release the pressure on the bigger cities. 

,That of course would need a separate 
question because now we are dealing 
with the national cities of India. 

, [Transl alion] 

SHRI RAM PUJAN PATEL: Mr. 
Speaker, Sir, Allah'ID;ld is an important 
city, where Kumbha·mela is held after 
every twelve years. Every jear lakhs of 
people go to take bath in the rivers there. 
But the city lacks cJea\1linc~s. A rlant is 
being set up to clean the Gange~. I would 
like to know fram the hon. Minister. 
through you, whether the city will be de-
,elared a mega-city and central aid would 
·be provided to it? 

SHRIMATI SHEILA KAUL: Sir. as I 
have said that we are discllssing here 
about these cities which are called national 
cities having a population of more than 
40 lakhs. This is the criteria of these 
cities. Allahabad does not have this much 
of population and I wish it &hQuld not 
increase to that level test, it would be-
come a very poluted city. 

Urbaa Land (CeIUng aad Regulation) 
Act, 1976 

[English] 
*302. SHRI CmITA BASU: Will the 

Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whetber the Government propose to 
amend the Urban Land (Ceiling and Re-
~ulation) Act, 1976 to involve the pri-
vate sector in the housing activities; 

, (b) if. 10, tM ,details th~ ,and 

(1:) tho steps taken, 10 hr in this reprd? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTRY OIi "stATE 
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P., K. THUNGAN) : 

(a) to (c) A Statement is laid· on the 
Table of the Sabha. 

STATEMENT 

(a) to (c) Government it considering 
various proposals to amend the Urban 
Land (Ceiling and Regulation) Act, 1976 
in order to remove the cxisting nnom:!llies 
in the Act. to make it more workable and 
to enable more land being developed for 
housing. In order to formulate necessary 
amendments, consultations have been held 
with the State Governments as follows:-

1. Conference of Chief Ministers held in 
June, 1990. 

2. Conference of Huusin;l Ministers in 
Octcober, 1990. 

3. Conference of Chief Ministers held 
in March, 1992. 

4. Consultation with St~.te Govern· 
ments/Union Territories from time 
to time. , 

5. Consultation with Chief Secretaries 
of the States which il)itiaUy resolved 
to have the Cl!ntral Urban Land 

Ceiling Act. Meeting was held in 
August, 1992. 

Final view has yet to be taken in this 
matter. 

SHRI CHIITA nASTJ: The Govern-
ment have, as I:un reported, ideI)tified 
certain constraints against a massive pro-
gramme for housing. Those con~truints 

are. Urban Land Ceilling Act, stamp duty 
registration, rent contrel, taxes on vacant 
land, on big premises and land acquisitiQ~, 
etc. May I know from the, han. Minister 
the nature of these constraints and what re-
medial m~asure8 the Government hIlS 
taken to remove these constraints and take 
up a massive housing proeramme to solve 
this problem? . 

MR. SPEAKER: YOllr maill qu~iol! 
relates to the Urban Land (Ceilina, aDd 
Regulation) Act. Now you Ia'e aOing to 
housina. That is a '4iffoNat ~ 
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SH1ti C!BTTA 'BASU: The question I. 
clear. 

Mit. ,SPEAKER: r .et us not argu.:. Let 
us be vcty strict on this point. Housina 
is di1Icrent from urban ceiling. 

SHRl CHITTA BASU: You may go 
through the question. Housing is ,'ery 
much there. It says, "whether the 
Government propose to amend the Urban 
Land (Ceiling and Regulation) Act, 1976 
to involve the private sector in the hous-
ing, activities". It is very much relevlillt. 
Some people say and lhe Government 
have also identified certain constraints and 
I have metnioned Ihem; I want 10 know 
what' steps the Government prop..1SCS to 
take to remove those constraints so that 
there cah be a large scale massive housing 
proaramme for workz!"5. 

MR. SPEAKER: Please understand 
that the constraints about housing which 
are not cominll out or the Urban Land 
ceiling Act will not be covered under 
this question. H the Minister can reply, 
~, can do so. 

SHRi P. K. nIUNGAN: Sir, you are 
right. This question is confined to the 
Urban !-and Ceiling Art or its Amend-
meni b~use it reads :_:J would like to 
refer once again-"Whether the Govern-
ment propose ,to amend the Urban Land 
(Ceiling and Regula!ion) Act. 1976 to in-
volve the private sector in the housing 
activities 7" That means, by amending the 
Act to involve more builders in the hous-
ing activities. 

So far as the Amendment is concerned 
tbCtc'iS a proposai tnr 'amending this Act. 
AS the hon. Member is IlWl\re, this .~ct 
was enacted in the year 1976. After tbat, 
there wero comments and statements 
from ~ quarters. Many experts and 
builders, felt that it was duing more harm 
than' good 'for the builders. Theretore, 
the Government had rone into the details 
since 1991. '" This Ministry had submitted 
a Cabinet note on, 9th Jannary, 1992. 
SiitCif~ discussi~ are going pn. After 
tfiat; it was c!iScUsseJ iit the elliet Mini ... 
ters' Conference on 7th March, 1992. 
After that. it came back to the Cabinet 
a~ ,pld" a ~~e ~.t\8 ~ubmittcd on 1st 
June; 'l992. 'Then. the Chief Seeretariel' 
Conference was held. After that, flsain 

we had prepared' a: note on 14th Septem-
ber, 1992. This was considered in £reat 
detail by the Cabinet and then the Cabinet 
constituted a Group of Ministers. The 
hon. (Group of Minist<!rs met on 22nd 
February, 1993 and some more informa-
tion were sought for. Those informmation 
were about weighing \1f pros and Calli of 
the proposed Amendment and the schemes 
prepared by some States like Maharashtra. 
Those had been gone into and the State 
Governments had been consulted. lhe 
hon, Member will be happy to know that 
the note of the Group oj; Ministers is 
ready. We are at it and very soon, a 
meeting will be held, We will try to bring 
this . Amendment. 

SHRI CHITTA BASU: As a matter of 
fact. the Land C~iling Act has not been 
enforced or implem~nted particularly in 
the big cities. What are the exact pro-
posals for amending this ;,c:t? Dl' they 
propose to abolish the Act or do tbev 
want to make it strong!!r so that 1811d will 
be available for the housing purpose? 

SHRI P. K, THUNGON: Sir, 1 cannot 
sav at the moment the exact recommc,'1da-
tions or the decisions. The proposition 
is: whether it should be scrap.,~d or 
amended by amendlllg valious sections in 
a manner that it will serve better. These 
are the consultations and studies wnich 
are going on in great detail. 

THE MINISTER OF UPJ3Al-l DEVE-
LOPMENT (SHRIMATI SHEILA 
KAUL): Sir, actually I iust want 10 ten 
the hon. Members that the implementa-
tion of tbis Act has Jlot heen uplo the 
satisfaction of everybody. Out of 3,96,520 
applications filed in relation to surplus 
land, 2,29,,535 applications had been 
finalised, Onlv 2.18.\61) hectar'.)S 0: land 
was declared surplus and only 13,637 hec-
tares was taken over bv the Government. 
Hence the Urban Land CcilinR; Act has, 
not made available surplu land for deVe-" 
lopment. 

SHRl UDHA YSINGRAO GAIKWAD: 
Sir, the hon. Minister 1.:IS J:iven verY ela-
borate reply. Even th~n I would lik.e to 
ask one more question. Manv eonsulta-
tions have taken place during 1990' and 
1992. The bon. Minister. has said that . 
Maharashtra is .also' one ,Of: tiio: Suites .. 
where thi8 Act i' really ~ important 
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So. I would like to know what transpired 
between the Chief Ministers Conference 
and after that. 

SHRI P. K. THUNGON: Sir, as f have 
already stated, this matter was discussed 
in the Conference of Chief Ministers on 
7-3-1992. There it was felt that the whole 
thing has to be gone bto detail. There-
fore, a meeting of the respective Chief 
Secretaries of the States, chaired by the 
Cabinet Secretary at the Centre. was to be 
held. Accordingly, that meeting of the 
Chief Secretaries took place on 29-8-1992 
as per tbe decision of the Chief Ministers 
Conference. 

SHRI SYED SHAHABeDDlN; Mr. 
Speaker, Sir, the figures that have been 
given to us show very clearly that this 
Act has not really been acted upon so far. 
Some land was declared surplus tut a 
very small part of it has been actually ac-
quired and a very very small part of it has 
actually heen developed for the I'lllpose 
for which it was meant, rnmely, hou~ing. 

In the meantime, certain things have taken 
place. A land mafia ha~ grown up arowld 
this entire operations. And what is worse 
is that agriculturally productive land has 
remained fallow all these years he.;ause of 
the notice and the legal proceedings and 
because it has not been developed. It has 
already taken a long time for the Govern-
ment to amend the Act and to remove all 
the lacunae and the defects that they found 
therein. I would like to know from the 
hon. Minister whether in the mean-
time they will, in the interest of agri-
cultural productioa, at least allow that 
agricultural land which they have acquir-
ed, to be productive. 

SHRI P. K. THlJ~GON : Sir, so far as 
this question is concerned, i! is about the 
Urban Land Ceiling Act. .. (Interruption) 

MR. SPF.AKER: It is ~ittle off the 
mark. 

SHRI SAYED SHAHABUDDIN: No, 
Sir, a land acquired has been within the 
municipal area. The acirlcultural land has 
been counted as urban land. That is 
under the Act and that is where the qUe6-
tion of its remaining fallow has arisen. 
They took over agricultural land, did not 
utilise it· and did' not allow it to be uti-
lited for .,ncultuiaJ piupotes. 

MR. SPEAKER: Ye&, Mr, AaItIl JOIbi. 

SHRI ANNA JOSHI: Sir, the Govern-
ment has said that they intend to remove 
the anomalies in this A!:t 8S early as 
possible and for that, consultations are 
going on. The last consultation took 
place in August, 1992. One year haa al-
ready passed. I would like to know how 
much more time they are going to tate 
to bring the solid proposals here for re-
moving these anomalies from this Ad. 

MR. SPEAKER: Can you indicat& the 
time frame? 

SHRI P. K. THUNGON; Sir, it is a 
fact that it took about six months after 
the last meeting of the ~roup of Ministers 
took place. The reasons for delay is that 
the urban land ceiling itself is a State sub-
ject. Until and unless WI! consult the res-
p2ct:ve St2.t.~s and also the respective 
Ministries concerned, we cannot do it. This 
look time and only yes~erday our officers 
hJ.ve again taken a meeting with the 
~.linistI"Y of Law. So, this has teen con-
tinuously very actively takell up by this 
Ministrv but the nature of work: is such 
1 hat it i;as to be done in con~lI!t ation with 
t11e State Governmca:s and other Minis-
tries. Therefore, it has taken a little more 
time, 

SHRI ANNA JOSHI: They have al-
ready consulted the Chief Ministers and 
o:her Ministers,., ... (Interruptions). 

[Translation] 

Project for slum Dwellers 

303. SHRI RAM LAKHAN SINGH 
Y ADAV: Will the Minister of URBAN 
DEVELOPI\IENT be pleased to state : 

(a) whether some 
are ready to provide 
to undertake projects 
ing in slums; 

foreign countries 
financial assistance 
for the people liv-

(b) jf so, the details thereof; 

(c) whether the Union GOVeJllJlll!nt. 
ha.ve received proposals fro .. ~ Stata. 
regarding these project8 during the last 
year; and 

,(d) if so. tbe details,. t~~, . .state-
wise? 
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THE MINISTBR. OF URBAN DEVE-
LOPMENT (SHRIMATI SHEILA 
KAUL) : (a) to (d) A Statement is laid 
on' the', Table of the Sabha. 

STATEMENT 
(a) Yes, Sir. 

(b) United Kingdom, Germany and 
Netherlands have taken interest in finan-
cially assisting slum improvement pro-
grammes in India. United Kingdom is 
already financing slum improvement pro-
gramlll~s in the cities of Hyderabad, 
Vishakhapatnam, Vijayawada, Indore 
and Calcutta. They have also recently 
agreed to take up slum improvement 
projects at Cuttack and Cochin. 
A similar proposal for Nagpur has been 
recommended for consideration of Ger-
man aid. The Dutch Government have 
agreed to finance a pilot project for alle-
viation of Urban poverty for Bangalore 
city 

(c) and (d) During the last year pro-
ject proposals for seeing external assis-
tallce for slum improvement in the cities 
of Nagpur, Baroda, Tirupathi, Sagar, 
Patna and Ranchi have been received 
from the State Governments concerned. 

[Translation] 

SHRI RAMLAKHAN SINGHYADAV: 
Sir, I would like to draw the attention of 
the Government towards my starred 
question nos. 123 and 249, dated 16-7-1992 
and 24-2-1993 respectively. In reply to 
1hcse questions, it was stated that Kar-
nataka, Orissa and Madhya Pradesh only 
figured in the list of projects which will 
be given' assistance by the foreign count-
ries. I would like to know about the 
cri~ria· for selection of these cities and 
why Bihar is not included in it? 

[English] 

'SHRIMATI SHEILA KAUL: Sir, dur-
ing the last year the States of Maha-
rashtra, Karnataka, Gujarat, Andhra 
Pradesh, Madhya Pradesh, Bihar and U.P. 
ha-ve .scnt t1ieii- propoaals and for, Bihar 
PfOPOlaJs - _re recc;"c\t of the two 
cilieL Patna aad R.anchi. And 
P$a's ,In\provement Programme 
wa.~ received in April; 1992 and :Ruehl's 

proposal was also' received in 1991. But 
the details of these have not been sent 
to us so far telling us about the compo-
nents and the implementing agencies. In 
December, 1992 we had asked them to sub-
mit a comprehensive self contained pro-
ject proposals in respect of Patna and 
Ranchi. Now, in respect of the city of 
Patna the proposal for this is for Rs. 83 
crores and the number of slums to be 
benefited will be about 77 and in respect 
of Ranchi, Rs. 13.63 crores is the cost of 
the project and the slums benefited will 
be 50 with 2.60 lakh persons benefiting. 

[1 nterrllprions] 

MR. SPEAKER: What is the criteria 
for selecting the slum areas? 

[Translarion] 

SHRIMA TI SHEILA KAUL: It has 
been asked as to which are the foreign 
agencies which deal in it. They are 
England. Germany and Netherlands. 

SHRI RAM VILAS PASWAN: What 
is the criteria for selection of the cities? 

SHRIMA TI SHEILA KAUL: When 
we received proposals from the States, we 
send them to the agencies and they select 
the cities. As I would like to tell you .• 

SHRI RAM VILAS PASW AN : Where 
the proposals are sent 'l Are the pro-
posals sent to foreign countries? 

SHRIMATI SHEILA KAUL: I am giv-
ing you the details. We send them to ~ 
Planning Commission and it sends them to 
the Department of Economic Affairs from 
where these are sent to different countries. 
All the countries are not prepared to ex-
tend assistance. Netherlands, Germany 
and England are ready to give financial 
assistance for slum improvement projects. 
They select the cities according to their 
own criteria. We had sent the project 
of Varanasi also, but they did not accept 
it and did what they thought appropriate. 

SHRI RAM LAKHAN SINGH 
Y ADAV: Mr. Speaker, Sir, the hon. 
Minister stated that the priority list for 
1992-93 has been received from Madhya 
Pradesh, Ori&'18 and Karnataka and the 
Government of Bihar has not sent any 
proposal. Projects for two cities, Patna 
and Ranchi have been started. Lut time 
in reply to my supplementary question 
on Bhojpur city, It was stated that ifI 
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population. 'ia very less.· The city was 
ruined by the Britishers during the war 
of Independence in 1857 and its effects 
are .still there. The city experiences SCaI'> 
city of drinking wat.!r as well as drains. 
The hon. Minister had replied that the 
Government would consider about it 
under special circumstances. Have any 
steps been taken in that regard and if so, 
to what extent? 

SHRIMATI SHEILA KAUL: Mr. 
Speaker, Sir, this question relates to slum 
clearance with the financial assistance 
provided by foreign countries. As he is 
saying, this proposal will be considered 
and the details will be sent to him. 

[English] 

SHRI DATTATRAYA BANDARU: Mr. 
Speaker, Sir, in Hyderabad Corporation 
many of the slum improvement schemes 
:..re being implemented. But instead of 
us~ng the money in slum areas, they are 
using most of it in non-slum areas. So, 
I would . like to know from the hon. 
Minister whether the Minister is going to 
take, any action against the Corporation. 

MR. SPEAKER: Can you act against 
the Corporation? 

SHRIMATI SHEILA KAUL: How can 
I do that? It is not possible. 

[Trallslat:onl 

SHRI .RAM KIRPAL YADAV; Mr. 
Speaker, Sir, the hon. Minister has just 
now said that two projects for RanCID 
and Patna city have been started in Bihar. 
I would like to know, through you, the 
time by which fi:lancial assistance would 
be given to the State Government by ap-
proving the said proposals? 

MR. SPEAKER: This has to be done 
t-y the foreign countries. You will be 
informed latcr on. 

SHRI TEJ SlNGHRAO BHONSLE: 
Mr. Speaker, how much proviRion has 
heen made for Maharashtra under Slnms 
Improvement Scheme. There are large 
slum areas in big cities like Bombay, 
Nagpnr and Pune. What aid being pro-
\;ded by the Central Government for such 
cities '! 

MR. SPEAKER: It is about foreign 
ald.' The Minister. w.ill' ~d you .the 
repiy" in' Wrltirig.· . 

SHRI CHANDRAJBET Y ADAV:~ !b:: 
Speaker, Sir, I believe .what the Hon. 
Minister has s.rld is a serious matter. Only 
four countries U.K.. Germay, Netherland 
and France-have shown their willingness. 
He just said that they had asked for 
Varanasi but they have selected some 
other city. Has the Government of India 
appealed to all the countries of the world 
saying that we do not have means for 
slum improvement? Only four countries 
have shown their willingness so far. Has 
the selection of any city also been left 
to their discretion? I think that it is a 
basic question and I want to kaow about 
the policy of the Government, if any, in 
this regard. 

SHRIMATI SHEILA KAUL: Hon. 
Member has asked about Maharashtra. 
MR. SPEAKER: You will have to teU 
everybody. 

[ErtJllish[ 

In Bombay, there has been a scheme. 

[Translation[ 

SHRI CHANDRA JEET'y ADAV: To 
whIch question you are replying the one 
which h:ts been rejected or to my ques-
tion? 

[English] 

MR. SPEAKER: It is going to be 
cOlT'pnihensive. She is going to cover 
more than one question. 

[Trans!ation] 

SHRIMATI SHEILA KAUL; Yadavji 
said that France would help but FranC4 
has not yet consented to help. We don't 
seek anybody's help, be it France, China, 
Italy or Australia. On their <own if they 
come and say that they want to help then 
"'c will welcome them.· 

[English) 

You are .welcome .to help. We do Mt 
go begging.' 

[Translation] 

SHRI CHANDRA JBET Y ADAV: -So.~ 
far as the selection of places is·CODCerrIed. 
why,_has it· beeQ :left 'tQ, their ~diSl::retion.· 

~R. SPEAKER :. They: :eeleci the .~at . 
having more alum.; . ,'" . . ... 



ee 13 e ~ONl·.AaJwT.r saAVANA' :U. 1915 (S"uA Oml. AlJlwm ~.14 

~:~~l)l~A."lQT,eyApA.¥;: !,Iavo (c) eif so, the acttails tbmof'; 
,f,W( fortip' 09~8. b~ Biven this (d) the broad fcatures of these induStrial 
ri&4t ?" model townships !!Ild \heir locations; 

[tinctish) (e) the extent of J ::.panese investment 
by way of cash and techrJcal assistance; 
and SHRI P. K. THUNGON: May I sup-

. plement 1 So far as selection of places is 
concerned, I would like to make it very 
clear that tbe proposals are submitted by 
the· respective State Government. Those 
proposals are examined and scrutinised by 
the Ministry" of Urban Development. Then, 
they are consulted and the proposals are 
submitted to the Planning Commission 
for foreign aid. Once the scheme is thought 
to be proper, we consult the Ministry of 
finance. Department of Economic Affairs. 
After that, when they finalise that these 

_ are the schemes which can be sent ...... 
MR. SPEAKER . You are talking about 

the procedure. 

SHRI P. K. THUNGON : 
ing to the selection part. 

I am com-

For example, we have selected two 
places like Nagpur and Varanasi for ODA 
purposes. But the foreign assistance agen-
cies have decided to take up according to 
what they feel would be more viable and 
to give priority. They give priority to 
Nagpur and" therefore Varanasi was not 
taken up. From that angle, they have 
their own strong view of selecting viable 

. pr6ject which they feel more viable and 
"" more' urgent. But the actual selection is 
done from here as we select four or five 
projects. They pick up one or two because 
at one time, they will not be able to give 
all the grants for all the projects. This 
is thee position. 

[Trimslation] 

IDdusUial Model ToWDSltips 
*30S. SHRI ANAND AHIRWAR 1 

SHRI BARE LAL ~: 
JATAV J 

wm the PRIME MINISTER be pleased 
to state: 

(a) whether a Japanese team has re-
cently conducted a survey and prepared 
the . feasibility reports of the industrial 
model ~ownships to be developed in India; 

;: (1)) if io; whethor this team has sub· 
afttd(! its repOrt' to' the Government: . 

(f) the action taken by the Govern-
ment on these reports? 

THE MINISTER OF STATE IN THE 
MINISTR OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP· 
MENT AND DEPARTMENT OF HEAVY 
IN DUSTIUES) (SHRIMATI KRISHNA 
SAHI); (a) to (i) The Japan Interna-
tlOnal Cooperation Agency (nCA) is 
conducting a Master Plan Study of the 
Industrial Model Town (LM.T.) F"asihi-
lity Study would be considered on the 
basis of the recommendations of this 
Study. An Interim Report of the Master 
Plan Study has been submitted. The 
objective of the LM.T. would be to pro-
vide infrastructural f::tciEties of interna-
tional standards to attract foreign invest-
ment. The location of the I. M. T. is yet 
to be decided. Details regarding the 
extent of Japanese assistance, etc. would 
be known only after the Fe3sibility Study. 

[TraJ:s[ation] 

M;::'. ANAND AmRWAR: Mr. Spea· 
ker. Sir. what are the n3.Il1CS of cities of 
the ,0U!1try in respect of v;hich a survey 
had been conducted by Japan during the 
hst two yean; :md what was the basis of 
that survey? What are the names of the 
countries which are interested in settim: 
up ideal Industrial to'.'.-~ships and what 
i~ the logic behind it? 

MR. SPEAKER: It is difficult to giVIl 
a reply to all these questions together? 
Please ask one question at a time. 

SHRI ANAND AHIRW AR: In whnt 
way our cities are going to be benefited 
by these tonwships and whether the 
Goverr'.lnent have studied all the aspects 
of these townships. If yes. wh::!t are the 
de,a(ls in this regard? 

SHRIMATl KRISHNA SAHI: Mr. 
Speaker, S:r. I have not been able to 
cla~fy these questions. But. I think he 
wants to kn~w" about 
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have beeD re-examined and what are tho 
names of the countries where such town-
5hips have been established and how is 
our country going to be benefited by this ? 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, this decision was taken in 
1991 that the selection of the possible 
locations would be left to the discretion 
of the Japanese study team and Jakae 
mission expressed its views about Banga-
lore and its adjacent areas. They decided 
to select three citits.-Noida, Gurgaon 
and Bangalore but we have replied to the 
main question that the final decision about 
the location is yet to be taken. The 
interim report of the Master Plan study 
has been received in which the criteria 
for the selection of lo:::ations has been 
fixed. Some locations have been selected 
based on certain norms such as the close-
ness to sea. The progress of the States, 
their closeness to Delhi etc. Greater 
Noida which is close to Delhi, Alwar 
which is a little farther than Maruti 
industry, Goa which is closer to the Port. 
Ratnagiri in Maharashtra, Gandhidham in 
Gujarat, Kandla and other locations in 
Tamilnadu and Kerala etc. No decision 
ha~ been taken about them so far. The 
interim report of he master plan study has 
been received, but the feasibility study 
report is still awaited. So far as the 
second que~tion is concerned, if that may 
be repeated .... 

MR. SPEAKER: I will tell you. What 
are the names of such countries and how 
are we going to be benefited. 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, as per the information received. 
these have been set up in South-Eastern 
Asian countries-Malasia, Indonesia but.. 

MR. SPEAKER: How is it going to 
benefit us? Are they going to provide 
new technology or improve management? 

SHRIMATI KRISHNA SARI: Mr. 
Speaker, Sir, I want to tell the hon. 
Member about the benefits. It attracts 
foreign iJllvestment and provides infras· 
tructural facilities to generate more em· 
ployment. 

SHRI ANAND AHIRWAR: Mr. 
Speaker, Sir, the main issue in this ques-
tion was related to employment which 
has been clarified by the hon. Minister. 
t would like to know as to how the un-

eIIiIploye6 ~ « Out eiiUdt ...... 
to btReIt fltim .... ~, •• ,~ 
Japan and wllat plana have been .~ 
for setting up Japanese townships in 'our 
country ? 

MR. SPEAKER: She has stated all 
the norms that it should be close to 80a 
and to Delhi. 

SHRI ANAND AHIRWAR: Abeut 
unemployment in the Induttrial Sector? 

MR. SPEAKER: Yes, she has told 
about it. 

SHRIMA TI KRISHNA SAHI: I have 
already said that objective of setting up 
such townships is the development of our 
country with a view to set up high 
technique seH-oriented industries and to 
earn foreign exchange and generate more 
employment. Everyone will work accord-
ing to Indian laws in this field. 

SHRI BARE LAL JATAV: In which 
year had the Japanese proposed and how 
is India's Sovereignty going to be affected 
hy the establishment of these townships? 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, our Prime Minister inform-
ed this House only a few days back that 
nothing will be done which goes against 
the interests of the country. 

[Tranl'iation] 

Liber~ization is a continuous process in 
our country and the basic factor in this 
prm;ess is fleribility in the approach and 
by such proposals we invite investment for 
the development works in the country 
which is in the interest of the country. 
Moreover, we will adopt positive approach 
for such proposal on the basis of its merits 
and demerits which will help in the indu8' 
trialization of our country. The Prime 
Minister has also said that we cannot 
even imagine the extent of development 
that would take place in this country and, 
if they develop an industrial town they 
would not take it to Japan with them. 
Jt will increase employment opportunities 
which will be beneficial for our country 
and it will also increase flow of capital 
which will be helpful for development. 

SHRI RABI ROY: Mr. Speaker, Sir, 
the Prime Minister is present here. I 
would like to knew from the Prime 
Minilter whether be is aware tbat • die-
ctlll8ion between the former PruDe M~ 
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fer and l"inance Minister on this issue 
Md: take'"! place :tnd the HouSe is also 
a'.'!are of it. I remember that thz Finance 
l,,',:n'ster h~s informed this House that " 
Protocol te\ween Oi..1r Prime lVFn;"ter nnd 
tDe G~v~rnm!nt of Japan has ~'et to be 
<gn2d in ,his regard. I woc:1d lite to 
know from the Prime Minister whether it 
is correct that he has received any letter 
[,am Shri Ram Niwas Mirdha of ruling 
p:,ct'! in tl;:, reg8i'(l and in that letter, . ' 

iD,g[;.<hj 

MR. SPE .... KER: Let the M~lr.ber 

CUncel led z~sk th:;.t qUt:stion. It i'J not 
for the other Memb~l to ~S}: th2t ques-
fan. I am sorry. 

[Translationl 

SHRI 'RABI RAY: When you are no: 
.J!c·,''''ng f:'e I "'ill not a~k that question 
Is it Bot corrc~t that we are usUng .. 
foreign cO:1!1!ry to develop a tovlnship in 
our conntry which will c:nse a set b:1cL 
to Ollr dig:1ity? \Vc nrc no~ dC';elopin2 
~r-:(; to"/ps1)ip 0:1 our c'.Vr 2.nd ~'cl-:nr­

ano',her ccuntry to develop a towns:);;-
here :in~' to assist u,; in our devck'm:ne!1!' 
\Ve are concemcd the't the law, and 
re~ulcticns of Jnp2.D, t1~~ir ('uhur-e. their 
..;ystem of CdlI~'lt:()~ and th~! r life-<;t\ Ie 
,-;:11 :lic:-' cO~'!e rcre. \V;n \ve ?nO'.\ 

lome othCT- COJntr), to dc\'elf'~ :; tOV:'DS:'10 

h~r~-' on]y for the ~;k~ :1f r.cttin? forei~~~ 

"~S~q2T':':~: 'Vin t~tC 1,:l\','S c/ lc:p:1TI wiH 
l"t'cc,mc- ::10"11kabT:: h~!"c '? r" it I~ot ~~,'in'it 
the ·,(Y\le;·C'ignty of Ollr C01!fltn'? I \"OU 1(\ 
like to knCJw f!'0!n the pr;~',,~ Min;<,' 
:--l"c,nt the~~ tv:o thin!!lOi. 

SHRnf.·\TI KRISHNA SAm: M' 
--"cc,kc", ~.'r, tr-~ Hon'l-lc ~f~;nl,,,r is "cr 
;'1tel!i!!C1t. H~ knows th~ oil refinen' i;, 
:~~lfani. .. 

SHRT RAHJ PAY: M:'. Snea!:er. Sir. 
when f!1e Hon'1-,tc ~fin;s'e;' rives n rer.Lr 
,:h~ ~;h()1I1d be careful. Sir. ;Jskcc' 
":')mePd:1u d~(' ~v1d s~(' '.\'~I·.J her rerly is ') 

I Fndishl 

~r:t ~:,PE ,l .. t~ ER: f Fdl pin;:"oint tT,t.~ 

,·c.estion, 

I Trmlsiarion] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, ~here is no need of prOYOCa-
tIon. I would like to inform the H!m',l;>le 

Member that have just given an u,am. 
p'e th,:, the oil refinery, set up i1'i Baiani 
:n~ c:,ch a big township. Does it mean 
lh::t we have become their slaves. Who 
;,avc cor.~," here to set up an oil refinery? 
I )ue to that fCi1;lizer industry 15,000 
i);!ople '''we got employment more thaD. 
25,000 pC'~;Jle who are getting employ-
ment belong to this country and are from 
th;' St2:C. Sindri and Bokaro plants were 
also set up with the help of foreign 
technology but we have not become their 
slaves. Please listen to me. I have heard 
YOelf },Jint. Mr. Speaker, Sir, Hon'ble 
Fi:1?':1':e Minister has made it clear in the 
I.al: S:!bha on 30th July, that on the 
::dvice of I.M.T., the the,: Prime Minister 
Shri Ch~ndra Shekhar had approved the 
rroI'osal to prepare the feasibility 
~epo,t., . 

':PEAKER: He is asking whether 
J.·n:ITC.: laws will be enforced here 1 

C'·-!Y_!~.l \TI KRISHNA SAHI: Not at all, 
T h', c r'lid earlier also and it i~ also 
':~'-' ;'otd in the reply that every-
!lci"~ . ;:1 be done in acwrdance with the 
In:'ian Laws. 

S T~ T P, A BT RAY : I would like to know 
\'.'hc';](~ 'he Prime '\.1inistcr, Shri P. V • 
"Iaras'rtl.ha 'Rao,' bas made any cotttmit· 
ment 2bout this Whefher any document 

. hf\s been ~igned so far or not? Whether 
(C -.':ernment have signed any agreement 
with the Japanese Government? 

MR. SPEAKER ~ No, The feasibility 
"-::nort i. stil! bein:! ,(udieJ. 

(In1errll,ntions) 

SWCMATI KRJSl1!\IA SAfU: It is not 
th" VO!lf statement is 110' correct. It has 
t"" ,'~~~s as T have said. The interim 
l'~')();t of the Masl'et Plan under study 
[t-,s l~een submitte<1, The Hon'ble Mem-
1"f kno":s the value of the interim report. 
1 ;la"·~ s~id that everything will be done 

~r(":>rdan~c with the Indi'ln t.r.ws. 

SPRI RAB! RAY: Mr. Speaker, ·Sir, I 
want"~ to l:now from the Miaister ,that 
for t:,e ~rs: time a Jnpanese township is 
being set up in India, This is being done 
fclf lhe first tme. The refore, t is natural 
for m,e to raise these Questions. We 
,flO',lld not compare it with some other 
J.Own$hip as ,:t~ Hpn'ble ~finister has 

• :!ilft.t~ .. in J;hilt.~9ilY._ ,_ _ _ __ .. 
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TIlE PRIME MINISTER (SHRI 1'. V. 
NARASIMHA RAO): II is happening for 
the first time and we have to be very 
careful. I would lik:e ,0 assure the hon. 
Members that no law tlf any foreign 
oountry will ever be made applicable 
here. Whatever is fhe con&truction. what. 
ever is the mdu'try. whatever i~ the town-
whip, it will be subject to our laws Inade 
by this Parliament or the respective State 
Assembliel!. 

SHRI RAM KAPSE: Whenever dill· 
cusaion about the model Japanese indus-
trial city has taken place here. w. were 

.told that the policy decision would be 

. taken after submissiop. of the feasibility 
report. We would like to know from the 
Government whether the Government has 
taken any policy decision as far as this 
Japanese city is concerned and whether 
they have approved it. 

MR. SPEAKER: What ill uhe policy 
, decision? 

, SHRI RAM KAPSE: ';:The policy deci-
sion is about whether to eltabhsh such a 
city in India or not. 

MR. SPEAKER: 'Ihey want 10 do. it 
aIter the feasibility rerurt. 

SHRI RAM KAPSE: I want to kQow 
from the Government. 

l Trallslation 1 
SHRIMATI KRISHNA S,\HI: Mr. 

Speaker, Sir, until the feasibility report 
j. submitted I cannot say any;thing end 
as I have already said that the interim 
l'eport of the Master Plan bas come. I 
wOlild like to reiterilte that tile interim 
report oIf the Master Plan has come and 
any decision can be taken in Ihis regard 

'only 'after the full repon is received. 

[English] 

SHRI NIRMAI. KANTI CHATTER· 
JEE: r want to know from the Prime 
Miruliler one thin!,!. The reply 
says that the objective of the IMT 
would . be to provide infrastructural 
facilities on international standards to 
attract foreign investment. Towu8hip is 
not j~~ an infrastructural facility. A 
'town.mp is composed of a tociety allo. 
n, q1IOIIioJl to be a~ it: Will tJa,tro 

be a municipality there in the towDIhip. 
who will govern the township, will the 
township be governed by a municipality 
which i~ elected by the people of that 
locality, that township, and will the law 
for that would bl! decided here and not 
elsewhere? That is the question. It is 
not a matter of physical infrastructural 
facilities. This is the question which is 
agitating our minds. Who will nm and 
who will decide how to run it? 

I Trallslation] 

SHRIMATI KRISHNA 3AHI: Mr. 
Speaker. Sir, there is nothing '0 get agf. 
tated about it. The matter is still under 
consideration. I had repeatedly said that an 
Indo·} apan Study Committee ....... . 

SHRI BASUDEB ACHARIA: What J<} 
you lIlean by it? 

SHRIMATI KRISHNA SAHI: It menns 
that nothing has been finaliseC so far. 

fEng/i·'''l 

SHRI NIRMAL K.\NTI CHATTER-
JEE: I wouW lib to know whether it 
wiII be II J epunese dty in the Indian 
territory. 

f Tramlation f 

SHRIMATJ KRISHNA 3AHI: 1 WlKtid 
like to say that the Indo·Japan study 
Committee. . . . . . . . [lnterruption!l 

MR. SPEAKER: We will not be able 
to discuss such an important issue if all 
of you start speaking at the same time. 
T will give you full protection. 

SHRIMATI KRISHNA SAHI: An Indo· 
Japan Study Committee has been set up. 
Taking into consider. Ilion all lhe aspects 
Le. Cultural. Educational etc. (lnlerrup-
lion~) . .. ' , . After that the proposal will 
come before LM.T.- Construction Com-
mittee. I have also told yOU everything 
about (lICA Committee",. (lnterrup-
tinns). 

MR. SPEAKER: The Prime Minister 
has made it clear that the laws made by 
Indian Parliament or the Laws of respec-
tive State Legislature will be applicable 
there and it will not affect our 8Overei· 
pty. 
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SHlU NfIUH KUMAR: Mr~ ~, 
Sir, it has been clearly mentioned in th8 
reply that Government will take tlte ..led-
sion after tbe submission of feasibility 
report. .But it is clear tbat tbe Govern-
ment h~' made up its mind that they 
will allow them to develop the town.hip. 
Then why are they waiting for the feasi-
bility report? This is a matter of policy 
decision? 

SHRI P. V. NARASIMHA RAO: How 
do you know that I have made up my 
mind. Nothing has been decided 10 
far. 

SHRl NITlSH KUMA~: The hon. 
Prime ~Iinjster had him"elf ~tated that 
the 1,,\,. s of our country will be implemen-
ted. It means that it had already been 
dc~ided that a township will be developed 
ill which tbe law of (lUr counlry will be 
implem~nted. 

MR. SPEAKER: No, no. Nitish Kumar-
ji. he had given this reply in regard to 
the question asked by Shri Rabi Ray and 
Ih,,[ was whdher the law of Japan will be 
implemented there. He had replied that 
if a township is dev.cloped, the law of 
OUI COlIntr,. will be implemented. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir. this is just like tying a horse behind 
"cart. When the parameters have alrea-
dy been fixed and it has been decided to 
implement the law of our country in regard 
tLl that township. what is the meaning of 
thi, feasibility report and what type of 
feasibility report they want? I would also 
like to know who is bearing the expendi-
lure on the study being conducted for ·this 
feasibility report? 

SHRlMA Tl K.RlSHh;\ SAHI: Me. 
Speaker, Sir, when I said that the fish is 
in the water, everyone started speaking, 
but when he said that the cart is being 
put before the horse no one is speakiDg. 

llnterruption3] 

MR. SPEAKER: Sir, when Japanese 
team visit~ our country JAY AKA bean 
the cost of their visit. We provide them 
facilities but do not bear any other 
expenditure. 

SHRI NITlSH KUMAR: Mr_ Speaker, 
Sir. she i~ telling about the expenditure 
un hospitality. We arc alllO aware that 

apeDCIiture is iavolve4 on u..i~I . 
study. We are not . lAymen. It iI'DOt 
Ihat they are only lodged in a botel UDder 
tourism department and arran,&ement. are 
made for their food etc. We know that 
when study iii conducted, expenditure is 
involved in it. I would onlY lite _ to 
know who will bear this expenditure, whe-
ther the Government of India or the 
Government of Japan or the concerned 
agency? 

SHRlMATl KRISHNA SAHl: Mr. 
Speaker, Sir, the hon. Member said that 
he is not a layman but Ii very wile man. 
that is why, be is the conscience keeper of 
the Chief Minister of a ;:i1ate. 1 would 
only like to submit... 

MR. SPEAKER: She is enhancing your 
dignity. 

SHRI h.RISHNA SAHI: Mr. Speaker, 
Sir, I would like to submit that we can 
discuss the issuel> after the feasibilty report 
comes, but when 'Ill) team comes,. we 
,hould pruvide facilities to them. 

SHRl NlTISH KUMAR: .Mr. Speaker, 
Sir, we are aware of her difficulty. Even 
when she does not know anything on any 
issue, she tries to say it with full force. 
She is not to be blamed for such an atti-
tude. This is the habit of the people of 
the area 10 which she belongs. 

MR. SPEAKER: No. she bas given the 
reply. 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker;;:Sir, had I no, adopted such an 
attitude, they would not have let me 
reach hen. 

SHRIMA Tl HHA VNA CHlKHALIA: 
Mr. Speaker, Sir, 1 would like to know 
from the hon. Minister through you that 
as per the statement rot:eently given. bl tbe 
Hon. Prime Minister thllt the law of our 
country will be implemented in regard to 
Model industrial town$lllp, whether'1'A YA-
KA iI aware of it. becaUIO if they bow 
it, they will reject the proposaL In a 
reply to a question lISked in the moining 
it was said that they had rejc.:ted the pr0-
posal of Varanasi aJlIO. 

SHRIM_-\TI KRISHl"A SAID; You do 
not .know, but she tnows. 

SHRI liAR! -KlSHORE SINGH: Mr •. 
~peaker, Sir, whether there iI proPQllil 0( 
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s«t1ii~ 'dp of' inddsfrill.l towrillhiI(lp Japrui' 
jjf"'otfi:er' countrIes' also' ahd' '~h&ifier same 
cOnditiolis have' been laid down' in those' 
cases 'and if ·SO, the names of those coun-' 
tties. 

. MR. SPEAKER: She has already told 
that such proposals are there for Mlluritus 
and other countries. 

[E1I8Iish] 
Tyre Industry 

SHlU BIRSINGH MAHATO } 
SHRl CHHITUBliAI ". 
GAMl1- - .' 

will tlie- pRiiviE IvIINl:':> {ELL b~ 

306. 

to state: 

(a) whether tyre industry il.l. been 
facmg iecessionary' trends due to cut-back 
in production of vehicles in tll: country"; 

.Jb) if so, tbe remedial steps taken in 
this regard; 

. (c) 'the production of [VIeS in the 
country during the last three years, year· 
w;ise ; 
r£nglishl 

(d) whether p, ~G:_dO;:! oi ;JTes i. '"ull;-
cient to m~t ind.;enous demand; and 

(el the reasons for a:lowi"2 ori::inal 
vehicle equipment hlanufacturers to hnpor~ 
tyres at a concessional imporl duty of 
fifty per cent? 

THE MlNISTEk OF STATE IN THE 
MINISTRY OF rNDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHiU:vlATT 
KRISHNA SAHI): (a) No. Sir. 

,(b) Does not arise. 
(e) The number of tyres produced in 

the country was 180.75 lakhs in 1990-91, 
l'n.88 lakhs in, 1991-92 and 199.51 lakhs 
in i99:2-93. 

, (d)" Yes; Sir: 
(e) For origillal equipment manufac-

turers, :,llpport duties on specified auto-
motive' components, including. ,yr"~. were 
rationalised in tbe 1993-94 Budget. 

SHRl BIR Slh0i-I MAHATD: The 
progress of tyre industry is vay ;mportimt 
for the development of automobile in-
dllltrY as ~11 as'.tot agricultufal wDtk-
May 1 know from the Mini.ter through 

y6tl,;~{;jf ,the :Go~emmeni prOposea~ t" 
stti\Vthe p'reb!ems before the tyre industry 
frori: time' ~o time in the context of 
char::ges or vehicles and ioreiJ:1l inves'-
mem in the industry? 

lTrallsiqtionj 

SHRlMATl KRISHNA SARi: Mr. 
Speaker Sir, the Government studies the 
problems before the tyre industry from 
time to time and it makes a lot of effort:. 
in this regard. Several issues of the tax 
poHcy are re:ated with the Miuis:ry of 
Finance. I would only like to suomit 
th~t an effort was made to relatio!ldizc 
'"'" ,:,:,. policy in lne Budge~ of lSl9c-'.I-L 
i'hey got son:c fadlities from th.s ralion,,' 
~ ~z;..:.~:c:: ~:r:d the Government i~ 11l:..d, •. i .. ~o.J 
e:I"C: ~s ~o remove the anamolie, pi ~sclll 
in iL We have ur:lwn the attention 0, 
,he ?ilinistry of Finance tow",'Js t,li, 
"sue. No problem can be solved in on~ 
u:,y, but we are makiflj: effort> in lhi. 
;·egard . 

[English] 

SHRI BIR Sl;'!GH MAIL~TO: May 1 
KIlOW from the Minister the s,cps pro-
)os~d to be taken to protect ,ile interest 
of consumers-mainly in agricultural sector 
c1 trZ!ctors, tronies used for ~,,;ricu!tur:J 

work and tyre calts against rise in tyre 
[)[lces. On the other side wh:,~ are the 
"cps proposed to be Laken by lh" (iovcrn-
!nent to protect the interest oi lyre in-
dustry worl:: force? 

i Transt'ation[ 
SHk.lMATI KRISlli'\;A SAtii: .\ir. 

~, ".;ker, Sir, under the D"W i:1dustria, 
'olicy, [be Government has fully tried to 

.- ro:e;l tbe inte,'ests of tyre industry work 
lOr~c:. Tile tyre industry was de-!icencs-
(j in June 1979. This industry has 
been kept licence free. Under the new 
:ndu:.trial policy implemenl~d w.eJ. 
24th July, 1991, big industries and industri-
es 'with foreign investments are also being 
kept licence free. Automibile tyres and 
tubes have been included in the new 
,cherne, that means, the industries 
having 51 percent foreign investment and 
ioreign technology, are given free 
hand' by the R. B. I. whereas 
domestic enterpreneurs have to submit in· 
dusiri~l enterpreneurship memorandum 
only., There is no shortage of tyres and 
aru:4liatc; supply' i:s bc:ing m::de ·so .that the 
people do not face any problem. 
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SHRI TARIT BARAN TOPDDAR : I 
,vould like to tell the hon. Minister that 
even though market for tyre is available 
:,nd the Government has the needed in­
frastructure, yet it is not being encouraged 
:.:nd .:ill arr;:ngements have been made to 
close down the tyre manufacturing indus­
try. What steps are being taken in this 
regard ? It should clearly state its policy 
;n this regard. 

\Vi:tat steps are being taken in this regard 'I 
It shoc1!d c:elrly state its policy in this 
, ::�·ard. 

:.1R. :, .::.Al..:.Eiz : He is saying that the 
c .. paci:, ,:1·ccilable in Government factories 
,, not bc.,1;; fu!ly utilised. 

SHKll,L',1'1 r.;.iUSHNA SAHl : It is 
no, so. 

w:;r; iE;\' .\c'cSWERS TO QUESTIONS 

hlWER (jENERATION BY AUTOMIC 
I'OWi:R PLANTS 

3(k '.,._:u SUR}·.JBHANU SOLAN­
: .. ! : \VJl the P.UME :MINISTER be 

\ � l "''-' q::_,n.,.,;-,1 of power beim: ;cnc:r�lcc 
�ro'"1 c:·.,,, /,:omic Power Plant : present ; 

i b ! tL� pc, u:1it cost of the power so 
.:cncra,e<l fr.)::1 each of these plants ; 

,c) '.,:i..:,c: the cost of power generat­,·J 
from . ,1�nnal Power Plants is less ::, .,1 ::;:u of 

p.)W�r generated from Atomic Power Pl:.tn,s; 
and 

(di if :so, the reasons therefor 1 
·i"�i£ :,Ll'HSTER OF STATE IN THE

,',d:S;cs.: I\'.iNISTER'S OFFICE (SHRI 
BiiUVE:;::.m CHATURVEDI) : (a) 
The present rated capacity of the nu­
ck1r ;)owcr plants in operation and the 
gross generation of power from these 
pl:nts in 1992-93 is as follows : 

Name of tht Atomic - Capacity 
Power S:ution (MWe) 

Tarapur-l 
Tarapur--2 
Raja�than-1 
Raj..sili:...;: - 2 
'vlaclras- ! 

lvL\.!:as--- ... 
Na:cr.a-1 
Narora--2 

160 
160 
100 
200 
220 
220 
220 
220 

Gross 
Generation 1 

(Million 
UnitsM-Us) 

1146 
788 
133 
925 

1191 
787 

1031 
64S-

I. '' The second unit of the Narora
Atomic Power Station commenced 
commercial operation with effect 
from 1-7-1992. 

:?.. The Kakrapar Atomic Power Station­
! (220 MWe) commenced commer­
cial operation from 6-5-1993 and has 

generated 223 MUs up to end of 
July, 1993. 

I. b) The tariff for electricity from the 
nuclear power stations in operation is as 
fuiiows :-

Name of the Atomic 
Power S,:.i.tion 
----· -----

Tarapw· 
Rajasthan 
Madras 
Narora 
Kakrapar 

----·----

Paise/KWh 
As ou June,19:1.1 

55·32 
64 ·16 
76·94 

143·76 
213 ·35 

----·----

I c) and Id) The unit cost of energy 
,;cncr;.:tc<l irom a coal fired thermal power 
,ianL dus.: ro the ,·oa: pit-heads will 1
gen�;·all1 ·c :cmcr lhan the cost of clectrici1, . , 
oi",1 a nudear power plant. doweYer, .,;count 
of lower fuelling costs, cost :,. gen�rnlion from 
the nuclear :·,ower statio:,, would be 
competitive to ,na: from cu:.! b;csed thermal 
power pL:,t, of ,.;,,;np:tr:..b)c size and vintage 
lc;�:.t;;:d :it about illO km. from the coal 
ooit-:,eads. 

INDIAN PEPPER 

[E11glish] 

* 307. Sf!F!J 1�. !\1. �t\ THEW : \Vill the 
PRIME MINISTER be pleased to state: 

(a) whether lhc l,overnment are aware 
that the be;t quality Indian pepper fetches the 
lowest price in the international mar­ket; 

( L J if so, the reasons therefor; 

( c) the steps taken or proposed to be
taken to ensure h;gher prices for the 
Indian pepper; 

(d) whether the Government propose
to take U!' the matter with the concern­
ed internal 'one,! trade organisations ; and 

l<'J if .,, ,:;� dct ,ils thereof? 

THE MI�;ISTER lJ1 SL\TE lN THE 
MINISTRY OF . ClVTL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC 
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DISTRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE tSHRI KAMALUDDIN AH-
MED): (a) and (b) No, Sir. It is not 
correct to say that Indian pepper even 
when it is of the best quality fetches the 
lowest price in the international market. 
In fact, it fetches a price as good as 
pepper of any other origin. 

(c) Government is aware that pepper 
prices have for the last few years been 
generally depressed in the international 
markets mamly due to an over-supply 
situation. The prices will eventually im-
prove only when there is a better balance 
hetween demand and supply. However, 
(iovernment has on its part been indirect!} 
assi,ting the growers to realise better price 
for their proJuce through the followin2 
steps ;-

( J) The cess on export of pepper was 
suspended; 

<:2) NAFED and Kerala State Co-
operative 
undertook 
Operations ; 

Marketing Federation 
Market Intervention 

(3) Spices Board has been undertak-
ing various programmes for up-
gradation of quality of pepper and 
for promoting export of pepper in 
value added form. 

(d) and (e j The case for arresting the 
decline in pepper prices was taken up in 
the meeting of the International Pepper 
Community (IPC) recently held in lndo-
ne,ia. 

Small Scale and Village Industries 

.,08 SHRI TARA CHAND ") 
KHANDELWAL 
SHR! IhRISH NARA- ~ 
YAN PRABHU I 
ZANTYE J 

Will the PRIME MINISTER be pleased 
:0 state: 

(a) whether the Union Government 
have asked the State Governments to 
repeal and review all those laws which 
hamper the development of small scale 
and village industries; 

(b) if so, the details of the guidelines 
issued in this regard; 

(c) wh.:ther there is "ny machinery to 
monitor the growth of small and village 
industriC! in the country; and 

l d) if so, the Qataila theroof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL IN-
DUSTRIES) (SHRI M. ARUNACHA-
LAM) : (a) Yes, Sir. 

Cb) As a part of the process of im-
plementation of the policy measures for 
promoting and strengthening Small, Tiny 
and Village Industries, announced on 
AUglist 6, 1991, Government have ad-
\ "eli all State Governments to undertake 
a thorough review of all State laws and 
pro,edures with a view to rationalise and 
simpiify them in so far as they apply to 
"m all and village industries. 

( ,) The Government has set up a 
Dep,'rtment of Small Scale Industries 
,~nd Agro and Rural Industries in the 
Mlllistry of Industry for monitoring the 
1'rowth of small and village industries in 
t he country. 

I d) The Department is assisted in ils 
ciforts by ihe following;-

(i) Devc!opment Commi$sioner (Small 
Scale lndustries). 

ui) KVle. 
( iii) Coir Board. 
in addition, at the State level, Direc-

~Ol Cite of Industries and KVI Boardi are 
also performing monitoring functions. 

! Tnlllsilltion] 

ProdUl:tiOD of Paper 

.;O<}. SHRIMATI BHAVNA CHI-
KHALIA: Will the PRIME 

'liN ISTER be pleased to state: 
I,a) the annual requirement and produc-

tion of paper in the country; 
I b) the quantity of paper being import-

ed annually: 
(;.;) whether the raw material required 

for the production of paper is available 
in abundance in the country; 

Cd) if so, whether the Government 
propose to issue licences to set up small 
paper mills in the country; 

(e) whether the Government have receiv-
ed some applications in this regard; 

I. J) if so, the details thereof ; and 
Ig) the action taken by the Govel1lJDent 

thereon ? 
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THE MINISTER OP STATS IN TIm 
MINISTRY OF INDUSTRY (DEPART 
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI): (a) The current an· 
nual demand and production of paper and 
paper board are about 21.5 lakh tonnes 
and 21 lakh tonnes, respectively. 

(b) 39.159 tonnes of paper and paper 
products were imported during 1992-93. 

(c) There is shortage of woody ra \\ 
material but abundance of non-conven-
tional raw materials such as bagasse. a~ro­
residues and waste paper. 

(d) to (g) As regards small paper 
mills. between August, 1991 and July. 
1993. 157 industrial entrepreneurs memo-
randa have been filed. Further, out of 
22 applications received for grant of Let-
lers of Intent. 5 have been approved. 

Power through non-conventional Enerl:V 
Sources 

·31<1 OR. CHINTA MOHAN } . 
SHRI NITISH KUMAR . 

Will 

the PRIME MINISTER be pleased to 
state: 

(a) the target fixed for generation of 
power through non-conventional energ) 
sources in the country during the Eigtb 
Five Year Plan; 

( b ) the quantum of power proposed 
to be generated through these sources in 
the private and the public sectors sepa-
rately to achieve the tar)!et \·:ithin the 
,tirulated time; 

Ie) the details of the facilit·c, propos-
ed to be provided by the Government to 
attract the private sector for generation 
of power through the non-conventional 
energy sources: and 

(d) the total quantum of power for 
which an offer has heen made to the pri-
vate sector? 

THE MINISTER OF STATE IN THF 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) The revised target for 
generation of power throu,h non-con-

",.ntiona! enorIY sources lOCh as small 
hydro, wind, solar, bio-energy, etc. dU;'ing 
the Eighth Five Year Plan is 1655-1955 
MW under the new 'Strategy and Action 
Plan' prepar~d by the Ministry. 

(b) No cleur demarcation has hcen made 
for c,1ergj gener,,:ion in the PI", ate or pub-
lic sectors. However. a new m:trket orienta-
lion i, bein;; g.'''" to attract maximum 
participation r,y tbe: pri'fate sector in 
generation of pO\';er through non-con-
vention,J energy sources. 

(c) The fiscal and promotional incen-
tive, being provided by the Central 
Government and certain State Govern-
ment, include 100% depreciation allow-
ance, subsidy for certain categories of 
pro)ecb. five yenr tax holiday, exemption 
01 conce<;sion~1 duties und taxes, soft loan 
f:lcility and facilities for wheeling, banking 
and buy-back of the energy generated and 
fed to the State grid. 

(d) As already stated. the private sector 
is welcome to take up power projects 
based on non-conventional energy sources 
withol!: any restriction, on capacity ~t 
thi, stage. 

[Ef/glish] 

Urban water supply and sanitation 
Policy 

·.H I. DR. KRUPASIND,fU BHOl' 
Will the Minister of URBA"J DEVELOP-
l\I ENT be pleased to state: 

(a) the salient features of the Urban 
Water Suoply nnd Sanitation Policy; 

(b) the steps taken to implement the 
,arne in different States and Union terri-
tories during the VII Plan period: 

(el the expenditure in~urred on the 
implementation of the policy so far State I 
t.'nion territory-wise: "nd ' 

(d) the funds earmarked therefor in 
the VIII Plan? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI SHEILA 
KAUL): (a) and \b) The Govern-
ment of Indi" had adopted the 
progrnmme laid dO\\'n bv the Uni-
ted Nations. namely the Inter-
nMional Drinking Water Supply and Sani· 
tation Decade Programme from 1981 to 
1990. As per the targets under this pro-
gramme. 90% of the urban population 
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WM to be coverecl wUh drim:ina water 
supply and SO~ with sanitation by March, 
i 991. As against this th:: coverage was 
35% for water supply and 46% for 
san'tation upto 31-12-1991 in urban areas. 
The shortfall in target was primarily due 
to la"k of adequate funds for the sector 
during the VI and VII Five Year Plans, 
In the VIII Five Year Plan (1992-97) it 
is envisaged to cover 100% of the urban 
population with drinking water supply 
and 75% with sewerage and sanitation 
facilities ~uhiect to avallability of funds. 
An outlay of Rs, 5757,28 crores (includ, 
ing Central assisance) has been provided 
in the VIn Five Year Plan for the urban 
sector as against the projected requirement 
of Rs, 14,844 crores, 

cost recovery, institutional autoDomy, 
human resource development and technical 
issue for consideration of the State 
Governments and Union Territories. The 
salient features of the recommendat:ons 
are namely adoption of the principle of 
full cost recovery, to treat water supply 
as utility service, cost reducti0n, full auto-
nomy to the concerned institutions for 
tarrif fixation, separate commercial ac-
counting for water supply and sanitation, 
improved 0 & M and reduction of un-
accounted for water institutiom.l arrange-
ments, public/private partnen:bips, com-
munity participation, development of 
trained manpower, water resources plan-
ning, rc~yiing and re-use of W:lste water, 
etc, 

(C) I::[ormat;on regarding the outhy 
and the t:xpend::ure for u;'ban water supply 
2nd s:mit"tion, State and Ur.:CHl Te;'itory 
\visc. fo: the VII Plan, 1':'):>-91 and 
1991-92 may be seen at Statement-I. 

In view of the inadequacy of plan funds 
coupled with cost increases, urbanisation, 
depletion and pollution of sources, it was 
necessary to review the sector needs in 
consultation with the State Governments 
and Union territories, The Ministry had. 
therefore, convened a National Conference (d) Plarming Commission h:,vc made 
on Urban Water Supply and Sanitation an over,,!l allo~"tion for the ,VIII , P:an 
Policy in March, 1993 to give a new for V,'ban Water Supply anu Sa!1ltatlOn 
direction in this sphere and to identify "nannting to Rs, 5757,28 cro:'es. A :cn~a-
a set of reforms to enable the sector to tivc bre2f:-up of this ,'l1a~.lr on for some 
become financially viable and self sus- of the Sl:ltcs and Union T,':T:t0"i~" whic" 
tainable, The Conference came out with adS c"en fi::uiised by th~ PI~n',';:1[: Cm'," 
recommendations on financial issues and mission may be seen at S~'lte~nen'-n, 

STATEMENT-I 

Urban Water Supply & Sanitation Total for Seventh Plan (Rs in Crores) 

I. Andhra Pr' 'esh 

" Arunachal Prac'~sh 
3, Assam 
4, Bihar 
5, Goa 
6, Gujarat 
7, Haryana 
8, Himachal Pradesh 
'>, Jammn & Ka~hmir 

10, Kama!aka 
11, Kerala 
12, Madhya Pradesh 
13, Maharashtl a 
14, Manipur 
IS, Meghalaya 
16, Mizoram 
17. Nagallllld 
18. Ori5ta 

-------------,- --,---,--,' 
Outlay Expenditure 

,------ - ---
19:>'48 

0,16 
22,70 
62 ,30 
44 ,89 

180,93 
27 ,71 
12,42 
81'74 

130,83 
35 ,04 

138 '93 
858·73 

13'93 
16 '38 
19,54 
11'69 
33·87 

In'90 
10,73 
15,77 
56 ,59 
51,43 

170,)13 
~2'81 

9-04 
91 ,09 

liS ·03 
<6,(9 

118 ,64 
612 ,15 

12,73 
13,03 
20,45 
9·04 

28 ·11 
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19. 
20. 
21. 
22. 
23. 
24. 
25. 
26. 
27. 
28. 
29. 
30. 
31. 
J2. 

1. 
2. 
3. 
.1 
.. 
11 -.. 
9. 

10. 
11. 
;~. 

: t. 
. 5. 
1(,. 
:7' 
I~. 
19. 
20, 
21. 
7" _i ... 

23, 
24, 
::5. 
26. 
77. 
:;3. 
79. 
~O. 
31 
32. 
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Punjab 
Rajasthan 
Sikkim 
Tamil Nadu. 
Tripura 
Uttar Pradesh 
West B2Ilgai 
A & N Islands 
Chandigarb 
D. & N. Havel; 
D::man&Diu 
Delhi. 
L:::kshaJweep 
Pondic'lerry 

URBAN WATEIt SUPPLY " SANlTATlON 

TOTAL FOR SEVENTH PLAN 

2 

31'09 
103·33 

9·79 
537·67 

11·23 
146·99 
32'88 

4 ·19 
20·79 
OA1 
2·98 

315 ·12 
0·09 
5'37 

(Ra. in CronI) 

3 

2t).17 
93·43 
10·85 

315'31 
10·57 

126,72 
35-17 
5·91 

18 ·01 
0'23 
2·65 

314·45 
00()() 
5·04 

--'~-'--

GRAND TOTAL 3;10 ·73 2551003 

URBAN WATER SUPPLY & SANITATION 
(as. in Crora) 

--~------_ 

i990- 91 1991-92 
----. ------_-
Outlay Expenditure Outlay Expenditure 

Andllra Pradc3h 33·00 27·38 34'05 51-46 
Arullc.ch:\] Pr::(b,h 3·30 0·13 2·60 2,34 
A-;';am 6·46 0·14 7·93 5·83 
Bib3., 10·48 3 ·89 26·25 7·45 
Goa 11·10 12·37 13·74 16-92 
Gujar::t 23·00 22·03 25·00 250()() 
Haryac:.l 3·50 7·51 3·70 8·13 
HimaClll! Pra'_l~~~jl 5 70 5 '40 9 '18 8.-69 
Jammu & Ka~hr.lir 21·00 20·38 26·14 48·66 Karna::lka 29·52 27·04 38·26 
Keral;. 9·60 9·38 45·48 6·118 
Madhya Pralksn 70·38 35·76 42,12 38·77 
Mah::r::sh'r" 174 ·29 158·34 169·()() 160·50 
M'l.nipur 4·00 3 ·67 6·86 4·82 
Meg'ilaiaya ~'05 2·57 2·75 2·31 
Mizoram 3·80 4'03 4,()6 7·30 
Nagallnd ~ ·40 2·43 I ·52 2·02 
Oris~a R·31i IH9 10·72 8·72 
Punjab II ·25 10·60 3·84 
Rajasth:m 39 '8'+ 38·50 48'07 49'51 
Sikkirn 

Nad~ 
1·60 \·90 t ·80 2·07 

Tamil 131 ·54 123·14 173 '18 140'24 
Tripura t ·95 1 ·79 1 ,SO 1·84 
Uttar Pradc3;1 -~') ·6~ 27·75 52·29 22,12 
We,t Bengal S'16 6·46 9·99 4·51 
A & N Isl:m,js 0·67 0·34 0·30 0·27 
C11anlligii.rh 4·00 0·50 5·70 4·50 
D & N Hawli 0·17 0·05 1·05 1 0()() 
Daman & Diu 0,]2 0·26 0·23 0'24 
Delhi 118 ·85 120·74 123 ·90 114'01 
Lakshadweep 0·14 0·00 0·13 0'00 
Pondicherry I ·O~ 1·38 2'06 2'49 

.GIlANlI TOTAL .. 7~~.~. .. ~6·n .,-8ge:~ :~~~.5,·21 

4-112 LSS (ND)/~4 ... ~. _ -_- .. 
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STATEMENT-II 
UrbaQ Water Sapply alld Sanitation Sedor VIU Plan (1992-97) outlay 

VIn PLAN OUTLAY STATE SECTOR 

S. 
No. 

1. 
2. 
3. 
4. 
S. 
6. 
1. 
8. 
9. 

10. 
11. 
12. 
13. 
1 
14. 
5. 

16. 
i7. 
18. 
19. 
io. 
21. 
22; 
~3: 

14. 
':!S. 
16. 

'27. 
28. 
29. 
30. 
31. 
32. 

StatejUT 

~ 

~dhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar . 
Goa. 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu & Kashmir 
Kamataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Mizorqm 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamil Nadu. 
Tripura 
Uttar Pradesh 
West Bengal 
A. & N. Islands 
Chandigarh 
Dadra & Nagar Haveli 
Daman & Diu 
Delhi. 
Lakshadweep 
Pondicherry 

GI!Al\D TOTAL 

Export of Cashew Kernels 

·312. SHRI TEl NARAYAN SINGH' 
Will the PRTME MINISTER be pleased 
to state : 

(a) whether the export of cashew ker-
nels under counter-trade terms does not 
earn hard currency for India;' 

(b) whether Indian proceaon lell at 
_~ ~ nJpee rate to ropee currtllcy a~n 

Total 

3 

494·22 
55·34 

221 ·96 
619·54 
88'00 

421 ·00 
3040{)() 
250 ·00 
241 ·30 
625 ·00 
410·66 
486·94 

1602·47 
85·00 
50·00 
57 ·15 
35·00 

238 ·06 

769·35 
30·00 

1450·00 
94·01 

944 ·21 
116 ·00 

20·70 
30·00 
3·45 
4·45 

820·00 
4·59 

12·58 

10.684 ·98 

(Rs. in crores) 

Urban Water Supply 
and sanitation 

4 

295 ·20 
12 ·72 
38 ·97 

177 ·40 
63·00 
91·00 

1I2 ·00 
65 ·60 

135 ·48 
277·50 
242·22 
243 ·47 

35 ·60 
14·57 
31 ·94 
13·40 
54·45 

470·85 
14 ·50 

1016·00 
37 ·OJ 

307 ·00 
70·00 

3 ·45 

1·50 
0·80 

795·00 
0·49 
9·31 

4,630 ·43 

who resell at lower rates in Indian rupee 
terms to hard currency areas: 

(e} if so, whether the Government pur-
pose to draw a negative Jist, a.' suggested 
by a few experts, to preclude export items 
~uch as cashew kernels to rupee currency 
areas and encourage greater exports to 
hard currency areu; and 
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(d) if not, the rcaIOns therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER .,AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED); (a) Under counter-trade ar-
rangements, inflow and outflow of foreign 
exchange are either party or wholly 
balanced. Exports under counter-trade 
reduce foreign exchange outgo on imports. 

(b) to \d) With the collapse of the 
cr.twhile USSR and the changCli in 
Eastci n Europe, India no longer has any 
rupee payment trading arrangement with 
any .:mlntfY. It may be mentioned that 
expon of .:ashew kernels to C.I.S. and 
Czechoslovakia in 1992-93 was less than 
1 % of the total cashew kernel exports. 
However. with the repayment of rouble 
credits to the Russian Federation there is 
a possibility of some export of cashew 
kernels to that country. Depending on 
the actual developments which occur, 
the question of imposing suitable restric-
tions on export of this commoditr could 
be looked into on merits. 

Export Target 
313. SHRl SYED SHAHABUDDIN; 

Will the PRIME MINISTER be pleased 
to state; 

I a) whether the Government have fix-
ed the export target for 1993-94; 

(b) if so, the global target with break-

ANNEXURE REFERRED TO IN REPLY 
NO. 313 FOR 18·3·93 REGARDING 

Principal Commodity 

1. Plantation. . . . 
2. Agricultural and Allied Products 
3. Marine Products . 
4. Ores & Minerals. . . 
5. Leather & Leather Manufactures 
6. Gems & Jewellery . 
7. Sports Goods . . . 
8. Chemicals and Related Products . . 
9. Engineering goods including Project goods 

10. Electronics including some Software. . 
11. Textiles including Handicrafts & carpets . 
12. Raw Cotton . 
13, Peuoleum Products 
14. Others. 

up by major trade paI1JWI aDd ~ 
export items; 

(c)the target and achievement for 
1992-93; and 

(d) the basis for the fixation of the tar-
get keepmg m view the performance during 
the preceding year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES CON· 
SUMER AFFAIRS AND PULIC DIS-
TRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED; (a) Yes, Sir. 

I b) The global target for exports with 
break-up of major export items in US S 
terms is given in the annexure. The tar-
gets are fixed in terms of principal 
co=odity group and not in terms of 
major trade partners. 

(C) Details of export targets and achieve-
ment for 1992-93 in terms of principal 
commoditie, groups are given in the an-
ne.\ure. 

(c.I) The targets for 1993-94 have been 
fixed in consultation with the Export 
Promotion Councils and Co=odity 
Boards which represent the exporters. Tilt 
improved environment of the new EXIM 
Policy, reduction in customs tariff parti-
cularly for export related imports, unified 
exchange rate system introduced in the 
budget and the emerging trends in export 
growth have been considered in discussion 
with EPCs while fixing the target for 
1993-94. 

TO LOK...sABHA STARRED QUFSI10N 
EXPORT T ARGEI' 

\ US $ Million) 

1992-93 1993-94 
Target Achie'IemeIIt 

~57 462 500 
2000 1904 225S 
615 602 m 
940 741 8fi9 

1480 1275 1490 
3236 3052 34SS 

30 3S 37 
2222 1871 2168 
20S7 2246 .2SOO 

350 211 315-
6193· 5311· 7400 

170 
452 416 .269 

234 
Total 20132 18420 22131 

·in.;ludes raw cotton "cxcludes Software. 
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INSAT·1B 

"314. SHRI SATYA DEO SINGH 
SHRI RAJENDRA AGNI-
HOTRI 

Will the PRIME MINISTER be pleased 
to state : 

(a) the date on which the second multi-
purpose satellite INSTAB-2B was launch-
oed; 

(b) whether entire technology used in 
the satellite is indigenous or whether some 
imported spare parts have also been used 
therein; 

(c) the place from where tbe satellite 
hila been launched' 

(d) whether the range of regional T.V. 
transmission is likely to be increased to a 
great extent on account of tbe satellite: 
and 

(0) the total estimated cost of the 
satellite '! 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRl 
BHUVNESH CHATURVEDI): (a) 
INSAT-2B was launched at 0429 hrs. 
(Indian Standard Time) on July 23, 1993_ 

(b) INSAT-2B satellite was fully de-
signed, develop<!d and build in India with 
indigenously desigend and developed sys-
tema and subsystems. A few components, 
some mateIial and most of electroni, 
piece parts had been imported. 

(c) INSAT-2B was launched from Kou-
IOU, French Guyana. 

(d) The number of transponders used 
for TV transmissions will increase substan-
tially. Seven C-band transponders and 
one S-band transponder will be used for 
TV. transmissions. The area of cover-
aac will be limited to India and imme-
diate neighbouring countries may be 

< covered due to unavoidable technical 
. spillover. 

(e) The COlt of spacecraft is &s. 78.00 
crol'Cl and the cost of launch is Rs 99. t 5 
crores. 
[English] 

Ndoaal Druc Authority 
315. DR. LAXMINARAYAN PAN· 

: DEYA: Will the PRIME .\HNISTER be 
. p~ to stAte: 

(a) whMher thwe is any propolll to 
set up a National Drug Authority as 
recommended by the Hathi Committee; 

(b) if so, the details thereof; 
(c) y,hether such a single authority is 

likely to be more appropriate to deal with 
all the aspects of the drugs and phar-
maceuticals industries; and 

( d ) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHiU EDUARDO FA-
LEIRO): ~a) ,0 (d) The Minish), of 
H~:llth and Family Welfare had examined 
the pr:Jposal to set up a National Drug 
Authority '-is recommended by the Hathi 
Co;nmittcc, in detai~ but it has not been 
found feasible to set up such an inde-
pemknt Authority. It has, however, 
been decided to strengthen and upgrade 
the Drngs Standard Control Organisation 
both at the Central and State levels_ 

Million Wells Sclleme 

'3i6.D. SHRI VANKATESWAR RAO: 
Will the PRIME MINISTER be pleased to 
~tate : 

(a) whether the Million Wells Scheme 
was launched during 1988-89; 

(b) if so, the objectives thereof; 
( c) the total amount allocated to 

Andhra Pradesh under the soheme during 
199i-92. 1992-93 and 1993-94; so far; 

Ill) tbe number of wells dug up in 
(ile State and the number of villages 
covered under the Scheme vis-a-vis other 
States; and 

( e) the steps being taken to cover each 
,:nd every village in the State under the 
S_-heme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOP· 
MENT (DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESH-
WAR THAKUR): (a) Yes, SIr . 

(b) The objective of the Million WcIla 
Scheme (MWS) is to provide irrigation 
wells, free of cost, to small and marginal 
farmers amongst SCs/STs and freed 
bonded labourers who are below the 
poverty line. 

(e) Rs. 3,833.24 lakbs and &s. 3,738.64 
JakhIo were allocated to Andhra Pradcah 
durina 1991-92 and 1992·93 relpectively. 
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A telU&tive allocatioll ot lU. 4,924.112 
lakhs has been provided durine 1993-94. 

(d) So far 36,806 we11s have been 
dug i.xJ Andhra Pradesh against 5,31,995 
wd!s dug up in other States/UTs. Cover-
age under Million Wells Scheme (MWS) 
is of beneficiaries and not of villages. 

(e) Million Wells Scheme (MWS) is 
a programme for creating individual assets 
for their direct and continuing benefit. 
20% of the total resources under Iawahar 
Rozgar Y ojana (IRY) are earmarked for 
the implementation of MWS. The State 
Governments allocate these funds to the 
districts with reference to the unirrigated 
lands held by SCs/STs with potential for 
well irrigation. The emphasis under 
MWS is to provide the eligible rural poor 
among the SC/ST and the released bond-
ed labour category, an irrigation well and 
this is hoped to be achieved by continuing 
the scheme throughout the Eighth Plan 
period with equal vigour. 

Naval Shipyards 

*317. SHRl ATAL BIHARI VAJ-
PAYEE: Will the PRlME MINISTER 
be pleased to sta:e : 

(a) whether the Indian Naval Ship-
yards are not having adequate manufac-
turing capacity to meet the demand of 
the Navy for warships; 

(b) if bO, whether the Government pro-
pose to n.:rease the capacity and pro-
ductivi,y of the Naval Shipyards; 

(c) if so, the outline and time schedule 
thereor; and 

( d) whether there is also a proposal to 
increase the indigenous content of the 
warships? 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF DEFENCE (SHRl MAL-
LIKARJUN): (a) Adequate manufac-
'uring capacity exists in the defence ship-
lards to meet the demands of the Indian 
Navy for warships. 

(b) and (c) Increase in capacity is not 
envisaged at present. However, increase 
in p~oductivity is a continuing endeavour. 

(d) Con;lant efforu are being made to 
increase the indigenous content of war-
ships. Desien capabilities have been 

developed vrithhl the Navy u4 1M ..... 
yards and· form a aood baait for ·'lUldor-
taking indigenisation programmClal. 

Rural Roads under I.R. Y. 

'318. SHRl RAMA KRISHNA 
KONATHALA: Will the PRIME MINI-
STER be pleased to state: 

(\a) whether the Union Government 
have :e.c;'/ed :IL~' p;'oposals from the 
State Governments for rural roada under 
the lawahar Rozgar Yojana; 

l b) if so, the detaib thereof, State-
wise; 

(c) tnc action taken by the Govern-
ment thereon; and 

(d) the amount earmark.ed for rural 
roads under the Jawahar Rozgar Yojana 
during the Eighth Plan period, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL 
DEVELUi'MENTj (SHRI RAMESH-
WAR TJ lL\KUR) : (a) to (d) Proposals 
have been received from the State Govern-
ments of Andhra Pradesh and Rajas-
than for providing additional fundi under 
Jawahar Rozgar Yojana (,JRy) for con-
,truction of Rural Roads. Andhra Pra-
desh has proposed the construction of 
14090.86 Km. of rural roads benefiting 
..j.2J6 villages at a total cost of Rs. 192.88 
crores spread over a period of two yean. 
Rajasthan has proposed the constrdction 
of 8500 Km. of gravel road connecting 
1885 panchayat headquarters, for which 
they have sought an additional allocation 
of Rs. 100 crores during the current 
year. 

BOlli ·;J~SC proposals lr(' under exami-
n.ltion in the Ministry. 

Construction of roads in rural areas iI 
an admissible activity under JRY. Sinc:o 
the planning and implementation of JRY 
is decentralised, actual selection of an 
activity and the extent of outlay for a 
particular activity are to be decided bv 
the implementing agencies i.e. V~ 
Panchayats/DRDAs/ZPs, t&kine into ac-
count ~i." needa of the arca and thD avail-
ability of funds. Hence, no funda are 
lpcc.i1ically earmarked for rural roadll 

under JRY durin, the Biahth Pia&. 
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·319. DIt. IC.V.It. CHOWDAltY: Win 
the PRIME MINISTER be pleased to 
atate : 

(a) the estimated potential various 
types of new and renewable sources of 
energy and technologies in the country; 

(b) the achievement made in this regard 
upto March, 1993; and 

(c) the target fixed for 1993-941 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 

AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) The estimated potential of 
various types of new and renewable 
energy sources in the country is given at 
Statement 'A'. ... 

(b) Status of pbysical achievements in 
respect of installation of various types of 
non-conventional energy systems and de-
vices upto March, 1993 is given at Stato-
ment 'B'. 

(CI Physical Targets for various non-
conventional energy systems and deviccI 
during 1993-94 in the countrv is liven 
at Statement 'C' 

STATEMBNT---A 
Approximate potential of various t)pes of ncr;-ccmtntknal fnd Rfne'tlBble SourcfS of EI;ug~ 

&: Technologies In the Country 

Source/Technology Approx. Potential(Availability Remarks 

Total Solar Energy 

Insolation in India 
Wind EoorS)' 
Mini-Micro Hydro 

Biomass!Bioenergy 

Bioaa 5 Plants 

Improved <l!.ulha 

5 :< to " 
KWhr/year 
20,000 MW 
5,000 MW 

17,000 MW 

12 Million (Nos,) 
(Achievable in 
a bout 15 years) 

120 Million (Nos.) 

STATEMENT-B 

Equivalent 

Aggregated Capacity 
Aggregated Capacity 

Equivalent 

- Expected Wood Savings: 
37,44 MT/year Equivalent 
_- Expected Manure Pro-
duction ; 

J 80 MT /year Equivalent 
Expected Wood Savings 

84 MT/year wood/wood 
Equivalent. 

Pbysical Achievements at a Glaoce 

SL 
No. 

2 

Programme 

1. Family size biogas Plants 
2. Community/Inslitutional/ Night Soil Biogas Plants 
3. Improved Chulhas 
4. Solar Thermal Systems 
5. - Solar Cooker, . 
6. 'Solar Pbotovoltaics . 
a. _ Photovoltaic Power Units 

Units 

3 

Nos. 
Nos. 
Nos. 
Aream Ml 
Nos. 
MW 
KWp 

Cumulative 
Achievement 
upto 
31-3-93 

4 

17,63,133 
1,009 

145,05,827 
2,47,387 
2,88,028 

3,324 
408.86 
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7. 
8. 
9. 

10. 
11. 
12. 
13, 
14. 
15. 
16. 

SI. 
No. 

1. 

2. 
3. 

4. 

5. 

6. 

7. 

8. 
9. 

10. 
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b. Photovoltaic Community lightsfI'V and community 
facilities . Nos. 

c. Photovoltaic Domestic lighting Systems/Lanterns Nos. 
d~ Photovoltaic Street Lights Nos. 
e. Photovoltaic Pumps Nos. 
Wind Pumps Nos. 
Wind Battery chargers Nos. 
Wind Farms MW 
Mini-Micro Hydro MW 
Urjagram Energy Surveys Nos. 
Urjagram Projects Nos. 
Biomass based cogeneration of power . MW 
Biomass Gasifiers/Stirling Engines MW 
Battery operated vehicles Nos. 
Alcohol operated vehicles . Nos. 

STATEMENT -C 
Programme wise Physical Targets for Annual Plan : 1993-94 

Programmes Tentative 
Physical Targets 

Biogas Development Programme 
a. Family Size Plants 1,60,000 Nos. • 
b. CBP{IBP/NBP SO Nos.· 
Improved Chujha Programme 22,50,000 Nos. • 
Solar Thermal Programme 
a. Solar Thermal Energy Systems 55,000 Square metre 
b. Family Size Solar Cookers 40,000 Nos. 
c. Community Type Solar Cookers 
Solar Photovoltaic Programme 

a. SPV Street Lighting Systems . 400 Nos. 
b. SPV Domestic Lighting System 1,000 Nos. 
c. Portable Lights 10,000 Nos. 
d. Spy Power Plants 200 ItW 
e. Other Spy Systems 300 Nos. 
Wind Energy Programme 

a. Wind Pumps 500 Nos. 
b. Wind Battery Chargers SO Nos. 
c, Wind Farms 6MW 
Urjagram Programme 
a. Urjagram Pilot Project . 25 Nos. 
b. Energy Surveys 100 Nos. 
Bioenergy Development Programme 
a. Gasifiers/Stir ling Engines 1 MW 
b. Biomass Based Cogeneration of Pow..:r 6MW 
Small Hydel Power Development Programme 10MW 
Alternate Fuels for Surface Transportation 

a. Battery Operated Vehicles 50 Nos. 
b. Alcohol Operated Vehicles 70 Nos. 
Solar Photovoltaic Pumps 
a . SPV Water Pumping Systems 10,00 Nos. 

46 

4 

784 
14,594 
29,i98 

756 
3,009 

107 
53.93 
93.44 
1,680 

184 
6.0 
9,5 
174 
52 

• Revised to : Biops Plants-t.7S lakhs. CBP/IBP-200 and Impr~ Cbulhaa·24.00 l~. 
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*310, SHlU VUAY NAVAL PArn.": 

Will the PRIME MINISTER. be pleased 
-to state: 

(a) the number of proposals cleared by 
the Empowered Committee for foreign 
inveltment as on Julv 31, 1993; 

(b) the amount likely to be invested 
therein; 

(c) the areas for which these proposals 
have been cleared; anll 

(d) the conditions laid down for foreign 
investors regarding reatriation of divi-
dend? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
HEAVY INDUSTRy) (SHRIMATI 
KRl~HNA SAHl): (a) to (d) The Em-

- powered Committee, constituted in Sep-
tember, 1992, has cleared 369 proposals 
envisaging total foreign direct investment 
of around Rs. 1700 crores till the end of 
Julv. 1993. 

The proposals which have been clear-
ed are in areas such as engineering goods, 
machinery items. textiles, electronics, 
software, chemicals, petroleum products, 
food processing and agro-based industries, 
fermentation industries, granites and cera-
mics, rubber and leather goods, power 
generation equipment, transportation, hos-
pitals, hotels etc. 

Proposals envisaging manufacture of 
certain specified C<'nsumer goo:ls are sub-
ject to the condition that remittance of 
dividend on foreign investment should be 
balanced through export earnings. 

ITranslation] 

Indian VacciDe Corporation LilIriUld 

~259. SHRI SURENDRA PAL PATHAK 
SHRI SANTOSH KUMAR GANG-
WAR: 

Will the PRIME MINISTER be pleased 
to mate : 

(a) whether the Indian Vaccine Corpo-
ration Umited did not achieve any suc-
cess in the production of vaccine even 
after Ipe~ -c:rom of 11Ipee$ 81 ftpOrt-
011 ia 'Janntta' dated JUDe 16, 1993; 

-00 if 10, tba facti thereof 1UI'4 '-:lJie 
amount that has ~I!lC~ been ,spent on this 
project; 

(c) the extent' of progress made so far 
by the Indian Vaccine CorPoration Ltd. 
in the field of vaccine production; and 

(d) the details of future plans of the 
corporation in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (pEP ARTMENT OF 
ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT) ('SHRI 
RANGARAJAN KUMARAMANGA-
LAM): (a) to (d) The Indian Vaccine 
Corporation Limited (IVCOL) was in-
corporated as a Joint Venture company 
during March 1989 to manufacture viral 
vaccines. IVCOL has been promoted by 
Department of Biotechnology (Govem-
ment of India), Indian Petrochemicals Cor-
poration Ltd. (lPCL) Pasteur Mareiux 
Serums and Vaccines PMSV). Civil con-
struction of the plant at the project site 
in Gurgaon has been completed to about 
42 %. Scientific and administrative per-
sonnel have been recruited. The first batch 
of the scientists has underone compre-
hensive training in vaccine production 

, and other technologies from PMSV, Lyon, 
France. The approximate expenditure is 
about Rs. 22 crores. The unit was ini-
tially to produce Measles vaccine 20 
million doses), Vero Cell based inactivat-
ed polio vaccine (lPV) (10 million doses). 
Rabines vaccine. (2 million doses) and qua-
druple vaccine (DPTP) (40 lJlilliOn doses), 
Subsequently however, Ministry of Health 
and Family Welfare based on the recom-
mendations of the WHO decided to con-
tinue to use only Oral Polio Vaccine 
(OPV) for polio control in India. This 
necessiated a review of the "product 
mix". It wa~ further considered to take 
up indigenous production 'of Vero Cell 
based 0:1 OPV instead of injectable polio 
vaccine and quadruple vaccine. A joint 
Tndo-French committee has bun set up 
to redefine the IVCOL project based 'on 
new "product mix", The committee bas 
submitt-:d its report. At present the three 
promoters ar nSotlating vorioaa Optiona 
available for continuation of the project. 
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3260. ,SHRI MANORANJAN BHA-
K.TA: Will the PRIME MINISTER be 
pleased to state: 

(a> whether the Union Government has 
revised the Rural Sl!llitlltion Programme; 
and 

(b) if so •• the response from the bene-
ficiaries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAl 
H. PATEL): (a> Yes, Sir. 

(b) Since the programme is imple-
mented through the State/Union Territo-
ries. no response hu been received direct-
ly by the Union Government from the 
beneficiaries. However, the State Gov-
ernments of Orissa and Maharashtra have 
requested for extension of the subsidy for 
construction of sanitary latrines for per-
sons above the poverty line also. As the 
revised guidelines of central rural sani-
tation programmes were introduced in 
March, 1993. it is not possible to make 
any changes within this short period w;th· 
out giving a fair trial for implementation 
of the new guidelines for a period of 
about two years. 

Alleged MaIpradk:es Ja Recruitmeat to 
Armed FOIUII 

~261 MAJ. GEN. (REID.) BHUWAN 
CHANDRA KHANDURI: Will the PRI-
ME MINISTER be pleased to state: 

(a) whether the Government's a~ntion 
hu been drawn to a news item captioned 
"CAG Bays Army Recruitmeat" anoeared 
in the "Times of India" dated May 14. 
1992 : 

Cb) whether the Government hllve taken 
81)1' ~ept. .(0. reor~ at"amline and 
improve .the Recruititi, Orpnisation; 

(c) if 10, the details thcJ,Wf: 
(d) wIletlier the Government propose 

to revert back 10 tbe' systdm' of sendinJ! 
'Re.mnental Recruitment· Parties' for rf'-' 
cruitmerat ; . . ... , ..' . 

'(tf'i('';''' the iletai{s the~t'; 

Wrllt", . Alfiwps . ~o 

(f) the nUmber of Ca&eI of 'touta' de-
tected durina 1992; and 

(g) the details of the special arrange-
ments made to eliminate 'touta'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) to (g) Govern· 
ment have seen the said news item. The 
refinement of the recruitment system is a 
continuous process. Important meuures 
taken by the Government to eliminate 
instances of malpractice/irregularities in 
the recruitment of Army personnel are 
given in the enclosed statement. 

There is no proposal to revert back to 
the system of sending 'Regimental Re-
C'ruitment Parties' for recruitment. 

During 1992, ten cases of 'touts' wero 
detected. 

STATEMENT 

The following measures have been taken 
'Jy the Government to eliminate the in-
st::mces of malpractices/irregularities in the 
r""ruitment of Army personnel:-

(0 With a view to eliminate the inter. 
ference of touts/agents, an applica-
tion system has been introduced for 
recruitment. 

(ii) Evaluation ,f answer books has 
been streamlined 

(iii) Detailed Qualitative Requirements 
for Officers, JCOs/ORs for posting 
to Recruitment Organisations have 
been laid down to ensure that only 
duly !>Creened personnel are posted 
to such jobs. Staff with doubtful 
integrity are reverted back. 

(iv) Tenure of recruiting staff. both 
combatants and civilians, has been 
restricted to two years. 

(v) Screenig of candidates is carried out 
by a Board of Officers with two 

. independent members from the 
local formation/unit. 

I vi)' In order to minimise malpractices 
in medical examination at the time 
of recruitment, a system of in· 
,~dent "checks by a second 
mediclIl. officer bas. been instituted. 

. :PrQ~on bas JIlso been made. fer 
IIPP.C1ils. uainst lhc .:verdict Dr. the 
Recruiting Medical OfDeer. 



(~ii) PX01Dpt action 11 bciJti ~tl,l &picm 
touts/ agents with die ~'9f. 
Civil Police. ' 

(viii) System of allocation/release of 
vacancies and recrvitment proce-
dures has been thoroughly revamp-
ed. 

PriceI ef AIlepatilk &Wet-
3262. SHRI SUSHIL Cl{ANDRA VER-

MA: Will the PRIME MINISTER be 
pleased to state : 

(a) the percentage rile in the pricc$ of 
V;;u10US allopathic med.iciUCi dwiDs the 
last three yew; 

(b) the approximate total valuc in 
rupees of the allopathic medicines being 
manufactured in India during 1990-91 and 
1991-9~ vis-a-vis the total value in rupees 
of allopathic medicines imported from 
abroad during these years; 

( c) the total number of allopathic 
medicines produced indigenously; and 

(d) the medicines 'On which Dnnkel 
, proposals in regard to inteUectu.!II property 

rights are likely to be applied? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO FAL-
ElRO): (a) As per the Whole-sale price 
index of Drugs & Medicines (Base-
1981-112=100) there was an increase of 
6.55% during 1990-91 and 6.82% during 
1991-92. 

(b) The total value of finished formula-
tions produced in the country is estimated 
to be Rs. 3840 crores and Rs. 4800 crores 
in 1990-91 and 1991-92 respectively. 
Imports of .finished fonnulatioll$ are 
negligible. 

(c) The number of finished formulations 
produced in the country in various dosage 
forms, strengtb~ and pack-sizes is estimat-
ed to be about SO,OOO_ 

(ct) According to Dunkel proposals, 
'Product Patent' protection is applicable to 
only those pharmaceuticals wnich are 
patented after the comiDg into force of the 
TRIPS agraemeot. 

WideDlug of 0IIIIIa C...t ...... 

3263. SHRI MADAN LAL KHU-
RANA: Will the Mini8ter gf lJIlBAN 
DEVELOPMENT }xl ptWed to Itat.t-:" 

(a) whether Delhi AdmiDiIlrat.iGa, baa 
taken up with tho Uuar Pradesh lr'rip 
tion ~ the .U_OI1 Qf widening 
the Okhla Ca.Qal Bri4ae and to provide 
strong railings alongside; 

(b) if so, tile ~ theceof; Bad 
(c) the time by which the wort is ltkIIly 

to be completed ? 

THE MlNISTBlt OF STATE IN THE 
MINISTRY OF URBAN DEVELOP· 
MENT AND MINISTER OF STATE IN 
TIlE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) : 
(IIJ Y fi, SU'. 

(b) As reponed by Olief Bqineer, 
P.WD. Govcl1lIDCDt of N.CT.D., the 
wideai.nll of Okhla Canal Bridse was 
taken up "iib U.P. Jrrigatlon DepU. All 
estimate amoUllling to Rs. l74 lllCb AilS 
heeD received IODlC tiQlO bacli. from lbem 
for neccuary ilIDCtM.n by (iQvernmcBt Qf 
N.C.T.D. and depoIit of fl,lnds with them. 
The DecesQry Admini5tratiTe approval and 
~dituro liIUlCtioD is awail.ed. The 
wOTk will be executed by U.P. Irriptioo 
Deptt iii Deposit Work. 

(c) Approximately 12 months after 
deposit of fuDda. 

IIIdIu Tl'IIIle DeIeptioB to M,._ 
3264. SHIU GEORGE FERNANDES : 

Will the PlUME MINISTSR be pleased to 
state: 

(a) whether any Indian trade dele,ea-
tinn viaited Myanmar reeentiy: 

(b) if so, the details thereof : 
(c) whether any short-term and lana-

term trade agreemeIJtl have beeD entered 
into with My&ema1'; and 

(d) if so, tlle detaiJs thereof? 

THE MINISTElt OF STATE IN THE 
MINISTRY OF CIviL SUPPUES. CON· 
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTR OF STATf, 
IN TIlE MINISTRY OF COMMERCE 
(SHRI KAMALUDDlN AHMED): <al 
and (b) Yes, Sir. An Indian delegation 
comprising both officials and businessmen 
viaitccl MyaIIIIW from March 10 to Ie. 
1993. During the visit. tbe membera of 
the delegatioft met Minmcn and seDior 
official, of the Myanmar GovernDlCillS, No 
presentativCl or. tile Kyumar Chamber at 



~~p.c;~·~ ~ Gf pri-
_ 8IjIf1 pablic leCtor c;ompnies ia Uyaa-
DJU_ TIle deieptioa GilcU8&ed JI1aUUl 
~iain. to m1ltUal CICOOQmic ~~saUon 
and ai.K> a propollll ior a BordeI' Traa. 
AjrNlBCllt. 

~c) Ne, Sir. 
(dt Does not arise. 

AIIiIt... to 'l'ea GIdeIIt 
3265. OIl. VASli.NT NlWRUn1 PA-

WAR.: Win me PlUME MlWSI S fie 
pIeUed fo": 

(a) whether a number of small tea 
growers are facing acute financial pro-
blems due to iftpIif-cosfs; 

(b) if so, the action taken br die 
Govemment i1I this regard; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES, CON~ 
SUMEa. AFFAIRS AND PUBLIC DIS-
TRIBtrrION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AH-
MED}: (a) There hat been an overall 
increse it! inputs costs. Thc auction 
prices are also at thc same time higher. 

(b) The folfowi'D'g steps have already 
been initiaUld to hel'p tlte g'tOWCt"f in this 
reqaro :-

(i) Re¥lted unit co~ for wriou. 
items eOMected wit&. tea plantation 
development have &een announced 
8y the National Bank for Agricul-
ture and Rural Developtttent and 
the reMs'ei costs have beitm given 
effect from 1-4-1992 by an Com-
~ilfl Bllttklr aud Land DevelOp-
mellt Baftkt: 

(0) Anmwiire stllndard unit cost of pro-
dUction haw been revised by tbe 
slllkomm'ittbe constituted by tlie 
Reserve Bank's Standin, Committee 
on finance. Tlie reviSed ~ 
woufd ilerve as aD indiCator to the 
short' term WOItiJlg capital rlDlit 
tb be dmrminerd by tlie com. 
tm!TCliIf banks fbr the year f99~-94. 

( c).Ii)b«IS nat 1IIt_ 

Ittort of c:. ~ b ...... 
' .. , ....,. ~ UiIIeed 
,.$IIi, r:a. ... Do JIaM\WI t "1m .. 

PRINI! MDl'IS1'E1t tie ps..d (0 ...... : 

S4 

(a) whether the Bbarat Heavy ElectricaIa 
Limited is planning to export gas turbines; 

0» {f 10, the detai1a thereof; and 
(e} t.IJe 80"** to whicll theIe .Jtp0d8 

are likely to be made? 

nm MDOSTEIl OF 8T ATE. IN THE 
MlNI&TRYoF INDUSTRY (DEPART-
MDIT OP INDUSfIUAL DEVELOP~ 
MENT AND DEPARTMENT OF 
HEAVY INDUSTRy) (SMT. KRISHNA 
SAHI): (iii) t. {c) Yos, Sir. BHEL Bu 
bagged a few export contraaa of &U aar-
binos as per details liven below; 

1. 3 _ 0' 159 MW PI tucb_s 10 
Germany. 

2. 2 JllII. of 30 MW iU tlD"binos for 
Connaught Bridge Power Station, 
Malay'Sla. 

1. 2 no .sof 3G MW gas wbines for 
Paair Gudana StatioD. Malaysia. 

Pl'OtIIICtift/C&IWilUDptioa of Rafamicbl 
326t. SHlO: VILAS MtrrTEMWAR ; 

W'1lI the PRlME MINISTER be pleased 
to state: 

(a) the companies producing Rifamicin 
(uti T.B. dTUi) in the country at present; 

(b) the estimated production/ OOBsump-
lion of this drug llADUally; aDd 

(c) the steps taken by the Government 
to make available this drug at reason-
able prit:e anti meet fire shortage, if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO 
PAtEIRO): (a) There arc about 40 com-
plttlies pJ'tkluciIfg Riflimicia in the coun-
try. These include! three companies in 
the Orgadiled Sec!1or. 

(b) and ~) The production of Itifam-
picin during the last tour years ia u 
foltDwa :-... 

Adaf ftodudIoa 
198UO--Jt19 MT 
1~91----197 NIT 
1991-92-137 Mt" 
1992-93-200 NT (PrOviliional) 
~ lJoIicy OIl Riflimpicin in ..... 
JDldiatil ~ production of Rifam-
pioia in abuIldant qllafltity. lUfllJlQJicin II 
a ~tmUecl dmf aud the prlceiJ aRt 
fiud as. _ -1:Ift)ViIiGa at DPOO lN7~ 
There is DO reported Ihorta,.. 



AUGUST 18. 199.3 W'~ Answ., ,:._: S~ 

'~s~ 'f~/;rovisio~' of' ~~ and 
S5 Written Answers. 

[Translation] 
L8Ild for Hospital 

3268, &rlRI MOHAN SINGH '(DBO-
RIA): Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

Ca) whether the Dellu Development 
Autl:!ority has earmarked a piece of land 
for a hospital, under Delhi Administra-
tion in front of Armament pepot. Shakur-
basti, Delhi: 

(b) if so, whether ownership rightll of 
this plot have been transferred to Delhi 
Administration; 

(c) if so, the time by which this plot ill 
likely to be handed over to Delhi Adllll-
nistration; and 

(d) if not ,the reasons therefor? 

TIlE MINISTER OF STATE IN THE 
MINISTRY' OF URBAN DEVELOP-
MEl'.'T AND MINISTER OF STATE 
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON): (a) 
and Cd) As reported by DDA, no land 
has been earmarked for ' hospital under 

,the Government of National Territory of 
'Delhi as no such request has been receiv-
ed. howeo¥er in the approved layout plan 
of facility centre, proVISion has been 
made for four hospital sites. 

(b) and (cl dees not arille. 

lEnglishJ 
Mega CIty Project of Calcutta 

3269. DR SUDHIR RAY: Will the 
Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether the Union Government 
propose to provide funds for the Mega 
city Project of Calcutta; 

ib) if so, the details thereof; and 
(c) the time by which the project I" 

likely to be st~ed'1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE 
IN TIlE MINIstRy OF WATER RE-
"()t:RCES (SHRI fl, K. THUNGON) : 
(a) to (c) The Planning Commissio:1 had 
proposed to formulate a Centrally S?on-
SOIlICf Scheme for infrastructural develop.. 
ment for Mega cities and Calcutta L'I one 
of. the cities proposed to be covered under 
this scheme, The Government of WeSt 
Bengal, 11M accordingly formulated a, pJO-, _ 

basic amenities in Calcutta at an estimeted 
cost of Rs. 1251 crores. The proposal lias 
heen recommended to the PJannin, Com-
mission, who has further di!lCllSSCd it with 
the State Government. No final decision 
has bcentaken, The proposal . envisages 
provision of water supplY, . drainage and 
sanitation, solid waste management, traffic 
and transportation, Basti improvement" 
Environmental improvement and restora-
tion etc. Implementation of the proposed 
scheme depend on its approval and all0-
cation of funds by the PI!lJlDing Commis-
sion, 
f i'ram/atioll] 

Fruit Production 
3270. SHRl GOVINDRAO NIKAM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of research conducted 
and the progress made by the Depart-
ment of Biotechnology to increase tho! 
production of fruits in the country; 

(b) the places where experiments have 
roce:ltly been conducted in this regard; 

(c) the efforts made to increase the 
production of banana and mango; and 
(d) the details of the scheme to increase 
the production of fruits in the future1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF 
SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT) SHRI RAN-
(iA,;{AJAN K,GMARAMANGALAM: 
(a) to (d) The Department of Biotechno-
logy under the guidance of an expert 
tll!!k force has idetified mango, citrus and 
I· n,m:t p~ some oi .he priority <.-rops for 
undertaking research especially by 
llsing T:eme Culture techniques. 
Research projects have been started for 
developing a complete protocol for 
regeneration of Mango varieties "Lan-
gda", "Chausa", "AmrapaIli" and "Dashe-
ri" through tissue culture teGhniques at 
National Botani;:al Research Inatitute, 
Lucknow and Banarus H"mdu Unrvenity, 
Varanasi. ,Micropropapti9D of citrus 
varietier h~ beeri sup:Portcd thrOUih shoot 
tip meristem culture for ~ucti~. of 
clieeAs8 'fre~ : pt~ing : miMe~. !it. B~, 
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Chal)4ra . Krilhi Vithwavid)'~y&p Kalya-
1ii.·:weidJenPl '. ifnI! ICAlt Complex, 
North Bast HiU Region, Sbillong. Focus-
sed programmes' On Banana are also be-
Ing ColWdered 'for developing diseaae 
resistant planting material. These pro-
sr.ammes ·aim.· at producing largo quanti-
ties of .planting material of desired charac-
teristics to improve the quality and pro-
ductivity. ,", -. 

.. ~" D..... Policy 
: 3271. SHRI BAPU HARI CHAURE: 
Will (he PRIME MINISTER be pleased 
to state: 

(a) whether the new drug policy has 
been finalised; 

(b) if so, the details thereof; and 
(c) the time by which it is likely to be 

announced? 

: THE· MINISTER OF STATE IN TIlE 
MINISTRY OF CHEMICALS AND 
FERTlLIZERS (SHRI EDUARDO 
FALEIRO): (a to (c) A Background Note 
on Re.view of Drug Policy, 1986 has been 
placed for discussion on the Table of the 
House on 12-8-1992. 

AMistance for ImplemeatatiOD of Land 
RefOI'lDll 

3272. SHRT N. J. BATHVA: Will the 
PRTME MINISTER be pleased to state: 

(a) whether the Union Government 
,,~('pc~c to provide ;,r,y spe..:ial assistance 
to Gujarat fO!~ Implementing k.nd reo 
forms: 

:(1)) if so, the de.tails thereof; and 
(c) if not, the reasons therefor? 

THE MINISTER OF Sf ATE IN THE 
MINISTRY OF RURAL DEVELOP-
MENT . (DEPARTMENT OF RURAL 
DEVELOPMBNTI (SHRI RAMBSH-
WAR. THAKUR); (a) to (c) While there 
is ilO proposal to provide special assis-
tance to Gujarat for implementing land 
reforms. • fimds 'are rel~ to the States 
on the bllis of proposal. received from 
thorn and utilisation of funlh released 
earlier. So far, Rs. 2S lakhs . and &s. 
34.11.10 Iakhi has been rele88ed to Guja-
rat,' Under . .the. Central Sector Scheme of 
COinpuferisation of bod Records and 
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tbe Centrally Sponsored Scheme of 
su-engtheiung> of Revenue Administration 
and Updatin~ of Land Records respecti-
vely. 

EncroacbmeDt by ReligiolJlll Body 

3273, SHRI MRUTYUNJAYA NA-
YAK: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to 
the reply. given .on March 3, 1993 to Un-
starred Question No. 1428 and state: 

ta) whether the requisite information 
has since been collected; 

(b) if so, the details thereof; and 
(c) If not, the reasons for delay there-

in? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND THE MINISTER OF STATE 
IN THB MINISTERY OF WATBR RE-
SOURCES (SHRI P. K. THUNGON): 

(a) No, Sir. Complete information has 
not yet been received. 

(b) and (c) Details as reported by 
Municipal Corporation of Delhi, Delhi 
Cantonment Board, New Delhi Municipal 
Committee, Land and Development 
Office, Central Public Works Department 
and Delhi Development Authority is as 
under :-

Municipal Corporation of Delhi (Genenl) 

Wffig :-1'<0 encroachment as place Oif 
worship was noticed durina the last 
three years. 

M,C.D. Slum Wing :-Two cases of 
such encroachments are reported by 
the slum Wing of MCD. It has 
reported the FIR have been lod2ed 
aJ,:ainst the encroachers. 

. Delhi C:mtonment Board:-The num-
ber of such cases under the jurisdic-
tion of Delhi Cantonment Board is 
one. As reported, case of prosecu-
tion is in progress in the court of 
law. 

NDMC &.. L &. DO :-NDMC and 
1.&00 have I'eported that no such 
etll;roachment came to their notice 
during. the last three years. 

CPWD :-The number of such ca&eI 
, reortett by Central Public Worb 

Department .arb' tbiee. One of them 
• ~ ~ h.. beeIl' reJIIO\'ed With the help of 
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pOlice and in" respect Of the remain. llinlt i. ~"ia the _'., ~ 
fug tWo, a.cfion has also been initiat- treed bonded labourem. ft:eecl eoa. 
ed for their removal, persona dtsplaced due to 'tarp develep-

D.D.A. :-DDA haa reported that col- ment projects. cured leprosy patieatJ uuI 
loction of. infonnatm iJM>lvee liberated iICa\'enpr8. 

detailed locality to locality .urvOJ' The lNIllfIer f1f mral ~ ...... 
which ls time intensive. uader TRYSBM dItriat 1991-93 is 2'.'7'4 

l.ElIglish] 

TraIDlua of Rural Yolldl for Self EmIJIoJ-
ment (TRYSEM) 

3274, SHRI MOHAN RAWALI!: 
Will the PRIME MlNISTBB. be plC8led 
to slate: 

(a) whether the Government haw 
launched any ambitious rural eelf-
employment programme UDder TR. Y-
SEM; 

(b) if so, the details thareof; 
(c) the number of rural youth trained 

during 1992-93 under the said pro-
1fa1IlIDf;; 

(d) the target fixed under TRYSEM 
during 1993-94; 

(e) whether the State Governments 
~ been im1ed any directives to im-
prow the implementation Of TRYSEM; 
and 

(0 if so, the details theRlOfl 

THE MINISTER OF STATE IN THE 
M'lNISTItY OF RUltAI. DEVELOP-
MENT (DEPARTMENT OF RURAL 
Ii)EVELOPMENT) (SH.Rl UITAMBHAl 
H. PATEL): (a) to (c) Government bas 
not launched !lilY sel.f~ Pr0-
gramme under TRYSEM. howova' TRY-
SEM (Training of Rural. Youth foe Self-
e,mpo}Jmlen1) was!ltarted lIB a Coatrally 
Sponsored Scheme OR 15th AuJ1lll. 1979 
with the objective of providing billie 
tecbnical and managerial ekilla to rural 
youth from families below the poverty 
line to enable them to take up income 
aeneratlng activities. The participants 
are paid a stipend for the duration of the 
training which varies between RI. ISO-
300. At least 50~ of tile youth tnUn-
ott under- tJm. sebeme haw to be from 
tile SC/ST. Out or die totld lttUIlber of 
beneficiaries at least 401$ aftoufIf be 
~. 39& of the benefits Ire' eBl'lIIIIrt-
eli, 'for' pli;Wcally IaaUlicapjle(t peIIODI. 
~ beatfidtuiel IIIhoutct I» .... __ 
pou, '., }<8~SS." H~ tt...,.,.,. qe 

bti M~. 

(d) It is proposed to train 3.$0 ~ 
youth under TRYSEM durin. l~. 

(e) and (Q V. lit. WHfi a view to 
improvin& the implementatioa. of TIlY-
SEM. tIle State Governmeata awl UT 
Administrations have been advised to:-

(a) Set up a lub-committee under the 
State Level CoordinatiOil Com-
mittee (SLCC) exclusively tor 
'FRYSi!'M. District Le'Wli Com-
DIiitee exdllli~ for TRYSll.M 
baa already been set up. 

(&) Impnwe the -=-- of m. 
candidates for TRYSEH ~ 

(c) bpIore the pCIIISibilitieia ef aettiDa 
up of produetion fII'01JPS fAfm 
IIIDlOlipt TRYSEM tftiaea fbi' 
undertaking tile al\ct'll8P)' actmtieIt 
like manufactunt and _Illy f!Jf 
modern items of production. 

(d) Utihse TRYSEM infrastructure 
hmds- fOr atl~ rI. NUt· 
MITHI K1!MM:AS (Building Cen-
tma) 8pQIlJOf'ed by HUDCO in 
varioos parts of die GOUIItry IDIf 
for utilising the infrastructure thuII 
~ted for training of youth under 
TltY'SB'M in the trades RJected 
for low coat hOUling. 

(e) Use NEHRU YUVAK KENDKA 
~ fOr iiftplementllt10D of 
T'RVSDf. 

(0 Make Clll.te8siTe m. CJt JI'a. ~. 
JIlIItli41 pol,adtniCll,. VIII"'fl'" 

lostitutiona for bI1proribl ~ 
(.jr) T1'Bfh etlmaunity VelmllM'l. 

HlIDcf ~ ~....,.,. 

TItYRM. 
ReU't'aI of ...... p~ 

~2U 9HiU SY&> MAStmIIm liDS-
SioWN: Win ., PRDIB MlMSJ_ _ 
pleasect ltD state: 

r!ll') whtler-" Gbt'emtnesIC ~e fOro. 
l'ftIdaMt III1Y" ,... tbr ... ft'ifWIt' tir 
BIntal ,~ JIJIt.: 
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(b) if 10, the 4etalla thereof; and (~) and (d) INSAT-3 1iCne. uf satcl-
(c) . i,f ~ the l'CIIIQI;JI there!Qr? lites, to be lavncbed in the time-frlillle of 

1999 and beyond, will be defined primari-
ly based on the uwer requirements M 
projected for early part of the 21 st century. 
The definition will take into account the 
capabilities of India'~ GSL V as available 
in that time-frame. 

THE MINISTER OF nATE IN THE 
MlNi!n'llV OF INDUSTRY (DBPAllT-
MBNT ,OF INDUSTRIAL DEYBLOP-
MBNT AND DEPARTMENT OF 
HEAVY 1NDUSTlUES) (SHRIMATI 
KRISHNA SARI): (8) to (c) The 1n-
dustrjal Reconstruction Bank: of India 
(IRBI) has undertaken a viability Rudy 
of M/,. Bengal Potteries Ltd. The Gov-
enHllCDt of West Beogal has been asked 
to ideatity a luitable entrepreJleur who is 
willing to run tlle unit and ~ of 
bringing in requisite promoter', contribu-
tioD DeCeI8.ry for ita revival IRBI hal 
abe issu04 IIdYHtisementJ to attract lUit-
able entrepreneurs 

Potential of PSL V 

3276. SHRI SANAT KUMAR. MAN-
DAL; Will the PRIME MINISTER be 
pleased to alate: 

(a) whether the Indian Space Research 
Organisation (ISRO) has taken or propoee 
to take any steps to maximilO the com-
_rcial potential of Polar Satellite Launch 
Vehide (PSLV) in view of the delay in 
tbe deYClopmcnt of GSL V ; 

(b) if 10, the detail. thereof; 
(c) whether lSIlO propoee to give a 

IICCOOO look al INSAT-3 IICrica and other 
communica.tio.u 8atellita beina envisaged 
.. a result of tht current development in 
the cryogenic: engine deal; and 

( d ) if not. the reaeons therefor? 

THE MINIsmR OF STATE IN THE 
PlUMB MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) and 
(b) The Polar Satellite Launch Vehicle 
(PSLV) is configured foe launching 
1000 KR. cl_ satellit.ea into !IOO KID. 
polar sunaynchronoua orbitl. Also it has 
a .:apability of 18Wlc~ upto 3 tonnes of 
... ,Ioadl into low earth orbita. The ftJ"lt 
clegelOilmental Bight of PSL V is IChedulcd 
for September 1993. followed by the 
IICCOnd fliabt in an year. After two 
Muc:ceuful fti&htl it will be made opera-
dDael: .... IlOIIUlleIcial exploitation of 
PfiLV i. certaiDly mYisaged after satisfy-
iq OW domosti; roquirementl. The deve-
lopment of PSL V baa no link with that of 
OSL V which UlCS PSL V modules for its 
Jower ..... 

Indidmeat of Def_ Perterm.ee Iry 
CAAG 

3277. SHRI JEEWAN SHARMA: Will 
tbe PRIME MINISTER be pleased to 
,tat" ; 

(a) wbether the attention of the Gov-
ernment has been drawn to the news item 
captioned ''C a: AG pulls up Government 
on MIG·29 performance" appearing in 
the "Hindu stan Times" and "Economic 
TimCi" dated May II and May 12. 1993. 
respectively; 

(b) if 10. the facts thereof; and 
(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARIUN); (a) Yes, Sir. 

(h) and (c) Though instances of pre-
mature withdrawal of engines of MIG-29 
aircraft have been marginally higher than 
the normal withdrawal of enJrines in ca..oe 
of other aircraft, the same was not anow-
ed to affect the serviceability of the fleet. 

Ralanallslltloa of ProYhleat FIIIId .... 

3218. SHRI RAM NAIK; Will the 
PRIME MINISTER be pleased to state; 

(a) whether rationalisation of Provident 
Fund Rules is under consideration of the 
Government; 

(b) whether the study on General Pro-
vident Fund (Central Services) has since 
been completed; 

(c) if so. the Ilndinis thereof and the 
follow-up actiOil taken thereon; and 

{d) if not, the reasons for delay and 
the time by which it is likely to be com-
pJeted ? 

THE MINISTER OF STATE IN THE 
MINTSTRY OF PERSONNEL. PUBLIC 
GRIV ANCES AND PENSIONS AND 
MINLC\TER OF STATE IN THE MINIS-
TRY OF PARUAMENTERY AFFAIRS 
(SHRlMATl MAROARET ALVA): (a) 
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to (d) There is no proposal for rationali-
lill.tion of tlle General Provident Fund, 
(Cen:ra! Sen'j.:es) Rules under considera-
t:o'1 of the Government. However. a study 
on GCleral Prov;den, Fund (Central 
Servic~~ 1 has been undertaken and field 
work for the study has been completed. 
Preparation of the study report is at pre-
sent in progress. The issue of orders is 
subject to the acceptance of the recom-
mend:nions that may be m~de in the studv. 
iT/otu/arion1 

Use of Tallow III So.,. 
3:79. Si:IRI LA.KH:,H NARAIN 

MAN! TRlPA THI 1: 
J (SHRI RAJVEER SINGH 

Will the P2.I"1E MINISTER be pleased 
to state : 

(a) whether toilet soap manufacturers 
:ire e';l:g tallow for manufacturing soap; 

(Ie) the detai~ of these manufacturers 
and their brands in which they are usin.c 
tallow; 

(c) ,he n;:mes of animals whose tallow 
is heine; used; and 

(d) \', !:!;::her t"c Government have per-
r.-:itted t~e l,se of tallow in soap manu-
~:lcturing ? 

THE MP"ISTEr.. OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
~,;EN"" OF INDUSTRIAL DEVELOP-
1I11·:-;T OF ~DF<:"'''j).IAL DEVELOP-
liEA VY INDUSTRIES (SHRIMA TI 
KRISHNA SAHI) : (a) As per available 
information, tallow is not being used in 
manufacturing soaps. 

(b) to (d) Do not arise. 

[English] 

Land COJw.>lidation 
3280. SHRI SYED SHAHABUDDIN: 

Wi.!] t'lc PP.IME MINISTER be pleased to 
state: 

(a) total number cf vilbges and the 
area of land proposed for p:-ogressive con-
s')!idation, State-wise; 

(b) the area consolidded, State-wise. 
up:o M:::.rch 31, 1993; 

( c) the progress of consolidation in 
terms of v:llages; 

(d) whether consolidation is in progress 
in all the States/Union Territories: and 

(e) the time by which the consolidation 
work !S likely to be completed? 

Tim MINISTER. OF STATE IN THE 
MINISTRY OF RURAL DEVELoPMENT 
(DEPARTMENT OF RURAl DE-
VELOPMENT) (SHRl RAMESHWAR 
THAKUR): (8) to (e) The information 
is being collected from concerned Statesl 
Union TerritOlies and will be laid on tbl' 
Table of the Hou~ 

[Translarion] 
hTegulartiies committed by D.D.A. 

3281. SHRI RAM VILAS PASWAN: 
Will the Minister of URBAN DEVE-
LOp:-.mNT be pleased to state' 

(a) whNher tbe Report of Central 
VipJhnce Commission pertaininl< to cor-
rup,:on of Rs. 45 crores in D.D.A. h:t~ 
be~I1 received by the Govcrnmf'nt and if 
so, when; 

(b) \"ihether the Government have' 
t::.ken any concrete action thereon &0 far; 
~nd 

(c) if not, the reaSOilS for the delay 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
T;m MINISTRY OF WATER RE-
SOURCES (SHRI p, K. THUNGON) : 

(a) No. Sir. However the report of the 
Centrd Vifd!ance Com':lission pertaining 
to corruption of R~. 45' crores in DDA 
was received by Delhi Development 
Autho!ity in O::tober, 1992!Februarv. 
1993. 

(b) and (c) The DDA has reported 
that the cases of 9 works, out of 16 works 
reported by Central Vigilance Commis-
sion. have been processed so far and ex· 
planation menos issued to 64 officbls 
assocIated with these 9 v:orks. The Gov· 
ernment is also contemplating administra-
tive action in respect of officers fa1lin~ 
under the disciplinary juriSdiction of tho 
Government in consultation with the 
Authority, 

[Enf,'lishl 

IWvivlil of Small S"cale lBdustriea III Ud'. 
3282. SliRI SANTOSH' KUMAR 

GANGWAR: Will the PRIME MINYS-
TER be pleased to· state • -

(a) the number of small scale units ~f 
Uttar Pradesh revived durinlt~ "i992-93 ; 
and 
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(b i ~ Ilnancial aaistance gJvo to 
these units during 1992·93? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF REA VY 
INDUSTRY) (SHRI M. ARUNA-
CHALAM): (a) and (b) The number 
of sick small icale units put under nursing 
programme as on 31-3-1992 (the latest 
period for which data is available) stood 
at 239; with outstanding amount of 
Rs. 33.20 crores. 

Under Refinance Scheme for Rehabilita-
tion (RSR) of sick SSI units operated by 
SIDBI, 12 units in SSI Sector in Uttar 
Pradesh were sanctioned refinance assis-
tance amounting to Rs. 103.9 lakhs during 
1992-93. 

REVIEW OF MUNICIPAL LAWS 

3283. (SHRI ANAND RATNA MAU-
RY A) : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
asked the State Governments to review 
the Municipal Laws: 

(b) if so. the directives issued in tbili 
regard; and 

(c) the time by which municipal laws 
are likely to be reviewed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGoN) : 
(a) to (c) The Constitution (74th 
AJ" 'nurnent) Act. 1992 relating to Munici-
palilies provides for a period of one year 
fmn the date of its commencement within 
which the existing Municipal Laws are 
required to be amended! changed so as to 
bring them in conformity with the provi-
s:ons of the said Act. The Government 
of India has notified 1st June. 1993 as 
the date from which the Constitution (74th 
Amendment), Act shall come into force. 
Tn order th'lt the provisions of the Naid 
C()nstitution (Amendment), Act are im-
plemented within the period of one year, 
Government of India has requested aU tbe 
State Governments to undertake necessary 
legislative exercise in the matter OIl uraent 
baala. 
I' "" .. 

So_ Coobn 
3284. SHRI DotLA DtJW 1 RAMAIAH 

DR. D. VENKATF.-
SWARA RAO r SHRI ANAND! CfTA-
RAN DAS 

Will the PRIME MINISTER be pleated 
to state: 

(a) the number of States received solar 
cookers and not utilised; 

(b) the steps taken by the Government 
to tap solar energy in a large scale for 
cooking purposes and popularise solar 
cookers; and 

(c) the response of the Go, crnment of 
Orissa in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
E:r\ERC,Y SOURCES AND MINISTER. 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) and (b) The programme 
for promotion of solar cookers is imple-
mented through the State Nodal agencies 
by allo:ting yearly targets to the States 
and a subsidy amount of Rs. 150 together 
with service charge of Rs. 15 per cooker 
is released to them during the vear. Ac-
cording to reports received from different 
States, 2,88,028 solar cookers have been 
sold till 31-3-1993. Against a target of 
~O.OOO for 1992-93, the actual number of 
solar cookers sold is reported to be 51,877. 
The programme is also being publicized 
with the help of newspapers and television. 

(c) Government of Orissa has sold 987 
,olar cookers in the State till 31-3-1993. 
Duri!1g 1993-94, 96 solar cookers have 
been sold against a target of 200. The 
State Dgen~y has expressed interest in fix-
ing a higher target 

HOUSING PROJECT OF KARNATAKA 
3285. SHRI RAMCHANDRA VEElt· 

APPA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government of Kama-
taka has submitted a project for recon-
struction of more than 56,000 houltl/ 
dweHing units damaged in last year's 1lub 
f!oods; I 

(b) if so, the action taken thercoD; 
(c) whether tho Government fill ..... 

taka hili also IIlbmittod· a ..".n .. 
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reconstruction or publi.c property through 
an InternatiC'nal Bank for Reconstn:cti OI1 

and Development (TBRD) aid packa;::e; 
and 

(d) if so. the reaction of the Govern-
ment thereto? 

THE MINISTER OF ST.'\ TE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND .MINISTER OF STATE IN 
THE MINISTRY OF WATER RE-
SOURCES (SHRT P. K. THUNGON): 
.(a) and (b) The Government of Karn3-
taka has reported the number of fuIII 
daJIlaged houses as 56,500. all in rural 
areas, needing reconstruction after the flash 
floods of October-November, 1992. 

With a view to assist the State Govt. 
in reconstruction of fully damaged houses. 
HUDCO had made a special loan alloca-
tion of Rs. 10 crores during 1992-93 over 
and above the normal allocation for the 
State. The State Government had been re-
quested by HUDCO to submit schemes to 
avail of the above loan assistance durin~ 
1992-93. HUDCO has reported that it bas not so far received any proposal from 
the Government of Karnataka or from 
any agency nominated by the State Gov-
ernment for reconstruction of houses/ 
dwell!n1! units damaged in last vears' flash 
floods. Government has since approved a 
paCkage of reconstmction programme with 
funding pattern of 30% Central Subsidv. 
30% State Government Subsidy and 400,; 
HuDCO loans 

(.c) and (d) ;-';0 such project repor< 
has been received in the Ministry of Vrb:"n 
Deveiopment from Government of K;\ma-
taka. 

Alleged misU8e of Training Grants in 
Air Force 

32R6. SHRJ RAJNATH SONKAR 
SHASTRI: Will the PRIME MINlSTER 
be pleased to state : 
, . (a) whether the Government are aware 
that the grants earmarked for training 
pmpose in Air Force are being misutilised 
fOL purchase of items of stationery: 
\ c (b) If !!O. the reasons therefor and 
.', (c) the corrective steps taken or pro-
posed to be taken in this regard? 

TIm MINISTER OF STATE IN TIlE 
M'lNiSTRY OF. DEFENCE (SHRI 
M:AU.IJCARIUN): (a) No, S"IT. There 

is no misutilisation of grants earmarked 
f"r trGining purpose in Air Force. The 
items are purchased out of Training grants 
as per authorisation by a Government 
sanction issued in 1988. 

(h) Does not arise. 

(c) Doe~ not arise. 

Development of Non-Conventional 
energ~' sources in Chandlgarh 

3287. SHRI PAWAN KUMAR BAN· 
SA L: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Territory of 
Chandigarh has been selected for the 
development of Non-Conventional sources 
of' energy; 

I b) if so, the details thereof and the 
projects undertaken during each of the 
last three years; and 

(c) the schemes proposed for the next 
three years and the amount likely to be 
incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATi- TN THE MINISTRY OF 
>\GRICULTliRE ISHIU S. KRISHNA 
KUMAR): IU) The Ministry of Non-Con-
ventional Energy Sources is implementing 
a country-wide pl'Ogramme for the deve-
lopment. dissemination and popularisation 
of various types of non-conventional 
energy systems and devices through State 
Government departments/implementing 
agencies anll Union Territories, including 
m the Union Territory of Chandigarh. 

(b) Status of Installation of various types 
of non-conventional energy systems and 
devices during last three years and cumu-
lative achievements upto March, 1993 is 
given at Statement 'A', 

(c) Physical targets under various 
schemes/programmes on non-conventional 
energy source~ are dt:cided on year to year 
basis and funds are released . accordi~gly. 
The schemes proposed to be taken up for 
the next three year~. are continuation of 
National Programme on Improved Chulha, 
National Project on Biogas Development. 
propagation of solar energy sntem .an.,! 
devices, etc. 
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STATEMENT 'A' 
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Status of installation of various non-t:Onventionai energy systems/devices installed duriDg the last 
three years In tbe Union Territory of Cbandigarh. 

SL 
No. 

1. 

2. 

3. 

,t. 

5. 

G. 

7. 

System/devices 

Family Type Biogas Plants 

Improved Chulha 

Industrial Solar Water Heatlllg 
Systems. 

[)oI11cSLi,: St..)l;.u Waler HCalint' 
SySh:iTI";, 

Solar Tlmh~r Kiln 

SJlar Di:)~iUatiuu Systcnl 

Solar Cook~rs. 

Unit 

Nos. 

Nos. 

No~. 

~~) .... 

"'-<os. 

::--.io,. 

:-los. 

Installed during Cumula· 
tive Acbi· 

1990·91 1991·92 1992·93 evements till 
31·3-93 

4 82 

2,016 1,150 11,664 

74 

33 

55 

--3 350 918 
_._------_.- ------._- ---_-------_.-- _ .. ----_--

Public sector undertakings in Kerala 

3288. 'SHRI T. J. ANJALOSE: Will 
the PRIME MINISTER be pleased to 
slate: 

,a) tile investment made by the Union 
Government in each public sector under-
taking in Kerala; 

(b) whether the Central investment in 
these u!ldertakings is less than the invest-
ment made in public sector undertakings 
in other states; 

(c) if so. whether the Government pro-
pose to increase the Central investment in 
indll,trial sedor in Kerala; 

( J) if '0, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER Of STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-_ 
MENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI) : \a) As on ,1-3-1992. 
there were five Central PSEs baving their 
registered Ofike in the State o{ Kerala. 
Investment in terms of equity and loan 
in these PSEs as on 31-3-1992 is iiven as 
under: . 

- --_ "---- -~------- ~ 

SI. Name of PSE (Rs. in crores) 
No. Investment 

1. Co.:hin Refineries Ltd. 211.81 
, 

Cachm ShiP)ard Ltd. 193.38 
3. l'erlilizers & Chemicals 

(Travaocore) Ltd. 478.94 
-I. Hindustan Latex Ltd. 21.07 
S. Hindustan l'.ewsprinl Ltd. 83.22 

\b) to le) Kerala ranks 14th in the 
country with regard to Central investment 
in terms of gross block as indicated on 
p,lge 1'0. 31of Vol. 1 of Public Enter-· 
prises Survey 1991·92 laid on the Table 
01 Hvuse on 26-2-93. However, Central 
Investment in new projects or exp_OJ1 
of existing projects in these PSEa are •. 
cided keeping in view the techno econo-
mil: feasibility of the projects and availa-
bility of rCSOUfl·es together with balanced 
regional development. . 

~ew mission to Aatardiea 

32119. SHRl MlJU...APPAILY RAMA. 
CHANDRAN; Will the PRlMB MlNI.·' 
STER be pleased to stas. l '. • .. ,. __ ,u .,,/ 

( .. ()!~ 
, " ) \\ hethe 1 lh~ ~ Illiooal loatitute of 

Uceanograpby (NIO), Goa, baa any plaiii. 
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to participate in any new mission to 
Antarctica; 

(b) if 110, the details thereof; 

(c) whether NIO has itself initiated any 
trips to Antarctica; and 

(d) if so, the details thereof'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF SCIENCE AND 
TBCHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMEl'<T) (SHRI 
RANGARAJAN KUMARAMANGA-
LAM): (a) and (b) National Institute of 
Oocanography has indicated that their 
future programmes will inciude multi 
<lisciplinary research investigations concern-
ing living <.;]d non-living resources, wea-
ther, pollution assessment and other basic 
science studies which will involve summer 
cruises of 65 to 70 days in the Antractic 
reaion. 

(c) No, Sir. 

(d) Does no! arise. 

AIIobnent of Government accommodation 
on medical grounds 

3290. PR0F. ASHOK ANANDRAO 
DJi!SHMUKH: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
refer to the replies given on March 3, 
1993 and July 28, 1993 to Unstarred 
Question Nos. 1285 and 531 respectively 
ami state: 

(a) whether the Government have notic-
ed any violation of well established Allot-
ment Rule in allotment of these fiats; 
and 

~) if 110, the aetion taken or proposed 
to ie _011. to mnedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
lHE MINISTRY OF WATER RE-
SOURCES (SHltl P. K. THUNGON) : 
(a) No Sir, No such violation of allot-
~ rules has been noticed, as per in-
IMmation fumiabed by Delhi .Adminiatra-
dM. 

~ DoeI Dot &rile, 

OperatlDa UDltl ba EPZI 

3291. SHRI G. DEVARAYA NAIK 
Will the PRIME MINISTER be pleased 
to state: 

{a) the number of units established and 
currently operating in each Export Pro-
sessing Zones; 

(b) whether a large number of units 
still suffer from high mortality rate& in 
these Zones; 

(c) if so, the number of units closed 
down and units which have not even 
commenced commercial production; and 

(d) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE lL"i THE 
:,lINlSTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED): (a) The number of operating 
units in the Export Processing Zones Is 
indicated below: 
------------------

Name of the Zone Nl<niter of 
unit:; in 

operation 

Kandla Frc~ Trade Zone 79 

Santacruz Electronic, Ex~ort 
Processing Zone . J ~ j 

Noida Export Proc~ssing Zone_ 88 

Madras Export Processing ZOlle 53 

Cochin Export PlOcessing Zone 29 

Falla EXj:ort Frocessing Zonc 13 

Tolal 383 
---------- -------

(b) to (d) Information is being collect-
ed from the Export Processing Zones and 
will be laid on the Table of the House. 

Construction of projects by CPWD 
in Guwahati 

3292 SHRI DWARKA NATH DAS 
Will the Millister of URBAN DEVELOP-
MENT be pleased to refer to the reply 
given on April 21, 1993 to UIIItan"ed 
Question No. 6244 and state : 

( a) whether the possession of the land 
ha. since been handed over to the Cen-
tral Public Worb Department; 
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(b) if 10, tho timo by whic:b tbo OQA-
litruction of projects is likely to be litart-
ed;and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND THE MINISTER OF STATE 
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) : 
(a) No Sir. The possession of land has 
not yet been handed over to the CPWD 
by the Kamrup District Administration. 
Assam. 

(b) Does not arise in view of (a) above. 
(c) The land has to be handed over by 

the Kamrup District Administration. They 
are beiilg pursued. 

Projects under National Natural Resources 
Management Systems 

3293. SHRI GOPI NATH GAlA-
PATH!: Will the PRIME MINISTER be 
pleased to state : 

(a) the detail, of the projects pertainin& 
to natural resources survey and manage-
ment under the Natoional Natural Re-
sources Managcm~nt Systems which have 
been identified durin~ the last three :vean 
in Orissa; 

(b) whether the Orissa Remote Sensing 
Appiicucioa (c'llIe has been involved In 
the investigation and findin~ of some of 
tao~c: pfojects: ~\i1d 

( c) i: so, the details of the contribution 
of Orissa Remote Sensing Application_-
Centre and Union Government in these 
projects? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUYi'lESH CHATURVEDI) ; (a) Orissa 
State Remote Sensing Centre has carried 
out large number of application projects 
in the ;U'e~s of soil, geology, forestry, 
wastelands, landuse, environment, ocean 
resources, :lg~·iculture. etc. The following 
are tile pi'Ojects completed/ongoing during 
the past three years:-

--Crops acr(:uge estimation of rice in the 
selected districts. 

-Project on Inetgratct Suney for com-
batins drought bas been undcrtabD 
in Kconjbar and KalahaDdi diItrI.cta. 

-Wuteland mappbls proj"" work .bu 
been comp1ete4 in aix dfatrictl 01 
Orissa namely, Ganjam, CuHack. Purl, 
DhcnkanaJ, Sundergarh, Bolanair. 

-Soil mapping project for Cutt84:k and 
Puri districts for agricultural deve-
lopment and management pro-
grammes. 

-Hydrogeomorphologica1 mappiq for 
preparing ground water potential 
zone map. (work for the diatricta of 
Koraput, Ganjam, Phulbani, Mayur-
bhanj, Kalahandi, Bolangir and Sam· 
baJpur has been completed). 

-Prioritisation of watersheds for iden-
tification of erosion prone area in 
Chilka watershed, Komna block of 
Kalahandi district and four water-
sheds of Koraput district. 

-Vegetation cover monitoring of man-
grove forest in Bhitarkanika using 
multidate Landsat and IRS data. 

-Communication planning for realign-
ment of Banassupani-Daitary proposed 
rail-link. 

-Puri-:',onark land use survey and 
landuse mapping of the coastal belt 
between Puri and Konark. 

-Regional geological mapping for 
mapping o.f Deograh-Palahara-simil-
pal areas. 

- Bioresources and environmental impact 
assessment of mining in Panchpatmali 
and Gandho:unardan bauxite and 
Sukinda Chromite fields. 

-u rban resources survey and coastal 
environment monitoring to create data 
base for ,'oa,tal zone management 
plan. 

--Forest & plantation survey for moni-
toring of plantation areas. 

-Micro irrigation survey for identifi-
cation of sites for water harvesting 
,tructures in four mini watershed of 
Koraput and five watenheds in 
Kalahandi. 

-Mineral targettin,o; for three inventory 
areas in Mayurbhanj, one area in 
Komna block Kalahandi and three 
invcntv! y areas in DbenkanaJ. 

·-Hirakud reservoir .cdimentation lIudy 
for water quality atudy. 
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~ve.tiaatioli; (>f . OCIagarh w$I!ihed 
in K8Slipur ... 

-Laitduse mapping of Balasore district 
to provide inp_ut for Science & Tech-

. oology Entrepreneurship Development 
(STED) programme. 

-Coalfield mapping for }haria and 
South Karanpura coalfields. 

-.environmental impact assessment of 
mining for Sukinda Chromite belt, 
U}e im.pact of Brick kiln is also being 
studied. in Cuttack and Puri districts. 

-Micro level resource mapping of 
Koraput district. 

~Establishment of a Marine Resources 
Information System under the Ucean 
Remote Sensing Programme of De-
partment of Ocean Development. 

-Environmental Monitoring of Chilka 
and Anshupa wetland. 

-Reservoir Monitoring for Hirakud, 
Rengali, Hadagada, Upper Kolab, 
Jalapur. Balimela, Oerjanga. 

-Environmental Impact Assessment 01 
Mining and Industry in Sukinda. 

-Urban planning and Human Settle-
ment Analysis for Cuttack, Rourkela, 
Talcher. 

-Natural Resources Database Manage-
ment System study for Koraput, Nav-
rangpur, Rayagada and Malkangiri. 

Under tke Integrated Mission on Sustain-
able Development, 7 districts, namely 
Kalahandi. Keonjhar, Phulbani, Sambalpur, 
Sundargarh. Ganjam and Bolangir, have 
been selected and project work is in pro-
gress. 

(b) and (c) The various application 
project~ bave been carried out by the 
trained personnel available at Orissa 
Stare Remote SenSIng Application Centre 
using facilities dvailable in the Centre. 
The Orissa State Government h<Ui pro-
vided R.I. 214.48 laklu towards maintain-
ing the StaI,e Remote Sensing Centre and 
carryinS out of various projeCTs. Depart-
ment of' Space has provided Rs. 45 lakh5 
aa financial IUpport for the Centre. 

"""'*" Ferimze1a' ~ 
Limited 

3294.* SHRI SATYAGOPAL MISRA: 
Will the PRIME MINISTER be pleased 
to state: 

~a) whether the Government have any 
proposals to rehabilitate/revamp different 
units of the Hindustan Fertilisers Corpo-
ration Limited during the Eighth Plall 
period; and 

(b) if so, the details thereof? 
TiiE MINISTER OF STATE IN THE 

;,l1;\jISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO FA· 
LEIRO): (a) and (b) The management 
(H Hindustan Fertilizer Corporation 
:_,mited (HFC). with the approval of 
their Board of Directors, have referred 
'h~ir company to the Board for Industrial 
and Financial Reconstruction (BlFR) in 
,errns of the amended provisions of the 
S'ck Industrial Companies (Special Pro-
\isions) Act, 1985. BlFR has declared 
HFC as a sick company and has asked 
lhe comp:tJ1y as well as the Government 
to come up with a viable revival package. 

Mass Rapid Transport System iD 
Natiomd Capita) Region 

3295. SHRI SRIBALLAV PANI-
C RAHI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

i a) the action the Government have 
l::lken on the recommendation of National 
Capital Region Planning Board for Inte-
grated Multi-nodal Mass Rapid Transport 
'Jystem; and 

t b) the time by which the construction 
., cri; is likely to be started for extending 
:he transport network in Delhi and other 
town and cities adjoining Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND THE MINISTER OF STATE 
I!'; THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON : 
fa) and (b) Proposals of the National 
Capital Region Planning Board for an 
J ntegratcd Multi-nodal Mass Rapid Trans-
port System are in a preliminary stage. 
Owing to a large number of alternatives 
possible, and the capital requirements of 
~1cli such alternative, no definite date 
for itlCCption of work can bo Jiven at 
this ·mae. 
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Projeds by DDJICO .. & T field groups and are guided by 
3296. SHRI RAMCHANDRA GHAN- a . S:OIp.mittee of ~its. 

GARE : Will tthe PRIME MINISTER .. Major thrust areas under the Scheme 
for Scheduled Castes are: improvement 
0; income-generation in traditional ami 
'lon-traditional trades; drugery-reduction 
for the pullers of cycle rickshaw; re-
cycling of wastes including night-soil and 
rehabilitation of scavengers, Funds ai, 
located under the 8th Five Year Plan 
are Rs, 200 lakhs. 

be pleased to state: 
(a) whether the Government have not 

allowed the Krishak Bharati Cooperative 
Limited (Kribhco) to invest aditional 
reserves of Rs. 250 Crores or its new and 
expansion projects; and through applica-
tion of sicence and technology are being 
implemented; 

(b) if so, the reasons therefor? 
THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO FA-
LEIRO): (a) and (b) KRIRHCO had 
earlier proposed to set up a grass-roots 
ammonia-urea project on the HBJ gas 
pipeline in Haryana. However, due to gas 
availability limitations, the proposal did 
nnt materialise. None of the other pro-
posals' of KRIBHCO made in the recent 
past has been turned down by the 
Government. 

Upliftment of Weaker Section through 
Science and Technoloy 

3297. SHRI ANNA JOSHI: wiII the 
PRIME MINISTER be pleased to state : 

(a) whether any new schemes for up-
liftment of weaker section of the society 
through application of science and techno-
logy are being implemented; 

(b) if so, the details thereof; and 
(c) the total allocation of funds made 

thereunder for Eighth Five Year Plan 7 

THE MINISTER OF STATE IN THE 
\HNISTRY OF PARLlA~,1ENTARY 

AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONTCS AND DEPARTMENT 
OF OCEAN DEVEY OPMENT) (SHRY 
RANGARAJAN KUMARAMANGA· 
LAM: (a) Yes, Sir. 

(b) and (c) In addition to the ongoinr 
activities for extending technology develop-
ment benefit~ to the weaker sections, two 
neW schemes under the Special Component 
Plan and Trihl Sub-Plan have been 
drawn up on using Science and Techno-
lo~ for the upliftment of Scheduled 
Castes and Scheduled Tribes. Both the 

'SChemes are implemented through S 
&: T voluntary organisationl· and S 

Major thrust areas under the Scheme 
for Scheduled Tribes are: improvement 
in income-generation in traditional and 
non-traditional trades; cultivation and pro-
cessing of horticulture and other econo-
mic plaPt~. Funds allocated under the 
8th Five Year Plan are Rs. 150 lakhs. 

Reclamatiou of Yamuna River Bed 
3298. (SHRJ R. SURENDER REDDY; 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there is any proposal reo 
garding land reclamation on the Yamuna 
River Bed; 

\ b) if so, the details thereof; and 
(c) the Min:ctries/Departments likely 

to be involved in the proposed project? 

THE M~ISTER OF STATE IN THE 
~~P.>1ISTRY OF URBAN DEVELOP-
MENT A~D MINISTER OF STATE 
Th' THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON): 
(a) and (b) While a comprehensive 
project for reclamation of Yamuna river 
bed has not been taken up by DDA, pre-
liminary feasibility reports have been pre· 
pared from time to time. The latest feasi-
bility report prepared by DDA in 1993 
em;sages taking up the stretch between 
Indral"lrastha B?rrage and Nizamuddin 
~hdge. 

( c ) Ministry of U man Development. 
Mini~try of Environment &: Forestft. 
Ministry of Water Resources. Ministry of 
FiT1~nce, Department of Irrigation A: 
Floods Public Water Departrilent. Govern· 
ment of National Capital Territory of 
Delhi. Delhi Water Supply &: Seweraae 
Disposal Undertaking. Delhi -Electric 
Supp~y tTndert:lking, Badarpur Thermal 
rowel' . Station. Inland Waterways 
Authority of India, NOIDA MId ~DeIbi 
Development Authority. 
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J. R. Y. ill o.q.at 
3299: SHRI CHANDRESH PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the amount allocated and utili8ed 
under Jawahar Rozgar Yojana in Gujarat 
during 1991-92, 1992-93 and 1993-94; 
and 

(b) the plans and projects under the 
above Y ojana in the State during the 
Eighth Five Year Plan? 

THE MINlS'T.Blt OF STATE IN 11JB 
MINISTRY OF RURAL DEVFLOP-
MENT (DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESH-
WAR THAKUR): (a) The amounts al-
located and utilised under Jawahar Roz-
gar Yojana (JRY) in 
1991-92, 1992-93 and 
under :-

Gujarat during 
1993-94 are as 

(Rs. in lakhs) 

Year Amount provided (allocated) Amount utilised 
including State's share 

1991·92 8188.77 10039.31 

1992-93 10244.79 8327.77 

1993-94 9037.55 (Tentative) 1379.77 (upto June, 1993) 

(b) Jawahar Rozgar Yojana (JRY) 
alongwith its two sub-schemes, namely, 
Indira Awas Yojana (lAY) and Million 
Wells Scheme (MWS) are on-going cen-
trally sponsored schemes and will conti-
nue during the Eighth Five Year Plan 
period. The funds for the programme 
are shared between the Centre and States 
in the ratio of 80:20. Since the Planning 
and Implementation of the programme is 
decentralised, the District Rural Deve-
lopment agencies/Zilla Parishads and the 
village panchayats decide on the projects 
that are to be taken up under JRY, sub-
iect to the condition that at least 60% 
of the funds are spent on payment of 
wages to the unsknIed labour. 

TrabdBg tD Small Scale En~erpreneun 

3300. SHRI RAM PRASAD SINGH: 
Will the PRIME MINISTER be pleased 
to state: 

(8) whether the Government provido 
any short term training to small scale 
entrepreneurs to help them in setting up 
industries; 

(b) if so, the total number of entrepre-
neurs provided training in Bihar during the 
last two years; and 

(c) tbe number of the entrereneurs in 
various districts in Bihar to whom training 
.. proposed to be provided during 
1,"-, .. , 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES 
AND AGRO AND RURAL INDUSTRY) 
(SHRI M. ARUNACHALA!-. .f): (a) Yes, 
Sir. 

(b) The Small Industries Service In-
stitutes at Patna, Ranchi and Muzaffar· 
pur under Small Il!dustries Development 
Organisations, trained 146 and 172 persons 
under Entrepreneurship Development Pro-
gramme and 684 and 578 persons under 
Self Employment Scheme for Educated 
Unemployed Youth during the years 
1991-92 and 1992-93 respectively. 

(c) During 1993-94, it has been tar-
getted to train 180 persons under Entre-
preneurship Developmel"t Training Pro-
gramme and 570 persons under Self 
Employment Scheme for Educated Un-
employed Youth Scheme in the State of 
Bihar. 
Army lawaDS Killed by Naga Exfremhfa 

In Assam 

3301. SHRIMATI SHELA "l 
GAUTAM ~; 
SHRI RAJESH KUMAR J 

Will the PRIME MINISTER be pleased 
to state-

(a) whether the Government are aware 
that some Jawans of Assam Regiment 
have been killed by Naga E.xtremiItI 
recently; 
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(b) if 50, the detalls of aasiataace aiWn 
by the Government to the family mem-
bers of the deceased J awana ;' 

(c) whether the Government propose to 
provide povernment job to one member 
of the frurulY of each of the deceased 
Jawans; 

(d) if so, the details thereof; and 
(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) to (e) The next of kin of Army 
personnel killed by Naga Extremists are 
entitled to liberal'ised Special Family Pen· 
sion at the rate of last pay drawn by the 
deceased Service personnel till death 01 
disqualification, besides family gratuity 
and death gratuity depending on the rank 
and service rendered. The next of kin of 
such deceased Service personnel are also 
entitled for compassionate employment. 

[English] 

Surplus Staff In DDA 

3302. SHRI AMAR ROYPRADHAN, 
OR. CHINT A MOHAN SHRI NITISH 
KUMAR: W,ll the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the attention of the Goy· 
emment has been drawn towards a 
news item In "Rashtriya Sahara" dated 
May 7, 1993 under the caption, "Feezul 
Kharchi Par Rok Ke Bavjood Pachas 
Crore Kharch Kiye"; 

(b) if so, the facts thereof; and 
(c) the remedial; action proposed to be 

taken in this regard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOp· 
MENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RE· 
SOURCES (SHRI P. K. THUNGON) : 
(a) and (b) Yes, Sir. The Staff Inspec· 
tion Unit (SIU) conducted a review in 
respect of 18 units of DDA during the 
period 1986-1991. Against the sanctioned 
strength of 17,799 officers/officials in 12 
units, S 182 officers/ officials have, accord· 
ing to sm, are surplus to requirements. 
on which DDA has been incurrmg 
estab~hment expenditure of Rs., 10.6, 
crores per annum; 

(c) llD'A tW beeR difOcted to curtail 
the excess staff by not filJiDg up certain 
vacant pollta. 

Baldi. PeCrochemiadl Umited 

3303. SHRI INDRAJIT GUPTA: Wild 
the PRIME MINISTER be pleased t(l 
statr. : 

(a) whether the principal private sector 
partners in the joint venture Haldia Petro-
chemicals Limited, Tata Tea and Tata 
Chemicals have puJled out of the project ; 

(b) if so. the details and reasons there-
for; and 

( c) the likely fate of the said project 
as a result thereof'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO FAL-
EIRO): (a) to (c) Yes, Sir. A.ccording 
to the West Bengal Industrial Develop· 
ment Corporation (WBIDC), these com· 
panies were of the opinion that due to 
economic changes underway in the coun· 
try. their participation was no longer in 
(he interest of their shareholders. 

WBIDC has further informed that Tatas 
would consider some internal changes in 
their Group's participation. The State 
Government and the Tata Group have re-
affirmed their commitment to the imple-
mentation of the Haldia Project. 

[Tralls/ariollj 

Crisis in Public Sector Undertaking of 
U.P. 

3304. SHRI HARIKEWAI. PRASAD: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether most of the public sector 
undertakings in Uttar Pradesh are in crisis: 

(b) if so, the details of these undertak· 
ings; and 

(c) the remedial steps taken to over-
come the crisis of these undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART· 
MENT OF INDUSTRIAL DEVELOP· 
MENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRI-
SHNA SAHI) : (a) to (c) AI on 
31-3-1992, there were 17 Central PSEs 
having their registered office in the State 
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()f ·Uttar Pradesh, out of which, the fol-
lowing 9 PSEs are sick as per the provi-
sion of Sick Industrial Companies (Special 
Provision) Act, 1985, based on thcir per-
formance upto 31-3-1992. 

1. Triveni Structurals Ltd. 
2. Bharat Pumps &: Compressors Ltd. 
3. Scooters India Ltd. 
4. Tannery &: Footwear Corpn., Ltd. 
5. British India Corpn. 
6. Elgin Mills. 
7. NTC (U.P.) Ltd. 
8. U.P. Drugs & Pharmaceuticals Ltd. 

. 9. Cawnpore Textiles Ltd. 

These sick PSEs have been registered 
with BIP~ for formulation of re\'ival./re-
habilitation plans. 

IDIItructioDS to Impose Ban on Public Oil 
ComplUlf 

3305. SHRI BRAHMANAND MAN-
DAL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Monopoly and Re-
stricti\'e Tr:::de Practices Co:;nmission has 
given any instructions to impose ban on 
a pubiic oil company for less measuring 
of light speed diesel oil; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): (a) The MRTP Com-
mission has not so far given any instruc-
tions to impose ban on a public oil 
company for less measuring of light speed 
diesel oil 

(b) The Director General of Investiga-
tion and Registration have conducted an 
investigation on the basis of complaint of 
the National Council of Civil Liberties, 
Ahmedabad about unfair trade practices 
adopted by the Indian Oil Company by 

-short supply of goods by manipulating the 
temperature of light diesel oil. They 
have filed applications before MRTP Com-
mis~lOn in this regard. The Commission 
being a quasi-judicial body is empowered 
to take further necessary action under the 
provtsiolU of the MRTP Act. 

[English} 

PubUc Issue of LP .Le. 
3306. SHRI V. SREENIVASA PRA-

SAD: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Indian Petrochemicals 
Corporation Limited has made public 
issue of is equity at the permium of 
Rs. 150 per share; , 

(b) whether IPCL shares were offere4 
to the Indian Institutional Investors and 
Mutual Funds at much lower premium; 

(c) if so, the price at which the IPCL 
shares were offered to public vis-a-vis 
Institutional Investors and Mutual Funds; 

(d) if so, the details thereof; and 
(e) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARO FAL-
EIRO): (a) to (e) The required infor-
mation is available in paras 1.15 to 1.19 
of the Eighteenth Report of the Committee 
on Public Undertakings (1991-92) on 
Indian Petrochemicals Corporation Limit-
ed which was presented to the Lok Sabha 
on 30th April, 1993. 

ExteDSIon of Metro Railway 

3307. KUMARI MAMATA BANER-
JEE: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have any 
proposal for the extension of Metro Rail-
way from Tollygange to Garia; 

(b) whether the Government have re-
ceived any survey report in this regard: 
and 

(c) if so, the funds involved for the 
expansion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON): 

(a) to (c) The Government of West 
Bengal enga?-ed MIs. Rail India TechniCal 
and Economic Services Ltd. for carrying 
out a feasibility study for the extension 
of the .Metro Railway from Tollygange to 
Garia (8.49 Kms.) RITES have since 
submitted their final report to the State 
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GovernmCl'lt. The total cost of the Pro-
ject is estimated to be Rs. 187.95 crores 
at 1990 prices, excluding the cost of rol-
ling stock. The Central Government has 
not received any formal project proposal 
so far frorll the State Government. 

Electricity Brrelll"l against BBEL 

3308. SHRI VUAY KUMAR YA-
DA V: Will the PRIME MINISTER be 
pleased to atate: 

(a) whether arrears from various State 
Electricity Boards and Power Corpora-
tions to BHEL have increased considera-
bly; 

(I) Statl~ Electricity Boards 
(2) Power Corporations 
(3) Public Sector Undertakings 
(4) Govt. Departments 
(5) Othcn 

(c) BHEL is taking following steps to 
realise its dues. 

(i) Constant follow-up with each cus-
tomer and the concerned State 
Govt. authorities. 

(li) Credit facilities through financial 
institutions like IDBI, ICICI are 
arranged for customers. 

Water Supply in Deihl 

3309. SHRI VISHWESHWAR BRA-
GAT: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government are aware 
that the residents of second fioor DDA 
fiats in Delhi do not get supply of water 
either in the morning or in the evening; 

(b) if so, the reasons therefor; 
(c) whether water charges at fiat rate 

are paid by these residents to the Corpo-
ration annually without regular water 
supply; and 

(d) if so ,the steps taken to en.sure that 
these residents get regular water supply. 

THE MINISTER ;OF STATB IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE 
IN THE MINISTRY OF WATER 
RESOURCES (SHRI P. K. THUN-
OON): (a) and (b) Delhi Water Supply 

(b) if 10, the break-up of such arrears 
for the year 1992-93; and 

(c) the steps being taken by BHEL to 
realise these arrears? 

THE MINISTER OF STATB IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
HEAVY INDUSTRy) (SHRIMATI 
:"'RISHNA SAHI) (a) and (b) 
BHEL's dues at the end of the financial 
year 1992-93 were Rs. 1748 crores as 
per details given below: 

- Rs. 670 crs. 
- Rs. 582 crs. 
- Rs. 210 crs. 

- Rs. 115 crs. 
- Rs. 171 crs. 

Rs. 1748 crs. 

& Sewage Disposal Undertaking reports 
that wherever underground tanks and 
boosters are not provided in pockets 
developed by the DDA, this problem is 
being faced. 

(c) As reported by D. W. S. & S. D. U. 
minimum water charges @Rs. 7.50 paisa 
plus 20% has to be paid by all consu-
meTh including those residing at 2nd floor 
of DDA fiat, where water consumption 
recorded by water meter installed in tho 
individual fiat works out to less than the 
minimum charges as per tariff approved 
by the competant authority. 

(d) To tackle the problem, D.W.S. &: 
S.D. Undertaking have been demandin, 
deficiency charges from DDA to instal 
booster pumps and to underground tanks 
wherever necessary. 

Setting up of refuse derived Fuel Plat 
3310. DR. KARTIKESWAR PATRA : 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Union Govenul!.ent 
have received proposals for setting up of 
a Refuse Derived Fuel Plant in Bhuba-
neswar ; 

(b) if so, the details thereof; and 
(c) the action taken/proposed to be 

taken in this regard., 
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TJUi MINISTBa OF STATE IN DIE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
1llE MINISTRY OF WATER RE-
OURCES (SHRI P. K. THUNOON) : 
(a) Yes, Sir. 

(b) The Bbubaneswar Development 
AQtbority had submitted a project pro-
posal for setting up of a Refuse Derived 
Fuel (RDF) Plant at Bhubaneswar at an 
estimated cost of Rs. 182.10 lakhs which 
would manufacture 30 Mt Tons of fuel 
pellets per day. 

(c) The Bhubaneswar Development 
Authortity has been advised to establish 
techno-economic viability of the project 
in consultation with the National Environ-
mental Engineering Research Institute, 
NaiPur. 

AppoiDtmeat of Jud~Legai Staff 
heloogiDc to SC/ST and Minority 

CommUDity 
HIt. SHRl RAM NIHORE RAJ: 

Will the PRIME MINISTER be pleased 
to stale: 

(a) the criteria followed in the ap-
poiatment of High Court Judges, Public 
P«ISeCutors and other legal staff for 
the members belonging to SC/ST and 
mlllority community; 

(b) whether the same have been fol-
lowed in the recent appointments; 

(c) if so, the details thereof; and 
(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ) : (a) to (d) Appointments 
of Judges of the High Courts are made 
in terms of the relevant provisions of the 
~tution of India which do not pro-
vide' 'for reservation for any caste or cJaa 
of persons. 

The Public Prosecutors and other legal 
.... are appointed by various appoint-
in, authorities. The extant reservation 
ortfers i'n the case of Public Prosecutors 
are IUbject to the criteria laid down under 
Sec:tion 24 of the Code of Criminal Pro-
cedure, 1973. 

Sale of Refrigerated Wilier 
Ul1. SflRlMATI SAROJ DUBBY 

Will the MiDister of URBAN DEVELOP-
MENT be pleued to state: 

(a) the existing machinery,. if any. to 
check the quality of wata' sold by the 
water vendors in various parts of Delhi 
during the summer season; 

(b) the number of cases in which the 
quality of water was found to be uil· 
hygienic during 1993 and action taken 
thereon; 

( c) whether any licence is issued for 
selling water in trollies; and 

(d) if so, the terms and conditioni 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOp· 
MENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RF.-
SOURCES (SHRI P. K. THUNGON) : 
Ca) N.D.M.C., M.C.D. & Delhi Canton-
ment Board have reported that their staff 
keep regular check on the quality of 
water sold by Water Vendors. 

(b) Nil. 
(c) Yes, Sir. 
(d) Some of the important terms cl 

conditions for giving licence for sellinJ 
refrigerated water are as under:-

(i) The premises shOUld be commer-
cial place holding filtered water supply; 

(ii) Provision of necessary equipmentaj 
machinery required for cooling of water 
through machanised process alonl with 
storage link for the said purpose; 

(iii) Fly-proofing of shop, proper 
white washing of permises and installation 
of machinery under hygienic condition; 

(iv) Medical examination of vendors; 
and 

(v) Ice will not he added to the water 
for cooling purpose. 

[Translation] 

Prices of life ........ DraaI 
3313. SHRI RAM BADAN: Will the 

PRIME MINISTER be pleased to &tate: 
(a) whether the Government have con-

ducted a study regarding heavy increue 
in the prices of life savinc drup,. RIJIIlt-
ing in deaths of Illany patients, since they 
caneal buy theJn; 

(b) if so, the reason. for heavy in-
crease in the prices of drugs by fJte 
fonJip companieS; and 
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(0) whether the Government propoee 
to put a check on these companies and 
save the lives of poor patients '1 

THE MINISTER OF STATE IN TIlE 
MINISTB.,Y OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO 
F ALEIRO): (a) There is no report 
of death of any patient attributed to in-
crease in the prices of medicine,. 

(b) and (c) Do not arise. 

AIIocatiOD of Funds to ludldary 
3314. SHRI CHINMAYANAND 

SWAMI: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government propose 
to provide more funds for infrastructural 
facilities to judiciary ; 

(b) if so, the State-wise amount pro-
vided by the Government under this head 
for the year 1993-94; and 

(c) the works for which this amount 
is likely to be utilised '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ) : (a) to (c) A Centrally 
Sponsored Scheme for providing infras-
tructural facilities for the judiciary has 
been approved in principle by the Full 
Planning Commission at its meeting held 
on 23-7-1993. The formal approval of 
the Planning Commis~ion is awaited. The 
scheme covers the construction of build-
ings, both official and residential, cover-
ing High Courts and District Courts. The 
pattern of sharing will be 50:50 between 
the Centre and the States. A budgetary 
provision of Rs. 30 crores has been made 
for this scheme during the year 1993-94. 

IEllglish] 
Siclmess of IDdumial Unifli 

3315. SHRI B. L. SHARMA PREM 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have taken 
some managerial and technical changes to 
prevent non-stick units joining the sick 
ones and in view of increasing sickne~ 

of industrial units; and 
(b) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
.MlNlSTRY OF INDUSTRY (DEPART-
Mt!NT OF INDUSTRIAL DEVELOP-

MENT AND DBPAKTMENT OF 
HEAVY INDUSTRY (SHlUMATI 
KRISHNA SAHI): (a) and (b) Govern-
ment have taken a number of remedial 
measures for preventing non-sick units 
from becoming sick. Some of the impor-
tant ones are given in the enclOlOd 
statement. 

STATEMENT 

Steps takeD by Govenunem for rem" of 
lick iDdUSUial DDiIs 

The Government have enacted a com-
prehensive ligislation namely 'The Sick 
industrilJ Companic!s (Special Provisions) 
Act, 1985'. A quasi-judicial body desig-
nated as 'The Board for Industrial and Fi-
nancial Reconstruction (BIFR)' has been 
set UP under the Act to deal with the prob-
lems of the sick industrial companies in 
an effective manner, which has become 
operational with effect from the 15th May, 
19E7. 

(2) The Reserve Bank of India have 
issued guidelines to the banks foe 
strengthen the monitoring SysteDll a.ud 
for arresting industrial sickness at the in-
cipient stage so that corrective measures 
a re taken in time. 

(3) The banks have also been directed 
by the Reserve Bank of India to formu-
late rehabilitation packages for the revival 
of potentially viable units. The banks and 
financial institutions evolve rehabilitation 
packages for the revival of sick units. 

( 4 ) Reserve Bank of India have also 
issued guidelines separately to the banks 
indicating parameters within which banks 
could grant reliefs and coflcessions for 
rehabilitation of potentially viable sick 
units without reference to RBI both in_ 
the large and small scale sector. 

(53 Revival of sick industrial units is 
also done by amalgamation/merger of 
sick units with healthy units. Tax bene-
fits are given under Section 72(A) of the 
Income Tax Act, 1961 to the healthy 
company for revival of the amalgamating 
sick unit. 

( 6) Government has set up the Natio-
nal Renewal Fund which would, mter-· 
alia- provide for paymet of eompell~ 
sation to workers -affec&ed bit ·iaduItiraI 
restrueturillt. . 
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(7) On the ~ of the Government 
of India, Reserve Bank of India has set 
up State Level Inter-Institutional Com-
mittees (SUlCs) in all States under the 
Chairmanship of Secretary, Industries 
Department of the concerned State Govern-
ment for working out a rehabilitation 
package for revival of viablie sick small 
scale units. 

(8) Financial assistance in the form of 
long term equity type assistance upto 
Rs. 1,50,000 to units with a project cost 
not exceeding Rs. 10 lakhs at a nominal 
service charge of one per cent per annum 
is also available to potentialiy viable sick 
small scale industrial units from the 
National Equity Fund set up in August, 
1987. 

(9) Small industries Development Bant 
of India (SIDBI) has been established 
to function as an Apex Bank for tiny and 
small scale industries. 

A separate Refinance Scheme for Re-
habilitation (RSR) is being managed by 
SIDBI for revival of potentially viable 
sick small scale industrial units. 
[Translation] 

NatiODaJ ReJlewaJ FDDd 

3316. DR MAHADEEPAK SINGH, 
Sf.UU[Y I 
SHRI NmSH KUMAR ;-' 
SHRI RAMA KRISHNA KONA-
THALA J 

Will the PRIME MINISTER be pleased 
to state : 

(a) the specific purposes for which the 
National Renewal Fund has been set up; 

(b) the amount spent so far from thi~ 
fu1td for rehabilitation of various indus-
trial units and the amount provided for 

retrenched employees oi various units. 
State-wise; 

(c) the total amount proposed to be 
spent from this fund during 1993-94 for 
creating of additional employment oppor-
tunities; and 

(d) the assistance provided to various 
undertakings from this fund so far. State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRlMATI KRI-
SHNA SAHI): (a) to (d) The National 
Renewal Fund set up in February, 
1992, would cover the costs of retraining 
and redeployment of employees arising as 
a result of modernisation, technology up-
gradation and industrial restructuring. The 
National Renewal Fund will provide for 
compensation of employees affected by 
restructuring or closure of industrial units 
both in the public and private sectors as 
also for employment generation Schemes 
both in the organised and unorganised 
sectors in order to provide a social safety 
net for affected workers. 

In the first instance, assistance from 
National Renewal Fund has been provid-
ed for implementation of Voluntary Re-
tirement Scheme (VRS) of Central Pubhc 
Sector Undertakings. A prOVISIon of 
Rs. 829:66 crores in the year 1992-93 
(Revised Estimates) and Rs. 700 crores in 
the year 1993-94 (Budget Estimates) has 
been made for the purpose. This amount 
includes provision for interim liquidity re-
quirements of textile industry in the Pub-
lic Sector as well. The details are gIVCll 
in the attached Statement. 

Allocation of funds out of NRF for Implementation of Voluntary Retirement SclJeme of 
Central Public Sector Undertaking.~. 

Ministry/Department 

(1) 

Department of Chemicals and Petrochemicals 
Smith Stainistreet Pharmaceuticals Ltd. . 
Bengal Chemicals and Pharmaceuticals Ltd. 
Beqal Immunity Ltd. . 
Indian Drugs & Pharmaceuticals Ltd. 

(Rs. in crores) 

Revised 
Estimates : 
1992-93 

(2) 

21.60 
1.00 
2.00 
2.00 

15.00 

Budget 
Estimates : 
1993-94 

(3) 

41.50 
1.00 
2.50 
1.50 

34.00 
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Hindustan Insecticides Ltd. 
Department of Fertili zers 
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Hindus~ Fertilizers Corporation Ltd. 
Fertilizer Corporation of India Ltd. 
Pyrites, Phosphates and Chemicals Ltd. 
Projects and Development India Ltd. 
Department of Tourism 
Indian Tourism Development Corporation 
Ministry of Civil Supplies 
Hindustan Vegetable Oils Corporation Ltd. 
Ministry of Defence 
Bharat Earth Movers Limited 
Ministry of Food Proccssing Industries 
Modem Food 
Department of Heavy Industry 
Engineering Industries 
Consumer Industries 
Other Industries . 
Ministry of Mines 
Ministry of Steel . 
Hindustan Steel Works Construction Ltd. 
Bharat Refractories Ltd. 
Bird Group of Companies 
Ministry of Surface Transport 
Hindustan Shipyard Ltd. 
Hooghly Dock & Port Engineers Ltd. 
Delhi Transport Corporation . 
Central Inland Water Transport Corporation Ltd. 
Ministry of Textiles 
National Jute Manufacturers Corporation 
British India Corporation 
Jute Corporation of India 
National Textile Corporation· 
Elgin Mills· . 
Cawnpore Textile Mills· 
Ministry of Water Resources 
National Projects Construction Ltd. 

TOTAL 

• L'lCludes funds for purposes other than VRS as dctailed below : 
National Textile Corporation" 
Elgin Mills· . 
Cawnpore Textile Mills· 

W,."., Arrmm 94 

(2) (3) 

1.60 2.50 
62.50 58.50 
22.00 15.00 
25.00 25.00 
0.50 O.SO 

15.00 18.00 
8.73 
8.73 

14.00 
14.00 
10.00 
10.00 

0.34 2.00 
0.34 2.00 

153.00 136.00 
141.00 128.00 

11.50 8.00 
0.50 

29.95 
41.00 41.00 
30.00 30.00 
3.00 3.00 
8.00 8.00 
52.~ 85.00 
10.00 10.00 

4.66 5.00 
30.00 60.00 
8.00 10.00 

488.56 261.32 
2.00 2.00 
0.75 0.75 
0.50 O.SO 

440.00 225.00 
35.25 27.15 
10.06 S.92 
10.00 12.00 
10.00 12.00 

829.66 700.00 

100.00 so. 00 
20.00 10.00 

2.00 1.00 
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Forelgi CapIbI lliyemneat 

3317. SHRI BHAGWAN SHANKAR 
RA WAT: Will the PRIME MINISTER 
be pleased to state : 

<a) the total amount of foreign capital 
invested in various enterprises during the 
period from July 1, 1991 to June 30, 1993 
with the details of such enterprises and 
the amount invested upto June 30, 1991; 

(b) whether the Government have set 
up any monitoring authority to ensure tho 
compliance of the conditio as laid down 
for their investment; 

(c) if so, the number of such cases re-
viewed and the outcome thereof; and 

(d) the total amount paid as interest by 
industries established with the foreign in-
vestment to foreign countries and the 
value of goods exported? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
HEAVY INDUSTRy) (SHRIMATI KRI-
SHNA SAHI): (a) The total amount of 
foreign investment in the equity capital 
of Indian Companies approved since July 
1, 1991 to June 30, 1993 is Rs. 8255.95 
crores. The details of foreign investment 
proposals cleared, viz., name of the Indian 
company, name .of the foreign collabol'll' 
lion item of manufacture and amount of 
foreign investment involved in each pro-
posal are published by the Indian In-
vestment Centre as a supplement to their 
monthly Newsletter and copies of these 
are regularly supplied to the Parliament 
Library. The Reserve Baitk of India has 
reported that actual inflow of foreign in-
vestment from 1991 to 1993 (upto May) 
is estimated at Rs. 1763.18 crores. 

(b) and (c) After obtainin~ Govern-
ment's approval for foreign investment, 
the collaborating parties have to conclude 
agreements in terms of the approval with-
in a period of two years and file the 
agreements with the Reserve Bank of India 
or the Authorised Foreign Exchange 
Dealers for operating the approval, other-
wise the approvals lapse automatically. 
Thereafter, the Reserve Bank of India 
and/or Authorised Dealers of Foreign 
Exchange monitor the irifIow/outflow of 
foregn exchange' in terms of the approvals, 
which is a continuous process. 

(d) Data on nteiest OIl external bb1TC)'fir. 
ings and the value of goods exported by 
industries established with foreign in-
vestment are not centrally maintained in 
the Ministry. 

Weavers and Artisans in Khadl IUId 
Village Industries 

3318. PROF. RASA SINGH RAWAT : 
Will the PRIME MINISTER be pleased 
to state : 

<a) whether the Government propose to 
encourage the weavers and skilled arti-
sans through Kbadi and Village Induatries, 

(b) if io, the details thereof; and 
(c) the incentives being given by the 

Government to encourage the Kbadi and 
Village Industries'r 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES 
AND AGRO AND RURAL INDUS-
TRIES) SHRI M. ARUNACHALAM) : 

(a) and (b) KVIC encourages weavers 
spinners and other artisans through (a) 
financial assistance to institutions directly 
and through commercial banks, (b) tech-
nical support such as introduction of 
semi-automatic looms and wool1en char-
khas, (c) training support and (d) market-
ing support . 

The weavers are paid wages on the 
basis of per meter cloth. Apart from this 
8.33 per cent is given as incentive and an 
amount equivalent of 10 per cent of the 
wages is provided to enable the linkage in-
stitutions to contribute to the Artisans 
Welfare Fund Account. 

Provisions are also there to pay {addi-
tional remuneration to the weavers in 
case of some equisite variety produced 
by them. The rate of wages paid to wea-
vers is also enhanced from time to time 
for accommodatng the rate of inflation. 

(c) The incentives allowed in respect of 
Khadi are as under:-

(i) Exemption from excise and custom 
duty; 

(ii) Provision of rebate on sale of khadi; 
(iii) Purchase preferance; 
(iv) Assistance in marketing through 

KVIC. 
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KYle ;s also extending vnancial alt!li-
stance to 118 Implem;:nting agencies in the 
form of grants and loans. As per the 
KVIC's pattern of assistance, khadi loans 
are interest free whereas Village Indus-
tries' loans carryon an interest of 4%. 

[Ellplish] 

Opening of traditional border trade 
routes 

3320. SHRIMATI PRATIBHA DEVI-
SINGH PATIL 
SHRI GOVINDRAO NIKAM 
DR. JAYANTA RONGPI 

Wi!! the PRIME MINISTER be pleased to 
state: 

(a) whether Governmllllt han BY pro. 
p03:ll to reopen the traditionally old trade 
routes to other countries namely Bangla-
desh, Myanmar and China particularly 
fmm Kalimpong at China Border; 

I b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED): (a) to (c) 

Efforts to resume border trades with Bangladesh 
have proved futile, with Bangladesh authorities 
sho',ving no inl.;rest in reviving border trade. Go· 
vernment of Bangladesh continue, to be reluctant 
an.1 lInrG.;:"l:i.,:;'~.- However, India is having a pro-
to.:ol with Ban'!lad~sh regarding inb.nd water transit 
and tract'.' at - D:·~sent. - -

Th'~ oy~nir.g 0; l)\'~rland trade route (s) to Myan-
mcr would dcp01d on the finalis~tion of the Draft 
bord~,. trade ag:2ement which has been sent to 
Gonrnmenl of :dyanmar in August, 92 by Indiart 
Government. 

Since Kalimpong is not located at India China 
border it was 11')!C considered app~opriate to open 
an Iniian Tr d ~ Mart at this pbcc for the purpose 
of bo"der trade. However, we have resumed border 
trade with China across Lipulekb pass with Indian 
Trade '~lart at Gunji in Pithoragarh District of Uttar 
Pcad"sh. We are also considering extension of 
1'1'li~ China Border trade from Himachal Pradesh 
with In._li:m trade man very close to the India China 
bwd.:r. 

Mass Rapid Transport System 

3321. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of URBAN 
DSVELOPMENT be pleased to state: 

(a) whether the PHD Chambers of 
Commerce and Industries has suggested 
:he setting up of a united metropolitan 
transpOli authority to oversee the entire 
l\Iass Rapid Transport System operations 
,md to speed lip the Ring Railway Pro-
ject; and 

(b) if so, the precise suggestions of the 
PHDCCI and the progress .made in the 
Ring Railway project, so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
8-112 LSS (ND)/94 

THE MINISTRY OF WATER RE-
~.·)T_l"-CES (SHRI P. ;". THUNGON) : 
! ) No such proposal ':.:s been formally 
received from the PHD ChambeR of 
Commerce and Industry. 

(b) Does not arise. 

i Translation] 

Import of LIfe Saving Drop by roPL 
1322. SHRI DEVENDRA PRASAD 

..,. AOAV: Will the PRIME MINISTER 
t·: pleased to state: 

(.1) whether the Indian Drugs and 
Pharmaceuticals Limited (IDPL) is im-
portin~ life saving drugs at higher pric:ca 
instead of buying these from the countries 
which manufacture these drugs; 
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-(lb) it,lIO,"tDe ~ therefor; and 
{c) the' name!! of such drugs' 

THlLMJNISTER OF STATE IN TIm 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO FA-
IERO): (a) and (b) No, Sir. IDPL has 
reported that currently it imports only 
limited number of bulk drugs. All such 
drugs do not belong to life saving/ 
essential category, These are procured on 
the- basis of the existing purchase proce-
dure of the company of lowest rates of 
technically acceptable offers, received 
against tender enquiries. In some cases 
the lowest rates quoted are from suppliers 
from countries other than the manufactur-
ing countries. 

f_c) During the last year Griseofulvin. 
Pot-PenicilJian G (1st Crystals) -Inter-
mediate. 

[English] 

Bio-Techoologidll Districts 

3323. PROF. K. V. THOMAS: Will the 
P~E MINISTER be pleased to state: 

(a) the number of districts in India that 
have heen declared as bio-technological 
districts; and 

(ll) the details of special features tlJere-
of '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGA-
LAM): (a) and (b) So far none of the 
districts' have been declared as biotechno-
logv dilrtricts in the country. 

[Translation 1 

CoJlStmction of Subway 

33'24. SHRT SURESHANAND SWA-
MI: Will the Minister of URBAN 
DItVF.LOPMENT be pleased to ~tate : 

(a) whether the Government propose to 
construct a ~ubway between All India 
Institute of Medical Sciences and Safdar-
jung Hospltal : 

(b) if so, the time by which the con-
I!Itmction work is likely to be started; and 

(c) the expenditure likely to he iDcIJr,.. 
red? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RE-
SOURCES ISHRI P. K. THUNGON) : 
( a) to (c) There is a proposal for con-
struction of subway on Aurobindo Marg 
connecting A.I.I.M.S, with Safdarjung 
Hospital. This proposal is linked with 
the proposal for construction of a fiyover 
along Ring Road at Safdarjung inter-
section. This scheme has been submitted 
to Delhi Urban Arts Commission (DUAC) 
for approval. The construction work of 
tlyover induding subway can be taken up 
after clearance of the scheme by DUAC 
and financial approval of the project. The 
expenditure for the construction of subway 
can he aRsessed only after the scheme is. 
cleared by DUAC. 

'Saheli' Confrateptlve Pi1Js 

3325. SHRI WAITATRAYA 
BANDARU 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the unique contraceptive 
pills 'Saheli' deve:oped in India has been 
found meful in treatment of breast can-
cer; 

Ib) if so. the details thereof; 
(c) the name of the or['~nis?tion which 

ha, deve!oped the ,:!id pills: 
(d) whether some agreements have been 

s;['ned with certain countri~s for produc-
!'on ~nd sale of thf'se pills; and 

(e) if so, the details thereof' 

THE MINISTER OF STATE IN THE 
MINISTRY OF PA~LJAMENTARY AF-
FAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TP-CHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT 
OF OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGA-
LAM): (a) to (c.) A non-steroidal oral 
contraceptive for the female, heinE! marke-
tcd by Hindustan Latex Limited: Trivan-
drum with the brand name 'Saheli' has 
also shown potential for treatment of 
brea~' c~.n~er dming clinica1 trial!!. The 
drllg-<'entchroman-has been deve1a,ed 
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by the Central Drug Research Institute-
a constituent laboratory of the Council of 
Scientific and Industrial Research (CSIR). 

(d) ,nd (e) An agreement has been 
signed with Mis. Beximco Pharmaceuti-
cals Limited, Dacca, for the manufacture 
and marketing of the contraceptive cent-
chroman in Bangladesh. 
[Ellglish] 

Drinking Water in Tamil Nado 
3326. SHRI M. KRISHNASWAMY 

Will the PRIME MINISTER be pleased 
to state: 

la) the steps taken by the Union 
Go\"ernm~nt to meet the scarcity of drink-
i!C:; water in Tamil ;-..Iadu; 

(b) the details of proposals submitted 
by the State Government for supply of 
drinking water; and 

(c) the action taken by the Govern· 
mem thereon so far"? 

THE MINISTER OF STATE IN THE 
MI],;ISTKY OF RURAL DEVELOP-
MENT :DEPA[~TMENT OF RURAL 
DEVELOPMENT) ISHRI UITAM· 
BHAI H. PATH_): \a) The problem of 
drinking 'later supply in Tamil Nadu is 
beil1g tackled by the State Government 
and tl1e Cnion Government under the 
normal plan programmes of Minimum 
Needs i'rogramme,( Accelerated Rural 
Water Supply P,ogramme, Mini Missions 
and Sub-Missions under Rajiv Gandhi 
National Drinking Water Mission. Under 
the Mini Mission Programme, Ramana· 
thapuram, South Arcot and Salem dis· 
tricts were taken up as Mini Mission 
Project areas. 21 desalination plants (20 
already commissioned), 25 iron removal 
plants. 15 de!1uoridation plants (9 alreadY 
commissioned). 7 district level water test· 
ing laboratories and I mobile laboratory 
were approved. The assistance under 
Accelerated Rural Water Supply Pro-
gramme (ARWSP) has been increased 
from Rs. 20.19 crore in 1992-93 to Rs. 
32.68 crore in 1993-94. 

(b) The State Government has sent 
139 water ~lIpply schemes for covering 
139 villages and 149 habitations at an 
estimated co.,t of Rs. 431.91 lakhs for 
technical clearance under ARWSP. The 
project proposal for setting up of desali· 
nation plants in Ramanathapuram district 
at an estimated cost of Rs. 53.05 crore 
has also been received. 

(c) The schemes are Ullder tecbilica.l 
scrutiny. 

[Translation] 

Financial Position of MITCO 
3327. SHRI MUMTAZ ANSARI: 

Will the PRIME MINISTER be p1eaaed 
to state: 

(a) whether the financial position "of 
Mica Trading Corporation is very weak; 

(b) the details of the profit and 10S11 
incurred by the company during each ,of 
t he last three yean; 

(c) the main reasons in view of part{a) 
and the steps takenlproposed to be taken 
to improve its position; 

(d) whether the Government propose to 
merge this Company with some other 
Company; and 

(e) jf so, the details thereof? 

THE MINISTER OF STATE IN THF. 
l\HNISTRY OF CIVIL SUPPLIFS, CON-
SUMER AFFAIRS & PUBLIC DISTRI· 
BUTION AND MINISTER OF STATE 
TN THE MINISTRY OF COMMERCE 
(SHR[ KAMALUDDIN AHMED): (a) 
Yes, Sir. 

(b) Profit! Loss 
during the last 
l .... zlow: 

incurred by MITCO 
three years is liven 

(Rs. cro,~;) 

Y car Profit/Loss 
-j9§;)=91-'- - ( - ) 4-92 

199J·9~ ( ) 6.78 
19n-93 (--) 8.18 

(Source; M:TCO) 
(C) The main reasons for the weak 

financial position of MITCO are lack of 
export orders due to changed economicl 
pdjj.ical scenario in East European coun-
tries, decanalisation of proc:esaocl mica 
and technol02ical obsolescene of mica 
and mica products. 

Steps taken for the revival of MITCO 
I nclude reduction of over-heads through 
administrative measures, enhancement of 
marketing efforts and introduction of 
Voluntary Retirement Scheme to reduce 
surplus staff. 

(d) No, Sir. 
(e) Does not arise, 
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'. ,tFoNIp &cbaoae EImed by MlTCO 
uuI MMTC 

3328. DR. CHATl'RAPAL SINGH: 
Will ,tba PlUMB MINISTBR. be pleased 
to.atate : 

.(&) wbether Mica Trading Corporation 
and Metals and Minerals TradiIlg Cor· 
poration have achieved their export tar· 
.. fixed during each of the last three 
years and the total foreign exchange 
..-ned by these organisations durin, the 
. ebow period separately, country-wille; 

(b) the export tarlCts fixed by MITCO 
. and MMTC for 1993-94 and 1994-95, 

.tepUately; 8.Ild 

MITCO (Value: Rs. Lakhs) 

(c) the at.epa takon by ~ oraaaiIa· 
tions to achieve the fixed target, orglJ!ila. 
tion-wise'1 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIERS, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRmUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM· 
MARCE (SHRI KAMALUDDIN AH· 
MED): (a) The details about export tar· 

gets and performance of MITCO and 
MMTC for the last three years are .lOvell 
below: 

MMTC LTd. (Value: Rs. crores) 

Year Target Performance Y car Target Performam .. 'e 

1990-91 
1991-92 
tm-93 

1880 
2100 
747 

1816 1990·91 1182.36 
1990·25 
205J .00 

1324.89 
1786.53 
1541.43 (P) 

626 1991·92 
949 (P) 1992-93 

(P) - Provisionals. 
Country wise exports by MITCO and 

MMTC are given in the statement attach-
ed. 

(b) The export target fixed by MITCO 
and MMTC for 1993-94 and 1994-95 
are detailed below: 

Year 
1993-94 
1994-95 

(Value : Rs. Crores) 

MITCO 

12.47 
19.21 

MMTC 

1469.25 
Not fiixed 

(c) To achieve export targets. MITCO 
bas adopted aggresive marketin~ techni-
ques and is maintaining close follow·up 
with its buyers. 

To boost exports, MMTC has in 
addition to existinj!" lines of activities 
such as minerals, fertilizers, metals elr. 
divertified into new activities in the fields 
of agro and marine production gems & 
jewellery, textiles, leather and chemicals 
etc. 

STATEMENT 
Value in Rs. crores 

Cem1r7-wise Exports by MITCO 

" Country 1990-91 1991-92 1992-93 

1. U.S.A. 242.81 215.57 199.30 
2. Belgium 6.68 6.78 220.12 
3; PrimcrJ 38.19 50.37 82.51 
4. U.K. 63.83 56.83 40.53 
S. Spain 17.72 3.35 
6. SwlQer)and S5.S1 3.29 3.73 
7. Siqapoce . 3.79 22.97 0·69 ... South· Korea 58.41 S3.S7 27.67 

•• ..... 442.17 58.83 364.52 
*; C.LS.jUSSR 687,26 94.05 
ll. llOJISIIlUa ".&2 59.39 
12. ()then ua.Oti 4.37 6.32 

Total i816.2S 626.32 9$41.74 
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Country 

1, Chi~a 
2. Japan 
3. S. Korea 
4. Belgiumc 
5. Germany 

6. U.S.A. 
7. Switzerland 
8. Franr.~ 

9. Siu,; ·.;:UfC 

10. C. I. S./ USSR 

II. Romania 
12. Others 

Total 

[Eng/i,it] 

Action against lewellen 
3329. SHRI RAM KAPSE: Will the 

PRIME MINISTER be pleased to state: 

(a) whether the Monopolies and Res-
trictive Trade Practices Commission has 
initiated investigation against the leading 
Jewellers in Delhi for uafair trade prac-
tices resorted by them by offering gold 
of less purity; and 

(b) if so, the result of investigation? 
THE MINISTER OF STATE IN TIlE 

:VlINlSTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ; (a) and (b) The MRTP 
Commission have ordered the Director 
General of lnvestigation and Registration 
to investigate the matter. The Office of 
the Director General of Investigation and 
Registration have already initiated action 
in this n:gard. The Investigation is not 
yet complete. The MRTP Commission 
is a quasi-judicial body and is empower-
ed to take further necessary action UDder 
the provisions of the MRTP Act on 
receipt of the Report from the Director 
Genera! a f Investigation and Registration. 
[Trans/ation) 

HaurdOIII CIIemIcal ........ fa GajInt 
3330. SHIll GABlWI MANGAJI 

I'HAKOR.E: Will tho .<PlUMB'MlNISTSI. 
be .pIeued. to state:' .. 

(Value ill ... ~) 

1990-91 1991-92 1992-93 (P) 

529 1313 1193 
3894 S051 5787 
1319 1805 1762 
459 446 177 
464 961 7·76 

1478 1994 1416 
813 824 250 
252 266 160 
92 204 176 
17 3 17 

226 34 15 
3730 4764 3681 - ~-.- ------ • _____ 4 ___ • _____ 

13272 17665 15414 

(a) the number of hazardoua chemical 
industrie.~ in Gujarat; 

(b) wheti;:;r any increase has been 
registered in the number of such indUl-
tries in thi~ State during the laat three 
years; 

(c) if so, the reasons therefore; and 

(d) the action proposed to be taken by 
the Government to check the arowth of 
such industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO FA-
LEIRO): (a) to (d) In order to keep a 
check on the growth oi hazardous chemi· 
ca! industries, 22 chemicals/group of 
chemicals have been included in the list 
of iudustrics in respect of which iackJa. 
trial licensing is compulaory. Go¥erD-
ment permits manufacture of hazardoua 
chemicals after satisfying various upectl 
like safety. environmental 8IlaIe ele. As 
per available information, atleast 12 
chemica! industries are enpaed in the 
manufacture of hazard.... .chemica" in 
the State of Gujarat. Duriua the- Iut 3 
years, two more indutrie8 have' bIon 
added. 



107 Written :AnSlI'lIts AUGUST 18, 1993 Written Annl'erol 108 

[lf1tgll,h] . 

CIrcular RIIiJ_y In Baagalore 

2331. SHRI KODAKANI GOW-
DANA SInVAPPA: Will the Ministel 
ot URBAN DEVELOPMENT be pleased 
to state: 

(a) whether the Government have any 
proposal to introduce circular Railway in 
Bangalore; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN niE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE 
rN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON): (a) 
and (b) The Project report prepared by 
the State Government has been received 
by the Govt. of India only recently. The 
main recommendations in the project 
report are:-

(i) The augmentation of the existing 
rail corridors from Bangalore city 
to HMT Nagar/Yalhanka, City 
Railway Station to Whitefield and 
City Railway Station to Kengeri. 

(ii) Provision of new rail corridors 
between Jayanagar to Rajajinagar 
and Hudson Circle to Krishna-
rajapuram. 

(iii) A proposal of Circular Railway for 
the city of Bangalore. 

The prelimiiary examination of the 
project reveals that it is based on earlier 
studies and would need updating indud-
in" revision of cost estimates and finan-
ci~ analysis. The State Government has 
been advised to gel a Feasibility Study 
condoctea. 

CIrcuhu: Railway in Ahmedabad 

3332. SHRI HARIN PATHAK: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whethet the Government have Illf-
vcyed for the construction of Circular 
Railway in Ahmedabad city in Gujarat 
Stale; 

(b) if 10 the details thereof and the 
fundt lBlletiOned for this purpose; 

(c) the prQJreis made 80 far in this 
regard; and 

(d) if not, thc rcuon thercfor? 

THE MlNlSfER OF STATE IN THB 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON): (a) 
to (d) No study/survey has been carried 
out by the Government in the recent past 
for introduction of a Circular train in 
Ahmedabad. However, Municipal Cor-
poration of Ahmedabad got a feasibility 
study carried out by Rail India Technical 
and Economic Services Ud. in 1988. The 
study recommended introducing Mass Ra-
pid Transit System on a distance of 58.5 
Kms. at a cost of Rs. 602 crores al price 
level of 1988. The report was submitted 
to State Government in December, 1988. 
However, no proposal has yet been rccei\·-
cd from the Government of Gujarat for 
circular railway in Ahmedabad. 

Social Forestry Scheme UDder JRY 
3333. SHRI JITENDR,\ NATH DAS: 

Will the PRIME MINISTER be pleased 
to state: 

\ a) the number of Social Fore,,; j 
Schemes executed under the Jawahar Roz-
gar Yojana during the last two year,. 
State-wise ; 

(b) the funds earmarked for the schemes 
during the above period, State-wise; 

i c) the funds utilised by each Stale 
during the period; and 

(d) the details of evaluation made of 
the Schemes? 

1 HE MINISTER Of- STATE IN THE 
MINISTRY OF RURAL DEVELOp. 
MENT (DEPARTMENT OF RURAL 
DEVELOPMEN1) (SHRI RAMESHWAR 
THAKUR): (a) to (c) The Jawahar Roz-
gar Yojana (JRY) is a decentrailsed pro-
gramme implemented through the 
DRDAs/Zila Parishads and the Villagc 
Pancbayats. 20% of the funds under 
JRY are earmarked for Million Wells 
Scheme (MWS) and 6 % for Indira ABwas 
Yojana (lAy). After earmarking funds 
for these two sub-schemes, not 1ess than 
80% of the balance is to be allocated 
among the Village Panchayats and the 
rest is retained at the DRDAIZ.P. level. 
25% of the funds retained at the DRDA / 
/.P Jevel is earmarked for utilis .. tion on 
)ocial fofelt.ry. wort., whereu there is 
no earmarking for Social forcetry at 
Village Panchayat level. The porareu of 
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Social Foreatry is monitored DOt on the 
basis of schemes, but in terms of number 
of trees planted, area covered and the 
expenditure incurred thereon. The State-
wise number of trees planted, area cover-
ed and the hpenditure incurred on social 

f(lre"':-:'~ '":::1 : T JR Y durin& the 1ut 2 
YCJTS is ['i~en "in' the enclosed Statement. 

(d) Nu eVlluation of the social forestry 
programme under JRY has been made so 
far. 

S1. 
No. 

State/U. T. 

(1) (2) 

1. A'ldhra Prad%h 
2. Aru'llchal Pradesh 
3. Assam 
4. Bihar. 
5. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu & Kashmir 

10. Karnataka 
11. Kerala 
12. Madhya Pradesh 
13. Mlhl!".ll:l:ra 
14. Manipur 
15. Meghalaya 
16. Mizoram 
17 .. NagaJand 
18. Orissa 
19. Punjab 
2:1. Rajas!han 
21. S'kkim 
22. Tamil Nadu. 

. 23. Tripura 
2·t Uttar Pradesh 
25. We,t BCilg.ll 
.,6' A & N Ishnch ; 27. D & N Havllli 
28. Daman & Diu 
:9. Lakshadweep 
30. Pondichcrry 

Total 

00- N I/Not reported 

----_-_ .. _- ----
1991-92 

Area Trees Expend. Area 
Coverd 
(Heel.) 

Coverd Planted Incurred 
GHect.) (Lakh No.) (Rs. in 

(3) 

10262.91 
297.00 
80.60 

3126.89 
76.00 

4652.23 
953.58 
131.00 
388.00 

9670.00 
372.14 
135.88 

i357)0) 
56.93 

229.83 
244.00 

2027.58 
5109 59 

18.49 
0.00 

952 1)0 
IOn! 98 

614_ 13 
10931.59 
51-l0.0;) 

0.00 
0.00 
0.00 

72.00 
95.54 

(4) 

4320.05 
2.58 
0.40 

115.38 
0.22 

161.69 
11.33 
0.58 

52.48 
433.A:) 
~2.59 

0.29 
12L93 

0.08 
0.01 
0.00 

20.27 
39.67 
0.00 
0.00 
0.00 
o 00 
0.20 

325.57 
111.07 

0.0:) 
0.60 
0.00 
0.00 
~.OO 

Lakhs) 

(5) 

404.32 
14.25 

(6) 

5711. 64 
14.60 

0.98 24.80 
0.00 0.00 

25.08 NR 
371-83 

64.17 
10.88 

240.34 
483.17 
103.67 

1705.25 
_fS).02 

1.24 
12.59 
7.27 

101.38 

2283.00 
132.00 
49.65 

131.00 
3!45.00 

3,.78 
1249 -0 

11535.00 
91.66 

101.04 
0.00 

90~ .28 
52l. 79 ~69 .08 
:1.08 53.00 

121.50 845.42 
22.85 516.10 

580 16 15762.80 
48.46 465.56 
?~7. 19 

:'.1' 2.28 
\).O~\ 

~.93 

0.21 
17.05 
4: .31 

19:)5.00 
21:!1:l.00 

0.00 
0.00 
0.00 
0.00 

80.00 

1992-93 

Trees Expcn. 
Planted Incurred 
(Lakh (Rs. In 
No.) Lakhs.) 

(7) 

2566.69 
0.62 
6.05 
0.00 
5.70 

161.25 
0.00 
0.34 

43.10 
39.26 
48.48 

1384.39 
74.74 

0.19 
0.17 
0.00 
9.08 

21.06 
0.00 
0.95 
0.00 

240 13 
1.282 
10.94 

138.97 
0.00 
0.00 
0.00 

. 0.78 
0.00 

(8) 

333.03 
3.96 
1.21 
0.00 
7.42 

461.65 
7.13 
3.45 

87.42 
416.76 
161.40 
39.28 

319.25 
9-79 
5.40 
0.00 

90.82 
251.53 

2.21 
17.55 
14.87 

456 72 
48.40 

154.83 
2355.40 

0.00 
8.38 
0.00 

29.38 
51. 31 

-----.. ---- -------
85769.79 6805.35 8351.15 68~97.41 4844.71 535S.50 

.. , P(l)vi:li'Jnll (As R"porteJ by the State GoV!. till Date. 
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[TranJlQtiolil 
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3334. SHRI KHELAN RAM JANGDE: 
Will the PRIME MINISTER. be pleased 
to state: 

(a) whether any scheme has been im-
plemented by the Government to instal 
tubcwells and to dig wells in Adivasi 
areas; and 

(b) if so, the number of tubewells in-
stalled and wells dug up during the last 
two years. State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
H. PATEL): (a) There is no separate 
scheme for installing tubewells and to dig 
wells in Adivasi areas. Under the guide-
lines of Accelerated Rural Water Supply 
Programme, at least 10% of annual funds 
are required to be utilised for supply of 
safe drinking water to Scheduled Tribes. 
In addition, Rs. 59.68 crores (&s. 56.70 
crores in 1991-92. Rs. 2.23 crores in 
1992-93 and Rs. 0.75 crores in 1993-94) 
were released to 24 States for safe drink-
ing water supply to Scheduled Castes and 
S::heduJed Tribes as part of Dr. Ambed-
kar Centrnarv Prognmme. 

(b) The progress is monitored in terms 
of expenditure incurred and population 
benefitted and not in terms of tubcwells 
'mtalJed and wells dug. 

Laud CeiliDg Ad 

3335. SHRI BREEM SINGH PATEL: 
Will the PRIME MINISTER be pleased 
to state: 

(a) till dICaiII of the," total ..... of lb4' 
in Hectares acquired so fat' by. tlie! GOv-
emm.ent under the Land Otuutg· Act, 
~wise; 

(b) the State-wise number of landless 
persons to whom land has been allotted 
during 1992-93; 

(c) whether the Government have re-
ceived any complaints from some States 
in regard to irregularities in these allot-
ments; 

(d) if so, the details thereof and the 
steps taken by the Government in this 
regard; 

(e) whether the Government have for-
mulated any programme for allotment of 
land to the landless people during 1993-
94; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR¥ OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHW AR 
THAKUR): (a) and (b) The details re-
lating to total area taken possession of 
b,,' States/UTs by 31-3-1993 ~md number 
of persons to whom land has been allot-
ted during 1992-93 under the Land Ceil-
ing Laws are given in the attached State-
ment. 

(c) and (d) No such complaints have 
been received. 

(e) and (f) Yes, Sir. The programme 
of distribution of surplus land is being 
continued during the current year. A 
target of 6.39 lakh acres (tentative) has 
been fixed for 1993-94. 

STATEMENT 

Sl. 
No. 

1. 

2. 

3. 
4_ 
5_ 
6. 

Name of the StatelU.T. 

2 

Andhra Pradesh 
Anam 
Bihar 
Gujarat 

Haryana 

Himachal PradeIh 

Land acquired Number of 
an hectares) allottees 
As on 31-3-93 (During 

1992-93) --- .. --
3 4 

_ .. -----
231336.30 18566 
222324.56 11636 
161850.25 10892 
68099.55 621 
46918.25 

113906.11 
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'1 .• _ .• L;,~ 1: C :2" ',' 

7. Jammu &: Kashmir 
8. Kamataka 
9. Kerala 

10. ~~.h 
11. Maharll$ht11l 
12. Manipur . 
13. Orissa 
14. Punjab 
15. Rajasthan 
16, Tamil Nadu 
17. Trip\D'a 
18. Uttar Pradesh 
19. West Bengal , ' 
20. D&NHaveli , 
21. Delbi 
22. Pondicherry 

" 

Total 

[English] 

AasiIItan(e frOm National Renewal Fund 
, to Gulant 

3336. SHRI HARISINGH CHAVDA "1 
, DR. 1(. D. JESWANI ~ : 
. SHRI HARIN PATHM( ) 
Will the PRiME MINISTER be pleased 
to state: . 

<a) whether 'any proposal frOm the Gov-
enlment of Gujarat for :!ssist:\nce from 
the National Renewal Fund is pending 
with the Government; and . 

(b) if so, the time by which this pro-
posal is likely to be decided and the 
lUlSistance sanctioned to the Government 
of Gujarat? 

THE MINISTER OF STATE IN nm 
.MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
HEAVY INDUSTRY) SHRTMATI 
KRISHNA SAHI ~a) ,a.l!d (b) In 
the first instance, assistance from National 
Renewal Fund has been provided for im-
plementation of VoluntarY Retirement 
Scheme of Central Public &etor Under-
taking including those in Gujarat. 

Proposals for assistanCe from the 
National Renewal Flll~d have been receiv-

3 4 

182112. SO 
64636.11 42114 
37925.94 2710 

112552.81 1794 
262390.12 6653 

681.91 
66044.11 2688 
42379.60 SO 

223327.39 1056 
69248.89 3545 

786.72 
205665.72 3139 
486017,51 27894 

3765.68 545 
159.45 
488.46 

2597628.00 . 133963 

RanI Bousiq Scheme 

3338. SHRI S. B. SIDHAL 1 
SHRI K. RAMAMURTHF..E 
TINDNANAM . 
SHRI BOLLA BULU RAMA- : 
IAH I 
SHRI D. VENKATFSWARA I 
RAO J 

Will the PRIME MINISTBR. be pJeaIed 
to state: 

(a) the number of houses coJlltructed 
for SCs/STs and the persons below 
poverty line under the Centrally SpoMor-
ed Housing Scheme during 1991-92. 1992-
93 and 1993-94, State-wise; 

(b) the number of persons benefited 
during the above period, State-wise; 

(c) whether the Government have for-
mulated any new scheme in' this regaro; 

(d) if so, the details thereof; 
< e) the amount provided for the pur-

pose during 1991-92. 1992-93 and 1993-
94, State-wiee; 

(f) whether the funds have been utilis-
ed funy by the state Governments; and 

(g) if so, the details thereof. State-
wise? 

ed from Chiiiuat and other States. Theae' THE MINISTBR OF STATE IN nm 
·WiD be p~;and decld&t,upon by the MINISTRY OF RURAL DEVBI..oP-

_. RmMJ'Ml!d AptboriU 011' nmiJl& of IP" ~.MBNT. (DBPARTMENT_ Q'F .ul!URAL 
propriate budget aDocations. DEVELOPMENT) ,(SHRl RAMBSHW AR 
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THAKUR) : <a) an4 (1)l-'I'Ilm Ii OiiW- I99J-W'att aNti iii 5- ~"S'I"A1'£. 
one .c:eDtrally sponsorod JWral HouaID&. MENT-J. 
Scheme called I.ma !twas Yojana (~Y) (c) No, Sir 
[wlUoh is a sub-scheme of Jawahar Roz-
gill' Yojana (JRY)J .. for providiq hOusee . 
feee of cost, to SCa/ST. and freed bOnd· 
ed labourers below JIOverty line in rural 
areas., The number of ho1Jael construct-
ed/number of families benefitted uader 
this 1ICheme duriag 1991-92, 1992-93 and 

(d) Does nOl an ... 
(e) to (g) Amount provided 'fOr the 

purpose during 1991-91, 1'99z.-93 aDd 
1993-94 (State-wiIe) aDI ..... ' utiUIIDcl 
in these years are (liven in the Idta<!led 
STATEMBNT-U 

STATEMENT-l 

State/U.T. 1991-92 1992-93 1993-94* 

Andbra. Pradesh 10876 10961 400 
Arunachal Pradesh 233 27 0 
Assam -lnl 1637 1-S-
Bihar 22,..1 23189 6$49 
60a 52 S5 10 
Gujlll'llt 4939 -t889 2144 
Haryana . H8 1002 10 
Jlimacbal Pradesh 362 347 5 
I&K es 23' 0 
K.amataka 609Z 7197 11M 
Kerala 5172 4100 1~ 

Madhya Pradesh 49644 411$6 707S 
Mabarashtra 9927 8778 654 
MaDipar 1..- 213 0 
Meghalaya 388 432 81 
M'll'.Oi-am 256 224 2 
Nagaland 1S11 1603 0 
Orissa 11028 11305 2411 
Punjab 1191 3359 0 
Rajasthan 11114 11'541 1445 
Sikkim , 166 140 20 
TamilNadu 40161 9314 4193 
Tripara 472 343 3 
Uttar Pradesh • 20262 22218 1694 
WestBenpl 1223 _ 13300 225 
A& NIslands 17 20 0 
D&N·, S3 '2 1 
Damaa &; Diu . 26 0 0 
Labhadwoep 0 I) • Pondicberry 22 41 0 

1 'hta1 lO7.2tt· - ~ _80 .... ~ 
~'f t<>:dh±b,. ... : ... tt#·'v~· '1 . i6.1 .r' ,," ,i._ ,;.} ~t ", b£t;t'tt . , A~r4 "$ -
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S~TBMENT,~ . 
(lli. in I..aWJa) 

StAte/U.T. 1~1-92 Im,;g3 1993-94 

Amount Amount ~Amount Amount AmouD 
AlJocatocl Utilisod 4 Utilisod Allocated WHs:esd 

An4bra Pradesh . 1005.01 1411.43 4745-51 1264.00 1477 21 72.58 
40:90 .' (I 

Arunachal Pradesh 41.94 31 22 5.81 19.35 0.00 
Allam 252.19 172.24 2l4.ii 130.76 486.29 1.5.6 
Bihar 2075.88 2643.31 l649:i4 3212.25 2897.48 .621 •• 31 
Goa . 1.23 2.06 5Jjg 3.65 20.91 3.M 
Glijarat 612.86 195.07 910.51 638.94 542.25 142.9.6 
Haryana 119.46 132 92 i41.23 120.58 130.26 0:92 
Himachal Pradesh 50.94 sofi 5a.S3 51.28 66.44 2.91 
J&K 29.66 35.25 43.74 16.08 94.38 0.00 
Karnataka 691.21 836.61 831.12 803.70 991.88 97.02 
Kerala 220.11 488.75 299.95 527.98 374.30 53.05 
Madhya Pradesh 2319.72 3379.37 274946 2,526.55 1871.83 146.76 
MAnar4sbtfa 971.66 m2.30 1390.96 1181.S1 1610.36 42.03 
MiIlipur ..• 8.S~ 11.42 2.",7 22.15 24.80 0.00 
M • .,. . 65.25 5:2.24 76:83 ~.~ 29.02 10.29 
Mizoram 32.73 M.86 ».30 12.11 12.23 0.89 
Napitlbd: Sfr.(l1 229.25 61.17 2l2.44 34.11 0.00 
Od .. 1197.91 2099.51 1364.32 1402.39 1198.36 278.37 
PuDjab 1~.44 24-2.06 193.36 790.98 98.06 5.84 
Rajasthan 966.14 1fXT1.77 1143.71 1094.43 771.68 171.21 
Sikkim 7.51 26.00 9.98 20.73 11.33 2.90 
TamilNadu 911.25 77'3.7 1122.82 2549.67 335.37 428.65 
Tripur& 4i.SJ SO.18 49.34 33.00 32.21 0.44 
Uttar Pc.tesll· 24111.25 2303.88 3097.04 2933.01 3599.90 217.88 
Wost B,oDpl 1412.43 1101.42 1716.62 1695.48 1323.79 31.67 
~&NiooDa.r 2.05 2.98 2.00 4.96 9.16 0.00 
ChMcIipra. 11.61 0.00 
D&·N 7.77 10.10 8.32 7.01 4.97 0.27 
D ...... &J)iUr t.Ol 2.33 0.99 1.06 2.03 0.19 
Del1ti 10'.00 0.00 

Labha4Weeil 2.0~ e.oo 2.11 0.00 4.59 0.00 
Pondicherry 6·r4 10.07 10.96 6.16 8.91 1.38 

15738.47 26301.00. 230lb.Sl 21455.63 19078.39 2334.49 ..... ....."..,... nt~"""""" (b) whether any programme has beeIt 

J:l39. 8iiRl SlUKANTA JIibIA: w,ui 
formulatod fQr improviD& the fIi&ht ufcty 
eilvUoomOllt 8l'OWId tbeIe Air FofC8' air-

the PRIME MINISTER. be pIeued to Ii'clda; and 
ltate . 

(c) if 80, the -ntcIit' to whitlr ttio1 Pro-
(a) the detailt of the Air. Pon:c 1&Ir. . arammc bu' been iJitpl~:.. . the!' 

fie~s in tbLCOIQIti.y Jii.bidl_ aa.mnsfdeced _. -- lima ec:IwIul., if uy... fOr ~ IliIlK to'·"'''_ MtYl ....... 1iIi; uRtY·~;ift· tiiIt·Afr.p~·~? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALUKARJUN): (a) to (c) Thirty 
( 30) Indian Air Force airfields are con-

Category I Category n 
(Maximom) (Medium) 

Gwalior Agra 
Ambala PathMkot 
Hindon Gorakhpur 
Jodhpur Bhatinda 
Tezpur Jaisalmer 
Dundigal Kanpur 
Sirsa Chandigarh 
Adampur Jamnagar 
Pune Kalaikunda 
Bareilly Halwara 

sidered to be flight safety onvironment 
risks and have been categorised as follows 
U!l the basis of degree of risks involv-
ed:-

·Category nT 
(Low) 

UtterJai 
Srinagar 
Yelahanka 
Bagdogra 
Lucknow 
Guwahati 
Hashimara 
Bidar 
Bhuj 
Tambaram 

------- ---- ---------
Short term as weU a, 100'; term mea-

'ure, have been formulated. Short term 
measures on bird menace inside the air-
field are dealt with by ensuring a cleaner 
environment and reduction in natural 
vegetation. thus reducing the c .. uses which 
k;,d to food-gatherint; by the bird. 
The~e measure~ ~ re continuousl~ monitor-
ccl. 

Long term measures like: .:reation of 
ckan environment around airfields, con-
struction of modern incinerators/modern 
,laughter housE;/carcass processing cen-
tres/ covered garbage points. shifting of 
open garbage dumr~ from the vicinity of 
the airfield,. cowring of open draim. 
establishment of covered fish and meat 
markets et.:. have not made much progrus 
primarlly due to financial wnstraints. 

Chemical and Fertilizer UBi .. In A8sam 

3340. SHRI PROBIN 
the PRIME MINISTER 
state: 

DEKA: Will 
be pleased to 

(a) the names of chemical and ferti-
lizer units in Assam and their production 
capacity during each of the Idst two 
years: 

(b) the annual requirement of fertili-
zers in the State; and 

(c) the manner in which the gap in 
demand and supply is likely to be met? 

THE MINISTER OF STATE IN TIlE 
MINJSTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO 
F ALElRO: (a) The details of chemical 
and fertilizer units in Assam alongwith 

. their installed capacity and their produc-
tion during the last two years are given 
below:-

(000 MT) 

SI. Name of Plant Product Installed Production 
No. caPllci,ty -. 

1991-91 1992-93 

I. Mis. Hindustan Fertilizer Corporation Ammonium . 100'0· o '3(i) o 'S(j) 
Ltd. (HFC)- Namrup-I. Sulphate , Mis. HFC-Namrup-II Urea 330·(1 77 ."i- 50·5 

3. M/s. HFC - Namrup-lli Un:a 385'0 196'0 246·5 
4. Mis. Assam S:atc Fertilizer " & 

Olemicals Ltd. SSP 33·0 2 ·6 4·4 

OJ Note: The surplu,; ammonia from Namrup-I is t~ken to. . Namrup.III .fp{ production of urea. .. . 
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. (b) The consumption of chemical ferti-
lizers (in terms of nutrients) in Assam. 
during the last two yean wa. as 
follows:-

Year 

1991-92 

(OOO/Tonnes) 

Consumption of Fer-
tilizers (N·! P+ K) 

35 ·52 

1992-93 (estimated) 25 ·90 

(c) Assam i~ surplus in the case of 
nitrogenous fertilizers. The gap between 
demand supply of phosphatic fertilizers 
is met from the units in other States or 
through imports. The entire requirement 
of potassic fertilizers is met only through 
imports as the country does not have 
known and exploitable reserves of potash. 

Sales at outlets of Canteen Stores Depart-
ment 

3341. PROF. UMMAREDDY YEN-
KA TESW ARLU: Will the PRIME 
MINISTER be pleased to state: 

(a) the total sales at all outlets of Can-
teen Stores Department in 1990-91. 
1991-92 and 1992-93; 

(b) whether any representations have 
been received from certain entrepreneurs 
to make the Canteen Stores Department 
more growing organisation; and 

(d if so. the det.d~ thereof and the 
steps taken, if any, to reform the Canteen 
Stores Department? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI MAL-
LIKARJUN); (a) Details of the total 
sales at all outlets of Canteen Stores 
Department are given iD the following 
table : 

Year Amount in R'· 
(Crone'·; 

1990-91 

1991-92 

1992-93· 

824 -46 

1028·611 

1172 ·O~ 

(b) No Sir. 

(c) Does not arise. 

[Tralls/ation] 

Assistance to Laud ADDUces 

3342. SHRI ARJUN SINGH YA-
DAY: 

SHRI MAHESH KANODlA: 
SHRI KASHlRAM RANA : 

Will the PRIME MINISTER be pleas-
ed to state: 

(a) whether any financial assistance has 
been provided to the allottees of ceiling 
land under the Centrally sponsored pro-
gramme; 

(b) if so, the details thereof; and 

(e) the financial assistance provided by 
the Union Government during the last 
three years, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR 
THA.KUR): (a) Ass:stance under the 
Centrally Sponsored Scheme of Financial 
Assistance to the allot tees of ceiling sur-
plus land was given to the States till 
1992-93. 

(b) This scheme was under implemen-
tation with equal financial participation 
between the Union Government and the 
Government of the respective States 
Under this scheme, a maximum scale of 
assistance at the rate of R~. 2500 per 
hectare was given to the allottees of ceil-
ing surplus land. includin2 SC/ST allot-
tees of Bhoodan and Government Weste-
land and SCs and STs who have been 
restored of their alienated land. This was 
being given for purposes such as simple 
land development, inputs for two crop 
seasons, and for immediate consu!I1IltioD 
needs. A sum of Rs. 5971.78 lakhs has 
heen released to the States from 1975-76 
to 1992-93. 

(c) The State-wise list of financial 
assistance provided by the Union Govern-
ment during the last 3 years is aiven in 
the attached Itatement: 
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STATEMENT 

124 

----------- _-_--
S1. No. Statcs/U.T.s 

1. And.'lra Pradesh 
2. Bihar . 
3. Assam 
4. Gujarat 
5. Karnataka 
6. Kerala 
7. Madhya Pradesh 
8. Maharasatra 
9. Orissa 

10. Rajasthan 
11. Tamil Nadu. 
12. Tripura 
13. Uttar Prad·;-;h. 
14. West B,mgal 
15. I) & N K:v.1i 
i6. PvnJich~ .. ry 

1990-91 

207'00 
349·72 

18'00 
15·00 
IS ·00 

51 ·99 
22·51 
7·29 

32'00 
0·54 

35·00 
15000 
0·25 
0'11 

(lts. in LakM) 

1991-92 1992-93 

81 ·53 
36 ·92 

40·00 
19 ·68 
15 '00 
80'00 

42 ·17 
24·00 
10 ·00 
17 ·00 
0·26 

122 ·37 
15 ·00 
0·25 
O.9~ 

47·26 

22·50 
15 ·00 
20·00 
IS ·00 
10·00 
26'40 
16·23 
15 ·00 
12 '00 
1 ·00 

0·25 
0·36 

------_ .. _-------_._._. __ --._ --
Total 

Rural Link Roads Project under I.R.Y. 
in Andhra Pradesh 

3343. SHRI SOBHANA DRESSWARA 
RAO VADDE 
SHRI RAMA KRISHNA KONA-
THALA 

Will the PRIME MINISTER be pleas-
ed to state: 

(a) whether the Govemme::1l of Andhra 
Pradesh has submitted any Rural Link 
Roads Project under Jawabar RoZltar 
Yojana; 

(b) if so, the details thereof; and 
(c) the time by willcb approval iJ likely 

to be accorded to tbe project? 
THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL 
DEVELOPMENT) CSHRI RAMESHW AR 
THAKUR): Ca) Yes, SIr. 

(b) A special Project for construction 
of rural roads has been received from the 
State Government of Andhra Pradesh 
witb an estimated cost of Rs. 193.00 
crores spread over a period of two years. 
It has bee::! proposed to provide Com-
m' . .mication facilities to 4206 villages, 
generating 526.36 lakh mandays of em-
ployment during tbe project period. 

769·41 505'12 201 ·00 

(C) The proposal is under examination 
in tills Ministry. 

[Trallslation} 

Agitation outRide the Office of UPSC lor 
D.'Ie of Indian LlIIIgUllge!l 

3334. SHRI CHHEDI PASWAN 
SHRI LAL BABU RAY: 
SHRI UDAY PRATAP SINGH: 
SHRI RAM PUJAN PATEL: 

SHRI S. N. VEKARIA 
Will the PRIME MINISTER be pleas-
ed to state: 

(a) whether several person. have been 
ag:tating outside the building of Union 
Public Service Commission New Delhi 
to pres5 over the demand of conductint 
the All India Services ExaminatiODl in 
different Indian languages; and 

(b) if so, the main demands put fO.n11 . 
by tbem and the reaction of the Govern-
ment in regard thereto? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATB IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (al 
Yes, Sir. 
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(b) Tbe detnands pertaining to conduct 
of various UPSC examinations in Indian 
languages and discontinuance of compul-
sory paper in English were referred to an 
Expert Committee headed by Dr. Satish 
Chandra. The Government is yet to take 
a decision on the recommendation of 
this Committee. 

[English] 

ToWll! Developed under IDS & MT 

3345. SHRI SUDHIR GIRl: Will the 
Minister of URBAN DEVELOP1-iDlT 
be plertSed to state : 

(a) the number ot lowns which recei-
ved the Central assistance in 1990-91, 
1991-92 and 1992-93 under the Integra-
ted Development of Small and Medium 
Towns, State-wise; 

(b) the criteria determined for the 
receipt of such assistance; and 

(c) the amount spent 
Government during the 
year-wise? 

by the Union 
above period 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF WATER RESOUR-
CES (SHRI P. K. THUNGON) : (a) 
Under the CentraJly Sponsored Scheme of 
Integrated Development of Small and Me-
dium Towns (IDSMT). tbe number of 

(O"D5 in e"cb St;:,reiijUT Yihich received 
Central assistance in 1990-91, 1991-92 
and 1992-93 i, given in the enclosed 
st"tement. 

(b) Provision of Central assistance 
nnder IDSMT to each towns depends 
upon: (a) identification of town in 
order of priority for inclusion under 
IDSMT, by the State Government/UT 
Administration concerned; (b) confor-
mity of the proje~t report of the town 
in accordance with the guidelines j (c) 
population catego:y to which the town 
belongs as per tbe revised guidelines; 
and (d) i!yailability of funds during each 
financial year. For on-going schemes, 
turth~ instalments of Central assistance 
are released after receipt of utilisation 
certificates for the earlier instalments 
released plus States matching share taken 
together and physical and financial pro-
gr~ss reports of the a?prove:j components 
und~r 1DSMT. 

(c) Total Central assistance released to 
the various St,,!es!-::JTs during the !:ist 
three years is given below:-

S1. 
No. 

I. 

} . 

Period 

1990-91 

19?1-9:? 

19):-93 

Amount released 
(Rs. iT) lakhs) 

1910·240 
1344 ·295 

STATEMENT 
The N'Jlttber of towns received assiltance in 1990-91, 1991-92 Md 1992-93 under the Centrailv 

Sponsored S~bcme of Integrated De1'eiopment of Small and :>.fedium Towns. State-wise: 

Period 
---------

SI. No. Namo: of the S(a:e 1990-91 1991-92 1992-9::; -----.---
New on gl..}- New on New on 
To\o\'Jl going Town going To'"n going 

Scheme Scheme Scher:;,c 

2 3 4 5 6 i 8 
--~---.- --- ----- --

1. Andhra Pradesh 4 5 4 
2. Arunachal Pradesh 
3. Assam 3 .. 
4. Bihar : 
S. Goa 
(t, Gujarat :? 
7. Haryana 
S. ~maehal Pradesh 
9. Jammu & Kashmir ::'. 

10. K.arnataka -t 5 7 
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II. Kerala 
12. Madhya Prad,~sh 
13. Maharashtra 
14. Manipur. 
15. Meghalaya 
16. Mizoram 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajastha'l 
21. Sikkim 
21 Tamil Kaj" 
23. Tripura 
24. Uttar P;'adc5~, 
25. West Bengal 
:'6. Anda,nn a'll Nicoba~ 
'27. Dadra Nagar HaYeL 
28. Laks~adw~er 

29. Pondichcrry 
--------- __ ---

Total 

Prices of drugs of Chinese origin 

3346. SHRI BHOY KRISHNA "1 
HANDIQUE I 

SHRI HARISH NARAYAN r 
PRABHU ZANTLE J 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the landed price of more 
than ten widely used bulk drugs (inclu-
sive of 85 percent of import duty) of 
Chinese origin has fallen below the Govern-
ment notified prices; 

(b) if so, the reasons therefor; and 
(c) the remedial steps contemplated to 

meet this threat to Indian drug industry 
in respect of domestic formulation of 
these drugs and their export '1 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALE-
IRO): (a) to (c) Some manufacturers 
of drugs and also the associations of drug 
industry have represented of alleged 
dumping of certain bulk drugs in the 
Indian Market at landed prices lower than 
the notified prices in case of drugs 
under price control. They have been ad-
vised to approach the Designated Autho-
rity for Anti-dumping in the Ministry 
of Commerce with complete informa-
tion. 

3 

5 
8 

4 5 

3 
4 

6 7 8 

1 
3 

8 5 6 2 9 4 
4 ~ ~ ~ 

I I I ~ 

6 5 3 ~ 

1 2 
3 3 2 5 

8 5 5 6 8 4 

') '7 
5 .j 5 

77 30 61 21 43 15 

Automatic Registration of Small Scale 
Industries 

3347, SHRI ANANTRAO DESH-
MUKH: Will the PRIME MINISTER 
he pleased to state' 

(a) whether the Government propose 
to make provisions for automatic registra-
tion of Small Scale Industries; 

: b) if so, the details thereof; and 

(C) the steps proposed for rationalisa-
tion of registration system of Small Scale 
!ndustries and for prevention of ineligible 
unit .. from availing of fiscal concessions q 

THE MINISTER OF STATE IN THE 
\HNISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
[lEA VY INDUSTRY) (SHRI M. 
ARUNACHALAM): (a) and (b) Ac-
cordi;]z to existing guidelines on registra-
tion of Small scale units, Provisional Re-
!listration Certificate is issued in a very 
short time based on an application sup-
ported by an affidavit. Once the unit com-
mences production, it applies for a Per-
manent Registration Certificate. This is is-
sued after minimum scrutiny and genml-
Jy within thirty days of application. 
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~c) The guidelines for registration envisage 
for granting Provisional Registration Certifi-
cate across the counter after seeing that the unit 
is pruposed in a conforming location zone. And 
it proposes to manufacture non-licencible 
items. 

While granting Permanent Registration Cer-
tificate, it is examined whether the unit has 
fulfilled thestatutory requirements of various 
licences. approvals or clearances (if required). It 
is also examined whether the inwstment in 
plant and machinery is with in penuissible 
limits. The procedures tak.e care that ineligible 
units are not registereu ell'...! ;::;~ thprpforP una ... 
ble to avail fiscal concessions 

{Trans/arion; 

Footpath Dwellers In Melro Cities 

3348. SHRI MAHESH 1 
KANODIA 

~~R~~~~ 
RAO VADDE 

Will tne Ministt'f of CR JAN 
MENT be pleased to state: 

(a) the estimat~d nUlDhe, 
dwellers in the four major 
country: 

DEVl'IOP-

vI' iootpalh 
eitie. oi the 

(b) whether the Government have ,Irawn a 
plan to provide them shelter and other basic 
facilities: 

(c) if so. the details thereof. and 

(..1) whether the Gov~rnmt'nl propose 10 
make these schemes self-,upporting" 

TIlE MINISTER OF STATE IN TilE 
MINISTRY OF URBAN DEVElOPMENT 
AND MINISTER OF STATE IN Till' MINI-
STRY OF WATER RESOURCES (SHRI P K. 
TIlUNGON): (a) The enumeration of house-
less population is done at the time of >iccenniaJ 
census operations. As per J981 census. the 
houseJess population in the.> four llla.~lr cities 
was as follows:-

Name of City 

Calcuna 
Bombay 

Housdess 
polu!ation 

as on 1-.1-81 

48440 

50185 

Delhi 
Madras 

26772 
7525 

(b) and (c) Housing is a State SUbject. 
However. the Central GoVl. is implementing a 
scheme for construction of night shelters and 
sanitation facilities for the benefit of footpath 
dwellers, under wh ich there is a provision for a 
Central subsidy of upto RI. 1000/- per 
beneficiary forlhe construction of night shelled 
and sanitation facilities and Rs. 3501- per 
beneficiary for the construction of pay-and-use 
toilets. with the balance cost to be borne by the 
implementing agency from its resources or loan 
from HUDCO. This car. be released to local 
bodies and other designated agencies. including 
NGOs and voluntary organisations. according 
to prescribeJ guidelines through HUDCO. The 
Sl.:hemes can be taken up in any urban area 
where the problem of footpath dwellers II 
more acute 

(d) With ,. 'lew to milking the night shelter 
scheme for f( '(ltpath dwellers self supproting 
and viable. th~ guidehne, of the scheme have 
h~cn revised. nle scheme .:an now be taken up 
as a composite mix wilh remunerallve oom-
ponenlS, so as to r:duce the loan burden'()fthe 
ben"liciary agency and tv defray maintenance 
"OS\\O some e:'llt'nt and mdke the schemes more 
Ile.,ible so JOllg S.' the ba", aim of reaching the 
night shelter and sanrtsriUll to tootpath dwellen; 
dnd urbal'. h"mekss " met 

Funds Cnder JR\, 10 Bihar 

.'349 SHRI B1n.·BANESHW.AA PRASAD 
MEHTA' Wil: the PRIME MINISTER be 
pJeased 10 stale: 

(a) the amount provided to Hih af uncier t.'1~ 

lawahar Rozgar Yojana Juring 1991-92 and 
1992-93: 

(b) whether the amount pI\)vided to Bihar for 
rural d~vdopll1ent i. adcquatt' a. per the 
rt'qlliremt"nls; 

(e) if so. the .1ctaih thereof and if not, 
~1t'I!lt'r the (iovemllwnt propose to allocalt' 
mt>re "IllOllnt during 1~3-94: and 

(d) if so. the J~t"i!s thneof" 
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THE MINISTER OF STATE iN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENf OF RURAL DEVELOP-
MENT) (SHRI UTfAMBHAl H. PATEL): (8; 
The amount released to Bihar under lawahar 
Rozgar Yojana (JRY) during 1991-92 and 1992-
93 was Rs. 284.30 efO",' and R~. 373.52 
crores respectively. 

(b) to (d) Under various rurai development 
programmes being implemented in various 
States/liTs, grants were rdeased to the State of 
Bihar for Rural Development during 1992-93 
and 1993-94. The amount of allocation released 
to the State of Bihar under various rural 
development programmes, namely: (i) Inte-
grated Rural Development Programme 
(lRDP); (ii) lawahar Rozgar Yoj"na ORY): (iii) 
Al::celerated Rural Water Supply Programme 
(ARWSP); (iv) Central Rural S"nitation Pro-
gramme (CRSP); and (v) Drought PrL'oe Area 
Programme-art· as fo;iuws :-

Programme 

(i) IRDP 
(ii) JRY 
(iii) ARWSP 
(iv) CRSP 
(v) DPAP 

(R>. in crores) 

RelellS<'!.~locatiun 

1992-93 1993-94 
-_ .. _------

40.80 80.56 
373.52 482.91· 

29.99 48.56 
!.ip 2.S0 
8.~~ 12.42 

·tentative 

From the above statement, it may be seen that 
higher allocation of funds have been made to 
the Stale of Bihar under various programmes 
during 1993-94. 

[English! 

ADCtion of DDA ShHp'lStalk 
3350. SHRi J.\NGBll<. ~,;NGH \"'ill the 

Minister of URBA.Jo.I DEVH.UPMENT be 
pleased to state: 

(a) the number uf shupS/SI"lls put to open 
auctiom by the Delhi Development Authority 
durin~ the laM thr~? yt~ars_ )car\\o'i~e: 

(b} the :lumber of shop.su>1all, uut of Ihc.e 
a~·l.Ually so:d/disposec1 of yearwise: and 

(C) the rc>ervc price of each shoplstall which 
could nol be soid idi"po!>cd of by au(...1ion 
separately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN TI!F MINIS-
TRY OF WATER RESOURCES ,:;llRI P. K. 
THUNGON) : (a) According to Deil' l Develop-
ment Authority the number of units put to open 
auction for the last three years are as 
under:-

1990-91 
1991-92 
1992-93 

690 
1377 
3265 

(b) The number ofunit, actually sold during 
the last three years are as under 

1990-91 
1991-92 
1992-93 

263 
1~1 

613 

(c) Information is being wlleded and will be 
laid on the Tab!e of the Sabha. 

Distribution of Surplus lAnd 

3351 SHRI BHUPINDER ( 
SINGH HOODA 
SHRI BOLlA 
BULLI RAMAIAH 

~f~A~~BHAI j 
SHRI D. VEN-
K.,\TESWARA RAO 

Will the PRIME MINISTER he pleased to 
state: 

(a) the target fIXed and achie\ements made 
for distribution of surplus land among landless 
people during 1991-92. 1992-93 and 1993-94. till 
date. State-wise; 

(b) the area of land likely to be made avail-
able for distribution during 1993-94, State-
wise; 

(c) the steps taken by the Government for 
taking the surplu, land; 

(d) whether the Union Government have 
is.ued any instruction. to various States in this 
regard; and 

(e) if so. the details thereof State-wise ') 

THE MINISTER OF STATE IN THE 
MINISTRY ot RURAL DEVELOPMENT 
(DEPARTMENT OF RURAl. DEVELOP-
MENT) (SHRI RAM ES HWAR THAKUR) . (a) 
and (b) The targets & achievements during 
1991-92, 1992-93 & 1993-94 (upto May. 1993) 
and the area of Jand likely to be available for 
distribution during 1993-94 under the pro-
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eramme of Distribution of Surplus Land are 
given in the Statement attached. 

(c) to (e) Land being a State subject, Central 
Government has only advisory and c\)()rdina-
tive role. The States have, however, been 

advised from time to time In varioUli fora 
including Chief Minister's and Revenue Minis-
ten' Conferences for taking possession and diS-
tnbution of ceiling surplus land expedi-
tiously. 

STATEMENT 
(Area tn acres) 

S. No. Name of Stale,/LTs 1991 -92 1992 -93 1993 -94 

Target Achieve- Target Achieve- Targ:'t Achi- Land likely 

J. 
2. 
3. 
4 

5 
6. 

7. 
g 

9. 

10. 

11. 

12. 

13. 
14. 

15 
16. 

17 

IS 

19 

20 

21 
22. 

Andhra Predesh 

A>sam 
Bihar 
Gujarat 
Haryana 
Himachal Pred"sh 
Jammu & Kashmir 

Kamataka 

Kerala 
Malihya Predesh 

Maharashlra 
Manipur 
Orissa 
Pur,jab 
Rajaslhan 
Tami] Nadl! 

Tripur" 
Cllar Prrd",h 
WeSI Bengal 
D. & N Hawli 

Delhi 
PonJicherry 

18000 

28()()O 
80(X) 

11700 

50 

30m 

o 
Ism 
261 X) 

140(XJ 

14lXJ 
(I 

SIX) 

2JU 
421.) 

{I 

160m 

21:\ 
40 

X5 

ment 

70665 

22220 
11153 
2390 

77 
(I 

o 
119<i 

378 
5040 

954 

o 
2258 

230 
Sl14S 

4:'24 
() 

22Q4 

1512.1 
II 

() 

]J(l()() 

42840 
7(l(J{) 

I (l(JO 

1700 
(I 

6lXJO 
500 

750 

3251)(1 
S2()() 

40 

IlXJO 

150 

4500 

2e OO 
o 

SlXlt) 

7lJ11 

o 
<)(1 

ment 

424'10 

21984 
xWl 

2112 
610 

o 
o 

658 

.~32 

29U-;' 

442U 
1479 

2204 

150 
4603 
3444 

IJ 

3370 
IllJIkl 

Q32 
o 
I) 

12." 10 

.WlJU 

<l4l~~) 

.H;~0 

4j7u 

84270 

,,40 

()..i.;10 

24%'.1 

51 
26<;0 

2.1040 

l'i380 

;210 

540!) 

-'~; l.JII 
ICH.).I 

·140 

eV~~ to be avnil-
n,,';]1 able for 
(uplo jistribution 
May. during 
19<J3) 1993-94. 

118U 
() 

'< ' _,_,1 

188 

o 

tl 

34 

II 

o 
l) 

II 

o 

.?57 

1m 
() 

II 

o 

9027 
1053 
4300 

9350 

27V2 
o 

6lXlO 

11348 
1631 

12122 
5217 

3 

IJ36 

2405 
286 

(I 

S3~ 

l) 

4JO 

o 
15 

Total 11'J270 143554 150720 111U2-l 6390.\.\ 1lllol (lS118 

Shortage of Piln" in I. A. t·. 
3352. SHRI HARl KISIIORI SINtili : Will 

lh.· PRIME MINISTER h,' pkasl'.t III stale' 

(a) \\'hether the Ii>., Uli.' ·.nLl:1~1~'l> of t"l:io(:-. :[1 

the'1. A F. is a {lbturhill!! Ll'nd in the nHlntt;/s 
St."clInt} enVIfUrlll1Cnt: 

• 
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(b) whether the Guvernment prup",," 10 
bring about changes in Ih" modilities to 3ttrael 
the youths to join I A F Il' fill ":. the' 
shortages; and 

THE MINISTFR OF ~TATF IN 
MINISTRY OF Dl-FENl'E 

THE 
(SHRI 

MALLIKARJUN)' (a) 111CfC i, shurta!!,· of 
pilOiS in the IAF. Bu' (unslciO'nng the present 
manning situiltll)H >is-a·n~ the npen..l110!1a! t3sl 
urthe Air force, the pre'''"1l,,,k is Ulall,~('able 
and. the securitl er.VirU~lllH?!lt {)! the country i~ 
no! affected 

(b) No. Sir Tht quality uf Fl>ing Branch of 
I AF. cannot be cL'rcpr"'''!:l",j bUlh in knm 01 
operatiunal efr",;il':1C) a.' ""i: as h~ht 

Safety consiJerutinn;; 

I~·tlers from Mernl",!"; of Parliament 

3353. SHRI CDAY PRATAP SINGH' Will 
the PRIME MINISTER be pledsed to stale' 

(a) the total nu Olh", of i<,lles lmn: Memhers 
ofPariiament receiwd in the Mwi>lry ofIn<lus-
try from July 1. 1992 to M.lrch 3u 199J and tb,' 
number of those lette" who," tina: ft'ply ha', 
not yet been sen t: 

(b) whether the finall<'piy tll 'he ,ellers 'Hl'>-
milled by the Members "I' P"rli;'ment is not 
being give:) by the Mini"'I)' of Industry: 

(e) if >0, the reason; therefor: 
(di ... nether the Government have fixed any 

resoll>thility in thi", regard: and 
(e) if so, the details lhereuf'! 

TIff MINI<;TER OJ- STArr IN Tin 
MINISTRY OF INDL:STRY IDEPARMENT 

• OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRIES) 
(SHRIMATI KRISHNA SAHl): (a) to Ie) The 
requisite information is being ~olle~ted and a 
Staten,ent will be laid on Ihe Table oi the 
House 

fEnglish/ 

Bharat Opthalmic Glas. Brnlted 1 
3354. DR. p, R GAN(jWAR 

SHRI SANAT KLMAR MANDAI 
Will the PRIME MINISTFR be pleas .. d 10 
state . 

(a) whether the Union Government have 
declined to undertake further investment for the 
revival 01 the ailing BhaIlit Opthalmic Glass 
Limited, Durgapur: 

(b) if so, the reasons therefor: and 

(c) the concrete ;1ep' tak{'n/pnlposed to be 
taken to revive this undertaking" 

THE MINISTER OI- STArE IN THE 
MINISTRY OF INDlSrRY (DEPARMENT 
OF INDUSTRIAL D[VELOPMENT AND 
DEPAKIMENT Of BrAVY INDCSTRY) 
(SHRIMATI KRISHNA SAlIn (a) to (c) TIle 
case of Bharat Opthalmic GJa" Ltd. (BOGL) is 
before the Board for Industrial and Financial 
Reconstruction (BIFR) Due to overall 
resource-.:onstraints. the Government of India 
~annot make any signifi(Jlt financial i.,.·olluuit-
mellls. However. Government lM)uld bt' happy 
to (()Operate and assist in finy oth~r approach 
towards dealing ... ith the BeXa whi"h is found 
feasible by BIFR and wtll.:h d"t" not envisage 
an) Significant financial con'IllitlIlt'nts on the 
pan of Government of India 

Overcharging b} llrug ( nmpanie~ 

3355. SHRIMATI (;ITTA Ml:KIIERJEE: 
Will the PRIME MINISTER ht' pll'",,'d to 
state: 

(a) whether the Go\t'rnlllt'n! are "ware that 
the drug cOlllpani~s art' charging unrO',lSunably 
high prices for life savinI' d-.Jg' .il"j Ihe pricO's 
are increased exorbilantl) "w, past (lnO' year 
period: 

(b) if so. whether any "'<.Jui.") has het'll ':,In-
ducted inlo this malli'r: 

(C) if so. the conp"ni," dlhl Iht' produ.;ts 
identifit'd of which the prices alt' rai.,t'd "XlJr-
bilantly: and 

(d) the action taken againsl !hem 0 

TliE MINISTER OJ- STAr!: IN THE 
MINISTRY OF CHEMICALS AND FER-
nI.ILERS (SHRI EDl'ARDO I~.-\LFIR(})· (a) 
to (d) Price in.,,;rease~ in \:asf'~ 01 fornlulatio:1.s 
under price conI ml an' regulated through the 
provisions (If the DPCo. 1987 and ,iolations. if 
any. as and when notked an' ,kall with under 
the said provisions 

Industries in North-Ea.,.,rn Slales 
3356. DR JAYANTA RON(;Pf' Will the 

PRIME MINISTFR b,' pleasl"d to state: 
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(a) the number of maJor and medium indus-
ries set up in the North Eastern State aller the 
introduction of new industria! oolicy. State-
wist': 

(b) the quantum of foreign investment made 
during the sail! period in Ihest' States 
industrial sector; 

(c) th~ amount released as transporl subsidy 
to the industriaiists during the last three years in 
the North Eastern Slate,. Stalt'-wise: and 

(d) whetht'r slIch subsidy is likt-ly 10 be con-
tinued during the entire Eighth Plan period? 

TIlE MINISTER OF STATE IN· THE 
MlNISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAl. DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) The 
in V('stmenl int~nti"ns for setting up of indusrie, 
in the North Eastt'rn State since the announce-
ment of the New Industrial Polk), i. e. August'91 
to July 93 are '" follows :-

No. or approyals accorded during August 91 to 
Jul) 93 

State 

Arunachal 
Pradesh 

Assam 

Manipur 

Meghalaya 

Miwrdm 
Nagaland 

Sikkitll 

Tripura 

Letters Industrial Indus-
of Entrepre- trial 

Intent 

7 

n('u r Licence 
Mt'mD-
rHnda 

4 

26 

(b) State-wist' data in [('sped I.)f fon'ign 
investment made is not b"ing maintained. 

(c) During last three yea". tn,' following 
It'imbursemcnl w .. re made under Transporl 
Subsidy Scheme: 

State Amount (Rs. In Lakh) 

1990-91 1991-92 1992-93 

2 3 4 

Arunachal 

Pradesh 212.71 

Assam 1604.90 662.93 64314 

Manipur 16.78 64.14 

Megha1aya 50.27 7.00 

MilOram 23.58 26.00 

Nagaland 217..12 205.73 

Sikkim 66.64 52.33 ~5.33 

Tripura 57.86 43.92 

--------~- - ----_-"---------

(d) The Transpon Subsidy Scheme is 
operative till 31-3-1995 

Traders Registered with Tobacco Board. 

3357. SHRI RAMCHANDRA VEER.bJ>-
PA' Will the PRIME Minister be pleased to 

state 

(a) the number of traders registert'd ,,;th 
th .. T"bac~o Board: ;!nd 

(b) the total quantity contracted by them 
to expon as well as to suppl} to the cigart'lte 
manufacturer> during 1993-9'P 

TIlE MINISTER OF STAfE IN THE 
MINISTRY OF CIVIL Sl;PPLES. CON-

'iUMER AFFJJRS & PCBLIe DISTRIBC-
nON AND MINISTER OF STATF IN 

THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED)' (a) The number 

of traders rt'gistereJ with the Tobacco 
Board is 970. 

(b) It is not possible 10 st'ggregate the 
quantities purchased by the Traders for 
expo,' and dontt'slic ,onsumption. However. 
the lotal quantit) purch3st',i in 1993 Andhra 
auctions is 12:i.60 million kg. (proviSIOnal). 

ImplellK'ntalion of guidelines of national 
Housing Polic) 

3358 SHR! SHARAD D!(i!ll: . Will the 
Minister of URBAN DI:YELOPMENT be 

pleased III stale 

(a) whether 1111> guideiim', in National 
Housing Pulil:y regarding the UM' "flow ,ost 
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and innovative building technology and 
materials is being followed by PWD and 
CPWD: 

(b) if not. the reasons th"refof. 
Ie) whether the Government have 

enquired from the Stale Gov"mlll,'nts in this 
rellard: and 

(d) if so. the outcome therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINI-
STRY OF WATER RESOt:RCES 
(SlIPl P. K THVNGON) (a) to (d) CP\\U 
has talen various initiative, ""tll a view to 

adopt low cost and innovative building 
technology and materia!>. These include:-

(i) incorporation of i,m ~u.,t buildinQ 
techniques into the CPWD spe~ltl"a1ions: 

(ii) manufacture & use ul di!} !1yash 
bricks: 
(iii) banning the use of timber products 
in its construction pro.iects to b,' taken up 
after 1-4-1993: 
(iv) planning and deSigning of energy em-
cient buildings. 

State Go,t. have been requested 10 

pursuade the public construction agencies 

includina State PWDs, to adopt various cost-
effective methods to achieve economy in 
conSfruction activity. Govt. of Orrissa have 
incorporated such technologies in their 
.orpecifications. The matter is beina pursuded 
with other States from time to time. 

Rajiv Gandhi NationaJ Drinking Water Mission 
in Maharashtra 

3359. SHRI DHARMANNA MONDAYYA 
SADUL : Will the PRIME MINISTER be 

pleased to state: 
(a) whether the Union Government haw 

selected any distric1s in Maharashtra under 
the Rajiv Gandhi National Drinnna Water 

Mission (RGNDWM): and 

(b 1 if so. the d"tai1; thereof' 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVFLOPMFNT 
(DEPARTMENT OF RURAL DEVEI.OP-
MENTl (SHRI Un'AMBHAI H. PAra) 

(a) 2 distri.:ts Satara and Luur in 
Mahara;thra were taken up as Mini Mi"iull 

projects under Rajiv Gandhi Natio1l8! 
Drinking Watel Mission 

(b) The physical and financial progn,s., in 
the 2 districts i, as under:-

(R,., in lakhsl 

Name of acti"ty 

Satara (upto April, 1993) 

Eradication of Guineawoffil 
Desilting of water 
Conservation of water 
Scientific input 

Latur (upto June, 1993) 

Eradication of guineawolln PW~ 
Control of Fluorosis 
Desalination of Sources 
Piped Water Supply 

Bandharas Underground Water 
Bandharas 

Target as per 
approved project 

Physical 
(no. of 

a~.:1i\ities) 

49 

7 

149 

12 

3 

38 
28 

100 

Financial 

37.20 

101.38 

248.25 

13.(){) 

3(){) 

4.91 

4.902 

385.95 
3300 

Cummulat ive prugres; 
(upto April. 1993) 

Physical 
(no. of 

activities) 

49 

146 

5 
8 

::> 

38 
2<; 

Financial 

44.70 

107.18 

214.33 

7.fiX 

2.56 

1.124 

2.111 

32!W7 
3.74 

~-~-- -_ ... _._-------_. -----_.- --_- -_--
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Coutruction of DDA Flats 

3360. SHRI UDAYSINGRAO GAIKWAD 
SHRI R SURENDER REDDY 
SHRI C. P. MUDALAGIRIYAPPA 
SHRI SWAMI SURESHANAND 
SHRI ANAND AHIRWAR 
SHRI MULLAPPALLY 
RAMACHANDRAN 

Will the Minister oflJRBAN DEVELOMl'. 
be pleased to state: 

(a) the number of flats constructed by the 
Delhi Development Authority during each of 
the last three years, category-wise; 

(b) whether all these flats were fit for allot-
ment and occupation by the allottees; 

(c) if not, the break-up of the completed and 
partly completed flats; 

(d) whether a laree number of completely 
constructed flats are lying vacant in different 
localities for want of ci,;c amendities; 

(e) if so, the details thereof. locality-wise; 
and 

(I) the time by which the aforesaid flats are 
liuly to be allotted and provided with all the 
civic amenities? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
TIlUNGON): (a) As reported by DDA. the 
Dumber of flats constructed duri ng the last three 
ye_~n, category-wise, is at Annexu~A. 

(b) Yes, Sir, According to DDA. these flats 
~re fit for allotment. However occupation is 
gening delayed on account of delay in elec-
trifications by DESU in New Urban Extension 
areas uf NareJa, Dwarka and Rohin;, ph. III. 

(el As reported by DDA. the details of com-
pleted huuses pending allotment for want of 
electricity by DESU arc given as under:-

S. 
No. 

Name of Scheme 

No.of Likely 
flats dt. of 

comple- clec. by 
ted DESC 

----- -.---~--~ 
L EWS/UG Dwarka 600 9/93 

2490 3/94 
2. JantaIMIG/UG, 672 9/93 

Nare1a 3592 6/94 
3. UG Rohini, ph. II1 960 10/93 

(d) to (0 Status given in (c) above. 

ANNEXURE 'A' 

No. of Flats COlllJtruetl'd During the lut 
three Years. 

199(}.91 
1991-92 
1992-93 

SFS MIG LIC Janta Total 

1625 273 2832 4116 8846 

1982 1508 1615 5810 10915 
1941 1256 2776 1903 7876 

Implementation of IDS & MT Scheme 

3361. SHRI PANKAJ CHOUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government propose to pfD' 
vide assistance for Integrated Development of 
small and Medium Towns during the Eighth 
Eve Year Plan; 

(b) if so. the amount provided to different 
10wns; and 

(c) the town-wise amount proposed to be 
provided in Uttar Pradesh' 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF CRBAN DEVELOPMENT 
AND MINISTRE OF STATE IN TIlE MINIS-
TRY OF WATER RESOCRCES (SHRI P. K. 
TIIL"NGON)' (a) Ye~. Sir. 

(b) Town-wise llelalls of Central assistance 
under IDSMT which was sanctioned duing the 
year 1992-93 and so far during the year 1993-94 
is given in the attached Slatemenls I & II. 

(c) Provision of Central assistance under 
IDSMT to each town depends upon:-
(i) identification of town in order of priority for 
inclusion under IDSMT by the State Govern-
ment/UT Administralion. (ii) Conformity of 
the project report of the town in accordance 
with the guidelines; and (c) availability of 
funds during each financial year. Government 
of Uttar Pradesh have nol so far submitted any 
project proposals for covering additional towns 
under IDSMT during the Eighth Plan 
period. 
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STATEMENT I 

(Rs. in Lakhs) 
--_ ... 

Sr. Stateffown Ongoing New Total Remarks 
No. Towns Town. 

----------
ANDHRA PRADESH 
1. Nalgonda 19115 19.215 
2. Wanaparthy 10.000 10.000 1 
3. Kakinada 15.000 15.000 2 
4. Jaggayyapeta 25.000 25.000 3 
S. Kurnool· 20.000 20.000 4 

19115 70.000 8911S 
.----------

HIMACHAL PRADESH 
6. Mandi 25.000 25.000 

25.000 25.000 

KARNATAKA 
7. Chintamani 20.000 20.000 
8. Tiptur 20.000 20.000 5 
9. Gowribidanur 20.000 200(10 6 

10. Badami 18.000 18.000 7 
11. Gurumtkal 10.000 10.l~J(1 8 
12 Soundatti 20.000 20.000 9 
Il Byadgi 12.000 12000 10 
14. Karwar 20.000 20.000 11 

--------
20.000 120.000 140.00.1 

----_ .. -_--- ---.----
KERALA 
IS. Alappuzha 25.000 25.000 12 

--------------
25.000 25.000 

MADHYA PRADESH 
16. Sagar 25.000 25.000 13 
17. Mandaaour 15.000 15.000 14 
18. Tikallllarh 20.000 20.000 15 

60.000 60.000 

MAHARASHTRA 
19. Chiplun 12.000 12.000 
20. Deed 21.155 21.155 
21. Chopela 25.000 25.000 
22. Pandharpur 2.000 2.000 
23. Jalgaon 40.000 40.000 16 
24. Shrirampur 35.000 35.0(J() 17 
25. Shripur (Warwade) 20.000 20.000 18 
26. Wani 20.000 20.000 19 
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27. Ambad 10.000 10.000 20 
211 Ahmednagar 35.000 35.000 21 
29. Kopargaon 20.000 20.000 22 
30. Latur ' 20.000 20.000 23 
31. Phaltan 16.132 16.132 24 

60.155 216.132 2762Fr7 

Sr. Staterrown Ongoing New Total Remarks 
No. To~'llS Towns 

MANIPUR 

32. Sekmai 25.000 25.000 
33. Imphal 12.500 12.500 
34. Bishnupur 19.580 19.580 
35. Thoubal 30.000 30.000 25 
36. Nambol 16.000 16.000 26 

57.080 46.000 103.080 

ORISSA 
37. Jajpur 20.000 20.000 27 
38. Basudevpur 25.000 25.000 28 
39. Athagarn 10.000 10.000 29 
40. Jarsuguda 35.000 35.000 30 

90.000 90.000 

RAJASTIIAN 
41. Nimbahera 25.000 25.000 31 
42. Rajsamond 20.000 20.000 32 
43. Jhunjhunu 30.000 30.000 33 
44. Ratangarn 20.000 20.000 34 
45. Deoli 10.000 10.000 35 

105.000 105.000 

TAMILNADU 
46. Rameshwaram 4.408 4.408 
47. Ariyalur 1.000 1.000 
48. Rasipuram 18.500 18.500 
49. Pinjaipuliampatti 18.500 18.500 
50. Batgur 25.000 25.000 36 
51. Idappadi 20.000 20.000 37 
52. Tonkasi 30.000 30.000 38 
53. Cuddalore 35.000 35.000 39 
54. Bhavani 20.000 20.000 40 
55. Komarpalayam 25.000 25.000 41 
56. Kuruchi 17.000 17000 42 
57. Thiruthangal. 15.000 15.000 43 

42.408 187.000 229.408 
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uTIAR PRADESH 
58. Shamli 16.000 16.000 
------------_ ... _-----_ .. _-_ .. _._-_._----

WEST BENGAL 
59. Habra 

16.000 

1.010 

16000 
-------_ .. _-----

1010 
. __ . __ ._-- ----

1.010 

GRAN'D TOTAL 240.868 

ST/CEMENT-II 
Sanction of Central Assistance Under Idsmt Dur-

ing 1993-94 
During 1993-94, the fo!1o\\ing new towns 

have been covered under IDSMT and Central 
assistance shown below has been san-
ctioned :-

S. No. Name of State/Town Rs. In Lakhs 

(I) (2) (3) 

Andbra Pradesh 
1 Cuddapah 40.00 
2. Midadavolu 20.00 
3. Madanapalle )0.00 
4. Chirala 20.00 

Karnataka 

5. Nippani 30.00 

Final instalments of Central assistance 
amounting to Rs. 21.00 lakhs and Rs. 1.25 lakhs 
for on-going schemes at Dholpur and Bharat-
pur towns respectively have also been 
releued 

(English) 

Vnif of }flgh Po .. ered Team to U.S.A. 

3362. DR ASIM BAlA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a high powered trade delegation 
visited U.SA recently; and 

(b) if 10, the details of participants and the 
achievements made during the visit? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF CIVIL SlJPPLIES, CON-
SUMERAFFAIRS AND Pt:BUC DISTRIBU-

1.010 

919.132 1160.000 

TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) Yes, Sir. 
A delegation sponsored by FICO visited U.S A 
from 21 June to I July, 1993. 

(b) The composition of the delegation is 
given in the attached Statement. FICO has 
reported that six conferences were OIganised in 
important cities of the US viz, Washington D. 
C, New York. Chicago, Miami., San Jose and 
Los Angeles. The delegation had also meetings 
with senior functionaries of the US administra-
tion and multilateral organisations like IMF, 
World Bank. IFC and OPIC. FICO has re-
ported that there ix now a better appreci at ion 
amongst US Companies and NRIs about 
India's ongoing economic liberalisation pro-
gramme. Another gain is that a large number of 
US companies have shown interest in bringing 
their technology and investments into India. 
Some enquiries have already been received 
at FICO. 

STATEMENT 

Composition of FICCI Delegation to 
USA 

1. Mr. Kantikumar R Padar, Leader, Presi-
dent, FICO. Federation House, Tansen 
Marg, New Delhi-I 10 001. 

2. Dr. V. L Dull, Chairman, The KCP Ltd., 2, 
Victoria Crescent Road, Madras-600 015. 

3. Dr. (Mrs.) Isher Ahluwalia, Visiting Pro-
fessor, Harvard University, C/o Mrs. 
Madhu Sridhar, 75, Raule Snake Hill 
Road" Androve, Massachesetts, U.S.A 

4. Mr. M. V. Arunachalam. Deputy Chair-
man 01: Managing Director, Thbe 
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Investmenu ofIndia Ltd. Tiam House. 28. 
Rajaji Salai, Madras-600 001. 

S. Mr C. Ie. Basu, Joint Secretary. Ministry of 
Food Proceaaing, Government of India. 
Khel Gaon MaIg, New Delhi-l10040. 

Ii. Mr.' Yuhwant S. Bhave. Development 
Commissioner. (Industries). Government 
of Maharashtra. 302 Charleville. A Road 
a,.'·l'Chaate. Bombay-400 020. 

7. Mr. Subhash Dandekar. Executive Chair-
man, Camlin Ltd. Camlin house. J B 
Nagar. Arulheri (East). Bombay-400 059, 

8. Dr. S. A DaV<l, Chairman, Unit Trust of 
India. 13. Sir Vithaldas Thuckersey Marg. 
New Marinto Lines, Bombay-400 020. 

9. Mr Bapu Deolalikar. Consultant, 5101. 
Wapakoneta Road. Bethesda. MD 20816. 
U.SA 

,0. Mr R V. Kanoria. Vice Chairman & 
Managing Director. Kanoria Chemicals & 
Industries Ltd .. Indraprakash. 21. Bara-
khamba Road, New Delhi-110 001. 

11. Mr Pradip D, Kothari. Chairman & 
Managing Dife(:tor. Kothari Industrial 
Corporation Ltd .. Kothari Buildings. 114. 
Uthamar Gandhi SaJai, Madras-600034. 

12 Mr. Arvind N, Lalbhai, Chairman & 
Managing Director. The Arvind Mills Ltd., 
Naroda Road, Ahmedabad-380 250. 

13. Mr. Ashok Mahindra. Partner. A F 
Ferguson & Co. 9. Scindia House, Kasturba 
Gandhi Marg, Delhi-IIOOO!' 

14. Mr. R N. Malhotra, Chairman. ICRiER 
40. l..odhi Estate, New Delhi-llOOOS. 

is. Mr. K. S. Mehta, Partnl"r inchargt'. S S 
Kothari & Co. 9A Atmaram House. I. 
Thlstoy Marg. New Delhi-II 0 001. 

16. Dr. Amit Mitra. Director. Policy Unit. The 
Business India Group, 803/86, Safdarjung 
Enclave, New Delhi-1I0 020. 

17. Mr. Amit Mukhetjee, Director, Credit 
Capital Finance Corporation Ltd., 
Allahabad Bank Building. Apollo SIret't. 
Bombay-400 029. 

18. Mr. N. R Narayana M'uthy, Chairman & 
Managing Director, INFOSYS. K-310 First 
Main V Block, Koramangala, Bangalore-
560095, 

19. Mr Vithal S. Palekar, Managing Director, 
Johnson &. Johnson, 30, Fotjett Street, 
Bombay-400 036. 

20. Mr Mahendra Ambalal patel, Chairman &. 
Managing Director. The Mahe'ndra Mills 
Ltd.. Panhwanath Chamber. 2nd Floor. 
Ashram Road, Ahmedabad-380014. 

21. Mr Visubhai B. Patel, ChalfIuan & Manag-
ing Director, Simalin Chemical Industries 
Ltd, 409 ~mier Chambers. RC Dun 
Road, Baroda-990 005, 

22 Mr K. Roy Paul, Joint Secretary. Depart-
ment of Electronics. Government ofIndia. 
Electronics Niketan, 6, CGO Complex. 
New Delhi-ll0003. 

23, Mr Kulwant Rai, Chairman Emeritus. 
Usba Pectifier Corporation. (India) Ltd .• 3 
Cama Place, New Delhi-110 066. 

24. Mr Sampat Ramesh. Regional Director. 
EI\iineering Export Promotion. Council of 
India, 333 N. Michigan Avenue. Room 
2014. Cfiicago. lllinois-6060l, lJ.SA 

25, Mr V. Subba Rao, Chief Manager & CEO. 
State Bank ofIndia. 460. Park Avenue. New 
York, Ny 110022 U.SA 

26. Mr P. K. Sanyal, Company Director. BASF, 
33 Union Park, Bombay-40007L 

17. Mr J. V. Shetty, Chairman and Managing 
Director. Canara Bank Head Office, 112 
Jayachlimarajendra Road. Bangalore-
560002. 

28. Mr Satwant Singh, Executive Director. 
Pure Drinks (New Delhi) Ltd. Sardar 
Mohan Singh Building. Connaugilt Lane. 
New Delhi-llOOO!. 

29. Mr O. P. Sodhani, Controller. Exchange 
Control Department. Reserve Bank of 
India, Central Office, Bombay-400 023. 

30. Dr S. Ie. Somaiya. Chairman & Managing 
Director. Somaiya Organics (India) Ltd., 
Fszalbhoy Building, 4th Floor, 45-47. 
Mahatma Gandhi Road, Bombay-
400 023. 

31. Mr Hemant S. Sona .... llIa, Deputy Chair-
man, Hinditron Group of Companies, 
69/A L Jagmohandas Marg. Bombay-
400006. 

32. Mr D. V. Tikekar. Managing Director. 
Kirloskar Consultants Ltd,. 917il9A 
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Shiwjinapr, Fergusson College Road, 
Pune-t. 

33. Dr. R. K. Bhargava, D. G~ FICCI New 
Delhi-llOOO1. 

34. Mr. Ashot. Ummat, Programme, Director, 
FICCI New Delbi-110 001. 

(ThuuIatioll ) 
eo....lttee 011 Runal ad Khadi lDdustries 

3363. SHRI BHERU LAL MEENA) 
SHRI JANARDAN MISRA] . wm 
SHRI NARAIN SINGH . 
CHAUDHARY 

Ihe PRIME MINISTER be pleased to state: 
(a) whether the Government have con-

stituted a three-member Committee to consider 
Ihe relaxations proposed to be given to rural 
and Khadi Industries as reported in the 'Nav 
Bharat Times' dated July 13. 1993; 

(b) if so, the composition and terms of 
reference of the Committee; and 

(c) the other incentives given to these indus-
tries by the Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHRI M. ARUNACHALAM): (a) and (b) 
.An internal Committee known as Special 
ReYiew Group has been set up for undertaking 
a review of the existing rules & regulations in 
Ihe two organisations namely KYlC and Coir 
Board. The composition of the Group is :-
Joint Secretary (SSI & ARI). Director. Joint 
Director. Chairman (Corr Board). CEO (KYlC). 
and FA (KVIC). 

(c) The incentives allowed in respect of 
Khadi are as under :-

(i) Exemption from excise and custom 
duty; 

(ii) Provision of rebate on sale of khadi; 
(iii) Purchase preference; and 
(iv) Assistance in marketing through 

KYlC. 

KYlC is also extending financial assistance 
10 its implementing agencies in Ihe form of 
III'8Ilts and loans. As per th" KYlC's pattern of 
assisttnce. Khadi loans are interest free 
whereas vill&&e industries'loan carry an interest 
0(4%. 

(English) 

Martetlaa or Edible OU Ia SmaB Pa,*, 

3364. SHRI RAMASHRAY PRASAD 
SINGH: wm the PRIME MINISTER be 
pleased to state: • 

(a) whether the Government have given 
permission to State Trading Corporation for 
marketing edible oil in small packs; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES. CeN-
SUMER AFFAIRS AND PUBUC DISTRI-
BUTION AND MINISTER OF STATE IN 
TIlE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b) Edi-
ble oils obtained by processing of oil-seeds are 
sold by STC in butt. to manufacturers of Van as-
pati and procesaonlrefiners. Besides sale of 
rermed Mustard Oil and Soyabeen Oil in tins. 
STC plana to madet indigenously produced 
edible oils in COll8Umer packs in its own brand 
names in the near future. All these are commer-
cial operations undertaken by STC which alll 
distinct from import and distribution of edible 
oil These operations are not on Govt. 
account 

ADotmeDt of Flat! to SCslSTs In Asian Games 
Villqe Complex 

3365. SHRI MOTI LAL SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to refer to reply given on December 17, 
1992 to Unstarred Question No. 3966 and 
state: 

(a) the number of persons belonging to SCI 
STon whose applications the then Minister had 
recommended in November. 1989 the allotment 
of flats in Asian Games Village Complex 
(Khel Gaon); 

(b) the number out of them who were allot-
ted flats by DDA; and 

(c) the rea!lOns for not making allotment of 
flats to .such applicants whose cases were 
recommended by the Minister on a date prior to 
others ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRl P. 
K. THUNGON): (a) Three. 
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(b) 1Wo. 
(c) The matter is under the consideration of 

the Government. 

Resnrdl Work in Rubber Board 

3366.' SlIR! BRAJA KISlIORE TRI-
PATHY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
develop the research work of the Rubber Board 
both in farming and marketing; 

(b) if so, the details thereof; 
(c) the total amount of expenditure incurred 

thereon so far; Ilnd 
(d) whether the Government have ftxed any 

target for the export of natural rubber during 
1993-94 and the total foreign exchange likely to 
be earned therefrom? 

THE }'flNISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMERAFFAlRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN TIlE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b) 
Yes. Sir. The Rubber Research Institute oflndia 
under the Rubber Board is undertaking 
re3earch in all aspects of fanning. including 
vital areas like agronomy. biotechnology tissue 
culttlre etc. 11le Rubber Board regulates 
marketing of natural rubber by issue of 
licences. 

(c) The ,otal expenditure incurred during 
1992-93 for research is Rs. STI.7 5 lalchs. 

(d) No, Sir. The Government have not ftxed 
any target for export of natural rubber during 
1993-94. 

rrran5larionJ 

Recruitment Camps 

3367. SHRI K. D. SULTANPURI: Will the 
PRIME MINISTER be pleased to state the 
name of the States where camps for recruitment 
0{ Jawans in Army have been organised during 
1992 and the number of the Ja",-ans 
recruited therein? 

I1IE MINISTER OF STATE IN THE MINIS-
TRY OF DEFENCE (SHRI MALLIK.AR-
JUN): During the year 1992 recruitment rallies 
were conducted by various Recruiting Zones in 
Ihe States of Assam, Himachal Pradesh, Kerala, 

Punjab, Tamil Nadu and Uttar Pradesh and in 
Ihe Union Territory of Lakshadweep. 

It will not be in the public interest to disclose 
Ihe number of jawans recruited at the recruit-
ment rallies. 

Desert Land ill Gujaral 

3368. SHRI DILEEPBHAI SANGHANI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a large area of land in Gujarat 
rum into de.sert area every year; 

(b) if so. the estimated area of land par-
ticularly in the Kutch-Saurashtra region; 

(c) if 90. the reasons therefor. 

(d) the reaction of the Union Government 
thereto; and 

(e) the steps being taken to prevent spread of 
desert area in the State? 

I1IE MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR): 
(a) to (c) The Central Arid Zone Research 
lnstittlte (CAZRI). Jodhpur, through its 
research in hot arid zone, has established that 
there is no evidence of land area in the country 
being turned into desert. The process of deser-
tification. however, is noticed in some areas, 
including that of GujaTBt because of increasing 
biotic acthities like cultivation of marginal 
lands. oVeT-irazing.lopping and felling of trees 
and prolonged droughts and occasional 
unprecedented floods. Desert on the other hand 
is an ec(;system characterised by extreme tem-
peTBttlre, poor rainfall, low humidity, high wind 
velocity, frequent dust storms and drought. 

(d) and (e) The Union Government is aware 
of the problem of desertification in some areas 
0{ Gujarat These areas need to be treated 
through appropriate measures to control the 
process of desertification. Towards this objec-
tive, the Desert Development Programme 
(DDP) was launched in 1977-78 and is now 
under implementation in 9 blocks of Banas-
kantha and Mehsana districts of Gujaral. The 
Kutch district of the State was originally 
covered under DDP, but was later on sh ifted to 
the Drought Prone Areas Programme (DPAP) 
as per the recommendation of the Thsk. Force on 
DPAP & DDP. 1982. The Task Force felt that 
three of the 9 blocb of the dh'trict were included 
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in DDP. while DPAP would cover 7 blocks 
including thete three under DDP. It 'WOuld be 
administratively more expedient if a single pr&-
gramme. namely the DPAP continued to be 
operated in these 7 blocks. The Task Force also 
felt that ICOpe of DPAP was large enough to 
include meuures lIIairut desertification. BDth 
the Programmes seek to conserve. develop and 
harness natural resources including rainfall for 
restoration or ecological balance of the respec-
tive area in the long run. 

Space CeatreslUaits 

3369. SHRI PRABHU DAYAL 
KATIIERIA: Will the PRIME MINISTER be 
pleased to state : 

51. Name Location 

I. Centres/Uatts 1III!Iet- the Departmeat of Spece : 

(a) the details of the space cantres and units 
in the country and the placeS' where these 
are ll)C8ted; 

(b) the dates on which these centres have 
been set up; 

(c) whether the Government propose to set 
up more new space centres/units in the country; 
and 

(d) if so. the details thereof? 

TIlE MINISTER OF STATE IN TIIE PRIME 
MINISTER'S OFFICE (SHRI BHUVNESH 
CHATURVEDD: (a) and (b) The names of 
Centres and Unitt of the Department of Space. 
their 1ocatioIl and dates on which they "WlIere set 
up. are: 

Date on which the CentreslUnits"Wllere 

1. VWam Sarabhai Space 
Centres (VSSC) 

Thiruvananthapuram 
(Kerala) with extension at 
Valiamala, Vaniyoorkavu 
and Alwaye. 

July. 1972 
(Earlier. the Thumba Equatorial Roc-
ket Launching Station (TERLS) was 
setup in 1962. TERLS and other Units 
such as Rocket Fabrication Facility, 
Rocket Propellant Plant etc, which 
_re established subsequently, were 
merged and VSSC was formed in 
July. 1972). 

2 Space Applications 
Centres (SAC) 

3. SHAR Centre 

4. ISRO Satellite Centre 
(lSAC) 

Ahmedabad (Gujarat) 
with an Earth Station at 
Delhi. 

Sriharikota (Andhra 
Pradesh) with a Rocket 
LauTlCh Facility at 
Balasore (Orissa). 

Bangalore (Kamataka) 

13-9-1972 
(Earlier. certain units like the 
Experimental Satellite Communica-
tion Earth Station (ESCES). Elec-
tronics Systems Division, Audio 
Visual Instruction Division (AVID). 
Microwave Antenna Systems Engi-
neering Group etc., were existing in 
Ahmedabad. These _re mereed into 
one and SAC was fonned in Septem-
ber.I972). 

1-3-1975 
(SHAR Centre was formed in March 
1975 by merging the then existing 
facilities such as Srihan"kota Launch 
Complex (SLC), Static Test & Evalua-
tion Complex (STEX). Sriharikota 
Common Facilities (SCF). Solid Pro-
pellant Space Booster Plant (SPROB) 
and Rocket Sled Facility (RSF». 

3-11-1976 
(Earlier in September. 1972. the ISRO 
ScientifIC Satellite Project (lSSP) was 
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s. 

6. 

7. 

8. 

ISRO 1elemetry Track-
ing &: Command Net-
work. (lSTRAC) 

Liquid Propulsion Sylt-
tem Centre (LPSC) 

ISRO Inertial Systems 
Units (IISU) 

Master Control Facility 
(MCF) 

Bangalore (Kamataka) 
with TIC Stations at 
Lucknow (UP). SHAR 
(AP), Thiruvanantha-
puram (Kerala) Car 
Nicobar (Andaman &: 
Nicobar) and Mauritius 

Valiamala (Kerala) 
Mahendragiri (Tamil 
Nadu). Bangalore 
(Karnataka). 

Thiruvananthapuram 
(KeraJa) 

Hassan (Kamataka) 

9. Development 
Educational 

and Ahmedabad (Gujarat) 
Com-

munication Unit 
(DECU) 

10. National Natural ROo 
sources Management 
System (NNRMS)-
Regional Remote Senlt-
ing Setvice Centres 
(RRSSC) 

Baugalore (Karnataka) : 
Dehra Dun (UP) : 
Jodhpur (Rajasthan) : 
Nagpur (Maharashtra): 
Kharagpur (W.B.) : 

U. Autooo_s Bodies amder the Drpartment of S.,.ce 

1. Physical Research Ahmedabad (Gujarat) 
Laboratory (pRL) 

2 National Remote Sen.. Hyderabad (AP.) 
iug Aaency (NRSA) 

3. National MST Radar Gadanki (Near Tirupati) 
Facility (NMRF) 

(c) There are no present plans in this 
reprd. 

(d) Does not ariJe. 

set up. This was renamed as ISRO 
Satellite Centre in November. 1976). 

8-5-1984 

30-11-1985 

3-7-1990 

1-3-1991 

15-12-1983 

24-05-1987 
04-07-1987 
09-02-1988 
17-11-1987 
11-02-1989 

01-04-1962 
(PRL was originally set up in 1947 and 
was getting grants from Ahmedabad 
Educational Society. Karamkshetra 
Educational Foundation and GoVl. of 
Gujarat PRL brought under Govt. of 
India's control with effect from 
1-4-1962). 

2-9-1974 

12-01-1993 
(Earlier. the Facility was established 
as MST Radar Project as a Unit of the 
Department of Space in February. 
1987. This was later converted into an 
autonomous body and renamed as 
NMRF with effect from 12-1-1993). 
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/English} 

Recommendations made by NCU for Gnjarat 

3370. SHRI KASIDRAM RANA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the National Commission on 
Urbanisation has made some recommen-
dations for Gujarat; 

(b) if so. the details thereof; 

(c) whether these recommendations have 
since been accepted by the Union Gov-
ernment; and 

(d) if so. the steps taken or proposed to be 
taken for implementation of these recom-
mendations ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPME]'.;T 
AND MINISTER OF STATE TN THE MINIS-
TRY OF WATER RESOURCES (SHRT P K 
THUNGON): (a) No. Sir. The NCU has not 
made any recommendations in regard to 
specific schemes for a particular State or Group 
0{ States. 

(b) to (d) Does not arise. 

District Iadastriet Centre In Tamil Nado 

3371. SHRI K THULASIAH VAN· 
DAYAR: Will the PRIME MINISTER be 
pleased to state : 

(a) the number of District Industries Centres 
in the Slate of Tamil Nadu location-wise; 

(b) the aim and objects for which these have 
been established and the achievements made so 
far; 

(c) the facilities .and incentives being given 
to the local people for establishment of indus-
tries in these Centres; and 

(d) the number of such Centres proposed! 
opened in Tamil Nadu during 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHRT M. ARUNACHALAM): (a) and (d) 
There are 19 District Industries Centres operat-
in& in the State of Tamil Nadu with the approval 
0{ Central Government. Government of Tamil 
Nadu haa informed that subsequently two mote 

DICs have been set-up by Go'1. of Tamil Nadu 
and one DIC haa been sanctioned by the State 
Govt. for the District of Villupuram Ramu-
_my Padayatchiar. Location-wise details are 
given in the attached Statemmt. 

(b) District Industries Centres have been 
established with a view to provide single win-
dow services for all the required inputs at pre-
investment. investment and post-investmt'nt 
stages. The objectives have been achieved as the 
DICs are providing all services and support 
required by the entrepreneurs in the process of 
getting up of cottage & small industries par-
ticularly in rural areas and small towns. The 
total number of SIDO units registered upto 
31-3-93 in the entire State of Tamil Nadu is 
139082. 

(c) The Govt. of Tamil Nadu is providing 
various incentives and subsidies faT the 
establishment of industries like State Capital 
Subsidy, Special Capital Subsidy. Power Tariff 
Subsidy. Generator SUbsidy. Sales TlU Waiver! 
Deferral etc. Besides. Slate Govt. also pTm;des 
infrastructure. industrial sheds. loans etc. for 
establishment of industries by local people. 
Central Govt. besides providing machinery on 
hire purchase basis. also operates a Sc!f· 
Employment Scheme for the Educated Un~m­
ployed Youth under which assistance in terms 
of subsidy and loan is given for setting up 
of industries. 

STATEMENT 

Detalls of DIstrict Industries ('-<'nt .. ",. :1. Tamil 
Naclll nndet- Centrab sponson.-d :';;,iK':1W :,h the 

apprm .. 1 of Cent<al (;,.'vj 

S1. 
No. 

1. 
2 
3. 
4. 
S. 
6. 
7. 
8. 

9. 
10. 
11. 
12 

Name ofDIC 

Chingleput 
Dharmapuri 
Kanyammari 
Ramanathapuram 
Pudukkottai 
Salem 
South Arcot 
TirunelYeli 

Coimbatore 
Periyar 
North Arcot 
Tiruchirapalli 

Date of sanc-
tion by Gov-
ernmt'nt of 

India 

20-6-78 

19-3-78 
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13. Thanjawr 
14. Madurai 

15. Nilgiris 
16. Anna 
17. Pasumpon Muthurama- 1-4-86 

lingam 
18. Kamarajar 

19. Chidambaranar 1-4-87 

District Industries Centres set up by State 
Government. 

1. Sambuvarayar 

2. Quaide Milleth 

District Industries Centre sanctioned by the 
State GoVl. 

1. Vtllupuram Ramaswamy 
Padayatchiar 

{ITans/ationj 

Unaatllori!!led Colonies in Dt!lbi 

3372. SHRI PREM CHAND RAM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of unauthorised colonies 
in Delhi; 

(b) the names of the colonies which were 
proposed to be demolished by Delhi Develop-
ment AuthorityIDelhi Municipal Corporation 
and New Delhi Municipal Comminee; 

(c) the names of the colonies demolished; 
and 

(d) the reasoIU for suspending the demoli-
tion programme of these colonies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.. 
nnJNGON): (a) The information is awaited 
from GoVl. of the National Territory of Delhi 
and will be laid on the table of the Sabha. 

(b) and (c) Demolition/removal of un-
authorised constructions is a continuous p~ 
cess and the local agencies organise regular 
demolition programmes to get the unauthorised 
constructions demolished. According to the 
Delhi Development Authority, no unauthorised 
colony has been demolished by it and there is 
also no proposal to demolish any colony. 
However, unauthorised construction in any 

development area is to be demolished. The 
number of unauthorised constructions! 
demolished by DDA during 1992-93 are 4058. 
The nuwber of such unauthorised construc-
tions demolished by MCD and NOMC during 
1993 are '06 and 31 respectively. 

(d) Does not arise in view of reply to parts 
(b) & (c) above. 

rEng/ish) 

Droagbl situation ia Gujarat 

3373. SHRI HARIBHAI M. PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether any drinking water scheme has 
been formulated by the Government to tackle 
the drought situation arising in Gujarat 
every year; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI U'ITAMBHAI H. PATEL): (a) 
No separate scheme has been formulated by the 
Central Government to tackle the drinking 
water problem in the drought affected areas 
in Gujarat. 

(b) Does not arise. 

(c) Schemes for drinking water supply are 
formulated by the State Government for 
implementation under the on-going program-
mes of Minimum Needs, Accelerate.... Rural 
Water Supply Programme and activities under 
the Mini Missions and Sub Missions under 
Rajiv Gandhi National Drinking Water Mis-
sion. The State Government also formulates 
drinking water schemes and implements them 
in the drought affected areas by utilising funds 
allocated out 0{ the Calamity Relief Fund 
administend by the State GovemmenL 

frranslationJ 

Public ~or Uadertakinp Ia Raja,tbaa 

3374. SHRI DAU DAYAL JOSm : Will the 
PRIME MINISTER be pleased to state: 

(a) the details of public sector undertaking 
in Rajasthan location-wise and the capital 
invested in each of them; 

(b) the details of the profits earned and 



163 Written Answers AUGUST 18, 1993 Written An.nwrs 164 

losses IUlTered by each of these undertakings 
durina each of the last three years; and 

(c) the steps taken to overcome the losses 01 
these undertakings? 

TIlE MINISTER OF STATE IN TIlE 
,D.fiNlSTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHRIMATI KRISHNA SAHI): (a) and (b) As 
on 31-3-1992, there are six Central Public Sector 
Undertakings with their registered Office in the 
State of Rajasthan. the details of the public sec-
tor undertakings, their location, capital invested 

therein and the profit/loss made by them during 
last three years have been detailed in the state-
ment enclosed. 

(c) Improvina the performance of Central 
Public Sector Enterprises is a continuous pro-
cess. Enterprise specific action is taken by the 
concerned administrative Ministry/Depart-
ment and the enterprises to improve the perfor-
dlance. Some of the measures taken are 
modernisation and rehabilitation financial, 
managerial and organisational restructuring, 
change in productmix. energy conservation, 
technological upgradation, signing of MOU 
with the Government, etc. 

STATEMENT 

SI. 
No. 

I. 

2, 

3. 

4. 

S. 

6. 

Name of P.S.u. Location 

Hindustan, Salts Ltd. Jaipur 

Hindustan Zinc Ltd. Udaipur 

Instrumentation Ltd. Kota 

Rajasthan Drup & Jaipur 
Pharmaceuticals Ltd. 
Rajasthan Electronics and Jaipur 
Instruments Ltd. 
Sambhar Salts Ltd. Jaipur 

Import!I>rocI.c:tioa of Pesticides 

3375. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the quantity of pesticides imported dur-
ing 1992·93 country-wise; 

(b) the amoont incurred on these imports; 

(c) the time by which the country is likely to 
become self reliant in the production of these 
pesticides; and 

(d) the progress made in this regard so 
far? 

Investment 
(paid up 
Capital + 
Loans) as on 
31-3-92 

449 

72296 

4328 

117 

90 

223 

(Rs. in lakhs) 

Profit/loss made during 

1991-92 1990-91 1989-90 

42 -10 -18 

9336 8405 7049 

-1791 -622 43 

-13 -26 

16 39 48 

41 71 7 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF CHEMICALS & FER-
m..IZERS (SHRI EDUARDO FALEIRO) : (a) 
and (b) Detaila of imports are published in the 
'Monthly Statistics of the Foreign Trade of 
India' brought out by the Directorate General, 
Commercial Intelligence and Statistics, 
Calcutta, copies of which are available in the 
Parliament Library. 

(c) and (d) The endeavour of the Government 
is to boost indigenous production and to reduce 
import of pesticides through a Liberalised 
Industrial policy. As a result of this, import of 
technical erade pesticides have come down 
con.siderabl y. 
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{Eng/ishf 

Dnelopment of Backward Areas in Gtdarat 

3376. DR AMRITLAL KALIDAS PATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Gujarat has 
submitted any schemes for the development of 
bsckward areas and dry-lands in the State; 

(b) the time by which these are likely to 
be approved; 

(c) whether the Union Government have 
sought any financial assistance from the World 
Bank in this regard, and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBlW H. PATEL) : (a) 
and (b) The Government of Gujarat have sub-
mitted certain schemes under 'Rural Drinking 
Water and Sanitation Programme' in certain 
Districts including some tribal areas. These 
schemes are likely to be finalised by 
December, 1993. 

(c) No. Sir. 

(d) Does not arise. 

{Iranslarionf 

EnlT)' of H.A.L in the Field of Civil Aviation 

3377. SHRI KESHRI LAL } 
DR LAXMINARAYAN : Wilt the 
PANDEY 

PRIME MINISTER be pleased to state: 

(a) whether the Hindustan Aeronautics 
Limited proposes to enter into the field of 
civil aviation; 

(b) if so, the details thereof and the extent of 
its participation in the field of civil aviation: 

(c) whether the defence liabilities of HAL. 
are proposed to be lessened/changed to some 
extent as a result thereof: and 

(d) ifso, the steps taken to ensure the respon-
sibility of H.AL. towards the defence 
requirements? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF DEFENCE (SHRI 
MALUKAlUUN): (a) and (b) Hindustan 

Aeronautics Ltd. (HAL) is already in the field of 
civil aviation. The company has produced and 
supplied a number of aircraft, helicopters and 
aeronautical equipment to civil customers like 
the Indian Airlines, vayudoot, various State 
Governments and private enterprises. the com-
pany has alllO been undertaking repair and 
maintenance of civil aircraft. 

(c) No, Sir. 

(d) Does not arise. 

Sahsidy on Fertilize" 

3378. SHRI RAJVEER SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether some of the fertilizers units of 
the country have closed down in lack of 
subsidy; 

(b) if so, whether the Government propose 
to restore subsidy to them; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FER-
TILIZERS (SHRI EDUARDO FALEIRO): 
(a) Currently. only nitrogeneous fertilizers are 
covered under the subsidy schemf' and no such 
unit is reported \0 have closed down for want of 
subsidy. However, some unit producing Single 
Superphosphate (SSP). a decontrolled 
phosphatic fertilizers, are reported to have sus-
pened production mainly due to liquidity1:>ro-
blems an fall in off-take. 

(b) and (c) There is no proposal to rein-
troduce the subsidy scheme in respect of 
phosphatic and potassic fertilizers which were 
decontrolled w.e.f. 25-8-)992. Howe"er, price 
concession is being given during the current 
\charif season on sales of potassic fertilizers. as 
also on indigenously produced DAP, complex 
fertilizers and Single Superphosphate. 

(English! 

Pharmaceutical Industry 

3379. SHRI LOKANATH J 
CHAUDHARY : Will the 
SHRI C. SREENIVASAN 

PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
delicence the pharmaceutical industT)~ 

(b) if so, the details thereof: 
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(c) whether such a mow is likely to result in 
increase of prices of various drugs; and 

(d) if so, the Ilteps taken to ensure that prices 
0{ druga are not increased ? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF CHEMICALS AND FER-
mIZERS (SHRI EDUAROO FALEIRO): (a) 
to (d) A Background Note on Review of Drug 
Policy, 1986 has been placed for discussion on 
the Table of the House on 12-8-1992. 

Pay Rnisioa of Managers in Public Sector 
Undertakings 

3380. SHRI MANJAY LAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether pay revision in respect of 
Managers of Public Sector Undertakings 
following Industrial DA pattern is due from 
January 1, 1992: 

(b) if so. whether the Government have 
issued guidelines to the Management of Public 
Sector Undertakings to negotiate with their 
Managers and finalise service conditions; 

(c) if so, the details thereof; 
(d) whether this time management of Public 

Sector Undertakings have been asked to pay 
according to their capacity of payment and not 
otherwise; and 

(e) if so, the reasons therefore? 

nrE. MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHl): (a) Yes, Sir. 

(b) to (e) As parameters, on the basis of 
v.b.ich scales of pay and allowances of the non-
unionised supervisors and executives working 
if' PSEs following IDA pattern are to be revised, 
have not yet been evolved, the management of 
the PSEs have been requested to maintain status 
quo in respf'Ct of pay scales and allowances 
of their executives and non-unionised 
supervisors. 

Government Offices in Sikkim 

3381. SHRIMATI OIL KUMARI BHAN-
DARI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the details of the Central Government 
Offices in Sikkim at present; 

(b) the details of such offices which have 
Ilteir own buildings; and 

(c) the details of such offices which are being 
run in rented buildings and the total amount 
paid as rent per annum during 1990-91, 1991-92 
and 1992-93? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVEWPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K 
TIIUNGON) : (a) to (c) No such statistics are 
centrally maintained. 

IndigeDOIIS Building Material 

3382. SHRI PARASRAM 
BHARDWAJ 
SHRI MANIKRAO 
HODLYA GAVIT 
SHRJ.BRIJ BHUSHAN 
SHARAN SINGH 
SHRI B. DEVARAJAN 
SHRI JANARADHAN 
MISRA 
SHRI SATYA DEO SINGH 

: Will 

the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government are contem-
plating to promote maximum use of indigenous 
building materials and construction 
techniques; 

(b) is 80, whether the Government have 
made any efforts to develop and promote the 
use of cost-effective standardised housing 
designs for each geo-climatic region: and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN TIlE 
'MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN l1IE MINIS-
TRY OF WATER RESOURCES (SHRI P. K 
THUNGON) : (a) Yes, Sir. The National Hous-
ing Policy lays down the strotegy to promote 
)owcost and environmentally appropriate 
technology and use of indigenous reasources, 
including materials based on industrial and 
agricultural wastes. Various Government con-
struction agencies. like Central Public Work 
Department (CPWD). Delhi Development 
Authority (DDA) and State Housing Boards, 
etc. are adopting innovative and cost-effective 
technologies for construction of houses 
wherever feasible, CPWD have since incor-
paroted several new building materials and 
technologies in the schedule of specifications 
for adopting the same in their projects. 
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(b) and (c) The various Research & Develop-
ment Institutions and Regional Research 
Laboratories have developed cost-effective 
design and construction technologies suitable 
fordiffernet geo-c1imatic regions in the countl)'. 
The technologies are being diseminated to 
various parts of the country through the Build-
ing Centres set up under the Centrally-
sponsored scheme. 111e Building MateJials & 
Technology Promotion Council (BMTPC) has 
undertaken a study/survey on the building 
designs in North-Eastern States. Tamil Nadu. 
Gujarat and Andhra Pradesh with a view to 
develop and promote standardised housing 
designs for their regions. 

{Translation} 

Allotment of Go.ernment Accommodation 

3383. SIIRI GOVlNDA CIlADRA 
MUND: Will the Minister of CREAN 
DEVELOPMENT be pleased to state 

(a) the number of employees in Delhi who 
have been sanctioned GOWIl1111ent accolll-
modation during the last two yea" but allot-
ment is yet to be made: 

(b) whether the Government propose to 
make "llOllllent of Government accommoda-
tion 10 these employee:, during the current 
year: 

(c) if so. the ,Ietaib thereof: and 

(d) if noL the reasons therefor ,> 

TIll: MINISTER OF STATE IN TIlE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOCRCES (SHRI P K. 
nn'NGON)' (a) 130l out of turn sanctions 
given during the last 2 years are pending for 
allotment. 

(h) to (d) The actual allotment he it in tllm 
or out of tum depends on the 3\'ailability of 
vacancies. Since the 01.u·Of-tUlll allotll1l'l1ts .tre 
to be re"rictpd to 20% of Iota I number 0I"Y3C"n-
cies (in the ratio of I : 4) in each type of accom-
mudation. and the vacancies being limited. the 
actllal allolment takes time to mature. It is not 
pmsihle to specify any time period within 
"hich all such alllltJltt'nts would bC' made. 

Financial AssilltaAre for llou!les in 
Uttar Pndesb 

3384. SHRI BRU BHUSH] 
SHARAN SINGH 
SHRI HARIKEWAL :Willthe 
PRASAD 
SHRI ARJUN SINGH 
YADAV 

PRIME MINISTER be pleased to state: 

(a) whether the Union Government have 
allocated funds for costruction of houseS'in the 
rural and backward areas of Uttar Pradesh dur-
ing 1993-94: 

(b) if so. the details thereof: and 

(c) the amount provided tothe State so fu in 
th is regard? 

THE MINISTER OF STAfE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR)' (a) 
and (b) Yes. Sir. The Government of India is 
implementing a scheme "Indira Awas Yojana" 
for construction of houses free of cost. for SCsI 
STs and freed bonded labourers below povelly 
line in all the rural Districts of the countl)'. 
includig those of Unar Pradesh. Indira Awas 
Yojana is a sub-scheme of lawahar Rllzgar 
Yojana. 6 % of the resources of the lawahar 
Rozgar Yojana are earmarked for the Indira 
Awas Yojana. 

(c) A sum of Rs. 1044·12 lakhs has been 
.released so far to the Goyernment of Uttar 
Pradesh dusing 1993-94 under Indira Awas 
Yojana. 

Crisis of Water in U.P. 

3385. SHRI AAST BlnJJA PRA<;AD 
SHUKLA' Will the Minister of URBAN 
DEVELOPMENT be pleased to state' 

(a) whether there has bet'n a grave crisis of 
water in some parts of Uttar Pradesh: 

(b) if so, the names of those areas which are 
badly affl'cted by watl'r crisis and the period for 
which they remained afft>cted·and -lhe reasons 
therefor; and 

(c) the steps taken or proposed Ia·betaken to 
solve this water crisis? 
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mE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN TIlE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): As informed by the State 
Government the information "furnished to ea~h 
part is as under : 

(a) Water scarcity exists in some parts of 
U.P. but there is no grave crisis anywhere. 

(b) Thansi, Banda. Lalitpur. Hamirpur. 
Jalaun. Allahabad. Mirzapur, Sobhadra. Vara-
nasL Agra. Firozbad are drought prone areas 
and are generally affected with water scarcity 
during the summer season. 

(c) The Government ofC.P. has sanctioned 
Rs. 6·50 crores for immediate relief to carryout 
relief works in urban areas and later on 
Government of u.P. has also sanctioned Rs. 
50· 00 lacs under the Calamity Relief Fund to 
replace/extend G.I. Pipe in hand-pumps and 
for reboring of permanently out of order 
handpumps in rural areas. In urban areas. 1372 
handpumps have been installed and 22 
tubewells constructed/redeveloped and com-
missioned upto first week of August. In addit ion 
17 tubewells have also been commissioned. In 
Rural areas, relief has been provided by instal-
ling 6847 handpumps and by constructing 
redeveloping/commissioning 33 tubewells 
under normal and other programmes. 

{Engiis,h! 
Export of Natural Rubber 

3386. SHRI P. C. mOMAS Will the 
PRIME MINISTER be pleased to state : 

(a) the international and domestic price of 
natu ral rubber; 

(b) whether the Government have taken any 
steps to encourage the export of rubber; and 

(c) the details of total quantity of natural 
rubber exported and its price during each of the 
last three years and the foreign exchange earned 
therefrom. country-wise? 

mE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SepPLIES. CON-
SUMERAFFAIRS AND PUBLIC DISTRIBC-
TION AND MINISTER OF STATE IN 
TIlE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) The inter-
national and domestic prices of natural rubber 
as on 10th August, 1993 are as under:-

(i) International price of RSS-3 grade of 
natural rubber which is normally impor-
ted is USS 805-00 PMT (FOB-
Malaysia). 

(ii) Domestic price of RMA-4 grade of 
natural rubber is Rs. 27,000·00 PMT. 

(b) As per current Import-Export Policy, 

natural rubber is permitted to be exported 
freely. However, at the current international 
price. export of natural rubber does not seem 10 
be profitable. 

(c) The State Trading Corporation of India 
had exported a quantity of 11 ,822 MTs (approx) 
of natural rubber (RMA-5 grade) valued at 
Rs. 19·84 crores (approximately) as 
under:-

Year Quantity Value 
(MTs) (Rs. in Crores) 

1991-92 5834 9 27 

1992-93 5988 10 ·57 

Contracts for exports of RMA-5 grade of 
natural rubber were concluded by STC "ilh the 
buyers on f.o.b. Cochin basis. The buyers have 
indicated destination as Singapore for the 
entire quantity. 

There has been no export of natural rubber 
during 1990-91. 

DeliceMing of Drug Industry 

3387. SHRI SARAT CHANDRA PAT-
TANAYAK : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government are considering 
any proposal to delicense the drug industry: 

(b) if so, the details thereof: and 

(c) the time by which it is likely to be 
implemented ? 

mE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO): (a) 
to (c) A background Note on Review of Dmg 
Policy, 1986 has been placed for discussion on 
the Table of the House on 12-8-1992. 
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hplariutioD of SaiD. Farms 

3388. SHRI GURUDAS KAMAT } 
SHRI MANORANJAN BHAKTA 
SHRI G. DEVERAYA NAlK : 
SHRI TARA CHAND 

. KHANDELWAL 
SHRI V. SREENIVASA PRASAD 

Will the Minister of URBAN DEVELOP-
MENT be pleased to Slate : 

(a) whether the Government have taken any 
decision to reeularise the unauthorised Sainik 
Farms in the Capital; 

(b) if.tO, the details thereof; 

(c) ..melber the Commissioner, Municipal 
Corporation of Delhi has recently announced 
to reeularise the Sainik Farms; and 

(d) if 10, the reasons and justifications 
thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): (a) No, Sir. 

(b) Does not arise in view of reply to part 
(a) above. 

(c) No, Sir. 

(d) Does not arise in view of reply to part 
(c) above. 

Proftta '" PWIk Sector U.dertakinp 

3389. SHRI R. DHANUSKODI ATHI-
THAN: Will the PRIME MINISTER be 
pleased to state : 

(a) the details of the public sector under-
takings ..mich have shown profit during 
1992-93; and 

(b) the profit shown by each of them? 

TIlE MImSTE.. OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHRIMATI JCRISHNA SAlID: (a) and 
(b) There 'lllere.I34 Central PSUs which made 
profits durina 1991-92. upto ..mich period only 
information i. available. The details of the 
PSUs and the profit/loss made for five years 
ending 31-3-1992 have been indicated in State-
ment No.7 -A of Volume-I of Public Enterprises 
Survey for the year 1991-92 placed before 
Parliament on 26-2-1993. 

Renew of Drug Policy 

3390. PROF. MALINI BHATTACHARYA} 
SHRI SHANKERSINGH . 

VAGHELA . 
DR. G. L. KANAUflA 
SHRIMATI VASlJNDHARA RAJE 

: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the major voluntary health 
organisations and consumer groups have 
criticised the review of Drug Policy by the 
Union Government; 

(b) whether the Government propose to lake 
the opinion of such groups before implement-
ing a review Drug Policy: 

(c) if not, the reasons therefor; 

(d) whether the recommendations of the 
Hathi Committee are also being taken into 
consideration: 

(e) if so, the details thereof: and 

(I) the salient features of the proposed new 
Drug Policy? 

THE MINISTER OF STATE IN THE 
M\NlSTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO): (a) 
to (I) After a series of consultations with 
various interest groups. including voluntary 
Health organisations and discussions at various 
levels. a Background Note on Review of the 
Drug Policy has been placed for discussion on 
the Table of the House on 12-9-1992. 
rl'rarulation/ 
Bmlaess tnlasacted at Trade Fair Organised in 

Berlin 

3391. SHRIMATI KRISHNENDRAKAUR 
(DEEPA) : Will the PRIME MINISTER be 
pleased to state : 

(a) whether India had panicipated in the 
import fair organised in Berlin in June, 
1993; and 

(b) the actual business done in the fair in 
terms of rupees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPliES. CON-
SUM ER AFFAIRS AND PUBliC DISTRIBU-
TION AND MINISTER OF STtITE IN THE 
MINISTRY OF COMMERCE (SHRI KAMAL-
UDDIN AHMED): (a) Yes, Sir. 

(b) According to the reports received from 
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the participatm, companies on the conclusion 
O(the fair, the business booked by them at this 
fair amouilllld to Its. 67.62 crores and business 
under JleIO(iatiou was of the order of Its I. IIn.oo I;rores. • 

F_ l.rpl Aid to Poor 

3392. SIIRtMATI MAHEN DRA KUMAR! : 
Will the PRIME MINISTER be pl~aseJ to 
stale: 

(a) whether the Government are aware that 
ju~ is not reached to the poor being it a very 
costly affair; 

tb)" if so, the action taken by the Govt"rnment 
10 Jl!8vide free legal aid to poor; and 

:(c) the number of persons given free legal 
. aid durine -the year 1992-93? 

TIjE Ml~IlSTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE ANO COM-
PANY AFFAIRS (SIIRI H. R. BHARDWAJ): 
(a)and (b) . The Cenlral Government in fulfil-
meut.of its constitutional obligation under Arti-
do 39A which enjoins that opportunities for 
secUring justice are not denied to any citizen by 
feeon 0( economic 9r other disabilities COll-

stltuted the Committee for Implementing Legal 
AirSchemes (CILAS) to fomlU!ate in det ail and 
implement comprehensive Legal Aid Program-
mes on uniform basis throughout the country 
WIc Resolution date.! 26th September. 1980. 

. (1::) As 'per information received from tltl! 
Stale legal Aid & Advice Boards. 1.08,862 
penOl» have been provided free Legal Aid and 
Advke in the country during 1992-93. 

fEIyIiMI 
Export r.-otioD Through Exhibition. 

3.19J. SHRI SUDHIR S"AWANf: Will the 
PRIME MINISTE.R be pleased to state: 

(i) whetherthc-Government have launched 
marketing campaign in the potential countries 
~~ Jll}rti~'pation in exhibitions and hold-
ine buyer-seller meets; 

(b) if so, the details of potential countries 
targetted; 

(c) the details of participation in exhibitions 
and buyer-seller meets; aad 

(eI) the resuh achievlld in the year 1993 so 
far? 

nil! MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES, CON-
SUMERAFFAIIlSAND PUBUC DISTRlBU-

nON AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) Yes, Sir, As an 
export promotion measure, exhibitions & 
buyer-seller meets are organised by the India 
Trade Promotion Organisation, and other agen-
cies like the Export Promotion Councils. 

(b) A number of potential countries have 
been taf£ettoo which include countries like 
Unitoo Kingdom, Switzerland, Germany etc. in 
West Europe; Saudi Arabia, Kuwait etc. in West 
Asia; Japan, Singapore etc. in East Asia; Aus-
tralia and United States of America. 

(c) and (d) During the period from 1st 
January, 1993 to 30th June, 1993, ITPO 
organised participation in 24 different inter-
nationaUgeneral/specialised Commodity Fairs 
in 17 countries. Apart from this different Export 
Promotion Councils have also targetted par-
ticipation in 24 exhibitions abroad during the 
period from January to June, 1993. A buyer-
seller meet for readymade garments and 
fashion accessories was also organised in 
Osaka, Japan in June 1993 where II Indian 
exporters participatoo and more than 1000 busi-
ness visitors attended the fair during the three-
day period. The business finalised at the ITPO 
exhibitions has been estimated 8t Rs. 245.75 
crores. In the bt:yer-seller meet, spot orders 
worth Rs. 30 crores were reported while trade 
enquiries were for Rs. 60 crares (Appx). 

f1ranslationJ 

A .. liability of Uranium, 
RAdium. 

Plutonium and 

3394. SHRI SHYAM BlllARI MISRA: Will 
the PRIME MINISTER be pleased to state: 

(a) the quantity of Uranium, Plutonium and 
Radium beiIl& made available in the purified 
form in the country at present; 

(b) whether the Government is taking cer-
tain measures to get them in sufficient 
quantity; and 

(c) if so, the details thereof? 

THE MlNISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI BHUV-
NESH CHATURVEDf): (a) to (c) Adequate 
quantities of nuclear materials are being pro-
duoed in the country to meet our requirements. 
[t would not be in the public interest to provide 
details of quantities produced. 
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{English} 

Hlndustu Paper Corporation VeJIoor. 
3395. SHRI RAMESH CHENNITHALA. 

Will the PRIME MINISTER be pleased to 
stale: 

(a) whetlj~r the Government have any pm-
posal for th~ development of the Hinduslan 
Paper Corporation. Vt'lloor, Kerala; and 

(1:» if so. the details thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF INDU~TRY (DEPARTMENT 
OF INDUSTRlAL DEVELOPMENT AND 
DEPARTh~ENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) and (b) For 
l'te development of Hindustan Newsprint Ltd., 
Kottavam. Kerala, Govt. has approved 10 
schemes costing about Rs. 70 crores. These 
schemes are in various stages of implementa-
tion and are scheduled to be completed in the 
current financial year. These schemes envisage 
energy conservation, quality improvement, cost 
reduction. pollution control and marginal 
lmprovement in capacity. The Hinduslan 
Newsprint Limited also has a proposal to set up 
a dt'inking plant at a COS! of about Rs. 68 
crores. 
fI'ranslationJ 

Registration IInder Ambedkar Awas Yojana. 

3396. SHR! KALKA DAS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) category-wise number of applications for 
registration under Dr. Ambedkar Housing 
Scheme receiVl"d by the Delhi Development 
An thority; 

(b) the number of houses of each category 
since constructed under the Scheme and the 
locations thereof; 

(c) category-wise and location-wise price 
fUed for the houses of various categories; 

(d) the total amount received, by the Delhi 
Development Authority towards registration; 
and 

(e) the time by which the houses are likely to 
be allotted to the applicants? 

THE MINISTER OF STATE IN mE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRTY OF WATER RESOURCES (SHRI P. K. 
THUNGON) : (a) According to Delhi Develop-
ment Authority. the following number of 
applications. category-wise. were received for 
registration under Ambedkar Awas Yojna-
1989:-

l. MIG 
2. UG 
3. Janala 

Total : 

7193 
20903 
9922 

38018 

(b) No separate flats have been constructed 
under this scheme. However, the allotment of 
867 flats in Janata category and 444 flats under 
UG categocy has been made in various 
colonies. out of the flat constructed for these 
categories upto 31-7-93. 

(c) As per Blatement '/1\ appended hereto. 
(d) The total amount received by DDA 

towards registration deposit is Rs. 17.87 
crore. 

(e) The allotment of flats to the applicants 
will be made by the end of the 8th Five Year 
Plan subject to availability of land, financial 
resources and services such as water supply and 
electricity to be provided by the concerned 
Authorl1ic£. 

STATEMENT 
Category-wise. location-wise price fixed for the houses of various .,.tegories 

Category Location Current Disposal cost 

Janta 
I. Roh ini (Sec. 16) G. FloorlFF Rs. 132700/-

2. Roh ini (Sec. 15) G. FloorlFF Rs. 125700/-

3. Rohini (Sec. 11) G. FloorlFF Rs. 139900/-
4. Pitampura (AV) G. FloorlFF Rs. 160800/-

F. Floor Rs. 142800/-
S. Floor Rs. 135800/-
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S. Amok Vihar 

6. Kondli Gharauli 

7. Addchini 

8. Raghubir Nagar 

9. Hastsal 

10. Chilla Village 

II. Paschim puri (Block AG RC) 

12. Vtkas Puri site 3 & 4 

13. Panchsheel 

14. Nangloi Syad 

15. Jawala Heri (Incremental) 

l.ig Category 
1. Rohini 
2. Jhilmil 
3. Nand Nagari 
4. Kondli Gharauli 
5. East of Loni Road 
6. Hastsal Village 
7. Madanpur Khadar 
8. Madipur 
9. Pitam Pura 

MlC Category 

Import of T. V. Equipments 
3397. SHRI SIMON MARANDI: Will the 

PRIME MINISTER be pleased to state: 
(a) whether sophisticateJ TV equipments 

are being imported; 
(b) if so, whether the Government have 

received any proposals from some foreign com-
panies for setting up of units for manufacturing 
these equipments; 

(c) if 80, the details thereof and the action 
taken by the Government in this regard so 
far; 

G. Floor Rs. 168900/-
F. Floor Rs. 152000/-
S. Floor Rs. 144900/-
G. Floor Rs. 115600/-
F. Floor Rs. 121800/-

G. Floor Rs. 137200/-
F. Floor Rs. 140700/-

G. Floor Rs. 97500/-
F. Floor Rs. 103800/-
G. Floor Rs. 131200/-
F. Floor Rs. 131900/-
G. Floor Rs. 100400/-
F. Floor Rs. 98300/-
G. Floor Rs. 180800/-
F. Floor Rs. 184500/-

G. Floor Rs. )] 95{(1/-
F. Floor Rs. 104500/-
G. Floor Rs. 110300/-
F. Floor Rs. 143600/-

G. Floor Rs. 153200/-
F. Floor Rs. 154100/-

G. Floor Rs. 204100/-

Rs. 321300/-
Rs. 245800/-
Rs. 225500/-
Rs. 269300/-
Rs. 268500/-
Rs. 229500/-
Rs. 235200/-
Rs. 244500/-
Rs. 295400/-

NIL 

(d) the policy of the Government to set up 
such units in India; and 

(e) the steps taken by the Government so far 
to meet the growing demand of colour TV in 
remote ru ral areas? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN TIlE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) (SHRI RANGARAJAN KUMA-
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RAMANGALAM): (a) As per the Export and 
Import Policy in force. import of consumer elec-
tronic goods. equipment and systems, how-
soever described, including colour TV sets are 
covered under the negative list of imports. 

(b), and (c) No proposal has been received 
from foreign company to set up units in India 
for manufacturing TV equipments. However. 
proposals of two Indian companies namely. 
MIs Salora International Ltd. and MIs RPG 
Enterprises Ltd. for foreign collaboration with 
MIs Matsuhita Electric Industrial Co. Ltd .. 
Japan and MIs Goldstar Co. Ltd, South Korea 
respectively for manufacture of Colour TV 
receivers have been approved. 

(4) An Industrial licence is required to set up 
a unit for manufacture of CTV sets (with or 
without foreign equity) in the country. 

(e) The entire electronics industry is exempt 
from the locational I imitations; and the 
indigenously produced Colour TV sets are 
available all over the country. The installed 
capacity of Colour TV sets is adequate to meet 
the demand in the country. 

Hudco Scheme for Indore. 
3898. SHRIMATI SUMITRA MAHAJAN : 

Will the Minister of URBAN DEVELOP-

• MENT be pleased to Slate: 
(a) whether any acheme to solve the residen-

tial problem in Indore. Madhya Pradesh has 
been formulated by HlJDCO; and 

(b) if so. the details thereof? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF mtBAN DEVELOPMENT 
AND MINISfER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
TIlUNGON): (a) and (b) Housing is a State 
subject. Further. HUDCO does not formulate 
schemes for construction of houses. etc. 
HlJDCO only fmances schemes fonnulated by 
various agencies and conforming to HUDCO 
guidelines. Since inception and upto 30-6-1993. 
HlJDCO has sandoned 34 housing schemes 
with loan commitment of RI. 23.61 crores for 
construction of 24513 dwelling units. 2233 
developed plots and 6939 basic sanitation units 
in the city of Indore. The details of these 
schemes are given in the attached statement. 

In addition to the above. an urban housing 
scheme Cor Indore. formulated by Madhya 
Pradesh Housing Board. seeking loan assis-
tance of RI. 68 lakhs .. is under process for sanc-
tion by RUDCO. 

STATEMENT 

51 
No. 

Name of Scheme 

2 

1. Sudamanagar Teachers Welfare Society. 
2. Khajrani HS. Scheme. 
3. EW5 Flats at Nandanagar 
4. EWS Flats Khajarani ph. n 
5. UG Flats Khajarani ph. II 
6. MIG Flats Khajarani ph. II 
7. Construction ofComlras.-Res. Complex. 
8. Pukralia Hs. Scheme 
9. Comp. Hsg. Sch. for M. C. Staff. 

10. Rental Hsg. Sch. at 5adar Bajar. 
11. Comp. Hsa- Sch. at 5ukhalia 
12. Rental Hsg. Sch. at Badwali 
13. MIG-II Hsa. Sch. at Sudama Nagar. 

Loan 
sanc-
tioned 
(Rs. in 
lacs) 

3 

8120 
66.70 
83.50 
25.30 
34.00 
38.50 

125.00 
49.81 
78.27 
15.66 

125.10 
20.69 
96.83 

Dwelling 
Units 

4 

700 
300 

1212 
368 
212 
120 
174 
555 
543 
48 

500 
48 

300 

Plots 

5 

268 

Basic sa-
nitation 

units. 

6 

._----_. --_._-_--_._-_._-
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14. Rental Hsg. Sch. Indore 
IS. Rental Hsg. Sch. Badwali Chou 
16. Comp. Hsg. Sch. Sukhalia. 
17. Comp. Hsg. Sch. Nandnagar 
18. UG Hsg. Sch. Singrauli 
19. EWS Qtrs. Mangliya 
20. UG Hsa. Sch. Singrauli 
21. MIG D. V. at Sudhalia 
22. HIG Hsg. Sch. Sukhalia 
23. Comp. Hsg. Sch. Sector-C Sirpur. 
24. Comp. Hsg. Sch. Sector-C Indore. 

25. Rental HI&- Sch. Sadarbajar 
26. Basic Sanitation Sch. Depalpur & Hatod. 
]:T. Slum Upgradation Sch. Indore 
28. Basic Sanitation Sch. Indore 
29. Rental Hsa. Sch. Badwali Chowk Ph. lV. 
30. Site & Service Sch. 

31. HIG Redensification Sch. MOG Lines. 
32. Rental Hsg. Sch. Indore 
33. Rental Hsg. Sch. APrC, Indore 
34. UG Hsg. Sch. Shabri Nagar 

3399. 

Total: 

Family Courts in Delhi 

SHRI RAJESH KUMAR t 
SHRIMATI SHEELA GAUTAM fWil1 

the PRIME MINISTER be pleased to 
state: 

(a) whether the Delhi Administration has 
decided to set up family courts in Delhi: 

(b) if so, the salient features thereof: 
(e) whether the working of such courts is 

likely to be different than that of existing 
courts; 

(d) whether any section has started an agita-
tion against this decision: and 

(e) the steps taken by the Government to 
solve this issue? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ): 
(a) and (b) Yes, Sir. Family Courts Act. 1984 
enacted by Parliament provides for establish-
ment of 'Family Courts' with a view to promot-

18.00 48 
25.67 60 

154.61 464 
133.57 342 
4611 188 
36.86 275 
39.73 162 

129.47 350 
35.18 31 

107.67 490 
12138 460 
28.46 64 

4.33 722 
43.78 15863 
47.40 6216 
45.03 72 

74.53 1%5 
250.20 192 
45.88 72 

21.76 36 
110.71 i64 

2360.89 24513 2233 6939 

ing conciliation in, and secure speedy se11ic-
ment of disputes relating to marriage. familY 
alTa irs and for matters connected therewith. 

(c) Yes, Sir. These courts are intended to lay 
emphasis on conciliatiun and simplification 
of procedure. 

(d) and (e) The advocates of De,hi has gone 
on a strike protesting against the implementa-
tion of the Family Cnurt" Act. Thereafter the 
Government of National Capital Territory of 
Delhi held discussions with the representatives 
of Bar Association and Women and other 
Social Organisations. The Family Courts Act is 
a social legislation. It was decided to adhere to 
the decision of setting up of Family Cours in 
Delhi. /. hoI fEnglS , 

Export DeYelopmeol Cuunclls in Stales 
3400. SHRI G. MADEGOWDA: Will the 

PRIME MINISTER be pleased to state: 
(a) whether the Government have directed 

the State Governments to constitute 
autonomous Export Development Councils in 
their respective States; 

(b) if so, the States which have already con-
stituted such Councils; and 
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Cc) the time by lItlich the remaining States 
are likely to Bet up such Councils 7 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF CML SUPPUES. CON-
SUMERAFFAIRSAND PUBUC DISTRIBU-
TION AND MINISTER OF STATE IN TIlE 
MINISTRY OF COMMERCE (SHRI KUMA-
LUDDIN AHMED) : (a) From time to time. the 
Central Gowrnment has been requesting the 
State Governments to create institutional set up 
in the form of Board of Trade. Directorate to of 
Export Promotion in State Secretariat and joint 
venture export house with private partners for 
attending to export promotion work. 

(b) and (c) Almost all the States interested in 
exports have already created institutional set up 
for exports. A Statement giving details is 
Annexed. 

STATEMENT 
Export Promotion Cells.lDirectorate of 

Export Promotion in the State Secretariats have 
been created in the following States :-

Gujarat. Haryana. Maharashtra. Tamil 
Nadu. Uttar Pradesh. Madhya Pradesh. 

(c) the present condition of these resealf'-
ment colonies 7 

THE MINISTER 01- STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOCRCES (SHR! P K. 
THUNGON): (a) Yes. Sir. 

(b) The details of NGOs, as reported by the 
Slum Wing of Municipal Corporation of Delhi. 
are as per enclosed Statement-I. The pattern of 
payment/assistance to NGOs in lie of forn18-
tion of mUlti-purpose co-opt'rative societies is as 
per enclosed Statement-TI 

(c) According to Slum Wing of M. C. D. 
these colonies are at various stage; of 
developmenL 

STATEMENT I 

Rajasthan, Orissa & Bihar. S. No. Name of the NOO 

Export Corporations have been established 
in the following States :-

Andhra Pradesh, Gujarat, Kerala. Maha-
rashtra, Orissa, Punjab. Tamil Nadu. Uttar 
Pradesh, Himachal Pradesh. Madhya 
Pradesh, Rajasthan. Bihar and Jammu & 
Kashmir. 
Boards.lApex Bodies under the Chair-

manship of Chief Ministers/Chief Secretaries 
and comprising both officials and non-officials 
have been set up in the following States :-

Haryana, Karnataka. Orissa, Punjab. Andhra 
Pradesh. Gujarat, Kerala. Maharashtra. 
Tamil Nadu, Uttar Pradesh. Madhya Pradesh 
and Rajasthan. 

Slum WiII& of MunieipaJ Corportation of 
Delhi 

3401. SHRI HAMMAN MOLLAH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Slum Wing of Municipal 
Corporation of Delhi has taken co-operation of 
Non-Governmental Organisations for resettle-
ment of slum dwellers in Delhi; 

(b) if so. the details of these Non-Govem-
mental Organisation and agreement made with 
them; and 

I. Vivid Vilas Samill 
2. Ashray 

3. Nirman Mazdoor Panchayat Sangam 
(NMPS) 

4. A V. Balig Momorial Trust 
S. All India Centre. Urban and Rural 

Development 
6. Delhi Catholic Ar~h 
7. V. G. Charitable Trmt 
8. TAGET 
9. SARTIII 

10. CASP PLAN 
II. J. P. Brigade 
12. WAFD. (Woman A .. :tion For D,>\·.) 

13. Vivekanand Kendra 
14. Dalit Vik..as Samiti 
IS. ASHA 
16. Jan_di Mahila Samiti 
17. J. J. Kalyan Samiti 
18. Vivekanand Camp 

19. Vavekanand ('01011) (Vilas SOI. .... ,)1 

20. Delhi Pradesh Slulll Niwas BahullllJUli 
Vika..~ Sansthan. 
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STATEMENT II 
pattel1l ofpaymeat/usistaol!e 10 NGOs in lieu offormalion of Multi-purpose Co-opera live Societies u 

reported by the Slum Wing of Men 

Sl. 
No. 

Stages 

2 

1. Submission of survey list of 11 households 
in duplicate 

2. 'Submission of frozen list in the prescribed 
format of the 11 households duly signed by 
each member proposed to be included in the 
multi-propose co-operative societies of JJ 
households a10ngwith socio-economic pro-
me (Documents to be submitted in dupli-
cate) 

3. After checking of the frozen list by the Slum 
Wing, DDA through its Staff and the 
approval of the list by the office of Director 
(S) 

4. Completion of photographs and preparation 
of identity cards for the families and the 
members of the mulu-purpose co-operative 
societies 

5. Completion of elections by NGO of multi-
purpose Co-operative Societies 

6. Completion of documents for multi-purpose 
co-operative societies and depositing the 
same with the Registrar CS for obtaining 
Registration Certificate. 

7. Submission of Registration Certificate of 
Registrar CS for mUlti-purpose co-opera-
tive societies. 

8. Loan distribution and allied Works. 

9. After resettlement and distribution ofloan to 
resetted the families 

/Ironsiationj 

DeYelopment of Parb and Open Spaces 

3402. SHRI ARVlND TRIVEDI }. Will 
SHRI RAJNATIf SONKAR' I 

SHASTRI 

the Minister of URBAN DEVELOP-
MENT be pleased to state : 

Squatter 
Settlement 

3 

Rs.20/-
5% 

5% 

5% 

10% 

10% 

35% 

30% 

100% 

In-situ 
upgradation 

4 

Rs.23/-
5% 

5% 

5% 

10% 

10% 

.:!5% 

15% 

25% 

100% 

resettlement 

5 

Rs.23+4 
5% 

5% 

5% 

10% 

10% 

25% 

15% 

25% 

100% 
Rs. 4/ per 
Jhuggies 

(a) the amount spent on the development of 
parks. gardens and other open spaces in dif-
ferent parts of Delhi during each of the last 
th ree }'eaTS; 

(b) the details thereof; 

(c) whether BOme parks. open spaces, gar-
dens were specifICally selected for development 
u model parks in Government colonies in 
Delhi; 
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(d) if so. the details thereof; 

(e) The Extent to which the same have been 
developed. if not the reasons therefor; and 

(t) whether the Government are not giving 
propex: attention towards development of hor-
ticultu~ activities in Delhi? 

TIlE MINIsTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
TIlUNGOl'o,: (a) and (b) As per statement 
attached. 

(c) to (e) Yes. Sir. Some parks in Govern-
ment colonies in R K. Puram (Sector 3. Sector4. 
Sector 5. Sector 7. Sector 8. Sector 9 and Sector 
12) and some parks in Moti Bagh. Nanakpura 
and Sadiq Nagar have' been selected for 
development as model parks. Parks and open 
spaces are developed but. due to scarcity of 
unftltered water and nuisance by stray cattle. 
!he lawns have not come up to the desired 
standards. 

(I) No Sir. Proper attention to the develop-
ment and maintenance of parks is being given 
within the available resources. 

STATEMENT 
Amount spent on the deyelopment of p8 rks, 

prdens and other open spaces during last 3 years 
and drtails tbereof. 

S. Name of the Year Amount 
No. Organisation in Rs. 

I. N.DM.C. 19'JO.91 8529.073 94 
1991-92 1.32,89,811 ·21 
1992-93 1,25,25,487 ·58 

2. M.CD. I9'JO.91 1,99,27,000 . 00 
1991-92 3,60.33.000 . 00 
1992-93 3,11,88,000 . 00 

3. D.DA 19'JO.91 25.57.66.000·00 
1991-92 25.59,95,000 . 00 
1992-93 29,78.11,000·00 

4. C.P.W.D. 19'JO.91 13,69,000 . 00 
1991-92 8,27,000 . 00 
1992-93 22,95,000·00 

IEnglish} 

Codlin Export Proressiag Zone 
3403. SHRI V. S. VUAYARALiHAVAN : 

Will the PRIME MINISTER be pleased to 
state : 

(a) whether there is any proposal to expend 
Cochin Expon Processing Zone; 

(b) if so, the details thereof; 

(c) the steps taken by the Government 10 
provide the assured basic facilities to investors 
of the Cach in Export Processing Zone (CEPZ) 
particularly power, water supply and single 
window clearance; 

(d) the IOtal number of units registered in the 
said zone so far; and 

(e) the IOtal value of exports from the zone 
during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CML SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STAtE IN THE 
MINISTRY OF COMMERCE (SHRI KAMAL-
UDDIN AHMED): (a) No, Sir. 

(b) Does not arise. 

(c) The Cochin Export Processing Zone 
(CEPZ) offers basic infrastmctural facilities 
such as power. water supply. drainage and 
roads in addition to plots and build up factory 
premises/sheds. The Zone further provides 
single window clearance for applications to set 
up units and also considers matters such as 
import of additional capital goods, foreign 
equity participation and broad handing. 

(d) 50 projects are currently approved for 
setting up units in the Zone. 

(e) Exports during 1992-93 from the Cochin 
Export Processing Zone were of the order of Rs. 
62 . 25 crores. 

Gratuity of Ex-Employees of CemeDt Corpora-
tioD of ladia 

3404. SHRI N. K BALlYAN : Will the 
PRIME MINISTER be pleased to state : 

(a) whether the Cement Corporation of 
India has not paid gratuity to its ex-emplo~es 
so far; 

(b) if so, the reasons therefor; 

(c) the action the Government propose to 
take to ensure early payment of gratuity with 
interest to these ex-employees; and 

(d) the time by which ex-emplo~es of the 
Cement Corporation of India are likely to get 
the payment? 
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TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHRIMATI KRISHNA SAHI): (a) and 
(b) GQltuity has not been paid to some of the 
ex-employees of CO as there are certain dis-
putes regardina the validity of their Gratuity 
claims under the CO Gratuity Scheme. 
Further. the cases ftled by some of them against 
termination of their services/disciplinary pm-
ceedings against them are pending in various 
High Courts. 

(c) and (d) Their claims are being examined 
according to the provisions of the CCI Gratuity 
Scheme and the pending Court cases. 

/II-ansJarionJ 

AIIocatioa to Mahartihtra under J.wahar Rozpr 
Yojana 

3405. SHRI PANDURANG PUNDLIK 
FUNDKAR : Will the PRIME MINISTER be 
pleased to state : 

~a) the total amount allocated for the 
Jawahar Rozgar Yojana to Maharashtra for the 
year 1993-94; 

(b) the details of the work proposed to be 
undertaken under the scheme: 

(c) whether any cases ofrnisappropriation of 
funds have been detected during the last two 
years; and 

(d) if so. the number of such cases and the 
a,1ion taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MUIT) (SHRI RAMESHWAR THAKUR): 
(a) IU.. 26839· 28 lakh~ including State's share 
has been tentatively allocated for the Jawahar 
Rozgar Yojana to Maharashtra for the year 
1993-94. 

(b) lawahar Rozgar Yojana (JRY) alongwith 
its two sub-schemes, namely, Indira Awaas 
Yojana (lAY) and Million Wells Scheme 
(MWS) are on-going centrally sponsored 
schemes. Since the planning and implementa-
tion of the programme is decentralised. the Dis-
trict Rural Development Agencies/Zilla Pari-

shads and the Village Panchayats decide on the 
projects that are to be taken up under JRY. sub-
.iect to the condition that at least 60% of the 
'funds are spent on payment of wages to the 
unskilled labourers. 

(c) and (d) The information is being collec-
led from the State Government. 

Solar Eaerzy Programme io Villages 
3406. SHRl RAM TAHAL CHOUDHARY: 

Will the PRIME MINISTER be pleased to 
state : 

(a) whethe the Government have started the 
Solar Energy Programmes in the villages; 

(b) if so. the details thereof; 

(c) the state-wise target ftxed in this regard 
during the last two years; and 

(d) the achievement made during the 
above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a) and 
(b) Yes. Sir. The Government has been 
implementina Solar Energy lJ. Programmes in 
villages. Under these programmes, solar photo-
\IOltaic street lights. domestic lithl/community 
T. V Jlights. water pumping .yllems. small 
village level power plants; and,:.oiu thermal 
systems such as solar water ~ systems, 
solar cookers, solar stills, solar driers. etc. are 
hein, installed in the villages. 

(c) and (d) Although no state-wise targets for 
installation of solar photovoltaic systems in 
vill .. were fIXed, the Stat&-wUe achievements 
dunna the last two years for installation of solar 
photovoltaic street lights. domestic lights/ 
community TV /lights. are given in the enclosed 
Statement L 

The State-wise tarvets for installation of solar 
thermal collectOR Cor various solar themal 
devices and for solar cookers for the last two 
}'ears i. e. 1991-93 and the achievement are 
given in the enclosed Statement n. In addition. a 
total of 25 solar timber kilns and 9 solar air 
heaten were installed. 
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STATEMENT I 9. Kamataka 7 
10. Kerala 35 245 

Statement list of Solar Photovoltaic System. II Madhya Pradesh 116%. 294 
installed iD .mages during last two years 

1991-93 12. Maharashatra 113 2651 
13 Manipur 43 224 

S. StatelU.T. Street Demestic 14. Meghalaya 112 400 
No. lights lights/ IS. Mizoram 60 58 commu-

nity TV/ 16. Orissa 686 235 
lights 17. Punjab 55 

----~-

18. Rajasthan 72 
1 Andhra Pradesh 71 

19. Sikkim 29 127 
2. Arunachal Pradesh 162 

20. Tamil Nadu 212 ]17 
3. Assam 2 120 n Topura 22 416 
4. Bihar 200 48 

:2. Cttar Pradesh 245 5376 
5. Gujarat 86 1"6 >, West Bengal 120 lSI .:..0. 
6. Haryana 143 7 

24. A & N. Islands 16 79 
I. Himachal Pradesh 240 

8. Jammu & Kashmir 535 

STATEMENT II 
State-wise targets and achieV('ment~ for 1991-93 for Solar Thermal Collectors and Solar 

Co()ke.-

S NO. States/Frs 

---------- -----.~~.-- _."_ ~-

J. Andhra Pradesh 
2. Amnachal Pradesh 
3. Assam 
4. Bihar 
5. Gujarat 
6. Goa 
7. Haryana 

8 Himachal Pradesh 
9. Jammu & Kashmir 

10. Kamataka 
II Kerala 
12. Madhya Pradesh 
13. Maharashtrn 

14. Manipuf 
15. Megha1aya 

~ular Th('rma: Cl-,lleClor 
(An'" in M'l 

T;lrgt>l A.:hievement 
---- ----- -_. 

_\~ ~Il 1-..1(, 

6~S 45 

:' 1." ~1(J 

.14JO 

12lN'i 15.12.1 
5i) 116 

256:' 1()'I4 

26'10 903 

2095 
5h65 SS'i~ 

l\l.l" ..In 
lilllil '-}q~q 

I :I~)' l\lq~~ 

46) 410 

10"11 .1\1 

SolarCookers 
(Nos.) 

T<Hget Achievem~nt 

jIJ'iO 2816 
J((l 

]IX] 80 
250 730 

7000 4828 
400 

8000 10374 

8000 7176 

750 
6(\) 

til)) 2~ 

SOO.) 46305 
.1 5 ()(l 83.1i 

liN) 200 
Jm 
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16. 
17. 
18. 

19. 
2\). 
21. 

22. 
23. 
24. 
15. 
26. 
27. 
28. 
29. 
30. 
31. 

fEnglish! 

Mizoram 
Nagaland 
Orrissa 

Punjab 

Rajasthan 
Sikkim 
Tamil Nadu 
nipura 
Uttar Pradesh 
West Bengal 
Andaman & Nicobar 
Chandigarh 
Dadra & Nagar Haveli 

Delhi 
Pondicherry 
Lakshadweep 

VCP/VCR Manufacturing 
Projects ia RaJasthan 

3408. SHRlMATl VAStJNDHARA RATE: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whethe the Government have propose to 
set up 90me VCP/VCR manufacturing projects 
in Rajasthan; 

(b) if so. the places identified for the location 
of these units; 

(c) whether these units are proposed to be set 
up in the public sector; and 

(d) if so. the steps taken to expedite the 
implementation of these projects' 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN TIlE 
MINISTRY OF SOENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) (SHRl RANGARATAN KUMA-
RAMANGALAM) : (a) No Sir. 

(b) to (d) Do not arise. 
Development of Green Areas in Delhi 

3409. SHRl ANKUSliRAO RAOSAHEB 
TOPE: Will the Minister of URBAN 
DEVEPOPMENT be pleased to state' 

375 100 
280 100' 

1050 65 800 

5550 2423 8000 4272 
5550 1848 8500 6146 
535 132 100 

5055 4445 2000 132 
340 63 100 

12095 8663 6000 8227 
1320 1156 900 
435 100 

1555 715 100 350 
230 100 

4460 3483 4000 6697 
1070 225 100 

100 

(a) whether DDA proposes to develop the 
existing green areas in Delhi: 

(b) if so. the details thereof: and 

(c) th~ steps being taken Or proposed to be 
taken to protect the existing green patches from 
encroachment and deletion? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRl P. K. 
THUNGON): (a) and (b) Yes. Sir. The pro-
posal covers an area of 4439 hect. which 
includes development of mini forests. Master 
Plan. green areas. distt. parks. neighbourhood 
parks etc. 

(c) DDA have reported that the steps takenl 
proposed to be taken to protect the existing plan 
include :-

1. Provision of boundry walligrill fencing. 
link chain fencing etc. to prevent 
possibilites of further encroachment. 

2. Making one Executive Engineer (Ci,il) 
responsible in each zone to look atier the 
civil works relating to Horticulture 
Deptt. 

3. Improvement in the general watch and 
ward of the area. 



197 Written Answers SRAVANA '11, 1915 (SAKA) Written Answer.r 198 

4. Immediate steps to demolish fresh 
encroachments with the co-operatioln of 
local police. 

5. Formation of small division wise 
Demolition Squad to assist in demoli-
tion programmes; and 

6. Better supervision of the existing v.urld 
force to malle optimum utilization for 
greenina and plantation in green 
areas. 

fI'ranMationJ 

Research ad DegeJopment work for Production 
ad export of Tobacco 

3410. SHRI 5mBU SOREN: Ws11 the 
PRIME MINISTER be pleased to state: 

(a) whethe there has been a decrease in the 
production 0( tobacco during the last ff!W 
~rs; 

(b) if so. the details about the production of 
tobacco during each of the last three years, 
State-wise; 

State 1988-89 

Andhra pradesh 185.60 
Bihar 17.30 
Gujarat 151.00 
Karnataka 41.20 
Maharashatra 8.50 
Orissa 6.30 
Rajasthan 3.40 
Tamil Nadu 7.30 
U. P. 48.00 
W. Bengal 19.90 
Other States 4.30 

Total : 492.80 

(c) No, Sir, 

(d) Does not arise. 

(e) No, Sir, Tobacco Industry in India is fully 
backed by the Research and Development 
'\Writ. Central Tobacco Research Institute 

(c) whethe the Government have adopted 
aocial forestry instead of tobacco production in 
view of the decreue in tobacco export; 

(d) if so. the results achieved in this regard. 
80 far. 

(e) whether the production and export of 
tobacco has to suffer loss due to lack of research 
and development work required for this indus-
try; and 

(I) if BO, the stepa taken by the Government 
to meet the domestic demand and to increase 
the production of tobacco to auament its 
ex-port? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES, CON-
SUMERAFFAIRS AND PUBUC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY COMMERCE (SRHI KAMA-
LUDDIN AHMED): (a) and (b) Staet-wise 
production of tobacco in India during the last 
four years is given below which shows that there 
has been no decline in the Tobacco P~ 
duction. 

(Production in M. Kgs) 

1989-90 1990-91 1991-92 

203.10 190.50 2Cfl.50 
15.80 12.70 12.70 

182.90 192.90 162.60 
34.50 31.00 48.00 
9.90 10.40 10.30 
9.10 8.10 8.10 
4.40 4.90 4.90 
9.20 11.90 II. 90 

64.20 78.80 60.80 
13.80 12.80 12.40 
4.70 4.40 5.60 

551.60 558.40 544.80 

(CTRI) with its Headquarters at Rajahmundry, 
functioning under the control of leAR. is a pre-
mier Tobacco Research Institute in India. It 
conducts research on various types of tobaccos 
to improve their yield and quality by evolving 
suitable varieties. package of cultivation lind 
during practices etc. 
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(I) Tobacco Board plans the FCV tobacco 
crop size every year to cater to the domestic 
demand and export requirement. 

[Englishf 

Joint Venture with Sri Lanka for Tea Marketing 
and Plantation 

3411. DR GUNVANT RAMBHAU 
SARODE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have received 
any request from Sri Lanka for enlisting the ser-
vices of Indian consultants for plantatioln and 
marketing of tea; and 

(b) if so, the details thereof; and reaction of 
the Govet:nment thereto? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF CIV1L SUPPUES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATF IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b) y~s. 

Sir. According to the availahle information, five 
Indian companies viz. Mis Tata Tea Ltd., Mis. 
Assam Co. Ltd, Mis. Harrison Malayalam 
Plantation Ltd, Mis Parry Agro Illdustries Ltd. 
and Mis. A V. Thomas Ltd .. h ave been success-
ful in their bids for management of tea estates in 
Sri Lanka. All these bids are for joint ventures. 
Government r,R$ no objection. in principle, to 
any Ind<rSri Lankan Co-operation for promo-
tion of tea indllstry. 

Supply of Contaminated Water 

3412. SHRI ATAL BIHAR! 
VAJPAYEE 
SHRI MADAN LAL 
KHURANA 
SHRI CHANDERJEET 
YADAV 
SHRI RAM VILAS 
PASWAN 
SHRI SHRAVAN KUMAR 
PATEL 
SHRIMATI SAROJ DUBEY 
SHRI RAMCHA.."IDRA 
VEERAPPA 

Will 

the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether contaminated water supply by 
the Delhi Municipal Corporation has caused 
the death of a number of persons in Delhi; 

(b) if so, causes of water contamination and 
the preventive steps taken in this regard; 

(c) whether an enquiry has been conducted 
in the matter; 

(d) if so, the outcome thereof; and 

(e) the action taken or proposed to be taken 
against the officials responsible? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K. 
THlJNGON): (a) to (e) In the wake of certain 
press reports of death of children caused hy 
drinking of alleged contaminated water in 
Savitri Nagar in South Delhi, on instructions 
irom the Lt Governor, Delhi. the Municipal 
Corporation conducted an inquiry and found 
that, of the such deaths reported in Savitri 
Nagar, 3 could not be traced for want of correct 
addresses. The details of the oth"r 5 deaths are 
as follows:-

(i) lJrmila, a nine lIlonths old infant, died a 
hOlIle on 17-5-93, aller continuous 
vomining for seven to eight hours. 

(ii) Rekha, aged ten months, died on 5-6-93 
in Safdarjung Hospital after "omining 
and loose motions. She was ill since 1-5-
93 and was treated for the same at 
AlIMS, Safcl'lrjung Hospital and at a 
number of private clinics. the exact 
cause of death is not kno,",ll. 

(iii) Komal, a two months old infant, died on 
5-6-93 at home, her parents have repor-
ted that he could not pass urine. 

(iv) Sunu, an eighteen months old child, 
died on 11-&-93 in Kalawati Saran 
Hospital due to gastroenteritis with 
septicimia and protein energy 
malnutrition. 

(v) Sunita, aged four years. died at Safdar-
jung Hospital on 25-5-93 due to gastro-
enteritis with severe dehydration. 

The enquiry report anributes these deaths to 
general insanitary conditions, leaky individual 
water supply connections, use of illegal online 
boosters and unhygienic storage of water inside 
the houses. The said report has not fL'ted res-
ponsibility on any official in this regard. 

Two other deaths of children on account of 
gastro-enterities during the period from 1-1-93 
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to 7-7-93 have been reported by the Director of 
Health Services, Govt. of National Capital 
Territory of Delhi the details are as 
follows:-

(i) Darpan, son of shri Sulilivinder Pal, 
resident of Khazuri lilias, aged six mon-
ths, died on 26-2-93 at I. D. Hospital. 

(ii) Seems, daughter ofShri Asho'k, resident 
of Shastri Nagar, aged eleven months, 
died on 19-5-93 at AlIMS. 

The exact cause of gastro-enteritis in there 
two cases is not known. These deaths cannot be 
attributed to municipal water supply, these 
being isolated case. 

The Municipal Corporation has reported that 
several measures have been taken to ensure tha~ 
Ihe water supply is potable. The quality oiwatcr 
is checked at every stage upto distribution at the 
consumer's end. All reservoirs, over-head tanks 
and dead-ends in the distribution system have 
heen flushed and cleaned. A drive has been 
launched to remove illegal on-line boosters and 
notices have been issued to the consumers 
"here service pipes pass through drains to raise 
Ihese pipes. 

The Health Department of the Municipal 
Corporation has also taken measures to control 
gastcrenteritis and cholera. These include sur-
veillance through 22 index hospitals. distribu-
tion of oral rehydration solutions (ORS) and 
chlorine tablets, drive against sale of exposed 
foods and cutfruits and sugarcane juice. disin-
fection of wells, and health education. 

Investment from Gulf Countries 

3413. SHRI MANORANJAN BHAKTA' 
Will the PRIME MINISTER be pleased to 
state: 

(a) "nether all the Gulf countries have 
shown interest to invest in our industrial 
sector: 

(b) if so, the details of such countries; 
and 

(c) the quantum of investment made by each 
of them? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SIIRIMATI KRISHNA SAHl): (a) to (c) 

Major Gulf countries have shown interest in the 
post policy period to invest in our industrial sec-
tor as per details given below:-

Countries Figures of Investment 1993 

Saudi 
Arabia 

UAE. 

Kuwait 

Qutar 

Bahrain 

Total: 

1990 1991 1992 (upto July) 
(Rs. in million) 

3.1 

22.0 64.S 

0.9 

45.3 

4.0 

22.0 117.8 

99.5 

".3 
0.5 

104.3 

Requiremeat of Allopathic Medlciaes 

3414. SHRI SUSHILCHANDRA VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any survey has been conducted to 
ascenain the total number of allopathic 
medicines being IOld in the country; 

(b) if so, the details thereof; 

(c) the estimated number of essential 
allopath ic medicines required at present; 

(d) the total number of rums manufacturing 
allopathic medicinca and number of those 
which are in private and public sector? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FER-
TILIZERS (SHRI EDUARDO FALEIRO): (a) 
and (b) The number of finished formulations 
produced in the country in various dosage 
forms. strenaths and pack-sizes is estimated to 
be about 50,000. 

(c) Requin:ment and essentiality of a 
medicine, in particular dosage form and 
strength, is dependent on prevalence of the dis-
ease for which it U used as abo on the physical 
condition of the patient 

(d) There are more than 250 units in th~ 
oraanised sector of which 5 are central public 
leCtor unita. Besides. there are about 8,000 units 
operatina in tbe Small Scllle Sector. 
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FlUIds to Stain from National Renewal Fund 

3415. DR. VASANT NIWRUlTI PAWAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount given to each State from the 
National Renewal Fund during 1992-93; 

(b) the amount proposed to be disbursed 
durilll 1993-94; 

(c) whether there is any proposal to allot 
additional funds to the National Renewal 
Fund; and 

(d) if so, the details thereof? 

mE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHn: (a) During 
1992-93. no funds out of the National Renewal 
Fund _re given to States. 

(b) to (d) In the Budget Estimates of 1993-
94, a provision of Rs. 700 crore has been made. 
under the National Renewal Fund for 
implementation of the Voluntary Retirement 
Scheme in Central Public Sector Undertakings. 
This amount also includes provision for interim 
liquidity requirements of the textile industry in 
the Pvblic Sector as well. 

/I;wulationj 

OJepJ Sale or liq_ from Canteen or Army 
Headquarters 

3416. SHRl SURENDRA PAL } 
PATHAK. : Will 
SHRl PAWAN KUMAR 
BANSAL 

Ihe PRIME MINISTER be pleased to stale: 

(a) whether the Government are aware oj 
Ihe illegal sale of liquor from the canteen of 
Army Headquarters. New Delhi: 

(b) ifso. whether the Government have con-
ducted any enquiry in this regard; 

(c) if so, the outcome thereof and the action 
taken thereon; and 

(d) the step. taken to check illegal salt' of 
liquor from this canteen? 

mE MINISTER OF STATE IN TIlE 
MINISTRY OF DEFENCE (SHRl 

MALLIKAlUUN): (a) One case of alleged 
illegal sale of liquor from Army Headquarters 
canteen hu come to the notice of the Army 
Headquarters canteen authorities. 

(b) and (c) A Court of Inquiry has been 
ordered which has not yet given its findings. 

(d) The fonowing steps are being taken to 
check the poUlbilities of illegal sale of liquor 
from the canteen:-

(i) Liquor is issued to liquor card 
holders only. 

(ii) Liquor is issued to JCOs and OR (both 
serving/retired) in person and no 
authority letter is permitted. Officers are 
allowed to collect the liquor through a 
valid authority letter which is checked 
and countersigned by the Manager/Dy. 
Manaaer before issue of liquor. 

(iii) Aeonstant watch is being kept on sale of 
liquor by the following personnel of the 
canteen :-

(a) Seciurityman 

(b) Asst. Manager (Vig. & Sale) 

(c) {)y. Manager 

(d) Manager 

(iv) Surprise checks by the senior staff 
officers of the Army Headquarters are 
also carried out periodically to oversee 
the security arrangements in the 
canteen. 

IEnglish) 

Re-Employmenl of Relirf.'d Personnel 

3417. SHRl TEl NARAYAN ~'" 

SINGH 
MAJ. GEN. (REm) , ,\I 
BHUWAN CHANDRA , 
KHANDt:RI .J 

Ihe PRIME MINISTER be pleased to ,tale 

(a) whether retired Government Officers are 
re-employed in various Central Government 
controlled orpnisations like PSUs. CAT.. 
etc.; 

(b) if so. the number of such officers includ-
ing lAS Officers re-employed during the last 
three years. year-wise and Ministry/Depart-
ment-wise and their percentage of the total 
cadre; 
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(c) the number of Defence Service Officers 
and Ol1kers of Para-military Forces re-
employed during the same period and their per-
centage of the total cadres thereof: 

(d) the reasons for the wide variation; 
and 

(e) the details of the Government policy in 
regard to re-employment of its retired offi-
cers? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN TIlE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) There 
is no restriction on retired Government officers 
being re-employed in PSUs. As regards CAT. a 
serving officer of a State Government or Cent ral 
Government can be appointed as Vice-
ChairmanlMember only after he seeks his 
retirement from service as per the rules govern-
ing appointments to such posts in th~ CAT. 

(b) to (e) Various Ministries/Departments 
are competent to grant re-employment to 
Government employees upto the age of 60 years 
keeping in view the guideline's of the Govern-
ment policy that re-employment is to be granted 
in very rare and exceptional circumstances 
purely in public interest, when another officer is 
not ripe enough to take over the clmrge or the 
retiring officer is of outstandini merit. In .iew 
of this, information regarding officers of 
various categories re-employed during the 
last three years, MinistrylDepartment-"ise. 
and other related details, is not centrally 
available. 

[1ranslation] 

Qn.tity Control of Good~ for Exports 

3418. SHRI VILAS MUTTEMWAR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have with-
drawn the condition of putting 'Agmark-seaJ' 
on agricultural products for export purposes; 

(b) ifso, the reasons therefor and since wh .. n 
it has been withdrawn: 

(c) whether credibility of Indian goods has 
been declining in foreign countries and .. xports 
have also declined due to Vlithdrawal of quality 
control on goods; and 

(d) if so, the reaction of the Governmt'nt 
thereto? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN TIlE 
MINISTRY OF COMMERCE (SlIRi 
KAMALUDDIN AHMED): (a) and (b) 
Agmark quality control for export of certain 
agricultural and allied commodities was being 
enforced under the Sea Customs Act, 1978 or 
the Customs Act, 1962. With a ';ew to 
streamline and liberalise mandatory preship-
ment inspection. compulsory pre-shipment 
inspection was removed with effect from 
19-10-1992 subject to fulfilment of the following 
conditions:-

(i) where the exporter has a firm letter from 
the overseas buyer stating that the over-
seas buyer does not want preshipment 
inspection from any official. Indian 
inspection agency and the said letter is 
ftled by the exporter before the Customs 
authorities; or 

(ii) the exports of such items are effected by 
any star trading house or export house 
recognised by the Central Govern-
ment. 

(c) and (d) No, Sir. Neither the credibility of 
Indian goods, nor the volume of exports have 
declined due to liberalisation of the Policy of 
the Government regarding compulsory qua-
lity control. 

IEnglish] 

Exports to Russia 

3419. SH.Rl GOVINDRAO NIKAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Russian Government has 
drastically slashed import duties on foods, 
agricultural produce and pharnlaceuticals 
imports from India besides extending overall 
duty concessions to Indian goods; 

(b) if so. the extent to which this new Rus-
sian Exim Policy has given a boost for Indian 
exporters and the perct'ntage of our exports 
increased due to the above reasons; 

(c) the steps being tatt'n by the Government 
in this regard: and 

(d) the extent to \\hich exporters have been 
will be benefited during 1992-93 and 1993-
94? 

THE MINISTER OF STATE IN TIlE MINIS-
TRY OF Cf\-ll. SUPPLIES. CONSUMER 
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AFFAIRS AND PUBUC DISTRIBUTION 
AND MINISTER OF STATE IN TIlE MINIS-
TRY OF COMMERCE (SHRI KAMALUD-
DIN AHMED): (a) A$ per available reports 
the Russian Government have modified its 
import tariff structure effective from 1st April, 
1993. Tariff on tood and agricultural produce 
was reduced in general, and completely 
abolished for certain items. Pharmaceuticals 
have also been included in the duty-free import 
list. However, these modifications are applic-
able to Russia's imports in general and are not 
specific to imports from India. 

(b) to (d) The questions do not arise. 

t»alUlation J 

World Baak Aalstuce to Gujarat for Water Sup 
ply ud Suitation 

3420. SHRI N. 1. RATHVA: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to lIate: 

(a) whether any assistance has been given by 
the World Bank to Gujarat for Water supply 
and sanitary scheme; 

(b) if so, the details thereof; 

(c) whether work has been started under the 
above scheme; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN TIlE MINIS-
TRY OF WATER RESOURCES (SHRI P. K 
THUNGON): (a) Yes. Sir. 

(b) World Bank assistance had been pro-
vided under the closed Gujarat Water Supply. 
and Sewerage Project for urban water supply in 
the towns of Anand, Jamnagar. Bhavnagar, 
Godhra and Nadia. seven regional rural water 
IUpply schemes convering about 255 problem 
villages. rural water supply schemes conv .. ring 
about 255 problem villages, rural water supply 
schemes for 110 individual problem villages. 
additional regional rural water supply schemes 
for Sabannati. Narmada. Baratracl urban 
sewerage schemes for Rajkot. Nadia, Anand, 
Savarkundla, Ahmedabad and low cost sanita-
tion for 5S towns. 

World Bank aasistance is also being provided 
under the on going Gujarat Urban Develop-
ment Project which includes five regional rural 
water supply schemes at Khadirlsland. Bhadar. 
Okha Mandai. Una, Kandla-Gandhidaham 

Complex, individual rural water supply 
schemes for a minimum of850 villages, low cost 
sanitation in 50 small towns and villages, 
investment in water supply and sewerage 
facilities in Ahmedabad, augmentation of water 
supply in Rajkol and Baroda. 

(c) Yes, Sir. 
(d) Does not arise. 

[English] 

Assistanee by Capart to Andhra Pradesb 

3421. DR K V. R CHOWDARY : Will the 
PRIME MINISTER be pleased to state the 
details of the projects in Andhra Pradesh which 
have been aided by the Council for Advance-
ment of People's Action and Rural Technology 
(CAPARn during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RlIRAl DEVELOPMENT 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI UTTAMBHAl H. PATEL) : The 
number of projects sanctioned by CAPART in 
Andhra Pradesh during the last three years i. e. 
1990-91, 1991-92 and 1992-93 was 143,280 and 
213 respectively. The year-wise amount 
sanctioned during the corresponding period 
was RI. 230 crores, RI. 4.54 crores and RI. 4.42 
crores respectively. 

3422. 

Rangarejan Committee Report 

SHRI MOHAN RAWALEl 
SHRI ANANTR"-O 
DESHMlIKH : 
SHRI MANORANJAJ"l j 
BHAKTA 

Will 

the PRIME MINISTER be pleased to state 

(a) whether the Rangarajan Committee on 
disinvestment of shares of Public Sector Under-
takings has since submitted its repoT1 to the 
Government: 

(b) ifso. the salient feature of the recommen-
dations made by the Committee: and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAl. DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI)' (a) to (c) The 
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P.angarajan Committee on disinvestment of 
PSU shares has since submitted its report to the 
Government whir'l is under examination. The 
Committee has recommended, inter-alia about 
the percentage of disinvestment to be done for 
indu~ries under reserved and non reseIVed 
categories. the preparatory steps to be taken by 
the GO\>ernment, target clientele to whom 
shares should be sold, valuation of shares 
etc. 

Symposium on Impact of tbe Seventy-Forth 
Amendment of Constitution 

3423. SHRI P\RASRAM BHARDWAJ: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether a National symposium on 
impact of the 74th Amendment of the Constitu-
lion of India was organised by the Institute of 
Town Planners recently: 

(b) if so. the details of the discussions held 
and decisions arrived at; and 

«('l the reaction of the Government 
thereon' 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTLt OF STATE IN THE MINIS-
TRY OF WATER RESOt.:RCES (SHR! P. K. 
THUNGON1: (a) Yes. Sir. 

(b) and (c) The descus;ions of the Sym-
posium highlighted that the 74th Amendment 
of Constitution of India is an innovative anJ 
comprehensive constitutional provision which 
tries to balance between Local Self Government 
and State Govl ensuring high degree of mutual 
co-operation and co-ordination. II also attempts 
10 make local bodies self reliant and self suffi-
cient through the mechanism of d .. volution of 
powers to grass root leveL besides revitalising 
Ihe urban local bodies. The major recommen-
dations made in the symposiuIll are g,ven in the 
rnclosed STatement. 

The Institution of Town Planners India has 
constituted a Committee to further deliberate 
upon the amendments in the various Laws and 
Acts in accordance with the 74th Amendment 
Act and their implementation with in a period or' 
one year from date of commencement of the 
Act. 

The Constitution (74th AmenJment) Act pro-
vid~ for a period of one year within which the 
existing Municipal J.aws will have to be amen-
ded, 50 as to bring them in confonnity with the 

proVisions of the said Constitution (Amend-
ment) Act. The Govt. of India has already 
undertaken various steps in consultation with 
the State Governments to give effect to the pro-
visions of the Act within a period of one 
year. 

STATEMENT 
The list of major recommendations made iD the 
Symposium 08 Impact of the Seventy Foart .. 
Amendment of Constitution organised by the 
Institute of Tow8 Planuers India on 9t .. July, 

1993 

1. (a) Keeping in view the provisions of the 
Amendment Act for three types of Munici-
palities, the role of the functions. relationship of 
the existing Development Authorities and 
Boards need to be dermed categorically. 

(b) In view of the provisions for setting up 
District Planning Committee and Metro-
politan Planning Committee. organisational 
support including town planning/spatial plan-
ning set lip needs to be given in the Municipal 
enactments to enable teaching Institutes to pM-
pare their future programme of action. man-
power development requirements for urban 
and regional planners needs to be identi-
fied. 

2. A basic model framework for modifica-
tion of existing planning legislations required to 
be evolved. A methodology/approach required 
to be developed for dovetailing plans of Pan-
chayats and Municipalities at DistrictlMetro-
politan levels. 

3. Framework for State Finance Commis-
sion on the principles for devolution of State 
resources at local lavels is required to be 
evolved. A specific time frame needs to be set up 
for Finance Commissions to submit their 
recommendations. 

4. Local Bodies need 10 be restruClUrea both 
technically and financially for undertaking 
urban development/town planning and spatial 
planning functions. 

5. Mechanism for Co-Ordination of various 
plans at District and inter-district 1~ls needs 
to be identified to avoid overlapping and 
duplication. 

6. ITPI to set up a Committee to take further 
action on the above recommendations. 
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DedI.e iI Export to CIS 

3424. SHRI SANAT KUMAR MANDAL : 
Will the PRIME MINISTER be pleased to 
state: 

(a) 'Whether the Government are aware that 
goods from countries like Germany, South 
Korea and Japan are flooding Common_alth 
oflndependent States markets, 'Whereas Indian 
products have almost disappeared from the 
shelves of Russia'. retail outlets; 

(b) if so, the reuons for Indian goods being 
pushed out from CIS markets; and 

(c) the measures being taken in this 
regard? 

TIIE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES, CON 
SUMERAFFAIRS AND PUBllC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI KAMAL-
UDDIN AHMED) : (a) to (c) While no defini-
tive indications or evidence are available to 
substantiate that eoods from countries like Ger-
many, South Korea and Japan are flooding 
Commonwealth ofIndependent States markets 
v.hereas Indian products have almost disap-
peared from the shelves of Russia's retail 
outlets, the Government is concerned about the 
decline in India's exports to Russia and other 
former Republics of USSR The principal 
reasons for this stem from the far-reaching 
socio-economic and political developments in 
Ihe USSR and the successor States in the recent 
)'ears and the ongoing process of major 
economic restructuring in these countries. As a 
direct consequence, Russia's global imports 
have come down drastically in the last couple of 
years. Similar decline is evident in the imports 
of the other CIS Republics also. 

The Government have taken several mea-
sures to ensure that Indian exports to Russia 
and the CIS are not only revived to the earlier 
levels but al.so enhanced in medium and long 
lerm. These measures include, amongst other 
Ihings:-

(i) conclusion of new bilateral framework 
agreements on trade and economic 
cooperation providing for trade in 
freely convertible currencies on inter-
nationally competitive terms and 
prices, mutual Most-Favoured-Nation 
treatment, counter-trade and other 
normal international trade practices; 

(ii) promotion of joint ventures and 

economic cooperation in sectors of 
mutual interests; 

(Ut) encouragement to development of 
more extensive direct business con-
tacts het_n individuals as well as 
trade and industrial associations; 

(iv) agreement on repayment of India's 
debt to former USSR through export of 
goods and services from India to 
Russia; 

(v) Efforts to popularise Indian products 
and brand items including through 
media publicity; 

(vi) ere_ter emphasis on quality and meet-
ing specific requirements of the 
importers; 

(vii) a liberaliaed regime of counter trade 
with CIS countries; 

(viii) encouraging exports on consignment 
basis; 

(ix) opening of branches and representa-
tive offices of commercial organisa-
tions; and 

(x) entering into mutual banking 
relationship arrangements. 

DemolitioD of UDauthorised CODstructions 

3425. SHRI JEEWAN SHARMA : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) 'Whether attention of the Government has 
been drawn to the news-item captioned "Multi-
crore racket in illegal construction" appearing 
in the Indian Express dated May 30, 1993: 

(b) if so, the facts thereof; 

(c) whether the rate of demolitions of 
unauthorised structures in the Capital is very 
low and the nexus between the high ups in 
MCD, builders and local police is the main 
reason for it; and 

(d) if so, the steps/action taken to accelerate 
the process of demolishing unauthorised 
constructions? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN TIlE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): (a) Yes, Sir. 

(b) to (d) Removal of unauthorised con-
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structions is a continuous process, and the local 
agencies organise regular demolition program-
mes to get the unauthorised constructions 
demolished. However. sometimes non-availabi-
lity of timely and adequate police assistance 
due to its pre-occupation with law and order 
problems in the capitaL stay orders by various 
cou rta and organised resistence by the sym-
pathisers of the builders of these unauthorised 
constructions. demolition action is delayed. 
Efforts are beine made continuously by the 
local aeencies to over-come these deficiencies 
80 as to make the drive aeainst unauthorised 
constructions more effective. The Municipal 
Corporation of Delhi has reported that demoli-
tion programmes are also arraneed in the poe-
kets of higher rate of unauthorised construc-
tions. The MCD has also denied nexus between 
the hieh ups in MCD. builders and the local 
police. Action taken by MCD aeainst the illegal 
constructions from 1-1-1992 to 31-7-1993 is as 
follows :-

(i) No. of unauthorised con-
structions detected 

(ii) No. of unauthorised con-
structions demolished 

9167 

318 
(iii) properties sealed 618 

(iv) No. of cases in which FIR lodged 493 

Durine 1992-93 and 1993-94 (upto 30th June. 
1993) the number of unauthorised structures 
removed by DDA are 4058 and 1556 res-
pectively. 
ProdDdloe of NoIt-CoDyeationai Energy in 

Joint Sector 

3426. SHRI BOlLA BOLll RAMAlAH : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the manufacturers and techno-
10eY experts in the field of Non-Conventional 
Energy have shown interest in settine up of joint 
venture in India; 

(b) if so, whether this includes proposals for 
photovoltaic projects and wind projects; 

(c) whether any delegation visited US and 
t:nler countries and fou nd the positive response 
from these countries; 

(d) whether any aereement has been signed 
with these countries; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENllONAL 

ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TIJRE (SHRI S. KRISHNA KUMAR) : (a) and 
(b) Yes. Sir. 

(c) Yes. Sir. The Minister of State for Non-
Conventional Energy Sources & Agriculture 
had visited USA, Depmarlt, France and U. K. 
from 16-28th May. 1993. Durine his visit to 
these countries he had detailed discussions with 
authorities of these Governments. NRI asso-
ciations. entrepreneurs etc. to explore the 
posatbilities of settine up of joint ventures in 
India in the fteld of Non-Conventional Energy 
Sources. The response was generally positive. 

(d) No aereement was signed during the visit 
of the Minister. 

(e) Question does not arise. 

34I1. 

Iroa Ore 

DR. MAHADEEPAK } 
SINGHSHAKYA 
SHRI NITISH KUMAR 

: Will 

the PRIME MINISTER be pleased to state : 

(a) whether the Government propose to con 
tinue with the export of super high grade and 
IIUpel" erade iron ores with more than 62% 
ferroua; 

(b) whether iron ore of such quality only has 
80 far been exported to China. Japan and 
Korea; 

(c) whether use of iron ore or this quality 
brines about improvement in productivity; 

(d) whether only high grade iron ore of 
medium quality is being used by our producers 
in the big steel plants of the country; 

(e) if so. the facts in this regard and the 
reasons for non-utilisation of iron ore of the 
superior quality which is bein& produced in the 
country; and 

(I) the quantity of deposits of iron ore of this 
quality in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES, CON-
SUMERAFFAIRS AND PUBUC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI KAMAL-
UDDIN AHMED) : (a) and (b) Iron ore with 
Fe content above and below 62% that is surplus 
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to domestic requirement is bei'lg expol1ed :0 
various countries including China, Japan and 
South Korea. 

(c) Yes. Sir, However, apart from Fe content, 
pJ:e8ellCe of other constituents in iron ore like 
Silica, Alumina, Sulphur, Phosphorous, Alka-
lies etc. also have impa<jJ on the productivity 
which varies depending upon various factors 
includin& technological parameters, end appli-
cations and composition of other raw materials 
U8ed in the proceas for conversion of iron ore 
into pig iron/lpOn&e iron. 

(d) Integrated steel plants in India use both 
medium and high grade iron ore. 

(e) Does not arise. 

(I) The recoverable reserves of iron ore in 
India with Fe content of 62% and abov" has 
been estimated at over 5,000 million tonnes. 

!English} 
Wind EDeI'IY Projects in Uttar Pradesh 

3428. MAJ. GEN (RETD.) BHUWAN 
CHANDRA KHANDURI : Will the PRIME 
MINISTER be pleased to refer to the reply 
given on March 31, 1993 to Unstarred Question 
No. 4740 and state: 

(a) the reasons for delay in completing! 
installing such projects; 

(b) the time by which each of these projects 
are to be installed; 

(c) whether the five non-working instal-
lations have since been repaired and made 
functional; and 

(d) if so, the details thereof and if not th ~ 
reasoDli therefor, project-wise and the time I>:; 
which these are likely to be maJe 
functiom;l ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTlONAL 
ENERGY SOURCES AND MINISTER UF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHR! S. KlUSHNA KlJMAR): (a) anJ 
(b) The foreign company which supplied the 
.systems did not take interest in completing the 
installations inspite of several reminders by the 
State Implementing Agency i.e. Non-Conven-
tional Energy Development Agem .. 'Y of Uttar 
Pradesh. Efforts are now being made to install 
the .systems with indigenous expet1ise. The 
technology being new, it is expected that the sys-
tems would be completed by end of 1994. 

(c) and (d) Due to non-availability of expert 
manpower to repair the system and spare parts 
required, it has not been possible to make them 
functional. Efforts are now being made to 
develop the required spare parts indigenously. 
1he project-wise tentative schedule for comple-
tion of the repair work of five projects is given 
below:-

1. Thngnath Chamoli 30 Oct., '93 
2. Levra Dehradun 30 Nov., '93 
3. Kota Dehradun 30 Apr., '94 
4.1atha Almora 30 Oct .. '93 
5. Windsar Almore 30 Oct .. '93 

Regarding the two systems, each of 25 I<."W 
capacity, installed in Chamoli District under 
t..'J.e Demonstration Programme of the Ministry 
of NOll-Conventional Energy Sources, the 
foreign suppliers had failed !O rectify tl:.e 
defects. EffoN have been made to stoek techni-
cal and financial. assi-,tance from the Nether-
lands to rectify the defects tind 10 make tl,-
systems operational. Simultal1cous effect, :lie 
also being made to get the defects rectified and 
make them operationa~ through indigenous 
Wind Electric Generator Manufacmrers. 

Sick Units in Kemla 

3429. SHR! T. J. ANJALOSl' Will the 
PRIME MINISTER be pleased Ie Sla:e . 

(a) whether the Government of K~rala hdve 
held talks "'ith the Union Government recently 
regarding cc\ival of closed and sick tnJustrie c; 

in Kerala; 

(bj if so, the details thereef: 

(c) the details of the sick or closed indu,ttles 
in Kerala and since when these Ill't' lying closed 
or sick.: and 

(d) the steps taken to re\ive these in-
dustries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATl KRISHNA SARI): (a) and 
(b) Talks were held recent]) with the State 
Government of KeraJa regarding re-opening of 
Punalur Paper Mill Ltd., Kerala. Represen-
tatives of the Central Govemment State 
Government. finam:ial institutions and the 
Hindustan Paper CO'1)oration Ltd.. par-
ticipated. It was decided that the Govc1'Ilml'nt uf 
Kernla will lock into the various steps needed to 
n::-open the Mill. 
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(c) DalR on skI!: industrial units assisted by 
banks are compiled by the Reserve Bank of 
India. According to the RBI Report, 14883 
industrial units in the small scale sector and 48 
unilS in the Non-SSl sector were sick in the 
Stal~ of,IZerala as at the end of March, 1992. Out 
of 48 Non-SSI sick units, IS units are reported 
closed Similar ir.formation in respect of SSI 
sick units is not centrally maintained. 

(d) The Government have taken a number 
(If steps fur revival of sick industrial units in the 
country including Kerala. Some of the impor-
ts nt aspects are given in the attached 
Statement. 

~TATEMENT 

Steps tak~n b~ Government for revival of sick 
industrial units 

The Government have enacted a comprehen-
~ive legislation namely 'The Sick Industrial 
Comp~'1ies (Special Prmisions) Act, 1985.' A 
(iHasi-judicial body designated as 'The Board 
for Industrial and Financial Reconstruction 
IllIFR " has oeen set up under the Act to deal 
with the problems of the sick industrial com-
panies in an effective manner, which has 
r~:1me operational with effect froUl the 15th 
May, 1987. 

(2) The ReseIW Bank of India have issued 
guidelines to the banks for strengthening the 
monitoring systems and for arresting industrial 
sickness at the incipient stage so that corrective 
measures are taken in time. 

(3) The banks have also been directed by the 
Reserve Bank oflndia to formulate rehabilita-
tion packages for the revival of potentially via-
ble units. The banks and financial institutions 
evolve rehabilitation packages for the revival of 
sick units. 

(4) Reserve Bank of India have also issued 
guidelines separately to the banks indicatil1i 
parameters within which banks could grant 
reliefs and concessions for rehabilitation of 
potentially viable ~ick units without reference to 
RBI both in the large and small scale sector. 

(5) Re\wal of si.:k industrial units is also 
done by amalgan.ationimerger of sick units 
with healthy units. Tax benefits are given under 
Section 72 (A)oithe Income Tax Act, 1961 to the 
healthy company for revival of the amalgamat-
ing ~ick units. 

(6) Government has set up the National 
Renewal Fund which would, inter-alia, provide 
for payment of compensation to wat1ters affec-
ted by industrial restructuring. 

(7) On the advice of the Government of 
India, ReselW Bank of India has set up State 
Level Inter-Institutional Committees (SUICs) 
in all States under the Chairmanship of Sec-
retary, Industries Department of the concerned 
State Governments forwarkina out a rehabilita-
tion packaae for revival of viable sick small 
scale units. 

(8) Financial assistance in the fonn of lone 
term equity type assistance upto Rs. 1,50,000/- to 
units with a project cost not exceedil1i Rs. 10 
lakhs at a nominal service charge of one per 
cent per annum is also available to potentially 
viable sick small scale industrial units from the 
National Equity Fund set up in August, 
1987. 

(9) Small Industries Development Bank of 
India (SIDBI) has been established to function 
as an Apex Bank for tiny and small scale 
industries. 

A separate Refinance Scheme for Rehabilita-
tion (RSR) is heine managed by SIDBI for 
revival of potentially viable sick small scale 
industrial units. 

DraiM&eI&.erqe System ill Dellti 

3430. SHRI MUU.APPALLY RAMA-
CHANDRAN : Will the Minister of URBAN 
DEVELOPMENT he pleased to state : 

(a) whether any atudy is being undertaken 
on the existing drain.,e/seVllerage system in the 
Capital: and 

(b) if so, the details thereof? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN TIlE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): (a) and (b) As reported by 
D.W.S. & S.D.U., Lt. Governor of Delhi has 
COnstiTuted a Committee for studying drainage 
system in Delhi and to suggest improvements 
under the chairmanship of Shri O. P. Gael, Ex. 
DO (Worb) C.P.WD. with Shri 0 P. Sharma 
Chief Eneineer (I&:F) as Member Secretary. 

N.D.M.C. have entrusted study of the existing 
.!ieVller8.ee system in the NDMe area to Mis. Tata 
Consultina Enaineera. Bombav. They had sub-
mitted their draft report in parts and the last of 
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these repOIU was receiwd about six months 
back. The final report is still awaite<i 

Vohmtary retirelllell' scheme in puhlle sector 
lIDdertakinp 

3431. SHRI G. DEVARAYA NAIK : Will 
the PRIME MINISTER be pleased to state : 

(a) the details of the public sector under-
takings which ha"\'!: adopted the Voluntary 
Retirement Scheme during the last two 
years; 

(b) the funds granted to these undertakings 
under the National Renewal Fund (NRF) for 
the purpose durin& the abo"\'!: period; 

(c) whether some of the public sector under-
takin&s are divertin& these funds for other 
objectives; and 

(d) if so, the steps taken to ensure proper 
utilisation of these funds ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMA1l KRISHNA SAHI) : (a) According 
to the information available at present with the 
Government. 100 public sector enterprises 
reported that they have adopted Voluntary 
Retirement Scheme. 78,562 employees have 
opted for voluntary retirement during the last 3 
years, namely, 1~91, 1991-92. 1992-93. A list 
of the PSEs who have implemented Voluntary 
Retirement Scheme durin& the last 3 years is at 
enclosed Statmtelll L 

(b) Information regarding allocation of 
funds out ofNRF for implementation of Vol un-
tary Retirement Schemes of Central Public Sec-
tor Undertakings is gi-wn in the enclosed 
Statement H. 

(c) and (d) Government does not have any 
information about the diversion ofNRF funds 
by the PSEs. 

STATEMENT I 
Names of PSEa _hid! ban adopted Voluntary 
JiIftIre_t SdIe.e daria& tbe Jut three yean i.e. 

9&-91. 91-91 " 91-93 
1. Fertilizer & Chemicals en Ltd. 
2. Hindustan Fertilzier Corpn. Ltd. 
3. Madras Fertilizers Ltd. 
4. Projects & Dewlopment India Ltd. 
S. Pyrites. Phosphates & Chemicals Ltd. 
6. Mica Tradina Corporation of India Ltd. 

7. ProjecU I: Equipments Corpn. Ltd. 
8. Tea 1NIiDI Corpn. of India Ltd. 
9. 1'I1Id. ItIir Authority of IndiL 

10. India 'Ielephone Induline. Ltd. 
11. ah .... Earth Movers Ltd. 
12. Hindutaa Aaonautica Ltd. 
13. Dbarat Cotina Coal Ltd. 
14. Cenual Coalfields Ltd. 
15. Central Mille Pl.md1te & Design 

Institule LId. 
16. Coel I .. Ltd. 
17. Eutera Coalfields Ltd. 
18. Neywli Llpite Corpn. Ltd. 
19. Northern Coalfields Ltd. 
20. Sou\h Eutem Coal Fields Ltd. 
21. Weatera Coalfields Ltd. 
22. Andaman & Nicobar bland. Forests & 

Pltn. 0..-. Corpn. Ltd. 
23. HiDduIlu ""etables Oils Corporation 

Ltd. 
24. Food Corporation of India. 
25. Modem Food Industries andis) Ltd. 
26. HiBdUIIaB Latex Ltd. 
'IT. Bh_ HeeVJ Electricals Lid. 
28. Bb ... Heavy Plate "A Veuela Ltd. 
29. Bh.rat Ophthalmic Glass Ltd. 
30. Bh.rat Proceas &: Mechanical Enaineers 

Ltd. 
31. Db .... Pump. &: Comp_ra Ltd. 
32. Bharal Yantra Nigam Ltd. 
33. BNithwile &: Co. Ltd. 
34. ~.t Roo( Co. andia} lJd. 
35. Bum kandard Co. Ltd. 
36. CemeIU Corporation of India Ltd. 
37. Cycle Corporation of India Ltd. 
38. Enainearina Project. (India) Ltd. 
39. HMT LId. 
40. Heavy Enaineerine Corporation Ltd. 
41. Hindullan Cables Ltd. 
42. Bharal Aluminium Co. Ltd. 
43. HindWilan Paper Corpn. Ltd. 
44. Hinduatan PhotofUm. Mfg. Co.Ltd. 
45. IlIBtI'IUJIntation Ltd. 
46. Mandya National Paper Mill. Ltd. 
47. MiDilll • Allied Machinery Corpn. Ltd. 
48. National Bicycle Corporation of India 

Ltd. 
49. N.tional buiu.rial Dev. Corpn. Ltd. 
SO. National Instruments Ltd. 
51. Rehabililation Indu.ries Corpn. Ltd. 
52. Richardson &: Cruddes (1972) Ltd. 
53. ScooIeI1l India Ltd. 
54. Tannery & Footwear Corpn. of India 

Ltd. 
55. Triveni Structural. Ltd. 
56. "funaabhadra Steel Products Ltd. 
57. lYre Corpor.tion of India Ltd. 
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58. National Film Development Corpn. Ltd. 
59. Benaal Chemicals &: Pharmaceuticals 

Ltd. 
60. Benaal Immunity Ltd. 
61. Hindustan Oraanic Chemicals Ltd. 
62. Indian htrocllemicals Corporation Ltd. 
63. M~barashtra Antibiotics &: Phanna Ltd. 
64. Smith Sunistreet:· &: Phanna. Ltd. 
65. Beicco Lawrie.J..td. 
66. Enaineers India Ltd. 
67. IBP Co. Ltd. 
68. Bharat Gold Mines Ltd. 
69. Hindustan CopPer Ltd. 
70. Mineral Exploration Corpn. Ltd. 
71. National Aluminium Co. Ltd. 
72. Bharat Ref~rie,s Ltd. 
73. Hindustan Steel Works Constn. Ltd. 
74. Kudremuth Iron Ore Co. Ltd. 
75. Manaanese Ore (India) Ltd. 
76. Metallurgical & Engg. Consultants 

(India) Ltd. 
77. National Mineral Dev. Corpn. Ltd. 
78. Cochin Shipyard Ltd. 
79. Delhi Tr1Insport Corporation. 
SO. Hooely Dock. &: Port Engineers Ltd. 
81. Shippina Coqm. of India Ltd. 
82. British India Coam. Ltd. 
83. Central Conaae Industries Corpn. ofIndia 

Ltd. 
• 84. Jute Corporation of India Ltd. 

85. National Jute Mfrs. Corpn. Ltd. 
86. NTC (AP. Kamataka. K.erala &: Mahe) 

Ltd. 
87. NTC (0tI1ri. Punjab &: Rajasthan) Ltd. 
88. NTC (O-jam) Ltd. 
89. NTC (MIdhp Pradesh) u.s. 
90. NTC (M-tlaruhtra North) Ltd. 
91. NTC (South Maharashtra) Ltd. 
92. NTC n-ml Nadu 1£ Pondl::berry) Ltd. 
93. NTC (UP) Ltd. 
94. NTC (W. Bengal. Assam, 'Bihar & 

Orilla) lMi. 
95. NTC Iadia Tharisia De~fllt Corpn. 

Ltd. 
%. Hindustan Prefab Ltd. 
97. Natioual Building ConstnJction Corpora-

tion Ltd. 
98. National Projects Constn. Cqrpn. Ltd. 
99. Electronics Corporation of India Ltd. 

100. Indian Rare Earths Ltd. 

STATEMENT II 
Allocation of r.nds out of NRF for Im,lementa-

- tiOD of Voluatary Retirr_at SdletDe of CeDtral 
Public Sedor UDdertd.iap 

(Ra. in Crores) 

Revised 
Esti-

Ministry/Depanment mates 

Budget 
Esti-

mates 
1993-94 1992-93 

2 3 

[)e.-riment of Chemiatls & 21· 60 41·50 
Petrochemica.la 
Smith Stainistreet Phann. 1 . 00 1· 00 
Ltd. 
Bengal Chemicals & 2 . 00 2·50 
Phann. Ltd. 
Bengal Immunity Ltd. 
lndian Drugs & Phann. 
Ltd. 
Hindustan 
Ltd. 

Insecticides 

[)e.-rtment of Fertilizers 
Hindustan Fertilizers 
Corpn. Ltd. 
Fertilizers Corpn. of 
lndia Ltd. 
Pyrites. Phosphates & 
Dlemicals Ltd. 
Projects & Development 
lndia Ltd. 

[)e.-riment of Tourism 
[ndian Tourism Develop-
ment Corpn. 

Ministry of CiYiI Supplies 
Hindustan Vegetable Oils 
Corpn. Ltd. 

Ministry of Defence 
Bharat Earth Movers Ltd. 

Ministry of Food Proc:essiul 
lndllStries 
Modem Food 

[)e.-rimeut of Heavy 
lndustry 
Engineering Industries 
Consumer Industries 
Other Industries 

Ministry of Mines 

"'tlnntry of Steel 
Hindustan Steeb Works 
Constn. Ltd. 
Bharat Refractories Ltd. 
Bird Group of Compa-
nies 

Ministry of Sarfa~ Tran!-
port 
Hindustan Shipyard Ltd. 

2·00 
15·00 

1· 60 

62·50 
22·00 

25 ·00 

0·50 

15 ·00 

1·50 
34·00 

2·50 

~.5O 

15·00 

25·00 

o 50 

18 ·00 

8·73 
8·73 

14·00 
14·00 

10·00 
10·00 

0·34 2·00 

0·34 2·00 

153·00 136· 00 

141·00 
11· 50 
0·50 

128·00 
8 ·00 

29·95 

41·00 41·00 
30·00 30·00 

3·00 3·00 
8·00 8·00 

52·66 85·00 

)0·00 10·00 
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Hooghly Dock & Port 
Engineers Ltd. 
Delhi Transport Corpora-
tion 
Central Inland Water 
Transport Corpn. Ltd. 

MlDistry ar TmtIeI 
National Jute Manufac-
turen Corpn. 
British India Corporation 
Jute Corporation of India 
National Textiles Corpn.· 
Elgin Mills· 
Cawnpore Textile Mills· 

M18try of Water Re-
sources 
National Projects Con-
structions Ltd. 

Total 

4·66 

30·00 

8·00 

488·5(; 
2·00 

0·75 
0·50 

440·00 
36 ·25 
10·06 

10·00 

10·00 

829·66 

5·00 

60·00 

}o·OO 

161·31 
2·00 

0·75 
O· 50 

225·00 
27 ·15 
5· 92 

11·00 

12·00 

700·00 

·Includes funds for purposes other than VRS as 
detailed below: 

National Textile Corpora-
tion· 
Elgin Mills-
Cawnpore Textile Mills· 

100·00 

20·00 
2 ·00 

50·00 

]0·00 
1·00 

Projects of CrJltral UDiYenlties at Silcbar 

3432. SHRI DWARAKA NATH DAS : Will 
the Minillter of URBAN DEVELOPMENT 
be pleased to refer to the reply given on Aprtl21, 
1993 to the Unstarred Question No. 6168 
and state: 

(a) whether the projects of Central Univer-
sities at Silchar, Manipur, Tezpur and IIT 
Guwahati have been entrusted to certain agen-
cies other than CPWD; 

(b) if so, the names of the agencies and the 
reason 0( such award to it when CPWD is the 
principal Engineering Department of the 
Government of India and well equiplled; 
and 

(c) if not, the time by which the work is likely 
10 be awarded to CPWD? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): (a) The projects of Central 
Universities at Silchar, Manipur, Tezpur and 
lIT Guwahati have not so far been entrusted to 
Central P.W.D. This Ministry is not aware 

about theaelhaving been entrusted to allencies 
rther than Central P.W.D. 

(b) and (c) Do not arise in view of !'!"ply to 
(a) above. 

Lud to Co-opentift Group Housing Societies 

3433. SHRI SRIBALLAV PANlGRAHf: 
Will the Minister of URBAN DEVELOP· 
MENT be pleased to state: 

(a) the names of Housing Societies which. 
have been allotted land but the lists of their' 
members (plot holders) have not been cleared 
by DDA 50 far: and 

(b) the reasons for not clearing the list of 
members in each case? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN TIlE MINIS-
TRY OF WATER RESOURCES (SHRI P K 
THUNGON): (a) No. Sir. 

(b) The DDA has reported that registration 
of Societies, verification of members and 
approving the list of members are functions of 
!he Registrar. Co-operative Societies, Delh i 
Administration. 

Accommodatioo for Kendriya Bhandar 

3434. SHRl MADAN LAL KHeRANA' 
Will the Minister of URBAN DEVELOP· 
MENT be pleased to state: 

(a) whether Directorate of Estates have dis-
continued the practice of allotment of accom-
modation to Kendriya Bhandar for opening ib 
branch stores in Government Colonies: 

(b) if so, the reasons therefor: ard 

(c) the st.."s proposed to be takell tu Plake 
available accommodation for opening branch 
stores for the _lfate of the employees? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF URBAN DEVE1DPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOeRCES (SHRI P K. 
THUNGON): (a) to (c) Directorate of Estates 
have already allotted about 50 residential units 
in various Govt colonies in Delhi to K~ndriya 
Bhandar for opening their retail outlets. It \,as 
decided not to allot anymore residential nats to 
Kendriya Bhandar for use as retail outlets. in 
view of the acute shortage of residential flats in 
the General Pool. When the above decision was 
taken Kendriya Bhandar was ad,is".! lO ex plo re 
the possibility of locating space from the open 
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market to meet immediate requirements. They 
were further advised to explore the possibility (If 
utilising existing premises of community cen-
tres and where such c .. ntres are not available to 
locate land where constmdion could be 
undertaken. 

Infrastructllral l"acility for Judiciary 

3435. SilRI ANNA JO<;lIT· Will 
PRIME MINISTER be pleased to state: 

the 

(a) ",hether the Plan:1ing Commission has 
agreed in principal to provide financial assis-
tance in the ratio of fifty-fifty to the States lor 
providing infrastIUctural facility for judi.:iary 
and providing alllenllie; to court,: 

(b) whdher the Go\('mment of 
Maharashtra ha.> '~nt any pf1Jposal to the 
Union Governlllen! in this regard on October. 
1992. and 

(c) if so. the reactilln of the' G,wernment 
thereto 0 

THE MINISfER OF STATE IN TIlE 
MINISTRY OF LAW, n.;SnCE AND COM-
PANY AFFAIRS: (SHRI H. R. BlL<\RDWAJ): 
(a) to (c) A Centrally sponsored scheme for 
infrastnlctural facilities for Al.iminislration of 
Justice has been approved in principle by the 
Planning Commission. Fomlal approval oCthe 
Planning Conlillisslon is still awaited The 
coverage under the s,'heme "iii be Limited to 
constml1ion of bl1iidings. both om.:i,,' and 
residential. covering lIigh Courts and district 
courts. The pattern of sharing will be 50:5U h<.>t-
ween the Centre and the States. The G,wern-
ment of M?harashtra has S('nt ~th Plan 
prol",sal ,'nvisaging an outla) uf Rs. 6.94(,.-14 
lallis under I.he Centraliy "T'onso[1'.j seh,'me. 

Records Holding radii!) t(' Farm",.,. 

3436. SIIRI SANTOSH KCMAR 
GANG WAR : Willtl\{' PRIME MINISTER he? 
pleaSt'd to state' 

(a) \\hether the famlt'rs ha\'e bt'cn provided 
with records holding fac'ility in Cllar 
Pradesh; 

(b) if so, the numh<.>r (If fanners benelitcJ 
under the s.:hem,,; and • 

(c) the number of famlt'rs likely to be 
benefited during 1993-94 ') 

THE MINISTER OF STATE IN TItF 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RCRAL DEVn.op-
MENT) (SHRI RAMESI [WAR llIAKlJR) : (a) 

to (c) The information is being obtained from 
the State Government and will be laid on the 
Table of the House. 

[Translation} 

3437. 

Development of Rural Area~ 

DR ClIINTAMOHANj 
DR MAHADEEPAK : Will the 
SINGH SHAKYA 

PRIME MINISTER be pleased to state: 

(a) whether attention of the Government has 
been dmwn to the news-item captioned 
"Reform cut Poverty in Asia Except India: 
UNDP Report" appearing in the Times oflndia 
dated May 21. 199.1: 

(b) if so. the nHal areas of the country 
benefited as a reformative measures launched 
in the country: 

(c) the detaih of n~w programmes being 
implemented in mral areas to provide the 
benefit of rcfonnativc changes being carried out 
in the eco:1Omic sector: and 

(d) the target fued for removing poverty 
from nIral art'as by implementation of these 
programmes ~ 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI lTITAMBHAI H. PATEL): (a) 
and (b) Yes. Sir. The GO\'emment is aware of 
the news-item and under the Economic 
Refonn, currently in pwgress. the GU"ernment 
recogni7es the import2:1Ce of providing a 
·Sar .. ty Net' to the poor in the country and 
accordingly. various mr;! develupment pro-
grntnm~s an~ being implen'?nted in all parts of 
the country. 

(e) and (d) Integmted Rural Development 
Programme (IRDP) and lawahar Rozgar 
Yojana (JRY) are the two major poverty alle"i .. -
tion programmes being implemented in the 
rural areas for the benefit of mral poor in the 
country. The main obj<-ctl\'e ofIRDP is to help 
families to ,:ross the po\'('rty line by providing 
assistan.:e in the limn of subsidy by the Govern-
ment and term credit by the financial 
institutions fur purchase of income generating 
assets in a wide range of economic activities. 
Similarly. JRY aims at generating additional 
gainful emplo;mt'nt for the lmemployed and 
under-employed. men and women in Ihe rural 
areas. U thler these programmes, the physical 
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target has been increased substantially from 
7538 lath mandays in 1992-93 to 11054 lall 
mandays in 1993-94 under JRY and from 18,75 
!all families in 1992-93 to 265 lall families in 
1993-94 under IRDP, As per the Eighth Plan 
document. removal of poverty is envisaged by 
the tum of the Century, 

/English) 

Hi-tedI V_tioaaI Training Centre 

3438, SHRI GEORGE FERNANDES: Will 
the PRIME MINISTER be pleased to state: 

(a) whether delay in establishing a hi-tech 
vocational training centre by Delhi Administra-
tion has pushed up the cost of the project con-
siderably and equipments worth more than Rs, 
18 crores are lying u nutilised; 

(b) if so. the reasons therefor; 

(c) whether the Comptroller and Auditor 
General ofIndia has also made any reference to 
it in its latest report; 

(d) if so, the facts thereof; and 
(e) the action taken by Delhi Administration 

on the report of C&AG ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES (SHRI M. 
ARUNACHALAM) : (a) and (b) According to 
Delhi Administration. there has been increase 
in the project cost mainly because (i) change in 
exchange rate and (ii) increase in custom duty. 
Equipment which was received as aid from 
Italian authorities has remained un-utilised as 
it was received before time and also because 
construction of the Project building took a little 
more time as the land where the building has 
been constructed is rocky. 

(c) Yes, Sir. 
(d) Delay in establishment of the Centre. 

increase in the Project cost. non-utilisation of 
machinery are the main objections raised in the 
Audit report. 

(e) According to Delhi Administration. Pro-
ject building has been completed. machinery is 
under installation and recruitment of staff in 
the first phase has been completed. Six officers 
have completed 18 _eks training in Italy and 
second batch of six officers are undergoing 
training in Italy. The Centre will be functioning 
in next 3-4 months time. 

Issue of Identify Cards to the CitlzeJlS 

3439. SHRI BIRSINGH MAHATO: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have since 
decided to issue identity cards to the 
citizens; and 

(b) if so, the progress made so far in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R BHARDWAJ) : 
(a) No. Sir. 

(b) Does not arise. 

Unaathomed COJlStruction in Luckno .. and Kan-
pur Cantonment Areas 

3440. SHRI TARA CHAND KHAN-
DELWAL: Will the PRIME MINISTER be 
pleased to state : 

(a) the places and premises where unau-
thorised construction have been undertaken by 
verious parties during the last two years in Kan-
pur and Lucknow cantonments; 

(b) whether the authorities could not pull 
down such premises despite all legal provisions: 
and 

(c) if so. the facts and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI MALU-
KARJUN): (a) to (c) The provisions dealing 
with the cases of unauthorised constructions 
are contained in Chapter IX of the Canton-
ments Act, 1924. Action to remove unauthorised 
constructions is taken by the Cantonment 
Board authorities by invoking Sections 185 and 
256 of the Cantonments Act. The removal of 
unauthorised constructions is. however, resisted 
by the owners through filing of appeals before 
the appellate authority under Section 274 of the 
Cantonments Act and civil suits in the 
Courts. 

In Kanpur Contonment, out of 85 cases of 
unauthorised constructions, in 78 cases notices 
have been issued under Section 185 or 256 of the 
Cantonments Act, 1924. In the remaining 7 
cases, civil suits have been filed by the owners. 
In Lucknow Cantonment. out of 81 cases of 
unauthorised constructions. in 36 cases the 
owners have filed appeals against the Board's 
action under. Section 274 of the Cantonments 
Act 1924. In one case. demolition has already 
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been carried out. In the remaining 44 cases, the 
Board has initiated action under the relevant 
provisions of the Cantonments Act to remove 
the unauthorised constructions. 

Details of unauthorised constructions 
noticed during the last 2 years in Kanpur and 
Lucknow Cantonments are given in the 
Statement 

STATEMENT 

Details of unaathoriled Constructions in Kanpur 
and Luc:know Coton_ts for two years from 

1-4-1991 

KanpurCutt. 

SI. House No. 
No. 

1. 562 H. Gani 
2. 129 Cantt. 
3. 623 F. F. Ganj 
4. 160 F. Ganj 
S. 78 Cann 
6. 74 Cann 
7. 419 F. Ganj 
8. 419 F. Gani 
9. 171/1 Mirpur 

10. 305 Mirpur 
11. 104 Mirpur 
12. 543 Mirpur 
13. 109 Cann 
14. 60 F. Gani 
15. A-I Shanti Nagar 
16. 65 F. Ganj 
17. 186 H. Ganj 
18. 262 F. Ganj 
19. 56 Cant! 
20. 9S Canlt 
21. 99 Canlt 
12. 102 F. Ganj 
23. 171/1 Mirpur 
24. A/5 Shanti Nagar 
25. 125 F. Ganj 
26. 102 F. Ganj 
27. 13-30/1 KMS/ 
28. 99 Canll 

Sy. No. 

630/424 
437 & 438 
605/210 
605/277 
396 Main 
383 Main 
605/535 
605/535 
605/1017 
630/63 
605/847 
630/8 
6051983 
605/55 
551/191/16 
605/61 
6681205 
605/608 
355 Main 
916 Main 
364 Main 
605/157 
605/1017 
551/191/9 
605/201 
605/157 
551/35/1 
364 Main 

29. 99 Cantt 
30. 114 B1 Bazar 
31. D/34 K Mohal 

32. D/34 K Mohal 
33. 368 H. Ganj 
34. D/34 KM 
35. 73-A Cantt 
36. 593 F. Ganj 
37. Elll H Mohal 
38. 280 Mirpur 
39. 27-Cann 
40. ElII-K Mohal 
41. 251 F. Ganj 
42. 374 F. S. Ganj 
43. 397(D) F. Ganj 
44. 60 Mirpur 
45. 101 Mirpur 
46. 51 Mirpur 
47. 242 Mirpur 
48. 127 Cann 
49. 107 BI Bazar 
50. G. No.4 Mirpur 
51. 6 Gola Ghat 
52. 60 Mirpur 

53. fKJ7 F. Ganj 
54. E/27-K Mohal 
55. C/16 K. Mohal 
56. 274/1 H. Ganj 
57. 128 Cann 
58. 568 F. Gani 
59. 53/C F. Gani 
60. 

61. 
62. 654 Faithful Gani 
63. 

64. 70 Cantt 
65. 22 H Ganj 
fKJ. -ISS F Ganj 
67. 101 Harding Road 
68. 145 F Ganj 
69. 199 F Ganj 
70. 2 Cann 
71. A-7, K MohaJ 
72. 47 Canlt 
73. 138 Mirpur 

74. 170 F. Gani 

364 Main 
268/96 
551/125 

551/125 
668/323 
551/125 
380 Main 
605/516 
551/101 
630/386 
293 Main 
551/101 
605/438 
605n78 
605/698 
60511039 
605/868 
6051985 
60511092 
431 Main 
268/1 I3 
630/402 
88/22 
605/827 

605/1173 
551/102/13 
551/80 
668/369 
334 Main 
605n54 
605/18 

605/117311 

365-A & 365-B 
668n6. fKJ8n7 
605/278 
668/119 
605/187 
605/432 
158 Main 
S51/191n 
331 Main 
605/954 

605/248 
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75. 29 H. Ganj 668159 34. H. No. 48, Mall 85 Main 
76. 79 F. Ganj 605/82 Alrenue Colony 
77. 328 B H Ganj 668/404 35. 12 (Part) Sadar Bazar J 11;746 
78. 128 Cantt 434 Main 36. 21, Hata Ran. Das 111/824 
79. 18 Canll 118 Main 37. 51, 52, R. A Lines 339;74-75 
80. 328(P) H Ganj 668/404 38. 4(" R. A Bazar 339/33 

81. Garden No.2 630/435 39. 248(l'art) B. C. Bazar 280/130 

82. Garden No.4 630/402 40. 351, B. C. Bazar 280/101 

83. 374{P) Mirpur 6301333 41. 04, 27, R. B. I. Bazar 11/79 
84. 329 Mirpur 630/37~ 42. lniront of Mali quarter 244 Main 

85. B No. 114 Mirpur 630/407 al Dillmsha Garden 
(No. houst' No. is 
given) 

Luclmow Cantt. 43. 28. R A Lines 339/125 

1. 25 Carriappa Road 400 Main 44. 29, R. A Lues 3~9i12." 

2. 312 Sadar Bazar 111/562 45. 51, 51. R A Lines 339;74-75 

3. 159 Sadar Bazar 11li656 46. II 9. 120 R. A Lines .'139/113 

4. 14 B. C. Bazar 280/22 47. 12 (Part) Sadar Bazar 1111746 

5. 515 Sadar Bazar 111/292 48. 11 Sadar Bazar 111/745 

6. 401. Sadar Bazar 111/373 49. 449, Sadar Bazar 1111419 

7. 251. Sadar Bazar 111/525 SO. 46. Hala Ram Das 16. Main (OUI' 

8. 239, Sadar Bazar 111/534 side civil area) 

9. 517, Nai Basti Sadar 111/2902 51. 427, Hata Ram Das 16. Main (OUI' 

10. 161. 162 Sadar Bazar 1ll/656 side civil area) 

11. 1I4. Sadar Bazar 111/694 52. 123, Hata Ram Das 1111822 

12. 40. Sadar Bazar IIU766 53. 19. Sadar Bazar Ill.' 

13. 346,. Sadar Bazar 111/822 54. Back of Mini Store 11l/8~4 (insid(' 

14. 191, Sadar Bazar 111:725 at Hata Ram Das Ci,,;~ Are~) 

15. 11 & 12, Barrack ! I 1/606 55. 37 (Back) Part of J39 l 21 

No. II Gola Bazar RA Bazar 

16. 312, Sadar Bazar 111/562 56. 90, Hata Ram Das ! 1 Lr,24 

17. 142, Sadar Bazar 111/671 57. 56. Hata Ram Da, II j/~124 in civil 

18. 16. Hata Ramdas 111/8~4 area 

19. 32. Hata Ramdas 111/824 58. 84. Hata Ram Das lil. 824 

20. 311, 312, Sa,'ar Bazar 111/562 59. 107. Hata Ram Das 111/824 

21. 306, Sadar uazar 111/568 60. 241, Sadar Bazar 111/553 

22. 66 (Part) Sadar Bazar 111/822 61. 521(Part) Sudar Bazar l! 1/287 

23. 283, Sa,1ar Bazar 111/580 62. 43 Be Bazar 280/43 

24. 1058. Sadar Bazar 111!638 63. 44 B C Bazar 280/43 

25. 249. Sadar Bazar 1111527 64. 45 Be Bazar 280/44 

26. 307, Sadar Bazar 111/567 65. 30,3\ R A Bazar 339/124 

27. 714, Sadar Bazar 111/822, IIl/SO? 66. 33, R. A Lines 3391l)2 

28. 311, 312, Sadar Bazar 111/562 67. 817-A Sa,iar Bazar 111/131 

29. 66(Part) Sadar Bazar 111/804 68. 55 RBI Bazar 11/62 
30. 66-B, Sadar Bazar 1Il/804 69. M. G. Road 93 (Part) 

31. 63. RA Lines 339/132 70. M. G. Road 93 (Part) 

32. 152, LBI Bazar 466 Main 71. 45 B. C. Bazar 280/44 
33. 318(Part) Sadar Bazar 111/556 72 01 Mangal Pandey 111/R28 
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Road 
73. 817-A Sadar Bazar 1ll/13l 
74. lOSS Sadar Bazar 1ll/634 
75. 1056 Sadar Bazar 1ll/C35 
76. 1049 Sadar Bazar Ill/630 
77. 119 Sadar Bazar 111/696 
78.' 10, Alai Road 60/1 
79. 09, Alai Road 60 Main 
80. 445 Butcher Mohal 111/416 

Sadar Bazar 
81. 150-B LBI Bazar 466 Main 

Collapse of Civic System 

3441. SHRI R. SURENDER REDDY' Will 
the Minister of lJRBAN DEVELOPMENT be 
pleased to state: 

(a) the details of the disruptions and 
collapse of civic facilities caused by th" hell',}, 
downpour in Delhi on the July 7. 1993: 

(b) whether the LI. Governor of Delhi had 
called for States report frum the authorities con-
cerned on the steps taken by them alier the 
collapse of civic facilities: 

(c) ifso.the details of the reports received by 
the LI. Governor from NOMe. MOO. DESU 
etc. in this regard: 

(d) whether it is a fact that these "ivic 
authorities have been blaming each other lor 
the collapse and trying to absolve themselves 
fcum the responsibilities: 

(e) if so, whether any enquiry has b ... en con-
ducted in the matter and responsibility Iixed: 
and 

(I) the steps taken to ensure that slIch 
collapse of arrangement and breakdown of ser-
vices do not recllr in future during monsoon 
period in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): (a) to (I) The inlornlation is 
being collected and will be laid on the tabl ... of 
the Sabha. 
{Iro"s/ario,,' 

Development Board 

3442. SHRI RAJENDRA AGNIHOT-
RI: Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Government propose to set 
up a Development Board to remove regional 
imbalance; 

(b) if so, whether the Government have pre-
pared any scheme in consultation with the State 
Governments in this regard: and 

(c) if so. the details thereof') 

THE MINISTER OF STATE IN TilE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
THUNGON): (a) No. Sir. 

(b) and (c) Does not arise. in view of reply to 
(a) above. 

Registratioa Certificates 10 Small Scale 
Industries 

3443. SHRI HARlKEWAL PRASAD: Will 
the PRIME MINISTER be pleased to state: 

(a) the rules followed and criteria adopted 
by Dplhl Administrlliion to issue registration 
certificates to small scale industrial units: 

(b) whether these rules have not been 
followed unifonnally: 

(c) if so, the reasons therefor: and 
(d) the number of registration letters issued 

from January, 1993 to J~ne 30. 1993 and the 
number of those in whkh conditions have been 
imposed and the number of those in which con-
ditions have not been imposed ry 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SlIRI 
M. ARUNACHALAM) : (a) The registration of 
small scale industries units by Delhi Adminis-
tration is done as per the guidelines issued by 
the Ministry of Industry subject to the 
loeational policy of the National Capital 
Territory of Delhi. The salient features and the 
criteria followed by Delhi Administration while 
granting registration to SSI units is given in the 
enclosed statement. 

(b) No, Sir. 
(c) Does not arise. 
(d) No. of pennanent No. of Provisional 

Regn. issued. Regn. issued. 
426 795 

With conditions 352 78t 
Without 
conditions 74 14 
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STATEMENT 
A. The investment in lixed assets in plant 

and machinery (excluding jigs and lixtures) 
whether held on o"l'Tlersh ip terms or on lease or 
by hire purchase does not exceed Rs. 60 
lacs. 

However. if the unit undertakes to export 
atleast 30% annual plUduction. the limit of 
investment in fixed assets in plant and 
machinery (excludings jigs and lixtures) is Rs. 
75 lacs. 

New Industrial units shaH be pernlitted in 
different use zone with maximum power load of 
30 K.w. 

In the household catt'gory the powt'r restri.:-
lion is 1 K. W. whereas under the sophisticate;d 
categoty the power restriction is subject to its 
location such as residential I K.W .. local com-
mercial area 7.5 H.P .. lal dora 20 H.P. and 
approved industrial area 40 H.P. In tht' Lal 
Dora area the power restriction is 20 H.P 

B. Setting up of Large & Heavy industries 
and polluting industries is banned in Delhi. 

C. The proposed unit should bt' located in 
any of the following area :-

(i) Appro.ed Industrial Area: Unless. the 
approved industrial estate is designated 
as functional industrial estate all pro-
posed units in the permissible trade are 
granted SSI registration. However. in the 
functional industrial estates only such 
units are registered wh ich intend to 
manufacture items that are permitted in 
the estate. 

(ii) In the non-oonfol1uing urban n',id~ntial 
areas and the local com mercial areas SS I reg i,-
tration is granted only if/the unit has acquired a 
valid. 

[E"glishf 
Agricultural Products Export Development 

Aatbority 

3444. SHRI PALA K. M. MATHEW: Will 
the PRIME MINISTER be pleased to state' 

(a) the steps taken by the Agricultural Pro-
ducts Export Development Authority(APEDA) 
to boost exports: 

(b) the steps initiated to improve the perfor-
mance and operational efficacy of APEDA 

(c) whether there is any proposal under con-
sideration of the Government to open Branch 

Offices of APEDA in States. particularly in 
Kerala; and 

(d) if so, the locations thereof and if not. the 
reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUM ER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED): (a) to (d) Agricultural 
and Processed Food Products Export Develop-
ment Authority (APEDA) has taken a number 
of steps for boosting exports. which include 
increasing production and produdivity. promo-
tion of market development. di~.'lemination of 
market information amollgst -('.xporters. deve-
lopnlent of infrastructural facililies. improving 
packaging, improvement of shl'lf-life etc. For 
improving operational efJicacy ,If APEDA the 
budget allowcation of Agricultural and Pro-
cessed Food Products Export Development 
Authority (APEDA) has been increased fro.m 
Rs. 1.9 crores in 1992-93 to Rs 6.23 crores in 
1993-<14. 1\vo Branch Offices of APEDA are 
already functioning at Bombay and Bangalore. 
Opening of new Branch Offices i., a continuous 
process depending on the viabiiity and finan-
cial resources available. 

Modf>rnisatioo of Sea Food Processing and 
Exporting Unib 

3445. PROF. K V. THOMAS: Will the 
Minister of COMMERCE b,' pleased to 
state' 

(a) whether the Marine P",ducts Export 
Development Authority ha, :'c1vised the sea 
food exporters Ie get the appnJ\ "I of ISO 9000 
and European Economic Con,munity (FEC) 
stan,jards for their products: ;; Old 

(b) if so, the steps takt'n te modernise sea 
food processing and exportin;: units in this 
reganl O 

TI1E MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF S'IATE IN THE 
MINISTRY OF COMMERCE ISHRI KAMA-
LUDDIN AHMED): (a) Yes. Sir. 

(b) The Marine Products Export Develop-
ment Authority (MPEDA) through its various 
publications and circular is edu, ating the trade 
regarding the benefits ofTSO '10m. MPEDA has 
also been orpnising a series of workshops on 
ISO 9000 in different coastal States oflndia for 
the benefit of sea food industry. 
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Trauport De>elopment Projects 

3446: SHRI RAM NAIK : Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Government have prepared 
projects fur development of transport and 
local railways: 

fb) ifso. whether the World Bank h", iign'ed 
to assist these projects: 

(cl whether the Government haw findlly 
approved the schemes fur the devel0pllli"l of 
local railways: and 

(d) the particulars uf the Bumbay lu.:al 
railways (WR & CR) projects indudcd in 
this project? 

THE MINISTER Of'" STAfE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOt:RCES (SHRI P K. 
THUNGON)' (a) to (d) Assesement of L'rhHn 
Transport needs. including local railway., is 
made based on requirements of the sl,ecific 
towns keeping in view the lucal conditiolls. In 
the case of Bombay a Project with road ",,,i rail 
components viz. Bombay UrbHn Tran"IH>rt 
Project-" has been prepared by the Bumbay 
Metropolitan Region Development Authmity. 
The total cost of the project is estimated at Rs. 
2248.88 crores at price level of 1988-89 illd uding 
Suburban Railway Compunent uf RJ, 1.104.86 
crores. The particulars of the suburban raih.ays 
included in the above project are : 

(i) Optimisation On Western Railway. to 
reduce headway from 4 minutes to 3 
minutes. 

(ii) Optimisation on Central Railway to 
reduce headway from 4 minutes to 3 
minutes. 

(iii) Borivli-Virar quadrupling of tracks. 
(iv) Provision of additional tracks between 

Andheri and Guregaon. 
(v) Provision of a part of sixth ('orridor 

between Camac Bunder and Ra vi i junc-
tion. 

The World Bank have indicated that thl'y 
may consider the funding of the BUrp-II Pro-
ject if the Railway Component of the Proje<..1 
can be funded from local resources. 

The State Government have been rC4ul'sted 
to suggest a suitable finandng package to fund 
the Railway Component. 

Engl.1I Paper in UPSC Eullli ... llon 

3447. DR D. VENKATESWARA RAO l 
SHRI BOLLA BULLI RAMAIAH 
SHRI B. DEVARAJAN I 
SHRI TED NARAYAN SINUH Ir: DR RAMESH CHAND TOMAR 
SHRIMATl BHAYNA CHIKHALIA\ 
SHRI NITlSH KUMAR I 
DR MAHADEEPAK SINGH ) 
SHAKYA 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are considering 
to remove the compulsion of English paper in 
the various examinations conducted by the 
union Public Service Commission: 

(b) whether this demand is pending with the 
Government for the last seveml years: 

(c) whether the Government have also 
received views of certain experts in this 
regard; 

(d) if so, the details thereof: and 
(e) the time by which a final decision is 

likely to be taken in the maner" 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATl MARGARET ALVA): (a) to (e) 
The demand was examined by an Expert Com-
mittee headed by Prof. Satish Chandra. The 
Government is yet to take a final decision on 
the recommendations of this Committee. 

Iacrease in Price of Tea 
3448. DR. LAXMINARAYAN PANDEYA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have made a 
comparative study on market prices of popular 
brands of packaged tea as prevalent on 
February I. 1993 and June 30. 1993: 

(b) if so. whether this study shows a sharp 
upward increase in the prices of various brands 
of tea with the details thereof: 

(c) whether the Government have allowed 
excise duty concessions on tea during the 
budget for 1993-94; 

(d) whether the Government are aware thaI 
the consumers are paying higher prices of 
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popular brands packaged lea in the retail 
mark.et at present: 

(e) if so, the reasons therefor: and 
(I) the measures tak.en by the Go\,emlllent 10 

enforce fiscal discipline in the pricing of tea in 
confomlity with excise duty concessions? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON· 
SUMERAFFAIRSAND PUBLIC DISTRIBU· 
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI KAMA· 
LUDDIN AHMED): (a) and (b) A Statement is 

annexed. There has been increase in the prices 
of some popular brands of packet tea during the 
month of February '93 with the rise in auction 
prices. However, in the post budget period there 
has been a decline in those prices. 

(c) Yes Sir. 

(d) and (e) Prices of popular brands of padet 
leas during the post budget period have shown a 
marginal decline. 

(I) Since the tea industry has passed 011 the 
benelit of excise duty concessios to the.end con· 
sumers. question of enforcement of liscal dis· 
cipline in the pricing of tea does not arise. 

STATEMENT 
End Consumer Prices of Popular Brands of Packe' Tea 

Name of the Brand 

Broob &.d 
Taj (250 gIns) 

Brooke Bond Special (250 gms) 
Red Label (250 gms) 
3 Roses (250 gms) 

Tata Tea u.ited 
Tata Tea (Premium leaf 500 gms) 
Tata Tea (Premium Dust 500 gms) 
Kanan Devan (RD) 500 gms 
Kanan Devan (SFD) 500 gms 
Tata Tea (Red Leal) 500 gms 

DaIKa.'. 
Double Diamond (500 gms) 
Pikup (500 ,ms) 
No. 1 (500 ams) 
Sabi Dust (500 gms) 

LiptOll (I) 
Yellow Label (500 gms) 
Roby Dust (500 gms) 

As on 
1·2·93 

90.00 

85.00 

71.00 

8S.00 

80.00 

74.00 

65.00 

65.00 

70.00 

NA 
NA 

NA 
NA 

NA 
NA 

(Pri.:e Rs. /Kg.) 

Pre·Budget Post·Budget As on 
3()..6..93 

102.00 

97.00 

87.00 

106.00 

97.00 

90.00 

73.00 

71.00 

80.00 

96.00 

85.50 

91.00 

89.20 

86.00 

91.00 

lOO.l!O 

95.00 

85.MO 

104.80 

%00 

89.00 

7 ilK) 

69.50 

78.0() 

94.90 

84.40 

8'1.90 

8lUO 

84.90 

89.90 

98.00 

92.00 

83.00 

100.00 

92.00 

84.00 

71.50 

69.50 

78.00 

90.50 

81.00 

NA 
NA 

NA 
NA 
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Huardo.. Cbemkal Iadustries in Madhya 
Pradesb 

3449. SHRI SURATBHANlJ SOLANKI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) Whether the GO"emment have takcll any 
steps to monitor the growth of the h;uardous 
chemical industries in Madhya Pradesh: 

(b) if so. the comparative percentage of rise 
in the growth of hazardous chemical industries 
in the State during the last 2 years; 

(c) the number of chemical mishaps and the 
estimated number of deaths as a consequence 
thereof since the Bhopal gas tragedy: and 

(d) the action t&ken by the Government in 
th is regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FER-
nLIZERS (SHRI EDlJARDO FALEIRO). (a) 
and (b) Hazardous chemicals are under lkens-
ing under the IDR Al.1. Only one Indu~1rial 
Licence for hazardous chemicals has been 
granted during the last 2 years. 

(c) and (d) The time and labour involved in 
coliecting the requ isite information will not be 
commensurate with the objectives achieved. 

3450. 

Inler(eplion of Drains 

SHRI V. SREENIVASA PRASAD] 
SHRI TARA CHAND 
KHA..""IDELWAL 
SURI G. DEVARAYA NAIK 

WiiJ the Mmi.ier uf of L:RRAN DEVELOP-
MENT be piCiiSt'j to '1<1'" . 

(a) whether the n,,!hi Water Supply and 
Sewage Disposalljnlienaking propose to inter-
cept tile emuen1~ uf sao''' drain~: 

(b) whether the (iowmment ha,'''' ,(llIgh! 
the help of French technology 10 SCi up sewage 
treatment plants on the banks of Yamuna; 

(c) if so. the details of the plan for dearing 
Yamuna: and 

(d) the expelU views, 1 lb." seriuusness of 
the project 0 

THE MINISTER OF Sr~rF IN THI' 
MINISTRY OF URBAN D!'V['[ OPMENT 
AND MINISTER (il· S lATE I N fill· MINIS 
TRY OF WATFR 1{l'.SOCRCF~ (~HRI P-K 
THUNGON) : \a) "I'~, Sir 

(b) No. Sir. 
(c) and (d) Does .. ot arise. 

17-11" I c;.C;lNn/Q4 

• 
/livJnslationj 

3451. 

Drial" Waler in Gu;u.t 

SHRIMATI BHAVNA } CHIKHALIA 
DR RAMESH CHAND TOMAR 
SHRI HARISINH CHAVDA 
DR AMRITLAL KALIDAS 
PATEl... 

Wtll the PRIME MINISTER be pleued to 
state: 

(a) whether the Government propose to Cor-
mulate any new scheme to overcome the crisis 
of drinking water in the rural areas oC the 
country particularly in Gujarat during the 
Eighth five Year Plan. 

Ib) if so. the delliils thereof; 
Ie) tne funds allocated to the State during 

the above period; 

(d) whether the Government propose 10 con-
J.;ct an) survey of th~ rural areas of all the 
'illites in this regard; and 

(e) J.i so. the details thereof and the time by 
whi<:h th .. problem of drinking water is likely to 
be solved? 

THE MINISTER OF STAfE IN THE 
MINISTRY OF RURAL DEVEWPMENT 
(DEPARTMENT OF RURAL DEVEWP-
MENlI (SHRI lm'AMBHAI H. PATEL) (a) 
No. Sir. SM' mes for drinking water supply in 
lhe rural areas are formulated and implemen-
ted by the State Government under the on-
guing P:an programmes of Minimum Needs. 
Ao:(:elrrateti Rural Water Supply Programme 
(ARWSP). Mini Missions and Sub Missions 
under RaJiv Gandhi National Drinking Water 
Mission. formulation of new schemes under 
the on-going progran.mcs is a continuing 
activity on year to year basis within the 
availability of Annual Plan outlays 

(b) Does not arise. 
(ei Under the C'entrally Sponsored ARWSP. 

th,> ~Jlu<"~tion is decided on year to year basis. 
':1'e ad· ..:ation for 1992-93 wa, Rs. ltdJ crores. 
.,~, .. ah", .. titm tor 1993-94 h", b~ .. n in..:rea;ed 10 
11.' 26'>6 ~rore~ 

(J) Af State/l..' :ji.:;.1 Territori~s were requ~9· 
l ... ·d to condul...1. ~1 flesh Stlrvey of the starns of 
,h~nking w~!ter supp:-y in nlfa: habitl1tlons 

(e) Part I "f thi: Sllrvery deals with the 
availability ofdri:1.:.; "h! ... \ alC! \,i,.,-;i-\1S the nonn 
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«40 literes per capita per day. whether the rural 
habitations are uncovered or pattially covered, 
uncovered population etc. Part n of the survey 
deals with the quality of drinkina WIller sources 
in order to determine the chemical and 
bacterioloeical contamination. All the 
uncovered and partially covered habitations are 
li1eJy to be provided safe drinking water 
facilities by the end of the Eighth Five Year 
Plan. 
/EnglUIt) 

Opendoll of National h."a1 Fund 
3452. SHRl ClUTIA BASU: Will the 

PRIME MINISTER be pleased to state: 
(8) whether the National Renewal Fund has 

since been created; 
(b) if so. the contributions of the World 

Bank towards it; 
(c) whether the fund is likely to be used for 

the exit, training and redeployment of the sur-
plus workers in public sector undettakings; 

(d) if so. whether any comprehensive plan 
has since been worked out; and 

(e) if 10, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHIUMAn KRISHNA SAHi): (a) and (b; 
Yea, Sir. The National Renewal Fund ';as set up 
in February. 1992. According to the agreement 
sianed with the World Bank in November. 1992, 
an amount of US S 500 million would be avail-
able for social safety net which also includes the 
National Renewal Fund. 

(c) to (e) According to the approved guid& 
lines for operation of the National Renewal 
Fund. the National Renewal Fund (NRF) 
would be used, inter-alia. for compensation 
payment to workers affected by industrial 
restructuring and for their retraining, counsel-
ling and redeployment. In the first instance. 
assistance from the NRF has been provided for 
implementation of Voluntary Retirement 
Scheme of Central Public Sector Under-
takings. 

(Iranslation) 
Drcoatrol of Molasses 

3453. SHRlMATI SAROJ DUBEY 
SHRl S. B. SINDAL 

Will the PRIME MINISTER be pleased to 
state : 

<a) whether the Union Government propose 
to convene a meeting of State Government 
oLflCials regarding implementation of molasses 
decontrol order; 

(b) if 10, the details thereof; 
(c) the States which have refused to impl& 

ment the order of the Union Government; 
and 

(d) the _epa tabn to pursue all the State 
Governmenu to implement the order? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FER· 
nLIZERS (SHRl EDUARDO FALEIRO): (a) 
eo (d) The Molasses Control Order, 1961 has 
been rescinded and there are no decontrol 
orders to be implemented. Government is 
howewr interaCl,ing with the States for the 
implementation of the policy of decontrol. 

/English) 
Shares of Public Sector Uadertakiap 

3454. SHRl BASUDEB ACHARlA: Will 
the PRIME MINISTER be pleased to state: 

<a) the basis on which the criterion for off-
loading the shares of public sector undertakings 
has been fiXed; 

(b) whether any objections were raised by 
the managements of the all'ected public 
sector undertakings; 

(c) if so. the details, thereof; 
(d) whether the committee. set up for the 

purpose deliberated on these objections and 
decisions _re taken thereafter; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAl, DEVELOPMENT AND 
DEPARTMENT OF HEAVY I~DUSTRY) 
(SHRlMATI KRISHNA SAHI) : (a) to (e) Dur-
ing the disinvestment in 1992-93. the sele4.1ion 
of the enterprise for off-loading shares was 
based on considerations of marketability of the 
shares. strategic importance of enterprises, 
scope for disinvestments. the targets to be 
achiewd for mobilisation of resources by the 
Government. Valid objections like PSEs going 
in for public issues etc .. were taken into account 
by the Core Group set up for the purpose. before 
finall y off-loading the shares. 
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{Iranslation/ 

Runl Dneiopment in Uttar Pradesh 

3455. SHRI RAM NIHORE RAI 
SHRl VlSHWANATH SHASTRI 

Will ~e PRIME MINISTER be pleased to 
state: 

(a) the total amount of grants provided by 
the Union Government for rural development 
in backwanl areas of Uttar Pradesh during 
1992-93 and 1993-94, programme-wise; 

(b) whether the utilisation of grants pro-
vided by the Union Government for executing 
the development work meant for the people 
living below the poverty line has been 
reviewed; 

(c) if so. whether any complaints have been 
received reganling the use of this amount dur-
ing 1992-93 and 1993-94; and 

(d) if so. the details thereof and the action 
taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRl UTfAMBIIAl H. PATEL) : (a) 
The grants for various rural dt'velopment pro-
grammes are released by the Union Govern-
ment to the Statesll.ITs for all the districts 
including backward areas in a StatelUT. The 
total amount of grants released by the Union 
Government for Rural Devf'lopment in the 
State of Uttar Prade-sh during 1992-93 and 1993-
94 for major rural development programmes. 
namely-(i) Integrated Rural Development 
Programme (lRDP); (ii) lawahar Rozgar 
Yojana (JRy); and (iii) Drought Prone Area 
Programme (DPAP)-all of which have bear-
ing on the development of backward areas are 

as follows: 
(Rs. in crores) 

SI. Programme Release! Allocation 
no. 

1992-93 1993-94 

(i) IRDP 68.44 10254 
(ii) JRY 471.10 479.99 

(Tentative) 
(iii) DPAP 6.93 510 

(lst & 2nd 
instalments) 

(b) Utilisation of grants are reviewed re-
aularly based on Monthly and Quanerly Pro-

gress Reports and periodic field inspections at 
various levels at StateJDistrict and block. 
Besides. senior oiTroen from the Centre also 
conduct periodic fteld visits and reveiw the 
implementation of the programmes. 

(c) and (d) During 1992-93 and 1993-94. 38 
and 30 complaints respectively were received in 
regard to the implementation of JRY pro-
gramme and the same were referred to the State 
Governments for necessary remedial action. 
Generally. following types of complaints are 
received:-

(i) that the Gram Pradhan/Sarpanch has 
not discussed the plan for develop-
ment of village in the meetings of the 
Village Panchayat and has started the 
work without informing the Village 
Panchayat; 

(ii) that a Gram Pradhan has himself taken 
up the contract of the works executed in 
the village; 

(iii) that he has not paid the minimum 
wages to the workers engaged under the 
Yojana Or wages are not paid for months 
together. and 

(iv) that he has spent less but manipulated 
the accounts to show more expendi-
ture. 

Nursing Home Regulation Committee 

3456. SHRl ANAND AHIRWAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Committee constituted in 
DDA for conducting an inquiry pertaining to 
the report presented by the Nursing Home 
Regulation Committee has since submitted 
its report; 

(b) if so. the details therf'of; 
(c) if not. the reasons therefor; and 
(d) the reaction of the Government to the 

recommendations made therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN TIfE MINIS-
fRY OF WATER RESOlJRCES (SHRl P. K. 
THUNGON) : (a) No. Sir. 

(b) Question does not arise. 
(c) The new Ch airman of the Committee has 

taken over charge recently. He wi.H now be sub-
mitting the report as early as possible. 

(d) Question does not arise. 
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Company ShaJ'eS 

3457. SHRI CHHITUBHAI GAMIT: Will 
the PRIME MINISTER be pleased to state: 

(a) whether registration and transfer of 
shares lodged with the companies are getting 
delayed beyond statutory time limit: 2ud 

(b) if so, the steps taken/proposed to be 
taken to cope up with the increased \mrk-
load? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, ruSTICE AND COM-
PANY AFFAIRS (SHR! II. R BHARDWAJ) : 
(a) Delay in registration of transfer of shares 
in. or debentures of; some of the companies has 
come to the notice of the Government. 

(b) The steps to cope with the work load are 
required to be taken by the companies. Under 
Section 113 of !he companies Act, 1956. eWr) 

company shall deliver share/debenture cer-
tif1C8tes, duly transferred. 'within two months 
from the date of lodgemcm of the rf'quisile 
in.ttruments of transfer. Any default in comply-
ing with these prmisions is punishable "ith 
line upto Rs. 500/- for every day during which 
!he default continues. In the past. the Gowm-
ment have advised the companies to ensure 
compliance of these pro~isions oflaw. and pro-
secutions against St'Veral defaulting companies 
h.ave been filed under Section 113 of the Act. 
The aggrieved transferor/trans[t're.,. may also 
move the Company Law Board under Section 
III of the Act. 

In case oflisted companies. there is a ["rth.,.r 
safeguard provided in Section 22A of the 
Securities Contracts (Regulation) Act. 19(;(, 
requiring companies to seek confirmation of 
!he Company Law Roard before refusing 
transfer of shares in specified circumstances. 
Besides. the Securities and Exchange Board of 
India (SEB1) and the concerned Stock I'x-
changes also redress the grievances ufthe inves-
tors. in this regard. All companies making H 

public OT rights issue are required to satisfy 
SEBI that they are attending to investor 
grievances in a reasonable manner, before they 
proceed with the issue. 

As a measure of investors' protection, the 
Companies Bill. 1993 proposes to provide for 
more stringent penalty provisions for delay in 
transfer of shares/debentures; to exempt the 
requirement of endorsement of on the share 
transfer deed ~iten the transactions are of a 
nominal value upto Rs. 50.000/- and to provide 
for free transferability of shares/debentures and 
restricting the rights of companies to refuse 
transfer of shares only on specified grounds. 

In !he case of listed companies, a con-
tributory factor for delay is lodgement of a large 
number of scrips, just before the book closure 
and the consequent pressure on the companies 
can be mitigated if the scrips are lodged well in 
time before book closure. 
{Translation! 

Cement Factories in Maharashtra 

3458. SHRI VlLASRAO NAGNATIIRAO 
GUNDEWAR: Will the PRIME MINISTER 
be pleased to state: 

(a) !he details of the cement factories in 
Maharashtra, location-wise; 

(b) the installed capacity of each factory and 
the quantity of cement produced by them dur-
ing the Jast t'M) years; and 

(e) !he efforts made by the Government to 
increase their production capacity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAm): (a) and (b) 
The details of the large cement factories ill 
Maharashtra, location-we. installed capacity 
and quantity of cement produced by them dur-
ing the last t'M) years are as under:-

(Figures in lakh tonnes) 

Name of the 
Cement Factory 

Location Inwdled Capacity c:s on Production during 

1-4-1991 1-4-199~ 1991-92 1992-93 

(i) (ii) (iii) (iv) (v) (vi) 
---- ------.-------~--.-.------.----.-_ .. _-_._--
I. L& T Chandrapur 22.18 ~2.18 20.43 22.45 
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2. Manikgarb Manikgarb 10.00 
Cements 

3. ACC. Chanda Chanda 5.60 

4. Shree Sewree 2.00 
DWvijay (G) 

5. Narmada Ratnagiri 3.33 
Cement (G) 

Total: 43.11 

(c) Cement Industry has been delicensed 
and the Government is rendering all assistance 
for increasing cement production by providing 
adequate infrastructural support like suppJy of 
coal. rail wagons for movement of cement 
etc. 

/English} 

Integrated InfrastructuraJ Deye'opment Project 
of Mi)'llni 

3459. SHRI HARIN PATIlAK: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Integrated J nfrastructural 
Development Project of Miyani. Porbandar. 
sanctioned by the Union Government. is not 
progressing due to non-release of share capital 
of 2 crores so far; 

(b) if so. the reasons therefor; and 

(c) the time by which this amount is likely to 
be released? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM) : (a) to (c) The proposed 
Scheme of Integrated Infrastructural Develop-
ment (including Technological back-up ser-
vices) for small scale industries in rural! 
backward areas is under finalisation in con-
sultation with the concerned authorities. 

Houses for SCs/ST. under Indira Ans Yojana 

3460. SHRI PROBlN DEKA } 
SHRI RAMA KRISHNA 

KONATHALA • 
SHRI PANDURANG PUNDLIK • 

FUNDKAR 
SHRI SHIVRAJ SINGH 
CHAUHAN 

10.00 9.85 9.61 

5.60 5.78 6.45 

2.00 Factory closed 

3.33 2.78 III 

43.11 38.84 41.62 

SHRI HARIKEWAL PRASAD } 
SHRI ARJUN SINGH YADAV 
SHRI LAl1T ORAON : 
SHRI R. SURENDER REDDY 
SHRI CHANDRESH PATEL 

Will the PRIME MINISTER be pleased to 
state: 

(a) the target fixed and achievements made 
for the construction of houses for SCs/STs 
under Indira Avas Yojana during 1991-92. 1992-
93 and 1993-94. till date. State-wise; 

(b) the amount provided for the purpose and 
utilised during the above period. State-wise; 

(c) whether the Union Government propose 
to make any changes in the policy of I.A y.: 

(d) if so. the details thereof; and 

(e) the scheme formulated by the Govern-
ment in this regard during the Eighth Five 
Year Plan? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVEI.OP-
MENT)(SHRI RAMESHWAR TIIAKUR): (a) 
The target fIXed and achievements made for the 
construction of houses for SCs/STs under 
Indira Awas Yojana during 1991-92. 1992-93 
and 1993-94 till date are given in the enclosed 
Statement-I. 

(b) Amount provided for the purpose and 
utilised for the construction of lAY houses dur-
ing 1991-92. 1992-93 and 1993-94 are given in the 
enclosed Statement-II. 

(c) No. Sir. 

(d) & (e) Do not arise. 
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STATEMENT I 

State!UT 1991-92 1992-93 1993-94 
-------

Target No. of Target No. of Target No. of 
Houses Houses Houses 

constructed constructed constructed • 

Andhra Pradesh 7913 10876 7719 10961 41280 400 

Arunachal Pradesh 289 233 282 27 133 0 

Assam 1119 1231 1091 1037 4208 15 

Bihar 14872 22541 14509 28189 24943 6549 

Goa 10 52 54 S5 199 10 

Gujarat 4661 4939 4566 4889 650L 2144 

Haryana 941 968 917 1002 1220 10 

H. P. 351 362 343 347 519 5 

J. & K. 205 495 200 235 752 0 

Kamataka 5443 6092 5309 7l~ 9046 ~1{H 

Kerala 1733 5172 1690 4100 3619 733 

MP. 18266 40644 17816 47156 18573 7rr75 
Maharashtra 7651 9927 6~4 8778 15100 654 

Manipur 59 140 58 213 258 0 

Meghalaya 450 388 439 432 292 81 

Mizoram 226 256 220 224 128 2 

Nagaland 392 1581 383 1603 295 0 

Orissa 9110 17028 8885 11305 10603 2417 

Punjab 1287 1191 1255 3359 1039 0 

Rajasthan 7347 13174 7166 11541 7445 1445 

Sillim 52 166 51 140 96 20 

T. Nadu 7222 4rr768 7044 9314 12311 4193 

Tripura 286 472 279 343 283 

u.P. 18914 20262 18448 22218 32479 1694 

West Bengal 11594 8223 11308 13300 12632 225 

Andaman & 16 17 16 20 72 0 
Nicobar 

Chandigarh 5 0 

D&N 61 53 60 52 45 

Daman & Diu 8 26 8 23 0 

Delhi 79 0 
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Labhadweep 16 0 16 37 0 

Pondicherry 48 22 47 47 110 0 

Thtal : 120626 207299 117133 188084 204241 28780 

"lJpto June 1993 

STATEMENT II 

StateJlIT 1991-92 1992-93 1993-94 

Amount Amount Amount Amount Amount Amount 
allocated utilised allocated utili oed allocated utilised* 

Andhra Pradesh 1005.01 1411.43 4745.54 1264.00 147721 72.58 

Arunachal Pradesh 41.94 3122 40.90 5.81 19.35 0.00 

Assam 152.19 17224 234.38 130.76 48629 1.56 

Bihar 2075.88 264331 2649.74 3212.15 2897.48 621.38 

Goa 1.23 2.06 5.60 3.65 20.91 3.94 

Gujarat 612.86 795.07 .910.51 638.94 54225 14296 

Haryana 119.46 132.92 14123 nO.58 13026 0.9] 

Himachal Pradesh 50.94 50.77 58.53 51.28 66.44 291 

1. & K. 29.66 35.15 43.74 16.08 9430 0.00 

Kamataka 691.21 836.61 831.12 803.70 991.88 97.02 

Kerala 220.11 488.75 299.95 527.98 374.30 53.05 

M.P. 2319.72 3379.37 2749.46 2626.55 1871.83 146.76 

Mabarashtra 971.66 1372.30 1390.96 1181.51 1610.36 4203 

Manipur 8.59 11.42 20.97 22.15 24.80 0.00 

Meghalaya 65.25 5224 76.83 47.06 29.02 1029 

Mizoram 32.73 34.86 38.30 32.11 1223 029 

Nagaland 56.87 22925 67.17 232.44 31.11 0.00 

Orissa 1197.91 2099.51 1364.32 1402.39 1198.36 278.37 

Punjab 163.44 242.06 193.36 790.98 98.06 5.84 

Rajasthan 966.14 1007.77 1143.71 1094.43 777.68 17121 

Sikkim 7.57 26.00 9.98 20.73 11.33 2.90 

T. Nadu 917.25 7763.73 \122.82 2549.67 335.37 428.65 

Tripura 41.53 50.18 49.34 33.00 3221 0.44 

u.P. 2487.25 2303.88 3097.04 2933.01 599.90 217.88 

~ Beneal 1472.43 1101 1716.62 1695.48 323.79 31.67 
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Andaman & 
Nicobar 

Chandigarh 

D&N 

Daman & Diu 

Delhi 

LabhactMep 

Pondicherry 

205 

0.61 

7.71 

1.02 

10.00 

205 

6.14 

2.98 

0.00 

10.10 

233 

0.00 

0.00 

10.07 

2.00 

832 

0.99 

2.12 

10.96 

4.96 

7.01 

1.06 

0.00 

6.16 

9.16 

4.97 

2.93 

4.59 

8.97 

0.00 

0.27 

0.19 

0.00 

1.38 

Total: 15738.47 26301.00 23026.51 21455.63 1907838 2334.49 

*UpIo June 1993 

fD'atulatUmJ 
bpart of LntIIer ud Apo Products and 

MiaenIs 

3461. SHRI BHAGWAN SHANKAR 
RAWAT: Will the PRIME MINISTER be 
pl~ to state: 

(b) Comparative figures regarding export of 
these products during April-May 1993, the latest 
period for which such data are available in 
1993-94, as compared to the corresponding 
period of the previous years are given 
below: 

(in US S million) 

<a) the comparative fIgUres regarding export 
oCleather products agro-products and minerals S1. Item 1991 April-May 1993 
during 1991-92 and 1992-93; and No. 1992 (P) 

(b) the comparative fIgUres regarding ttIPort 
0{ these products during the fIrSt quarter of 
1993-94 as compared to that of the correspond-
ing period of the previous years ? 

1lIE MINISTER OF STATE IN TIlE 
MINISTRY OF CML SUPPliES, CON-
SUMERAFFAI1tS AND PUBUC DISTRIBU-
nON AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN. AHMED): (a) Value of 
a:ports of leather and leather products, agro 
products and minerals & ores during 1991-92 
and 1992-93 are giwm below: 

(in US S million) 

Sl. Item 1991-92 1992-93 
No. (P) 

I. Leather and 1269 1275 
Leather Products 

ll. Agricuhural and 1984 1971 
Allied Products 

m. Minerals and 930 741 
Ores 

P: ProYiaional 

I. Leather and 184 180 206 
Leather 
Products 

ll. Agricultural and 430 302 503 
Allied Products 

ID. Minerals and 162 125 147 
Ores 

P: Provisional 

C. B. I. inquiry into e.umiaatiou conducted Ity 
S. S. C. for Iacome Tax inspecton 

3462. SHRI MRUTYUNJAYA NAYAK : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether C. B. L had since completed its 
enquiry on irreiUlarities in the examination 
held for the posts of Income-lax-Inspectors. 
1988 conducted by the Staff Selection Com-
mission; 

(b) if so, the details thereof; and 

(c) if not, the re~ns therefor? 
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TIlE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN TIlE MINISTRY 
OF PARLIAMENTRY AFFAIRS (SHRIMATI 
MARG."-RET ALVA): (a) to (c) The C. B. I. 
report has been received. It has recommended 
disciplinary action against three officials of the 
Staff Selection Commission. 

Support Price of Rubber 

3463. SHRIMATI SHEELA GAUTAM 
SHRI TEl NARAYAN SINGH J 

Will the PRIME MINISTER be pleased to 
state: 

(a) the highest and the lowest price of the 
natural rubber during each of the last three 
years; 

(b) the present market price of natural rub-
ber in the country; 

(c) whether the Unicn Government have 
recently announced the minimum price of the 
rubber; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLII;S, CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED): (a) Ihe highest and the 
lowest price of RMA-4 grade natural rubber 
during the last three years at Kottayam are as 
follows :-

):ear Highest Lowest (Rs./QtL) 
(Rs./Qtl.) 

19%-91 2500/- on 1960/- from 
15-6-90 19-12-90 to 
and 16-6-90 22-12-90 

1991-92 2300/- from 2060/- from 
5-8-91 to 3-2-92 to 
23-8-91 8-2-92 

1992-93 2815/- on 23501- on 1-4-92 & 
10-9-92 and 2-4-92; & from 
11-9-92 1-1-93 to 9-1·93. 

(b) Prellent market price of RMA-4 grade 
rubber in the country is Rs. 2700/- per quintal. 
(10-8·93). 

(c) and (d) GO'Yllrnment have announced 
the Bench Mark Price for natural rubber on 5th 
January, 1993 at Rs. 23.45 per Kg. for RMA· 
4 grade. 

{English] 

KumI Saoitatioa Sdleme in Orissa 

3464. DR. KRUPASINDHU BHOI: Wtll 
the PiUME MINISTER be pleased to state: 

(a) the details of the Rural Sanitation 
Schemes being implemented, State-wise; 

OIr-Whether any such scheme has been 
imBtemented in Orissa; 

(c) if so, the progress made under the 
scheme in Orissa during the last three years; 

(d) the amount allocated by the Union 
Government, UNICEF and other agencies to 
Orissa during the above period for these 
schemes; 

(e) whether the amount provided to the State 
has actually been utilised; and 

(I) if so, the details thereof and if not, the 
reasons therefor? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI LrtrAMBHAI H. PATEL): 
(a) All Slates are implementing Rural Sanita-
tion Schemes under the Minimum Needs p~ 
gramme and the Centrally Sponsored Rural 
Sanitation Programme (CRSP). Schemewise 
details being implemented in difIerent States 
are not maintained at the level of the 
Central Government. 

(b) Yes, Sir. 

(c) The progress of construction of sanitary 
latrines under State Sector Minimum Needs 
Programme and Centrally Sponsored Sanita-
tion Programme (CRSP) the last 3 years is as 
under:-

Year No. of sanitary latrines 
constructed under 

19%-91 
1991-92 
1992-93 

CRSP 

1664 

2355 
1461-

-Upto February 1993 

MNP 

343 
366 
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(d) The amount released by the Union 
Government to Orissa under CRSP during the 
above 3 year is as follows:-

Year 

19C»-91 
1991-92 
1992-93 

Total: 

Amount "'leased under 
CRSP (Rs. in lakhs) 

25.00 
00.00 
78.62 

103.62 

The amount allocated by UNICEF to Orissa 
was as under :-

1991 
1992 
1993 

US $ 

51.000 

75,000 
1,60.000 

(e) & (I) The amount provided by the Cen-
tral Government to the State Government was 
utilised during 199(}.91 and 1991-92. The 
amount for 1992-93 was released on 30th/31st 
March, 1993 and. therefore, it could not be 
utilised during 1992-93 and it is likely to be 
utilised in 1993-94. The details of actual expen-
diture are as follows :-

Year 

1990-91 
1991-92 
1992-93 

(Rs. in lakhs) 

Expenditure under CRSP 

18.88 
26.11 
2.98 

Non-implementation of Prices of Drugs 

3465. SHRI HARlSH NARAYAN 
PRABHU ZANTYE : Will the PRIME MINIS-
TER be pleased to state: 

(a) the number of cases of non-imple-
mentation of prices fIXed by the Government 
detected during the last two years. StatelUnion 
Territory-wise alongwith the names of com-
panies and extent of violation; 

(b) whether the Union Government have 
any control over the State Dn'g Control 
Department; 

(c) wh'ether the office of the Drug Develop-
ment Commissioner has since been made 
ineffective/disintegrated; 

(d) if so, the reasons therefor; 

(e) whether the field work is being under-
taken by the Union Government to provide 
vital feed back on policy implementation; 
and 

<0 if not, the action plan proposed to make it 
effectived ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO): 
(a) Under the provisions of the DPCO. 1987 
and the Essential Commodities Act. the powers 
have been vested with the State Governments 
for taking action in cases of violation ofDPCO. 
1987 regarding Prices of drugs under price con-
trol. Details of violation detected and action 
taken by the States are not compiled 
centrally. 

(b) The subject maner of Health is in the 
Concurrent List and Drugs & Cosmetic Act. 
1940 and Rules made thereunder by the Central 
Government are implemented by the State 
Drug Control Authority under the overall 
guidance of Drug Controller (India), Ministry 
of Health. 

(c) No. Sir. 

(d) Does not arise. 

(e) Yes, Sir. 

{O Does not arisl' 

{I'ranslationJ 

Losses by PubHc Sector Undertakings 

3466. SHRl SATYA DEO SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the total loss suffered by each public sec-
tor undertaking under the Department of 
Heavy Industry during 1992-93; 

(b) whether this loss is more than the loss 
incurred by these undertakings during 1991-
92; 

(c) if so, the reasons therefor: and 

(d) the effective ~easures l~ken to reduce 
their losses? 
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TIlE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRlMATI KRISHNA SAHn : (a) and 
(b) As per Statement anlU'.:led. 

(c)" Obsolete plant and machinery, shortage 
of working capita!, low productivity, surplus 
manpower with high overhead cost and shor-
tage of orders in some cases, and heavy interest 
burden on loans are the main reasons for 
losses. 

(d) The performance of these companies is 
being reviewed by the Government from time to 

time with a view to bringing about an improve-
ment in their performance through rationalisa-
tion of manpower, increased productivity, 
reduction in sundry debtors and in~ntory, and 
balancing investments. wherever possible, for 
better utilization of facilities. Voluntary Retire-
ment Scheme (VRS) has been introduced and 
provision made in the budget for meeting the 
fund requirements for VRS for retirement 9f 
surplus manpower. As per the provision of Sick. 
Industrial Companies Act, the loss making 
Public Sector Units have been referred to the 
Board of Industrial & Financial Reconstruc-
tion. 

STATEMENT 

(Rs. in Crores) 

S. Name of Public Sector Undertaking Losses during 
No. 

1992-93 1991-92 
(provisional) (Actual) 

I. Bum Standard Company Ltd. (BSCl) 2.20 9.02 
2. Bharat Brakes & Valves Ltd. (BBVL) 0.35 1.77 
3. Reyrolle Bum Ltd. (RBL) 0.51 1.07 
4. Jessop & Company Ltd. (JESSOP) 6.90 4.61 
5. Braithwaite & Co. Ltd. (BRAITHWAITE) 0.66 2.26 
6. Bharat Process & Mechanicals Engineers Ltd. (BPME) 8.67 8.60 
7. Weighbird India Ltd. (WIL) 0.85 1.44 
8. Lagan Jute Machinery Co. Ltd. (LAGAN JUTE) 0.29 (+) 0.48 

9. Bharat Pumps & Compressors Ltd. (BPCL) 12.78 8.59 
10. Richardson & Cruddas Ltd. (R&C) 15.66 15.65 

11. Triveni Structurals Ltd. (TSL) 15.93 13.12 
12. Cycle Corporation of India Ltd. (CCIL) 29.04 27.37 
13. Heavy Engineering Corporation Ltd. (HEC) 110.60 192.65 
14. HMT Limited (HMn 11.93 (+) 38.15 

15. Praga Tools Ltd. (PTL) 4.71 2.18 
16. Instrumentation Ltd. (ILK) 18.15 16.67 
17. Mining & Allied Machinery Corporation ltd. (MAMC) 32.79 38.60 
18. National Bicycle Corporation of India Ltd. (NBCIL) 13.55 11.51 
19. National Instruments ltd. (NIL) 10.57 8.04 

20. Scooters India Ltd. (SIL) 62.80 53.14 

21. Bharat Ophthalmic Class Ltd. (BOGL) 10.70 11.17 
22. Cement Corporation of India Lid. (CCO 59.94 (+) 2.10 
23. Hindustan Paper Corporation Ltd. (IIPC) 70.49 69.91 
24. Mandya National Paper Mills Ltd. (MNPM) 17.20 13.17 
25. Nagaland Pulp & Paper Corporation LId. (NPPC) 25.11 23.74 

---.---~.--------~--~-
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26. Hindustan Photo Film Manufacturing Company Ltd. 

(HPF) 39.40 (+)2.91 

27. Hindustan Salts Ltd. (HSL) 0.14 (+) 0.42 
28. NEPA Limited (NEPA) 4.23 (+) 2.06 
29. Rehabilitation Industries CoIpOration Ltd. (RIC) 33.'TI 32.90 
30. Tannery & Footwear Corporation of India Ltd. (TAFCO) 21.47 19.86 
31. lYre COIpOration of India Ltd. (TCIL) 23.44 15.71 
32 Bharat leather Corporation Ltd. (BLC) 1.29 0.83 
33. Engineering Projects (India) Ltd. (EPI) 55.52 58.34 

( +) indicates Profit. 

{Eng/ishf 

GoYemmeDt Accommodation In aeneral Pool 

3467. SHRI ANANTRAO DESHMUKH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the total number of accommodation in 
General Pool of Directorate of Estate in Delhi. 
category-wise; 

(b) the number out of these accommodations 
under unauthorised occupation, category-wise 
at present; and 

(c) out of these how many have been under 
unauthorised occupation for a period of one 
~ar and more? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K 
nIUNGON) :(a) The number of accommo-
dation in General Pool (as on 31-12-92) in 
various categories is as given below'-

1YPe I 
1YPeII 
1YPe m 
1YPe IV 
1YPe IV(S) 
1YPe V 
1YPe VI 
1YPe VII 
1YPe VIII 

Total: 

16,278 
22,408 
17,121 
5.010 

384 
1,850 

537 
112 
108 

63,808 

(b) and (c) Information is being compiled 
and will be laid on the table of the house. 

[Iranslationf 

Supply of MachinelY by National SmaU Indus-
tries Corporation 

3468. SHRI MAHESH KANODIA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have taken 
steps to supply machinery through the National 
Small Industries COIpOration Ltd. on easy hire 
purchase basis terms for setting up of small 
scale industries and their expansion; 

(b) if so, the works undertaken in this regard 
in Uttar Pradesh, Madhya Pradesh, Bihar and 
Gujarat during the last three years; and 

(c) the increase in the number of Small Scale 
Industries in these States as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) Yes, Sir; 

(b) The details of assistance provided under 
Hire Purchase Scheme in u.P., M.P., Bihar and 
Gujarat are placed at enclosed statement; 

(c) As a result increase in number of small 
industries in the States of Uttar Pradesh, 
Madhya Pradesh, Bihar and Gujarat assisted 
under this Hire-Purchase Scheme are as 
follows :-

States 
Uttar Pradesh 
Madhya Pradesh 
Bihar 

Gujarat 

No. of Units 
80 
16 
15 
50 
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STATEMENT 

STATES 1990-91 
No. of H.P.· 
M/cs.· value 

UlTAR PRADESH 140 200.00 
MADHYA PRADESH 16 9S.63 
BIHAR 30 50.60 
GUJARAT 235.07 

·M/cs 
H.P. 

De~lop_nt of Non-Cooeotional Energy Sour-
ces In Rural Areas 

·3470. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the energy requirement of rural 
people is increasing continuously; 

(b) if so, the new uses that have been 
encouraged for non-conventional and renew-
able energy sources in village~; and 

(c) whether the Government propose to take 
assistance from World Bank or IM.F. for 
this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENllOJ.lAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TIJRE (SHRI S . .KRISHNA KUMAR) : (a) and 
(b) Yes, Sir. The uses of Non-conventional and 
renewable energy sources in villages, which 
have been encouraged are biagas plants, 
improved chulhas, solar photovoltaic based 
systems for li&htina. water pumping, small 
village power plants, refrigeration, rural com-
munication; solar cookers, water heaters, stills, 
driers/air heaters, timber seasoning kilns, green 
houses and wind based systems for battery 
charging and water 
pumping. 

(c) The Government has successfully nego-
tiated with the World Bank a fmancial assis-
tance of US $145 million for its renewable 
resources development project comprising of 
small hydro, wind energy and solar photo-

Rs. in Lald:s 

1991-92 1992-93 
No. of H.P. No. of H.P. 
M/Cs· value M/cs.· valll~ 

- ---_. --
190 300.50 98 In.7S 
116 137.26 l.? .00 
30 50.00 18 30.00 
86 142.05 20 25.00 

-Machines 
- Hire-Purchase 

voltaic systems. So far no financial assistance is 
contemplated from IM.F. 

fEnglish/ 

Facilities to Ex-Semcemen 

3471. SHRI GABHAJl MANGAJI 1 
THAKORE 1~ SHRI GEORGE 
FERNANDES 

Will the PRIME MINISTER be pleased to 
state : 

(a) the total number of Ex-servicemen in 
Gujarat and Bihar, separately; 

(b) the details ofthe facilities being provided 
to them by the Government; 

(c) whether any complaints from Ex-
servicemen regarding pension etc. have been 
received; 

(d) if so, the action taken thereon; 

(e) the places where Army Rest Houses have 
been constructed and whether the Government 
propose to construct some more Army Rest 
Houses in the country; and 

(1) if so, the details thereof and if not. the 
rusons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MAlllKAlUUN) : (a) As per the registration of 
ex-Selvicemen being carried out by the Zila 
Sainik Boards w.eS. 15th May, 1992, a total of 
6,682 ex-Servicemen in Gujarat and 36,370 ex-
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Servicemen in Bihar have been issued Identity 
Cards upto 30th June. 1993. 

(b) There is a comprehensive pllckage of 
resettlement and welfare measures fQr the ex-
Servicemen. Besides providing for reservation 
for ex-Servicemen in employment to Group 'C' 
& 'D' posts in Central Government 
DepartmentslPublic Sector Undertakings! 
Nationalised Bank.s. Government have 
launched a number of schemes to provide self-
employment opportunities to ex-servicemen 
which include SEMFEX-I. fi & m schemes to 
enable tli.e ex-servicemen to set up small indus-
trial projects or to take up gainful farm and 
non-farm activities in rural areas, allotment I}f 
Petroleum products agencies. allotment of Unit 
Trust of India agencies etc. 

Ex-Servicemen are authorised free medic::1 
facilities in Military Hospitals and Canteen 
facilities at 'he nearest CSD canteens. Children 
of Defence penonnel \i.lled or disabled in 
action are CDlitled to free educational facilities 
auch u fees. hostel charges. cost of uniform etc. 
7~ conceasion in rail fare to travel in find class 
is giYen to WIlr widOM. receptents of Gallantry 

awards are also given 50% for air and rail travel 
in find class. Financial assistance for construc,-
tion of houses and marriage of daughters is 
given to war widows. and to war disabled and 
casualties attributable to military service by the 
Kendriya Sainik Board. In addition. ex-
Servicemen and their wards who are in penuary 
are given financial assistance out of Welfare 
'funds at the disposal of thl'! Kendriya Sainik 
Board. Grants are also given for special medical 
treatment of serious diseases. 

(c) and (d) Complaints/representations are 
received from individual ex-Servicemen from 
time to time regllrding pension related matters. 
These are dealt with expeditiously. Pension 
Grieva"ces Cells exist in the Ministry of 
Defence. the Service Headquarters as also sub-
ordinate offices. 

(e) and (I) The location of existing Sainik Rest 
Houses in the country is given in the attached 
Statement. No proposal is pending with the 
Kendriya Sainik Board for construction of new 
Sainik Rest Houses. Such proposals emanate 
from the State Governments. 

STATEMENT 

1. Andhra Pradesh 

2 Arunachal Pradesh 
3. Assam 

4. Bihar 

5. Goa 
6. Gujarat 
7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

I..ocations of Sainik Rest Houses 

Guntur, Kakinada Vishakhapatnarn. Ananthapur 
and Cuddapah. 
Nil 
Kamrup (Gauhati), Cachar (Silchar) and Karbi 
Anglong (Diphu). 
Bhojpur. Chapra, Ranehl Gaya, Dumka, Chaibasa. 
Bhagalpur and Motihari. 
Nil 
RaJlmt. 
Ambala, Jind, Old Rewari. Panchkula, Bhiwalli. Kar-
nal, Jhajjar. Sonepat. Faridabad. Kosll Kuruksheira, 
Gurgaon. Rohtak. Dadri, Bh&durgarh. Hissar. Nar-
naul. Mohindergarh. Loharu. Sirsa and New 
Rewari. 
Bil .. spur. Shimla. Solan. Hamirpur. Reckong Pea. 
Palarupur. Una. Nurpur. Keylong, Ghumarwin. 
Dehra. Nahan. Mandi. Charnba. Chowari. Kullu. 
Kangra. Dilaramshala. Jawala-MukhL Parwanoo. 
Sarkaghat and Mati&na. 
Jammu. Kathua. Rajouri. Udharnpur. Doda. Leh. 
Srinagar. Sarnbha. Reasi and Kishlwar. 
Belgaum. Karwar. Mediketi. Atharn (Belgaurn Dist.) 
and Bangalore. 
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n. 
12. 

13. 

14, 

15. 
16. 
17. 
18. 
19. 

20. 

21. 
22, 

23, 

24. 

25. 

26. 
27. 
28. 
29_ 

Wrinen Answers 

Kerala 
Madhya Pradesh 

Maharashtra 

Manipur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 

Raja'Uhan 

Sikkim 
Tamil Nadu 

Tripura 
Uttar Pradesh 

West Bengal 

A & N Islands 
Chandigarh. UT 
Delhi 
Pondicherry 
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Thiruvananthapuram. Alappuzha and Kozikode. 
Bilaspur. Gwalior. Indore. Jabalpur. Morena. Raipur. 
Bhopal. Sagar and Bhind. 
Ahmednagar. Ratnagiri, Akola. Amravati, KIled. 
Buldana. Mahad. Savantvadi, Devgard, Poladpur. 
Satara. Kolhapur. Nasik, Malegaon. SangJi, Pune. 
Solapur, Raigad, Chiplun. Dapoli. Yeotmal. Dhule 
and Mangaon. 
Nil 
Nil 
aizawaL 
Nil 
Cutlack and Ganjam, 
Amritsar, Ludhiana. Sangrur. Ferozepur. Rapar. Gur-
daspur, Bhatinda Patiala. jullundar, Kapurthala, 
Hoshiarpur, Chandigam and Faridkot. 
Ajmer. JaipuL fllwar, Jodhpur. Bharatpur. Bhim. 
Shergam. Kola, Bikaner. Nagaur, Bundi. Pali, Beawar. 
Sikar, Churu, UdaipuL 1hunjhunu and Pokaran_ 
Gangtok. Namchi, vyalc!Jing and Jorthang_ 
Coimbatore_ Dharaipuri. Madurai. Nilgiri. North 
Arcot. South Arcol, Tiruchirapally, Thanjavur. Selam, 
Tirunalveli. Kamarajar. Madras. Pasumpon Muthu-
ramalingam and KadaikanaL 
Nil 
Aligarh. Almora, Azamgam. Balia, Ban·illy. BI1!.md-
sahar. Deoria. Etah. Etawah. Faizabad, Farrukhabad. 
Ghazipur. Gorakhpur. Kanpur. Agra. Lansdowne. 
Pauri (Garhwal), Mainpuri, Meerut. Muzaffarpur. 
Pmtapgam. Pithoragam. Varanasi. Rai-Bareli, 
Shajahanpur. Sultanpur. Allahabad. Bahraich. 
Banda. Barabanki, Basti, Badaun. Gonda, Chamoli, 
Dehradun. Fatehpur. Hamirpur. Hardoi. JalauD 
(Omi). Jaunpur. 1hansi, KIleri. Lucknow. Mathura, 
Mirzapur. Momdabad, Rampur. Silapur, Saharanpur. 
Tehri. Unnao. Uttar-Kashi. Nainitl'l. Ghaziabad. 
Bijnor. Pi!ibhit, Kanpur Village. Soubadhra. 
Siddarthanagar. Hardwar. Firozabad, Maharajganj 
and Mau. 
Calcutta. Darjeelillg. KaJimpong. BurdW1ln and 
Midnapur_ 

PorI Blah- and Cambell Bay. 
Sector 21-D. Chandigarh_ 
Nil 
Nil 

Proposals for CoHIrt Buildings from State uf 
Maharashtra 

(a) whethet- some proposals are pending 
with the Union Government h-.r construction of 
Court buildings from Maharashtra: 

3472. SHRI SHANTARAM POTDUKHE: 
Will the PRIME MINISTER be pleased to 
state: 

(b) if so. the amount and number of pro-
posals pending with the Union Government: 
and 
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(c) decision taken by the Government in this 
regard ? 

TIlE MINISTER Of STATE IN TIlE 
MINISTRY OF LAW JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ) : 
(a) and (b) The Government of Maharashtra 
has submitted a proposal envisaging an outlay 
of Rs. 6946.44 lakhs during the eighth plan 
period for the construction of court buildings. 
residential quarters, amenities in courts. moder-
nisation of facilities in High Court and Subor-
dinate Courts. under the Centrally 
Sponsored Scheme. 

(c) The Centrally Sponsored Scheme has 
been approved in principle by the Full plan-
ning Commission in its meeting held on 
23-7-1993. The formal approval orthe planning 
Commission is, however. awaited. 

ROIlcis Under J.R.Y. in Maharasbtra 

3473. SHRI DHARMANNA MONDAYYA 
SADUL: wm the PRIME MINISTER be 
pleased to state: 

(a) whether the Government of 
Maharashtra has submitted any proposals for 
construction of roads under the Jawahar 
Rozgar Yojana during 1992-93: 

(b) if so, the details thereof and the action 
taken by the Union Government thereon: 

(c) the amount allocated to the State for the 
purpose during 1993-94: and 

. (d) the amount provided upto July. 1993? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR) : (a) 
No. Sir. 

(b) Does not arise. 
(c) and (d) Construl:tion of roads in rural 

8I1lB8 is an admissible activity under Jawahar 
Rozgar Yojana (JRY). Since the planning and 
implementation of JRY is decentralised, actual 
selection of an activity and the extent of outlay 
for a particular activity are to be decided by the 
implementing agencies i.e. Village Panchayats/ 
DRDAs/ZPs, taking into account the needs of 
the area and the availability of funds. 

During 1993-94, a sum ofRs. 21471.421akhs 
has been tentatively allocated to the State of 
Maharashtra as central share of assistance 
under JRY, out of which a sum of Rs. 694330 
laths haa been released till 31-7-93. 

SpedaI eel ~r Redressal of Exporters 
Grievances 

3474. SHRI ANAND RATNA MAURYA: 
Will the PRIME MINISTER be p1eaaed to 
state: 

(a) whether the Government have set up an 
Exporters Redressal Cell to redress the grievan-
ces of exporters; and 

(b) if so, the details of main objectives and 
functions thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFF AIl\.S AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b) Yes, 
Sir. An Exporters Redressal Celi has been 
formed to entertain and monitor disposal of 
suggestions and difficulties of exporters to 
facilitate early action on such issues. 

Production of leatber 

3475. DR ASIM BALA: Will the PRIME 
MINISTER be pleased to state: 

(a) the total production of leather in the 
country, State-wise; 

(b) whether the Government propose to 
increase the production of leather; and 

(c) if so, the details there of? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEPARTMENT AND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHRIMATI KRISHNA SAHI): (a) A State-
ment is enclosed. 

(b) and (c) A National Leather Development 
Programme (NLDP) with UNDP assistance is 
currently being implemented for integrated 
development of the leather industry. The com-
penents of the programme include increasing 
productivity of leather units, upgradation of 
split leather, and maximisation in usage of Raw 
materials by improving the skills of workers 
and supervisors. Government has also 
delicensed manufacture of finished leather and 
are allowing duty free imports of Raw hides and 
skins. 
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STATEMENT 
As tho! Leather industry is primarily in the 

small cottage and tiny sectm and scatt('red ail 
over the country reliable statistics of it~ domes-
tic production are not available. Howevt'r. in 

the Survey I<.eport on Capacity Utilisation in 
Indian tanning industry prepared by th~ Cen-
tral Leather Research Institute (CLRI) in the 
year J990. the Stale-wise produc:ion of 
Finished leather in SSI AND DGTD tanneries 
iI, India has been revealed as under: 

Stlttewise Proressing of Hides and Skins in (in 1akh S5I and DGTD 'Tanneries in India 
(1987-88) pie~es). 

S. STATE Raw to finished Unfinisl,ed to finished 
No. 

_._-------------
Hides % Ovline % Hides % Ovine % 

skins skins 
----------_. ----------------------

Tamil Nadn 94.6 36 393.9 :58 71.6 74 26:.3 74 
2 West Bengal 66.0 25 133.7 20 2.5 3 13.; 4 

3 Uttar Pradesh 82.9 3i 77.7 II 10.8 11 0.6 
4 Andhra Prlldesh 14 332 1.6 9.8 
5 Maharashtra 2.4 10.9 '.., I., 5,'1 

6 Kemstka 0.9 8 II 2.7 12 18.3 22 
7 Punjab 7.5 2!.U ],8 

8 Other States 9.1 K4 3.5 45.3 
-------------------

Total 264.8 101) 
----_. 

NOH: Hides inc1ul!e calf slins. 

Shifting of Industrial Lnih from Delhi 

1m. SHR! B L SHARMA PREM . willlh~ 
Mini>! .. , 01 CREAN DEVELOPMFNT b .. 
pled,,,,i to Siale : 

(2) v.hethcr the Government are considering 
a proposal to close down on shin cettain Indus-
trial Vaits outside Ddhi: 

(b) if so. the details thereof: 

(c) "hether any alternative site is not avail-
able within t.~~ t .. rritory of Delhi: and 

(el) if suo th!' ,ietails thereof and if not. the 
other proposds of the Goverm:H'nt in this 
rel!m'd " 

TIll: MINI"iTER OF STATE IN THE 
MINISnn m· l RRAN DEVELOPMENT 
AND MINlSrFR OF STArr IN THE MINIS-
TRY OF WATER RFSOURCES (SHR! P K. 
·nll.TNGON): (~) and (h) DDA has re-pun~d 
thal all Ih~ hazardous and noxious Hnd th''',"" 
and large industries as per th .. pr(."ision ;n the 
Ma~ter PI all ~':>r Delhi perspectiw-200l are 'lut 

678.8 100 962 !O() 354.3 100 

permitted in Delhi and are liable to he shifk"! 
outside Delhi. 

(c) Question do." not arise. 

(d) 'Heavy and large' industrial units are to 
be located in the National Capital Region as per 
the policy prescribed in the Regional Plnn-1nUI 
for NCR 

Further the NCR 8th Plan im'c;llr,en: 
strategy provides for large scale Je\elopment 01 
industrial sites in 10 new townshlpe of NCR 
where preferential allotment could be made to 
industrial units want in to expand Of ri'lc){'a!e 
outside Delhi as per provision of the drati Delhi 
Sub-regional Plan for NCR 

Delicell~ing "r Hrul('i 

J';77 'iIlRl SAilA,;OI'AI MI"RA Will 
the PRIMl' MINISTFR [\c pi, ,,"',; ;., ,1,,1,' 

tn) wht'lherthrI'ni(\!I(t(n:'lll!llt~!n!,; lpU.'.~' 

10 Jdl(en~e \f1li,)(i.\ .inlg- .... UlI.\"! 11b' :1t'_' 
Dmg Poliq': 
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(b) if so. the details thereof; and 
(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FER-
mIZERS (SHRI EDUARDO FALEIRO): (a) 
to (c) A Background Note on Review of Drug 
Policy, 1986 has been placed for discussion on 
the Table of the House on 12-8-1992. 

/lTrmslationJ 

<:ru ~ of Je( Aircraft 

3478. SHRI SURESHANAND SWAMI: 
Wtll the PRIME MINISTER be pleased to 
state: 

(a) whether a Jei Aircraft of National 
Remote Sensing Agc.-ncy was crashed in 
Bombay on July 15, 1993; 

(b) if so, the causes for this accident; 
(c) the number of persons died in tbis aa:i-

dent; and 
(d) the amount of compensation pro'id~-d to 

the families of the deceased '! 

TIlE MINISTER OF STATE IN mE 
PRIME MINISTER'S OFFICE (SHRI BHUV-
NESH CHATURVEDl) : (a) Yes. Sir. A Super-
king Air-300 Aircraft of National Remote 
Sensing Agency (NRSA) crashed near Bombay 
on 15-7-1993. 

(b) The Director General of Civil Aviation 
has ordered an investigation into this Air ..:rash. 
by the Regional Director of Flight Safety of 
Bombay. The investigation report is still 
awaited. 

(c) All the four crew members-two from 
NRSA and two from Mis. Airworks India 
Engineering Pvt. Ltd., Bombay, which have a 
contract with NRSA for the maintenance of Air-
craft were killed in the crash. 

(d) All crew members orthe Aircraft (includ-
ing two crew members of Mis. Airworks India 
Engineering Pvt. Ltd.) are covered for a per-
sonal accident cover of Rs. 5/-1akhs each pay-

able to the next of the IUn in the event of death 
-Mlil81 flying. This amount has since been paid 
to the relations of the deceased crew membexs 
of NRSA by the InsurllJlce Company. In addi-
tion, the families of NRSA crew membexs will 
also be entitled to receive otber benefits like 
Group lrisurance, Gratuity, Family Pension, 
Provident Fund IiJld Le&ve Encashmenl. 

Funds of cbtOOlmeDls for erne ameaitie, 

3480. SHRI K. D. SULTANPURI : Will the 
PRIME MINISTER be pleased to stale the 
names of the cantonments in the couDley £01" 
-Mlich funds have been allocated ill 1992' fOT 
public worts and the amount of funds so 
allocated ? 

THE MINISTF.R OF STATE IN THE 
MINISTRY OF DEFENCE (SHR! MALU-
KARJUN): In ordP.r to supplement the meagre 
finances of the Cantonment Boar-is, tne Central 
Government sanction ordinalY grants-in-aid to 
meet their day-ta-day administrative eXiJendi-
lUre. The grants-in-aid are utilised mostly on 
items of roads, street lights etc. Besides. special 
grants-in-aid are also sam.1ioned by the Central 
Government in respe<.1 of schelll<!s approved by 
the General Officer Commanding-jr.-Chief of 
the C'.oncerned Command for execution of 
major capital works projects such as building of 
roads, augmentation of watt'[ suppl) schemes 
etc. Also, a specific allocation out of the Army 
Budget is made to the Cantonm~nt Boards by 
way of Service Charges with the objective of 
meeting the cost of the development works. 

2. During the financial year 1992-93.4 Can-
tonment Boards were sanctioned special grants-
in-aid in respect of major capital wor ..... 
amounting to Rs. 29.82, n5. A total of Rs. 16.$6 
erares as service charges were allOCated to 55 
Cantonment Boards during 1992-93.1ne details 
of the funds allocated by way of special grants-
in-aid and service charges to the Cantonment 
Boards is given in the enclosed Statement. 

STATEMENT 

S1. 
No. 

Name of the Cantonment 

2 

Spedal Grant-in-Aid Servi.:e Charges (Rupees) 

3 4 
-----------.---------------.--.--.----

l. Agra 
2. Ahmednagar 

1.57.87,536 
13.79.510 
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3. Ahmedabad 
4. Ajmer 2,79,500 
S. Allahabad 50,00.000 
6. Almora 91.369 
7. Ambala 1.60.83.500 
8. I(\mritssr 19.1 !.OOO 
9. Aurangabad 2.20.000 

10. Babina 91,45,465 
II. Balloh 2,90,540 
12. Bareilly 
13. Badamibagh 4.91.000 
14. Barrackpore ks. 15.00.000 4i,65.000 
15. Belgaum (Conversion of 21.45,3{)() 
16. Cannanore Dry type I~Jrine) 4,04.715 
17. Chalrata Rs. 6,42250 
18. Clement Town (Re-cons. Schuol bldg..) 5.15.120 
19. Dagshai 3,24,470 
20. Dalhousie Rs. 2.10,525 1.26.707 
21. Danapur (WaleI' supply Scheme) 11.7'1.808 
22. Dehra Dun 64,45,800 
23. Dehu Road 20.UU.UOO 
24. Delhi 95.13.920 
25. DeolaJi 25,00.000 
26. Fauabad 41.43.046 
27. Fategarh 4.87,513 
28. FerozepuT 50.67.053 
29. JabaJpur 
30. JaJandhar 97.95.950 
31. Jalapahar l.RK232 
32. Jammu 22.63.394 
33. Jhansi 
34. Jutogh 1,52.UOO 
35. Kamptee 26,13,058 
36. Kanpur 67.09.391 
37. Kasauli 4,69,623 
38. Khasyol 69.610 
39. Kirkee 66.87.756 
40. Landour Rs. 6.30.000 57.832 
41. Lansdowne (Repairs of Retaining wi'll) 3,84.925 
42. Lebong 1.45,888 
43. Lucknow 58.49.525 
44. Mathura 15.41.848 
45. Meerut 
46. Mhow 49,49.200 
47. MoraT 
48. Nainital 3.28,700 
49. Nasirabad 24.06,753 
SO. Pachmarhi 10,30,128 
51. Pune 19,97,UUO 
52. Ram&arh 9.10270 
53. Ranikhet K9~935 

54. Roorkee 24.53,900 
-------'--- ----"-- -----------------_. ------------
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55. Sagour 
56. Secunderabad 
57. Shahajhanpur 
58. Shillong 
59. St. Thomas Mount 
60. Subathu 
61. VSTanasi 
62. Wellington 

Wind Energy Projects ,n Clliarat 
3481. SHRI DlLEEPBIIAl ~A."'GHANI: 

Will the PRIt.1E MINISTER be pleased 10 

stale' 
(ft) the nurllber of Wind-energy Projects 

being operated ill GujaTht and capacity of each 
of the projects. location-wi~e: 

(b) the expenditure incurred by each of 
the PrGjects: 

(c) whether all the plants are working as per 
their installed capacity: and 

(d) if so. the details thereof and if not. the 
steps taken by the Government to make them 
fully operational? 

mE MI~'lSTER OF SrATE IN THE 
MINISTRY OF NON-CONVENTIONAl-
E.,>.JERGY SOlTRCES AND MINTSTER OF 
STATE IN THE MINTSTRY OF AGRI-
a;ITIJRE (SHRI S. KRISHNA KCMAR) : (a) 
and (b) The details of wind energy projects 
being opt'raled in Gujarat and expenditure 
incurred on them is given in Stlltement. 

(cl and (d) The perfonnance of all the pro-
.ie<-'ts is by and large satisfactory. ex.:ept for 
occasional forced outages. 

STATEMENT 
Details of Wind Pm.er Projects in Clliarlit 

51. Name of Proje..."1 Capacity Total 
No. (MVV) expendi-

1. 

, 

,). 

ture 
(R.s. in 
Lakhs) 

---_._--_._-_ 
Mandvi. District 
Kutch (Phase [) !.I 00 MW IS()OO 
(Phase IT) O.5I)OMW 9O.UO 

Okha Di,"Irict 
Jamnagar {Phase I) O.550MW 87.00 
(Phase II) Oj50MW 90.00 

Okha-Madhi. 

4. 

5. 

6. 

District. Jamllagar 
(Ph~se n 
(Phase m 
Lamba. District 
Jamnagar 
Thua District 
Kutch (Phase n 
(Phase In 
(Phase JIll 
Veravai, Distrid 
Jarnnagar (Phase n 
(Phase II) 

1.SOOMW 
1500MW 

10.OOOMW 

O.()9()J...fW 
O.055MW 
0.550MW 

O.04OMW 
O.055MW 

20.OUUIJO 
9l.4U.U'JO 
13.34.027 
9.72.995 

4.2.1l5.01j\) 
3,66.179 

i 4..22. UO 
53.22.591 

280.00 
260.no 

2400.00 

22.00 
2().00 

245.00 

20.00 
22.00 

Boards for reviftl of Small SaLle IndUlltries 
3482. SHRI KASlURAM RANA: WiI! the 

PRIME MINISTER be pleased to state' 
(a) whether the Union Gm'emnlt:nt have 

empowered tht' Go~'ernment of Gujarat and 
other State Governments to set up Doards in 
their States for the R'vival of sick small s('ale 
industries; 

(b) if so. whether the State Govt'mmems 
including the Government of Gujarat have 
since constituted such boards: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN HIE 
.r...nNISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO .A."'D RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM) : (a) No, Sir. 

(b) and (c) Do not arise. 

No Industry Districts in Tamil Nadll 
3483. SHRI K THULASIAlI VANDAYAR : 

Will the PRIME MINISTER be pleased to 
state: 

(a) the names of the districts in Tamil Nudu 
included in the list of no illlluSlrj districts: 

(b) whether the Governm .. ,ll propos~ II) s~t 
up industrial uni1.' in these Glstrkls. and 

(c) it so. the time by vmich these units ale 
likely to be sct up" 
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lHE MINISTER OF STATE IN THE 
M1.NISTRY OF INDllSTRY (DEPARTMENT 
OF INDUSTRIAl. DEVELOPMENT AND 
DEPARlMENT OF HEAVY INDUSTRy) 
(SHRlMATI KRISHNA SAHI): (a) Tamil 
Nadu does not have any 'No Industry 
Di\lrict'. i. 

(b) and (e) Do not arise. 

[lhmslationJ 

Solar Power Thennal Plant§ in Rajasthan 
3484. PROF. RASA SINGH RAWAT ...... \ 

SHRl DATT~TRAYA BANDAR1J 
SHRlMATI KRJSHNENDRA : 

KAUR (DEEPA) . 
SHRl GOPI NATH GAJAPAHII 

J 

Will the PRIME MINISTER be pleased :0 
state: 

(a) the number oi Sular Tht'rmal Power 
Plants proposed to be set liP in Rajasthan: 

(b) Ihe amount ltke!y 10 be incum·j 
thereon: 

(c) wheth~r the Government propose to .',·ck 
any tec.hnicaL'financial assistance [tom ff1n'"igll 
counlry ior the purpose: 

«t) if so, the delhils there,,!': 

re) the nlimber of Solar Thenllal POW"l 

Plants proposed lu be scI up in th!' ';Oilntry dl!r-
ing the Eighth Five Year Plan: and 

(I) the amount allocate(l for the d~vfl"p­
men! of non-convelllivr.al ener,n; ;ourcc, in 
Rajaslhan during tht> Eighth Five Year Plan. 
Scheme\\;se ? 

THE MINISTER OF STArE iN TIlE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MlNISTFR OF 
STATE IN TIlE MiNISTRY Ot AGRICUJ.-
TlJRE (SHRI S. KRISHNA KUMAR). (a) A 
Megawatt sewe solar thermal power pl~nt is 
proposed to be taken up during the Eighth Fi .... e 
Year Plan fur R & D-curn-d"lllonstratiun pur-
poses at a lIuitable locatIOn in Rajasthan. 

(b) Ac<:ording to preliminary e.o;timate~. the 
co:n of a 35 MW wlar thermal power piant wil; 
be about Rs. 380 crores. 

(c) and (d) The details of t~.;hni,al and 
finan.;ial assistance are yet !O Ix ;·inalis!',1. 

(e) Only i)ne such project is plann"d duri!1~ 
the Eighth Five Year Plan. 

(I) Stale-wist: and programrr,,:-,,; '" '1110-
cations have not heen maJe b) MNES for ti,e 
Eighth Five Year Plan. Physical lat1!cts are 
lixed on year to year basis for extension pro-
grammes and funcls are released accordingly. 
However. the Planr.ing Commission have 
recommended an outlay of S IG8.00 lnkh for the 
State of Rajasthan for NCES :;e~tor for the 
Eighth Five Year Plan period under the 
S:ate Plan. 

IE'ngli,hj 
Shortage of Drin",ng Water in 1I}dt>rabad and 

Secuoderabad 

348-'. SHRl DATI'ATRAYA BANDARU 1 
SHRl RA.'vIA KRI~HNA I 

KONATHAl.A I,.' 
SHRJ 1. CHOKKA RAO (. 
SHRl SOBHANA DRHSWARA I 

RAO VADDE 

\ ... 11; tbe MilOi.'ln ,,[ ['RBAN DFVU op-
MENT be ple,bed 10 3talc' 

(a) ~,\tlethf'f tht> cltlzcn ..... l.d th:._' twin ~Hil'S of 
H)d~·labad and Se..:undl."labad an"' t~~I,._·inf severe 
$hnrt~ge of drinking watt'r: 

(b) 'W"helher lh~ie i~. 2. prupo~ul to nl-ing the 
KriShna r1\'cr watl'f to I I;dt'H,ball rUI augHlenl-
iflg Ih" supply 1)[ <!rinklng W;;I,'C 

(..:i if sr,. the d,·taib th"rl'lIf: 

(j) whether the C!!Itli1 (rdl..l'f!lllll'n! hri\'e 
cleared the propo~al: and 

(e) if not. iJIe re:}sow· Iht'f~fui '! 

THI::. MINiSTER 01- SlATE IN TilE 
MINISTRY OF CRBAN DnTLUPMENT 
AND MINISTER OF S fATE IN TIlE MINIS-
TRY OF WATER RFSOt:RCF:~ (SHRl P K. 
UIL'NGOl'o.'): (al Ye.'. Sir. 

(1') Yes. Sir. 
(d Governnlt'lI' of A,:):Jhf<l Pr.~\.kt-.h nd .... pru-

posed the augnlCnl({ilOll pi wai.t'r "llppi) s ..... hfllie 

:0 the twin citit'~ uf llydcl~ihd.d aaJ ~e~:UI1-

,ler"haJ from the for""ltdll' 01 N<!ga.ju,"a.,"gar 
at aD c:.1inlated ~tht of R.~. 64ll .... n.)re~ It.)] \\"or!J 
BAnk assistance. The proin:t JrI\Ol\.('S dcav.al of 
waier fro In dlst3IKI! of l3~ KIl~S anl!. i.,,> designed 
~o 111Cl~t the water supply rC4uirellll'nh of the 
1\\ln dtie.' Upl.O 2011 A. D. It ai. ... l) lnciutles 
;1fengthenlng and impr~ln'nli"tH or :he \·xi .... ling 
water supply dist"buliell sy,tt'lIl as well a, the 
S('werage system 
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(d) The proposal has been cleared from 
technical angle by the Central public Health 
and Environmental Engineering Organisation 
in this Ministry and referred to the Planning 
Commission for their dearance. 

(e) Does not arise. 

[l'rons/ationJ 

Sick la_tries in Madhya Pradesb ud 
Ibjutban 

3486. SHRl SHIVRAJ SINGH CHAU-
HAN : Will the PRIME MINISTER be pleased 
to stale: 

(a) whether the Governments of Madhya 
Pradesh and Rajasthan have senl proposals to 
the Union Government for revival of sick ~nd 
closed industries in their States; 

(b) if so, the details thereof: 
(c) the details of the sick and dosed indus-

tries in Madhya Pradesh and Rajasthan and 
since when they are Iyiag sick and closed: 
and 

(d) the steps taken for revi,al of these 
industries ? 

THE MINISTER OF STAfE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSRTY 
(SHRIMATI KRISHNA SAl-II) : (a) and (b) No 
proposal has been recently received from 
Government of Rajasthan for revival of sick 
and closed industries. The Government of 
Madhya Pradesh has submitted proposal for 
extt"nding assistance from the National 
Renewal Fund for payment of compensation to 
woJt.ers in the closed textile mills which have 
been referred to the Board for Industrial and 
Financial Reconstruction (BIFR) or the 
Appellate Authority for Industrial and Finan· 
cial Reconstruction (AAIFR). 

(c) According to the Reserve Bank ofIndia. 
the details of sick industrial units in the Slates 
of Madhya Pradesh and Rajasthan as allhe end 
of March, 1992 are as under:-

Category 
No. in 

Madhya 
Pradesh 

----------
(i) Non-SSI sick 59 

(it) Non-55I weak 38 
(iii) SS} sick 22333 

No. in 
Rajasthan 

54 

28 
14420 

In the non-small seale sector, 31 sick/weak 
industrial units in the State of Madhya Pladesh 
and 28 sick!weak industrial units in the State of 
Rajasthan were reported closed as at the end of 
March, 1992. Similar information in respect of 
small scale industrial units is Centrally not 
maintained. 

(d) Government have taken a number of 
steps for revival of sick industrial units. Some of 
the important ones are given in enclosed 
Statement. 

STATEMENT 
Steps tOeD hy Goyernmeut for reyiYllI of Sick 

ladustrial U oits 
The Government have enacted a comprehen-

sive legislation namely 'The Sick Indub1rial 
Companies (Special Provisions) Act. 1985'. A 
quasi-judicial body designaled as The Board 
for Industrial and Financial Reconstruction 
(BIFR)" has been set up under the Act to deal 
with the problems of the sick industrial com-
panies in an effective manner. which has 
become operational with effect from the 15th 
May, 1987. 

(2) The Reserve Bank of India have issued 
guidelines to the banks fur strengthening the 
monitoring systems and for arresting industrial 
sickness at the incipient stage so tl-tat corrective 
measures are taken in time. 

(3) The banks have also been directed by the 
Reserve Bank oflndia to fomlUlate rehabilita-
tion Packlllles for the revival of potentiaily 
viable unita. The banks and I1nancial inb'litu-
tions evolve rehabilitation packages for the 
revival of sick units. 

(4) Reserve Bank of India have also issued 
guidelines separately to the bhnks indicating 
parameters within which banks could grant 
reliefs and concessions for rehabilitation of 
potentially viable sick units without reference to 
RBI both in the large and smal! seale sector. 

(5) Revival of sick industrial units is also 
done by amalgamation/merger of sick units 
with healthy units. Tax benefits are given under 
Section 72 (A) oflbe Income Tax Act, I %1 to the 
healthy company for revival of the alDalgamat-
ing sick unit. 

(6) Government has set up the National 
Renewal Fund which WOUld, inler-alia. provide 
for payment of compensation to workers affec-
ted by industrial restructurillg. 
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(7) On the advice of the Govemwl:.nt of 
India. Reserw Bank of India has set up State 
Level lnter-Instimtional Committees (SLIlCs) 

• in all States under the Chairmanship of Sec-
retary. Industries Department of the concerned 
State ~vernments for working out a rehabilita-
tion package for revival of viable sick small 
scale units. 

(8) Financial assistance in the form of long 
term equity type assistance upto Rs. 1.5U.000/- 10 
units with a project co~1 not exceeding Rs. 10 
laths at a nominal selVice charge of one per 
cent per annum is also available 10 potentially 
viable sick small scale industrial units from the 
National Equity Fund set up in August. 
1987. 

(9) SlIlIIll Industries Development Bank of 
India (SIDBI) has been established to function 
8S 8:1 APex Bank. for tiny and small scale 
industries. 

A separate Refinance Scheme for Rehabilita-
tion (RSR) is being managed by SIDDI for 
revival of potentially viable sick. small scale 
industrrial units. 

fEngli.sh} 

No-IJldustry Dlstrids in Gujaral 

3487. DR. AMRITLAl. KALID.<\.S PATEL: 
Will the PRIME MINISTER be p!eased to 
state : 

(a) the names of no-industry distri<:ts in 
Gujarat; 

(b) the steps taken by the Government for 
industrial development of these districts: 

(c) the types of industrial units set up so far 
or proposed to be sel up in the these dislricts 
after the implementation oi new industrial 
poli(."},; and 

(d) the number of industrial !icences issued 
for setting up of industries in the State after the 
announcement of th~ new industrial policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVEl.OPMENT . .&.ND 
DEPARTMENT OF HEAVY INDUSTRy) 
(SHRIMATI KRISHNA SAHI) : (a) In Gujarat. 
Dangs has been declared as "No Industry" 
District. 

(b) and (c) Industrialisation of an area is 
primarily the responsibility of the State Govern-
ment concerned. Tht Central Government sup-

plement the efCom of the State Government 
..merever possible. 

(d) After the announcement of the new 
industrial policy in 1991,44 Industrial licences 
ha'lle been issued fOT setting up of industries in 
the State of Gujarat. 

Nuclear Technology 

SHRI CHETAN P.S. CHAUHAN1: 
SHRI SATYA OEO SINGH J 

3488. 

Will the Prime Minister be pleased to state: 

(a) ..mether India is now in a position to pro-
vide nuclear technology to other countries; 

(b) if so. whether some countries have sent 
proposals to acquire nuclear technology from 
india: and 

(c) iJ so. the names of those countries? 

TI-IE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI BHUVNESH 
CHAnJRVEDD: (a) India is among the iew 
countries in the world which have developed 
indigenous capabilities covering the entire 
range of nuclear fuel cycle activities and in a 
position to provide nuclear technology for 
peaceful purposes to other countries. 

(b) and (c) India has been offering its exper-
tise in the nuclear and related fields including 
supply of equipment and training either 
bilaterally or through the International AIomic 
Entergy Agency (lAEA). India has bilateral 
cooperation agreements in the peaceful uses of 
nuclear eneI¥Y with a number of countries such 
as Algeria, Belgium. Cuba, Egypt. FRG. 
Indonesia, Poland. Russia etc. 

Life smq J)rqs 

3489. SHRI RAlENDRA KUMAR 
SHARMA: Wtll the PRIME MINISTER be 
pleased to state : 

(a) whether there is shortage of life saving 
drugs in Uttar Pradesh; 

(b) if so, the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FER-
mIZERS (SHRI EDUARDO FALEIRO) : (a, 
and (b) No general shortage of any life saving 
drugs in Uttar Prudesh has been reported. 
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{Trans/ationj 
Sale of AmeriCAn Fenilizers 

3490. SHRI GAYA PRASAD KORI' Will 
the PRIME MINISTER be pleased to state: 

(a) whetht!f the Union Government and the 
USA have entered into an agreement ior supply 
of American fenilizers; and 

(b) if so, the details oi the agreement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIl. SL'PPLIES, CON-
StJM ER AFFAIRS AND PUBLIC DISTRIBlj-
TION AND MINISTRY OF STATE IN nfF 
MINISTRY OF COMMERCE (SHRI KAMA-
LlJDDIN AHMED)' (a) No. Sir. 

(b) Does not arise 

[English] 
Disposal of Molas.,('s b)' SUgJ'f !I'fills 

@3491. SHR1 AIM. BrHARI VAJPAYrF. 
"TIll the PRIME MINISTER be .. !e~scd to 
st2te: 

(a) whetherthe Government haw lifled "on-
trol on disposal of molas.,es by sllgar milh: 

(b) if so. !hI' ..... asoas therefor: 
(C) whether any representatIOns fr;)m State 

Governments and othen. h"ve been recpi,ed 
against this decision: 3nd 

(d) if so. the detail, therer_,r a~\(! the "':\ i,)n 
taken by the Government in the n,attef" 

THE MINISTER OF STATE IN THF 
MINISTRY 01-' CHEMICAl.S AND FER· 
TILIZERS (SHRI EDUARDO FAl.ElRo)· /a) 
and (b) The Molasses Conlrol Order J961 WHS 

rescinded on ]l}-6-93. TIIP main object "I' 
withdrawing price and movement control ovpr 
molasses was to enSHre free availability of 
molasses at market determined prices. 

(c) and (d) No State Gm'emmenl has re-
presented against the decision. State Govern-
ments have. however, been bringing to am 
notice various problems which hav~ arisea due 
to the partial implementation of decontrol in 
cenain States. Prim<!riiythe~ relate to free pric-
ing of mollisses snd its availability. 

{Trans/ati(}nl 

Cri~is in Sugar r\iiUs du~ to df"t.'Or.'tro~ t)f 

Mola~",,~ 

~(id492 DR. LA1. RAI rl'\ Dl 'R RAWAL! 
. SHRI RANEER SINGH J 

Will the PRThfF MINTSn:R b~ pk2"yj 1') 

,13te' 

(a) whether the Government propose to 
allow sugar-cane growers to produce molas-
ses; 

(b) if not, due to decontrolling of molasses 
the sugar-cane growers are facing financial 
crisis; and 

(c) if so, the remedial steps taken by the 
Government to overcome the financial crisis 
in States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHFMICAl.S A.."lD FER-
I1LIZERS (SlIRl EDUARDO FALEIRO) ; (a) 
Since Molasses is a bY-PlOduct of the sugar 
industry, no separate Government approval is 
required to produce molas~es. 

(b) and (cj Do not mise. 

/Enl!!ish! 
Impon of Textil .. s from us 

3493. SHRl BOLlA BOlLI RAMAIAlI}, 
SHRI D. VENKATESWARA R..~O, 

Will the Minister of COMMERCE be pJe2sed 
to state: 

(~l whether US Government ha\'e ap-
proached India to provide market a.::c~ss (or its 
t~J!.llle and gaffilt'nts; an1 

(b) if so, to what ex:~nt th~ Govemnwnt 
have accepted the US suggesticn '.' 

TIlE MINISTER OF STATIO TN TlIl· 
M1NISTRY OF CIVIL St'P'" if'>. CON-
SL'MERAFFAlRS AND PliBLlC TnSTRIHt;-
nON .-\NO MINISTER 010 STATE IN THf 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) In the COur!>e 
of negotiations on textiles in the Uruguay 
Round, requeSlS fOf market access on textile 
items have been made by principal indus-
triaii.'led countries including the US. 

(b) India's response to the requests has bt't"n 
that the ability to consider these relluests would 
be contringent on very substamial improv~ 
ment i!l mark.et access for India textile and gar-
ments and also on improvement in the ba:an,,,' 
of payments situation. 
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STATEMENT CORRECTING 
REPLY TO UNSTARRED QUES-
TION NO . .1842 DATED 3-12-92 RE. 
EXPENDITURE INCURRED ON 

, NCR PLAN. 
TIlE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K. 
TIlUNGON): Sir, While replying to part (e) 
and (I) of the question. certain typographical 
errors had occurred oue to oversight. In the first 
line in reply to part (e) the word 'finalisction' 
should have been t:.'Ped instead of the word 
"consideration" and the line should have read 
as under:-

Part (I) "The broad deatures of these plans 
under finalisalion relate to:" 

2. Similarly in reply to part (I) (i) the words 
'creation of' should have been deleted and the 
sentence should have read as under:-

Part (I) (i) 'The Board has approved a 
strategy [or additional mobi-
lisation of resources". 

3. The inconvenience caused to the House 
and delay .in correcting the answer is re-
gretted. 

[Ellglish} 
12.00 brs. 

(Interruptions) 

MR SPEAKER: Please take your seats. 
(Interruptions) 

MR SPEAKER: We have !\greed to be very 
good and disciplined parliamentarians; and to 
complete it in half-an-hour. 

(T.'!trrruptions) 

MR SPEAKER: We can do one after 
another, Shri Ram Vilas Paswan. please. 

(Interruptions) 

MR SPEAKER: I will allow you. I can do it 
one aller the other. 

(Interruptions) 

MR SPEAKER: I said. "I can do it one alier 
the other". 

(Interruptions) 

{Iranslation} 
SHRI RAM VILAS PASWAN (Rosera) : Mr. 

Speaker Sir, I would like to draw your attention 
to the closure of Lucknow edition oC'Navbharat 

Times' from 18th June. 92 employees him! been 
dismissed without any prior notice. The matter 
of 'Navbharat Times' was raised in this Houae 
earlier allo. All the publications of this GrOup 
from Sarilr.a to Dinman have been closed down. 
The publication oC the 'Navbharat Times' has 
been stopped Corm Luclr.now city of Uttar 
Pradesh which is constituency of our Vajpayee. 
92 employees ha~ been dismissed even without 
any show cause notice. It is blatant violation of 
the Industrial Dispute Act, 1947 and Working 
Journalists Act. I urge upon the Govenment to 
enquire into the irregularities committed by this 
company. The affairs of this company should 
be enquired into by Company Law Board and a 
Receiver should be appointed. If problem is not 
sorted out by these steps, then the management 
should be handed over to the "Mlrkers. The 
wolkers of the company had met the Primt' 
Minister and had also handed over a memo-
randum to him. The Prime Minister had 
assured them that action will be taken in this 
regard, but despite his assurance, no action has 
so far been taken. Navbharat Times is one of the 
biggest newspapers. which has a very large cir-
culation. I request the Government to consider 
this matter seriously. (Interruptions) 

[English) 
MR SPEAKER: I will allow one hon. Mem-

ber on one issue, please. 

(Ilfterruptions) 

MR SPEAKER: I will allow you also. on a 
different issue. 

(Interruptions) 

(Ttanslatiolf) 
SHRI ATAL BIHARI VAJPAYEE (Luck-

now): Mr. Speaker Sir. it is a matter of great 
regret that four of our colleagues are not able.1O 
attend the sitting of this house. I am talking 
about the absence ofShri Madan La! Khurana, 
Shri Kalka Dasji, Shri Khandelwalji and Shri 
B. L Sharma 'Prem'. The sitting orlbe House is 
going on. Naturally, they were to attend the 
House. But when they were tired of narrating 
Delhis tales of woes and when this Govern-
ment turned a deaf ear to their persistent 
demands then they were compelled to under-
take a 72 hours fast in Chandni Chowk outside 
the Town Hall, from today. 
The Central Government had laid emphasis 

on the abolition of Octroi syste,m in Delhi. In a 
way one can understand the rationale behind 
abolition of octroi. but at that time it was also 
decided that the loss of revenue to Delhi 
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Municipal Corporation due to abolition 0{ 
octroi will be made up by the Central Govern-
ment. The loss of revenue comes to 45 crares of 
nrpeea annually. But not a single paisa has so 
far been paid to Delhi Corporation since 1st of 
January. 1993. 25 to 30 crares of rupees should 
have been paid by now. 

The attention of the Home Minister was 
repeatedly drawn in this regard, but nobody 
had time to look to the miserable plight of 
Delhi Delhi is the capital of the country but 
what is the condition of electricity and water 
supply in Delhi What has happened to Delhi 
during this summer and rainy season. There 
has never been such a miserable condition of 
Delhi in the past. Roads are in a dilapidated 
condition and the Corporation has issued 
orders that the funds which have been allotted. 
should be cancelled and funds should not be 
spent without. prior approval. Tenders have 
been pending for the last 2 years. The develop-
ment works in Delhi have come to a standstill. 
There is no water and no electricity. Redline 
buses are of course. running in Delhi which are 
helping people to reach their destination. but 
that is a different situation. 

Sir. you should ask the Home Minister to 
make a statement in the House with regard to 
Delhi and make an announcement about 
release of funds in lieu of Octroi. I seek your 
intervention in this regard. This is no Legisla-
tive Assembly in Delhi. Bureaucracy is ruling 
the capital. The Bill has been passed. but no 
Legislative Assembly has been constituted. 
Parliament has no time to discuss the affairs of 
Delhi and if the Parliament has time. then I will 
see as to which members and which party sup-
ports my demand. 

/EnglUhj 
MR SPEAKER: I think the issue is quite 

important. The Government should make a 
statement on this. 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada) ; Mr. Speaker. Sir. I want 
to raise a very important matter. Very recently, 
the Union Government has taken a decision to 
decontrol the Molasses. It is helping the sugar 
factories to reap very huge profits. But the cane-
growers, who are supplying the cane to the fac-
tories, are not beina passed on the benefit out of 
this higher realisation of molasses price 

I 8Ugest to the Government to give suitable 
instructions so that the cane-gro_rs get 50 per 

cent O{the pIOfIl that is obtained through sale of 
molasse_ in the open market. 

I also urae upon the Government to come out 
speciftcallyand make a statement regardina its 
views on passing on the profit to the farmers 
and also the plight of small scale industries, like 
animal-feed units and some other units. which 
are wholly dependent on the supply of molasses 
at some price. Othetwise. the dairy industry and 
the poultry sector are also going to suffer. 

I Ul1le upon the Government through you to 
make a statement. 

MR. SPEAKER: Well. I think., last time. 
when this matter was discussed. it was made 
very clear to us that the co-operative sugar fac-
tories are passing on the profits earned to 
the farmers. 

SHRI SOBHANADREESWARA RAO 
VADDE : No. Sir. That is why I have brought it 
to yoqr notice. (Interruptions) 

MR SPEAKER: Please do not argue. 
(Interruptions) 

MR SPEAKER: As far as the private indus-
try is concerned. there is no guarantee thaI it 
would be, passed on. But the Government has 
said th'at they will take steps to see that it is 
passed on. 

SHRl SOBHANADREESWARA RAO 
VADDE : Only on free sale sugar. the benefit is 
going to the farmers on molasses. 

MR SPEAKER: Once you raise the issue. let 
us understand the subtleties involved in it and 
concentrate on that point on which you 
should concentrate. 

{1ranslationJ 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker Sir. on 8th August, there was a 
bomb blast in Madras in the office of RS.S. in 
which II persons were killed. Thereafter. it was 
discussed in this House and the Minister of 
State in the Ministry of Home Affairs interven-
ing in the discussion had stated that it would 
not be right to link the bomb blast cases of 
Lambay with the bomb blast of Madras. He 
further stated that he had examined the blast 
cases of Bombay and found that RDX was 
used in these blasts whereas RDX was not 
used in this case. AI that time also I ,had said 
that it was for the forensic experts to tell as to 
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which explOllivea wm-e used in these blasts. I 
. think that iClIOIJIe otr_r or the MinisterofState 
in the Ministry of Home Affairs aays that 
R.DX WIll not used in this case. then such a 
statement caD·.lead the investigation to a 
WI'Oll& diredion. 

" But I personally _nt there and Chief Sec-
retary met me. He told me that Madras Forensic 
Laboratory was the best laboratory in the coun-
try and therefore. _ 'WOuld be able to fmd out 
as to what type of explosive was used in that 
blast. I was assured of it. After the investiaation 
it has been officially stated by forensic 
laboratory that RDX was used in this blast and 
an other explosive named Penta-nitrate was 
also used. Doth of these explosive are very 
deadly explosifta. At that time a question was 
raised as to who should enquire into this case. 
Thoueh the Chief Minister of Tamilnadu 
hereselChad sulllested that as this case might be 
related to IOme· ... tes, it 'WOuld be better if this 
case is enquired into by the CBL Dut at that time 
the Minister of State in the Ministry of Home 
Affairs had said that there is no need of it and 
this case should not be handed over to CDI. 
Thday it is badly needed after this statement. At 
that time he said that if the demand was raised. 
and if need be. they 'WOuld reconsider their deci-
sion. I think that now such an investigation is 
badly needed. I would also like to add this that 
our ambasaador in Sri Lanka who was there till 
last year met me recently. He told me that in the 
middle of 1992 our embassy had sent a message 
to the Government that a larae number of lSI 
people were comina to Sri Lanka and lSI was 
also tryin& to spread unrest in South India from 
Sri Lanka iuelf. I want that the Government 
should tate the House into confidence in this 
reprd. We haw our lona pendina demand that 
this case should be handed owr to the CDI fOl 
investigation. What action has been taken 
apinst the culprits of blasts of Bombay and 
Calcutta -tlich took place 6-7 months back. 
Some of the culprits are abaQOndina. The 
Mamon brothen are amona' them. We had 
IOIJpt some information about them and 
Pakistan had replied to that. The entire infor-
mation reaardina this must be placed before the 
Hose dunna the CURent session. I reiterate this 
demand that inveat .. tion into Madras bomb 
blast case should be handed overto CDI and the 
Gowmmnt mould reconsider its earlier 
decision. 

!Englirltj 
MR. SPEAKER. : I think the Home Minister 

may be informed about it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPAllTMENT OF ELECI'RONICS 
AND DEPARTMENT OF OCEAN DEVE-
l.OPMENT) AND THE MINISTER: '. OF 

STATE IN THE MINISTRY OF PARLIA-
MENrARY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) : I will brina it to the 
notice of the Home Minister. Sir. 

SHRI HARADHAN ROY (Asansol): Sir. 
Hindustan Cables Limited, despite beina found 
lowest in many sizes against the tenders floated 
by MTNL in December. 1992 and by DOT in 
February. 1993 are being imposed a price even 
lower than 1991 tender price instead of accept-
in& the lo_st quoted rates. Moreover. DOT and 
MTNL have asked BCL to accept orders at 1991 
price by 10 per cent less. 

It is not understood how can DOT/MTNL 
depriw HCL the price based on lheir competi-
tiw biddina in the tenders ~ in December. 
1992 and February 1993. Further it is unders-
tood that DOT has issued letter of intent for 
Rs. 20 crores worth of cable on a non-approved 
manufacturer like MIs Chowdhury Metal 
Industry of Delhi. hcently. letter of intent has 
been placed to HCL of 39· 9S LCKM by DOT 
for supply of different types of cables at the rate 
of 1991 by 3 per cent leas. It appears that DOT 
and MTNL are actina at the behest of private 
sector lobbies aimiDl at destroyiDl a profttable 
public sector undertaking. that is. Hindustan 
Cables Limited. I would like to drawthe atten-
tion of the Gowmment to this important 
matter. 

SRI SOMNATII CHATI'ERJEE (Bolpur): 
This is a wry serious matter. A profitable and 
viable public leCtor undertakina is becoming 
sick because other public sector undertakings 
are not pl~ orders on it. It is cent per cent 
Central Gowrnment undertaking which is 
becomina lick. So, Sir. I requell )"OIl to direct Ihe 
Gowrnment and the Government also should 
react to it. 

MR. SPEAKER : Let it be broueht to the 
notice of the Government. 

SHRI RANGARAJAN KUMARA-
MANGALAM : I WIll brina it to the notice of 
the hon. Minister. 

SHRI MR1JTYUNJAYA NAIK (Phulbani): 
Sir. death knells have started rinaiDI lIIain )1St 
8S droueht started in my constituency Phulbani 
in the State of Orisaa· .. (/mtn'uptioIIs) 
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~DliOtlJ 

Mit SPEAKER: There has been discussion 
an. droucht Cor six hours. There has been a dis-
wJSioa an. droucht and flood for six hours. 

1&r,IWt} 
. -ycJo}'OU waDttoraise it again here?1 request 
-,ou to brina Itto the notice oCthe hon. Minister. 
J wil1 abo brine it to his notice. 

gnfl!ml.ptions) 

/BwulIlliOlll 
SHRI ICESRI LAL (Ghatampur): Mr. 

Speaker Sir, Shri Manohar Lal is a former 
member of Parliament. He was elected to this 
House in 1977. He has also been a Minister in 
Uttar Pradesh. His 11 years old grandson has 
been kidnapped and his life is in danger. The 
Oowrnment ofU.P. had withdrawn the security 
CIJft£"Which was provided to Manohar Lalji. He 
had t-n receivina such r,pe of threats earlier 
abo. He had receiwd letters threatening him of 
dire conaequeiices. He was threatened that all 
IJIIIII1bers of his Camily would be kidnapped. 
Nowhis .... ncbon has been kidnapped. 1 would 
ftIq1IeIt the Home Minister to collect the infor-
mation in this reprd and present it before 
IhiJ HOUle. 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker Sir, I would like to draw your attention 
to a wry heart rendina incident. The people of 
my conJlituency are very poor and they are cat-
tle rearer. They earn their livelihood by rearing 
Iheep and aoats and due to scanty rain fall in 
summer seasons in our area they go to Madhya 
Pradesh and wander with their cattle from one 
place to another and then they come back after 
the seuon is O"ftr. Sir, on their way they are 
escorted by the Police so that they could be res-
cued if there is any clash among themselves. At 
~t Rajasthan is under President's Rule. 

Sir, on 15th of Auaust when 1 was about to 
leaw Cor my constituency, I received this news. 
The people were retumina from Madhya 
Pradesh alolll with their cattle. Police was kept 
Cor their protection but police personnel disap-
peared at a place in District Kota and 9 persons 
_re killed in a clash with the local people. 
These persons were killed on the spot. 

Mr. Speaker Sir, 1 would like to submit that 
this incident is not merely a case of nqligence 
an. the part of police, but it is a conspiracy. No 
relief. or help from the Governor's Fund or any 
compensation hu been giwn to these poor. 

exploited, oppressed people who earned their 
liwlih ood with great difficulty. I UTge upon the 
Oowrnment that when Rs. 2 lakh are given to 
an ordinary persora, then Rs. 21akh as compen-
sation should be paid to th., next of kin of those 
killed in this case. Compensation should also 
be paid to the injured and .Jl medical facilities 
should be provided Cor tl: ! treatment of the 
injured. The police official!., who disappeared 
from the sight and _re party to the conspiracy 
-Miich resulted in the killing of nine persons. 
should be suspended. A leg81 proceedings 
should be initiated against these police person-
nel and a scheme should be formulated for the 
rehabilitation of these cattle rearer. 

SHRI NITISH KUMAR (Bam): Mr. 
Speaker. Sir. through you I would like to 
dmw the attention of this House to the fact that 
seven languaaes have been deleted from the 
syllabus of the main examination of Civil 
Services Examinations of UnioJ'l Public Ser-
vice Commission. Pali is one of them which 
was a langua~e of masses dunng Buddha 
period. Apart from this language. German. 
Persian, Russian. Chinese. Arabic and French 
languaaes have also been deleted. These 
languages have been deleted from the main 
examination oC U.P.S.c. In this way it has 
created diff'lCUlties for the students who are 
studying these languages in as many as 60 
Uni"ftl'Sities. It haa been said that the one Satish 
Chanda Committee was set up for this purpose 
and these Janguaaes have been deleted on the 
recommendations of this committee. file 
teachers of these languages have made an offer 
to the UPSC that they were prepared to set the 
question papers and do the evaluation work free 
0[ COIl. 

Mr. Speaker Sir, the students who are study-
ina these languages should have the Option to 
offer languaae in their examination as one of 
the subjects ~use these languages are very 
useful in IFS and other foreign services with 
regard to proqaotion of technology and Tourism 
in foreign countries. Therefore. I would like to 
urae upon the Oowmment through you that 
the report oCSatish.cbaadra Committee should 
be reconsidered and these langUages should be 
kept as a subject in the main examination as in 
the past.. . . (Inll!n'UpQons) 

Mit SPEAKER: There are certain m~mbers 
in this Holl*. who apeak very rarely. They must 
also be allowed to speak. 
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/English] 

SHRI B. N. REDDY (Miryalguda): Sir. the 
State of Andhra Pradesh is in the grip of severe 
famine. The 'condition in tbe Districts of 
Mehaboob Nagar. Nalagonda and Warangal is 
very patheiic. In most of the villages the cattle 
are being sent to the slaughter houses. About 
20-50 per cent of the rural youth have migrated 
in search of employment. All the villages bear a 
deserted look. 

A Central team visited Andhra Pradesh 'in the 
month of May-June. 1993. The State Govern-
ment requested for the Central Reliefworth Rs. 
645 . 44'erores whereas the Central Government 
recommended only Rs. 131·495 crores. I 
request that the additional amount may 
immediately be sent to the State. 

The total cropped area has declined by 8 . 5 
lakh hectares. The production of rice declined 
by 2·24 lakh tones from the previous year. 
When more than 400 mandals have been affec-
ted in the whole State. the State Government 
has declared only 175 mandals as drought affec-
ted. I request the Central Government to direct 
the State Government to review the whole situa-
tion and then take up the relief won on a war 
footing. Even in the villages of the mandals 
which have been declared drought affected, no 
relief work has been taken up; neither minor 
irrigation repairs nor construction of roads or 
bridges is undertaken by the State Government. 
I request the Centre to intervene and come to 
the rescue of our State.' (IntetTUptions) 

/Tran;Jation] 

MR SPEAKER: All of you are sitting in the 
House. If the Rouse is to be run in this way. I 
will not be abie to cOOuct the proceedings in 
the House. 

fEnglish} 

I will just retire to my room. You yourself are 
speaking one after Qther. 

l7ranslalion} 

SHRI TFJNARAYAN SINGH (Buxor): Mr. 
Speaker. Sir. )'Ou always claim to run the House 
sa per the Rules but rm sorry to say that 
fJ ntetTUplioru). 

M'R SPEAKER: You will also be given time. 
Pleaae sit down. 

(Illterrvptimu) 

fEnglish} 

. MR SPEAKER: Nothing is going on 
record. 

(Interruptions)-

arans/alion} 

SHRI DEVENDRA PRASAD YADAV 
(Shanjhanpur): Mr. Speaker. Sir. I want to 
express my gratitude. 

MR SPEAKER: Please Speak. 

SHRI DEVENDRA PRASAD YADAV: Mr. 
Speaker. Sir. the question of urgent importance 
only should be allowed to be raised during the 
Zero hour and only those members should be 
allowed to speak who give their names before 
9.00 A M. or 9. 30 A M. . 

MR SPEAKER: You should keep these 
things in mind. So many peIllOTIS start speaking 
simultaneously as a result of which neither any-
thing goes on record nOT it is responded to. 

(Intenupt;Wns) 

MR SPEAKER: Everything should be done 
according to the rules. We can do much in this 
way. But nobody seems to be in a mood to 
follow the rules and everybody starts speaking 
overlooking the rules. 

(Interruptions) 

MR SPEAKER: Please make everbody 
understand this thing. 

(IntetTUplions) 

MR SPEAKER: Please make Mr. Paswan 
also understand. 

SHRI DEVENDRAPRASAI>,YADAV: Mr. 
Speaker. Sir. the law and order situation is 
deplorable in Uttar Pradesh and is deteriorat-
ing day by day. Yesterday at 10 A M~ a 10 year 
old boy from the gate of St. Joseph School in 
Kanpur was._ .. 

(IntetTUptions) 

MR. SPEAKER: What Cor do we have court 
and police stations in the country? 

SHRI DEVENDRA PRASAD YADAV: The 
ex-Members of Parliament Shri Manohar La! 
Sainfs arandson, Aiklavya, was abducted and 
the, life of the ex-Member of parliament is also 
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in danger and the Government is not takiIl& any 
action to get the boy released from the abduc-
lOra. We demand from the Government that 
arrangements should be made for the security 
of Shri Manohar lal Saini.._ ... (Interruptions) 

fEngiish) 

SHRI RAMESH CHENNITHALA (I(ot-
tayam): Sir. thousands of people from Kerala 
and other parts of the country. who are seeking 
jobs abroad, are exploited and harassed by 
unscrupulous and illegal manpo_r recruit-
ing agencies. 

Sir. huge amounts are being collected from 
the poor people for giving lucrative jobs outside 
India. These people sell their property and all 
other belongiIl& for securing jobs abroad. 

Sir. the Parliament itself had enacted a law 
for protecting the poor job-seekers viz. Emigra-
tion As::t. There are certain loopholes and flaws 
in the Emiaration Act. Because of tJ1at, these 
people are being exploited by these illegal 
manpo_r-recruiting agencies. The existing 
provision is that the courts will take cognizance 
of a complaint only if it is directly ftled by the 
victim. But it is not possible for these people to 
approach the Court. 

Almost all the newspapers in Kerala are 
reporting these stories of exploitation. The only 
remedy is that the police would collect the 
evidence and punish the guilty. if they ftled a 
petition. So. this is a very serious issue. The 
e:risting provision in the Emiaration As::t is not 
sufficient for protecting the poor labourers. 

Therefore, I u* upon the hon. Minister to 
bring necessary amendments in the Emigration 
Act for protecting the poor labourers and job-
seekers outside the country. especially in the 
Gulf countries.. 

flJvnsIation/ 
SHRI VISHWANATII SHASTRI (Gazipur) : 

Mr. Speaker. Sir.lakhs of rupees of the farmers 
of Mathur&, Uttar Pradesh are outstanding 
against sugar mills... The farmers are facing a 
crisis because of the non-payment of these dues. 
The sugaroane is purchased from farmers but 
receipt of sale is not given to them. The farmers 
of Mathura have been agitating since 12th 
August. 93 with demands of the recovery of 
outstanding amount, giving of sale receipts and 
construction of a tin shed in front of every mill. 
Four agitators have been on an indeitnite strike 
since 15th August. The Government is. there-

fore. requested to take steps to meet the above 
mentioned justified demands of the farmers 
of Mathurs. 

MR SPEAKER: Only that member's state-
ment will go on record whom I call upon to 
speak. 

MR SURYA NARAYAN YADAV (Saba-
rasa): Mr. Speaker. Sir. 90me six days back a 
boat met with an accident in Rajhanspur of 
Saharasa district of Bihar which was carrying 
6S persons aDd 17 out of them are alive and 7 
dead bodies haw been recovered. I: had not 
raised this matter in Lok Sabha as I was sure 
that Bihar Government would work expedi-
tiously. But the family members of the deceased, 
who have been identified, have yet to receive 
any compensation or any other assistance. No 
search is being carried out by the administra-
tion to find the missing persons. The Bihar 
Government is not giving it any attention. 
1, ergo. demand of the Government that relief 
be provided to those people as early as 
possible. 

SHRI TEJ NARAYAN SINGH (Buxor): 
Honble Speaker. Sir. massive soil erosion is 
taking place in the Ganges from Buxor district 
10 Bhojpur district in Bihar. The old fort of 
Buxor is also on the point of being submerged 
in the Ganaes. Arjunpur. Majahariya, Umar-
purdiyar. Tilakrahe ka hatna. Keshavpur. 
Manipur. Lalvodera, Lachchu Told etc. village 
are also getting inundated in water. The Central 
Government are yet to take any action. I have 
written to the Minister of Water Resources but 
Ihe Central Government have made no 
arrangement 10 far. I demand of the Central 
Government that an embankment be construc-
ted from Blnor district to Bhojpur district. to 
avoid erosion of the Ganges. The arrangement 
be made to rehabilitate the people of these 
vUlages to save their lives. 

[English) 

SHRI G. M. C. BALAYOOI (Amalapuram) : 
Mechanised fIShing boats of Andhra Pradesh 
in some seasons conduct fIShing operations 
alOIl& the Orissa Coast beyond fwe kilometres 
from the shore. 

As per the provisions of Orissa Marine Fish-
ing R4ulations Act, Fishing Vessel should 
obtain licence under Section 6 of the Act from 
the authorised officer. Assistant Director of 
Fisheries. Khujanga. Orissa for carrying on 
fishing in any specified area. 
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To comply with the provisions of the said Act, 
they have requested a number of times on 
behalf of the fishermen of Andhra Pradesh to 
the Fishanes Department of Orissa State to 
issue licences to the fishermen for fishing 
operations. But the Fisheries Department of 
Orissa State have not issued any licence to them 
so far. Their fIShing operations do not in any 
way contravene the provisions of the said 
Act. 

While conducting fIShing operations, some-
times their boats have to enter Paradeep Fish-
ing Harbour or Puri coast (l) to save them 
from cyclones or bad weather, (2) in case of 
emergency like engine repairs; (3) medical aid 
to crew; and (4) to collect drinking water and 
purchase of ration etc. 

So, they have applied for registration of their 
boats and for licence under Section 6 of the Act 
to the Assistant Director of Fish eries, Khujanga 
in September 1992 along with licence fees. 
security deposit by way of Demand Draft. 

But at the same time. the officials of the 
Fisheries Department of Orissa State have 
seized their mechanised boats on the plea that 
they have not obtained necessary registration 
and licence under the provisions of the Act to 
enter the Port and levied heavy penalties i.e. five 
times the value of the catch in the boat, subject 
to a minimum of Rs. 5,000/- with the result that 
the fIShermen of Andhra Pradesh are incurring 
irrepairable loss. 

So, I urge upon the Minister of Agriculture. 
Balram Jakbar. to intervene in the matter and 
give proper direction to the Fisheries Depart-
ment of Orissa State to solve this problem. 

SHRl DATTATRAYA BANDARU (Secun-
derabad) : In Andhra Pradesh, for the last three 
days-yesterday. today and tomorrow-all the 
medical shops have been closed. 

MR SPEAKER: Is there no Government? 
SHRI DATTATRAYA BANDARU : The 

Government is Ibere, but I am appealing to 
}'Ou. 

MR SPEAKER: Do }'Ou expect the Central 
Government to ito it? Do they have not any 
machinery to control all these things ? 

SHRl DATTATRAYA BANDARU: People 
are facing lot of difficulties because of entry tax. 
All the essential commodities shops have also 
been closed because the Federation of Chamber 
and Commerce have given a bandh call 
because of entry tax. 

So. I urge upon the Central Government to 

intervene in the matter and see that something 
should be done so that the common man 
should not suffer. 

P'ranslaJion} 

SHRI CHANDULAL CHANDRAKAR 
(Dull) : Sir, as }'Ou are aware that at the time of 
acquirina !aDd for Bhilai Steel Plant, a Govern-
ment Undertaking, it was said that job will be 
provided to one member of each family whose 
land was acquired. 

MR SPEAKER: You are a Government 
spokesman why do not }'Ou take up this issue 
with the Government. 

SHRl CHANDULAL CHANDRAKAR : If I 
am a spokesman of the Congress Party, it does 
not mean that I cannot express my feelings 
about the problems of my constituency. 

MR SPEAKER: You may talk with the 
Minister about it. 

SHRl CHANDULALCHANDRAKAR: Let 
me say, I will be obliged. Land has so far been 
acquired from at least 5-6 thousand people and 
it was promised to provide job to one member of 
each family. But nothing has been done in this 
regard. They are yet to be provided jobs. The 
Government is not providing job to them. The 
nIFR has clearly slated that the farmers will not 
be provided with a job in lieu of their land. Is 
the Government going to take any decision to 
this effect? Why are the hurdles being created 
by the Steel Plant in providing jobs to a penon 
of each family of farmen. I Ur&e upon you to ask 
the Minister of Steel to either allot land in lieu 
of the land or provide a job to one person of 
each family whose land has been acquired. 

MR SPEAKER: I would say that needful 
should be done in this regard. Now half an 
houis time has passed so the zero hour is 
over. 
/English} 

SHRI SOMNATH CHATfERJEE (Bolpur) : 
Sir, the Minister is here. What about the Elec-
tion Commission? I would like. to know 
what is happening. 

MR SPEAKER: I have already said that they 
should help in the manner they can. 

SHRl SOMNATH CHATfERJEE: It is 
going on day to day basis. 

{IlTms/ationj 

SHRl RAM VIlAS PASWAN : The election 
of Shri Shand Pawar has been upheld. 
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PAPERS LAID ON THE TABLE 
Notification and ... r Bhopal Gas Leak Di_ster 
(Processing of Claims) Act., 1985 and Memoran-
dum of Understanding between the National Fer-
tilisers Umited and the Department of Fertilisers, 
Ministry of Cbemicals and Fertilisers for 

11.37Hn. 
/English/ 

1993-94 et c. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DVELOP-
MENT) AND THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) ON BEHALF OF 
SHRI EDUARDO FALEIRO: I beg to lay on 
the Table:-

(1) A copy of the Bhopal Gas Leak Disaster 
(Registration and Processing of Claims) 
Amendment Scheme. 1993 (Hindi and 
English versions) published in Notifica-
tion No. G. S. R 449(E) in Gazette of 
India dated the 10th June. 1993 under 
sub-section (3) of section 9 of the Bhopal 
Gas Leak Disaster (processing of 
Claims) Act, 1985. /Placed in library. See 
No. LI-4324/93/ 

(2) A copy each of the following papers 
(Hindi and English versions):-
(i) Memorandum of Understanding 

between the National Fertilizers 
Limited and the Department of Fer-
tilizers. Ministry of Chemicals and 
Fertilizers for the year 1993-94. 
{Placed in library. See No. LI-4325/ 
93/ 

(ii) Memorandum of Understanding 
between the Indian Petrochemicals 
Corporation Limited. Vadodara 
and the D~partment of Chemicals 
and Petrochemicals, Ministry of 
Chemicals and Fertilizers for the 
year 1993-94. /Placed in library. See 
No. LI-4326193/ 

(iii) Memorandum of Understanding 
between the Rashtriya Chemicals 
and Fertilizers Limited and the 
Department of Fertilizers, Ministry 
of Chemicals and Fertilizers for the 
year 1993-94.{Placed in library. See 
No. LI-4327193/ 

(iv) Memorandum of Understanding 
between the Hindustan Organic 
Chemicals limited and Ministry of 
Chemicals and Fertilizers for the 
year 1993-94./P1aced in library SI!f! 
No. U-4328/93/ 

(v) Memorandum of Understanding 
between the Hindustan Insecticides 
Limited and Ministry of Chemicals 
and Fertilizers for the year 1993-
94./P1acl!d in library. See No. LI-
4329/93/ 

Notifications under Companies Act, 1956 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R BHARDWAJ) : I . 
beg to lay on the Table :-

(1) A copy each of the following Notifi-
cations (Hindi and English versions) 
under sub-section (3) of section 641 of 
the Companies Act. 1956;-
(i) G.SR 416(E) published in Gazette 

of India dated the 14th May. 1993 
making certain alterations in Sche-
dule XlV to the Companies A.;;t, 
1956. 

(ii) G.S.R 5HXE) published in Gazette 
oflndia dated the 14th July.l993 making 
certain amendments in the Schedule 
XIII to the Companies Act. 1956. {Placed 
in library. See No. LI-4330,fl3j 

(2) A copy each of the folk".i·'? Draft 
Notifications (Hindi and F~l,l:,,h Vt'f-

sions) under sub-section (2) of section 
620 of the Companies Act. 1956:-
(i) Draft Notification No. 1O/4/92-CL 

V regarding exemption' to Rural 
Electrification Corporation Limi-
ted, Delhi, a Government Com-
pany, from the applicability of 
section 209(3)(b) of the Companies 
Act. 1956. 

(ii) Draft Notification No. 3/7 /93-CL. V 
regarding exemption to National 
Fertilizers Limited. New Delhi. a 
Government Company. from the 
provisions of item (a) of sub-
paragraph (i) and of sub-paragraph 
(ii) of paragraph 3 of Part II of 
Schedule VI of the Companies Act, 
1956./Placed in library. See No. U: 
4331/93/ 
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(3) A copy each of the followina Noti-
-fications (Hindi and Enslish vtll'Sions) 
under sub-section (3) of section 24 of the 
Supreme Court Judges (Condition of 
Service) Act, 1958:-

,,(i) The Supreme Court Judges (Travel-
ling Allowance) Amendment Rules, 
1993 published in Notification No. 
G.S.R 378(E) in Gazette of India 
dated the 19th April. 1993. 

(ii) The Supreme Court Judges 
(Amendment) Rules, 1993 publish-
ed in Notification No. G.S.R 381(E) 
in Gazette of India dated the 20th 
April, 1993. {Pfaced in librory. See 
No. LT-4332!93J 

(4) A copy of the High Court Judges Travel-
ling Allowance (Amendment) Rules, 
1993 (Hindi and English versions) 
published in Notification No. G.S.R 
453(E) in Gazette ofIndia dated the 11 th 
June. 1993 under-section (3) of section 24 
of the High Court Judges (Conditions of 
Service) Act. 1954. {Pfaced in library. See 
No. LT-4333/93j 

(5) A copy each of the following Reports 
(Hindi and English versions) of the Law 
Commission of India ;-

(i) One Hundred Thirty-Seventh Re-
port on need for creating office of 
Ombudsman and for evolving 
Legislative-Administrative Mea-
sures inter-alia to relieve hardships 
caused by inordinate delays in set-
ting Provident Fund claims of 
Beneficiaries. {Pfaced in library. See 
No. U-4334193J 

(ii) On~ Hundred Thirty-Eighth Re-
port on Legislative Protection for 
Slum and Pavement Dwellers. 
{Pfaced in library. See No. U-4335/ 
93J 

(iii) One Hundred Thirty-Ninth Rt'port 
on urJent n~~d to amend Order 
XXI. Rule 92(2). Code of Civil Pro-
cedure to remove an anomaly 
'Il<bich nullifies the Benevolent 
intention of the Legislature and 
Occasions injustice to judgement-
debtors sought to be benefited. 
{Pfaced in library. See No. U-4336/ 
9Jj 

(iv) One Hundred Fortieth Report on 
need to amend order V, Rule 19A of 

"11i"I"'''''''ln/l'\' 

Ihe Code of Civil Procedure, 1908, 
relating to service of summons by 
registered post with a view to 
foreclose likely injustice. {Pfaced in 
library. See No. U-4337/93J 

(v) One Hundred Forty-Third Report 
on Legislative safeguards for pro-
tecting Ihe small depositors from 
exploitation. /Placed in Library. See 
No. LT-4338193J 

Memorandum of Uodentandina Htween BIulrat 
Heavy Eledrieals limited ad Department of 
lIeavy Industry, Ministry of Indmtry for the year 

1993-94 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARlMENT OF ELECTRONICS 
AND DEPARlMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) ON BEHALF OF 
SHRIMATI KRISHNA SAHI: I beg to lay on 
the Table a copy each of the follo\\ing papers 
(Hindi and English versions):-

(I) Memorandum of Understanding bet-
ween the Bhamt Heavy Electricals 
Limited and the Department of Heavy 
Industry, Ministry of Industry, for the 
year 1993-94. {Pfaced in library. See No 
1I-4339/93J 

(2) Memorandum of Understanding bet-
W!!en the Bharat Yantra Nigam Limited 
and the Department of Heavy Industry 
for the year 1993-94. {Pfaced in library. 
See No. LT-4340/93j 

(3) Memorandum of Understanding bet-
ween the Nepa Limited and the Depart-
ment of Heavy Industry, Ministry of 
Industry for the year 1993-94. {Pfaced in 
library. S~ No. U-4341/93/ 

(4) Memorandum of Understanding bet-
ween the Andrew Yule and Company 
Limited and the Department of Heavy 
Industry, Ministry of Industry for the 
year 1993-94. {Pfaced in library. Sa> No. 
1I-4342!93J 

Rem" 00 Ihe "orldlll of and Annual Report of 
Tea Industry Corporation of India l.Id., CaJculta 

(or 1991-92 elc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
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SUMinlAFFAIRSAND PUBUC DISTRIBU-
noN AND MINISTER OF STATE IN TIlE 
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED): I beg to lay on the 
1lable :-

(I) A copy each of the foUowine papers 
(Hindi and EnaIiah versions) under sub-
IeCIion (1) of section 619A of the Com-
paniea Act. 1956:-
(a) (i) Review by the Government on 

the wod:ine of the Tea Tradine 
Corporation of India Limited, 
Calcutta. for the )'liar 1991-92. 

(it) Annual Report of the Tea nad-
iDa Corporation of India Limi-
ted, Calcutta for the )'liar 1991-92, 
alon,wi1h Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 
[PlacaJ ill Library. See No. U-
4343t93j 

(b) (i) Review by the Government on 
the working of the Minerals and 
Metals 1radiDa Corporation of 
India Limited, New Delhi, for 
the )'liar 1991-92. 

(it) Annual Report of the Minerals 
and Metals Trading Corporation 
of India Limited, New Delhi, for 
the )'liar 1991-92, alongwith 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 

(2) 'tWo I18tements (Hindi and English ver-
sions) showiDa reasons for delay in lay-
iDa the papers mentioned at (I) above. 
[Plaud in Library. See No. U-4344/93j 

SHRIMATI MALINI BHATTACHARYA 
Qadavpur) : Sir. I want to say a word on the slip-
shot and the faulty manner in which this 
Bhopal Gas Leak Disaster Scheme is being 
implemented and the way in which the claims 
are being processed by the Gaims' Court. 

We ftnd that it has become a kind of not 
Courts for settlina claims but they have become 
courts for rejecting claims. 75 per cent of the 
claims which have been examined so far from 
the most severely affected areas are being rejec-
ted. The medical categorisation is also exclud-
ina a larp number of victims from the relief 
scheme. The way in which this is going on it will 
tab 20 years to be implemented. We have been 
raisina this again and again. 

MR SPEAKER: You cannot discuss it like 
this. You can object as to why the papers -were 
not laid on the Table of the House on that. You 
cannot JO on discussina what is given in the 
paper ... 

(Interruptions) 

MR. SPEAKER: Your point is very valid and 
important. We will try to see as to how we can 
deal with it. 

SHRIMATI MALINI BHATTACHARYA: 
Theae assertions have not been abided by 
the Tnllunala. 

PAPERS LAID ON THE TABLE-
Contd. 

Memoraad_ of UDderstaDding between Bharat 
Earth Mo_ Ltd. ad the Department of 
Defence Prodnc:tioa and Supplies, Ministry of 

Defelice for 1993-94 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN 
KUMARMANGALAM) ON BEHALF OF 
SHRI MAU.IKARJUN: I beg to lay on the 
Table a copy each of the following papers 
(Hindi and English versions): 

(1) Memorandum of Understanding bet-
-ween the Bharat Earth Movers Ltd. and the 
Department of Defence Production and Sup-
plies, Ministry of Defence for the year 1993-94. 
/PIaud ill library. See No. LT-4345/93j 

(2) Memorandum of Understanding bet-
ween the Bharat Dynamics Ltd. and the 
Department of Defence Production and Sup-
plies, Ministry of Defence for the year 1993-94. 
/PIaud in library. &e No. LT-4346/93j 

(3) Memorandum of Understanding bet-
ween the Bharat Electronics Ltd. and the 
Department of Defence Production and Sup-
plies. Ministry of Defence for the year 1993-94. 
/Placed in library. &e No. LT-4347/93j 
NotIfieadOll .. der AU India Services Act, 

1951 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
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MENfARY AFFAIRS (SHRI RANGARAJAN 
KUMARMANGALAM) ON BEHALF OF 
SHRIMAll MARGARET ALVA: I bee to lay 
on the Table a copy each of the following 
Notifications (Hindi and English versions) 
under su\,-section (2) of section 3 of the All 
India SerVices Act. 1951 : 

(1) The Indian Administrative Service 
(Fixation of Cadre Strength) Third Amendment 
ReiUlatiolU, 1993 published in Notification No. 
G.S.R. 237 in Gazette of India dated the 15th 
May, 1993. 

(1) The Indian AdministratiVll Service (Pay) 
Third Amendment Rules, 1993 published in 
Notification No. G.S.R. 238 in Gazette ofIndia 
dated the 15th May, 1993. 

(3) The Indian Administrative Service 
(Fixation of Cadre Strength) Fourth Amend-
ment RegulatiolU, 1993 published in Notifica-
tion No. G.S.R. 259 in Gazette of India dated 
the 29th May, 1993. 

(4) The Indian AdministratiVll Service (pay) 
Fourth Amendment Rules, 1993 published in 
Notification No. G .S.R. 259 in Gazette ofIndia 
dated the 29th May. 1993. 

(S} G.S.R. 280 published in Gazette ofIndia 
dated the 5th June, 1993 containing corrigen-
dum to the Notification No. G.S.R. 98 published 
in Gazette of India dated the 20th March, 
1993. 

(6) The Indian Administrative Service 
(Fixation of Cadre Strength) Fifth Amendment 
RegulatiolU, 1993 published in Notification No. 
G.S.R. 294 in Gazette of India dated the 12th 
June, 1993. 

(7) The All India Services (Death-cum-
Retirement Benefits). Amendment Rules, 1993 
published in Notification No. G.S.R. 308 in \ 
Gazette of India dated the 19th June, 1993. 
[Placed in /ibrruy. See No. I.I-4348193} 

12-38 hra. 

COMMITTEE ON PRIVATE 
MEMBERS' BILLS AND RESOLU-

TIONS 
TWenty-fourth Report 

bes from th~ Sitting of th~ HOJIM! 
Election to Committ« 

!English} 
SHRI S. MALUKAR.JUNAIAH (lluntDrJ: 

Sir. I bee to preaent: 
'The 'lWenty-fourth Report (Hindi and 
Enalish versions) of the Committee on 
Private Memben' Bills and Resolutions." 

12-38~ hn. 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM TIlE SIITINGS: 

OF TIlE HOUSE 
FIfth &pon 

/EnglUh} 
SHRI BOLlA BULll RAMAIAH (Biunr): 

Sir, I beg to prelCnt: > 

"The Fifth Report (Hindi and English WI'-

sions) of the Committee on Absence ofMem-
ben from the Sittinp of the House." 

12-39 hra. 

ELECTION TO COMMITTEE 
Commltlee oa Welfare of SchecWetl Castes ud 

SdIelIaIed Tribes. 

/English} 

DR. (SHRIMA1l) PADMA(Nagapattinam): 
Sir. I bea to moVll : 

"That this House do recommend to Rajya 
Sabha that Rajya Sabha do aaree to 
nominate a member from Rajya Sabtia to 
associate with the Committee on the Welfare 
of Scheduled Castel and Scheduled ThOes of 
this HoulC for the unexpired portion of the 
term of the Committee vice Shri Dipen 
Ghosh retired from Rajya Sabha and do 
communicate to this House the name of the 
member 10 nominated by R.ajya Sabha." 

MR SPEAKER. : The question Is: 
"That this HOUIIC do recommend to Rajya 
Sabh. that Rajya Sabha do aaree to 
nominate a member from Rajya Sabha to 
associate with the Committee on the Welfare 
of Scheduled Castel and Scheduled ThOes of 
this House for the unexpired ponion of the 
term of the Committee vice Shri Dipen 
Ghosh retired from Rajya ·Sabha and do 
communicate to this House the name of the 
member 10 nominated by Rajya Sabha." 

1M motion wa.r odopt«l. 
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11-40 lin. !Engluh} 
MATfERS UNDER RULE 377 

(i) N~d 10 dasIify Badap Co_unity of Tamil 
Nan as Schechded Tribe 

SHRI R. PRABHU (Nilgiris): The Badaga 
community of Nilgiri District, Tamil Nadu has 
been from time immemorial, a tribal com-
munity. They were classified as a tnbal com-
munitylike 1bdas, Kotas, Kurumbas, Imlas etc. 
In 1950, at the time of classification and later 
gradually in various stages the Badaga com-
munity has been wrongly classified as Eligible 
and then Most Backward and finally as Back-
ward Class and not as a Scheduled Tribe. 

Historical data and other facts pertaining to 
their culture, customs, practices and living con-
ditions fuily prove that the Badagas qualify 
beyond any doubt for being classified as 
Scheduled llibe. The Badaga community is 
only confined to the Nilgiri Distrkt and has a 
total population of about two anrl a halflakhs. 
Their main occupation is growing potatoes, 
vegetables and tea in self-owned small plots of 
land. E"~ll though, there has been a lot of influx 
from the plains of various other people into the 
Nilgiri District, the Badaga community has 
retained their own ancient customs and live 
mostly in their own hutties (villages). 

Various representations have been made in 
this regard to the Central Government to 
classify the- Badaga 8S a Scheduled Tribe. 

I. therefore, request the Central Government 
to ciassify Badaga community as a Sche-
duled Tribe. 

(ii) N~d to CORnect Jeypore In Orissa or 
Jagdalpur ia .Madhya Pndesb by Avro Dight 

SHRI K. PRADIfA1\.'! (Nowrangpur): Un-
divided Komput district of Orissa and Bastar 
di.'rtrict of Madhya Pradesh are adjacent to each 
other. These districts together constitute an area 
v.hich is bigger than many small States in the 
country and the total population of this area is 
about 60 lakhs. It takes a long time by road to 
reach the nearest rail head and it takes much 
more time, say IO-IS hours, from different 
places to reach the nearest airports at Raipur or 
V1S8khapatnam. TIle people of this area used to 
avail of air services from Jeypore in Koraput 
district and Jagdalpur in Basldr district about 
three yea,s back and the people could save 
much time &nd energy by the Vayudoot sel"\;ce 
and avoided road and rail journey. There are a 
large number of industries and public ul1der-
takings located in this area. 

L therefore,.ftlquest the Central Government 
to introduce one Avro flight to touch at least one 
point either Jeypore or Jagdalpur for the con-
l'mience of the people of this area as early 
as possible. 

(iii) Need to rehabilitate people displaced in 
Himadlal Pradesh due to construction of 

Bbakhra and Paung Dams. 

/1IYm.tation} 
PROF. PREM DHUMAL (Hamirpur): Mr. 

Speaker, Sir, Bhnkhra Dam and Paung Dam 
were constructed in Himachal Pradesh during 
fiftees and sinees respectively. Many States got 
the facility of electricity and irrigation through 
these Dams but the persons displaced due to 
construction of these dams have not since 
been rehabilitated. 

On seeing the plight of these displaced per-
sons, the people have started opposing the con-
struction of dams in other parts of the country. 
The people fear that the persons likely to be dis-
placed due to the construction of new dams will 
also have to suffer in similar way. 

Due to the construction of Paung nearly 
75000 persons belonging to 30.000 families were 
displaced and only 16,100 families out oftheS(' 
displaced families were found eligible under the 
rules for the allotment ofland in Rajasthan. But 
allotment of land to 6650 families were can-
celled and later on some more applications 
were taken. Till date, only 4734 families have 
been allotted land. 

Recently, a survey has been carried out for the-
200 metre land on the banks of the lakes of 
Bhakhra and Paung dams. Nobody knows tht' 
reason behind it. The displaced persons have 8 

fear of being displaced again. Therefore I urge 
to the Government to clarify the reasons beh i nd 
this survey in order to remove the fear prevail~d 
in the minds of the displaced persons and steps 
should be taken to solve problems of displacf'j 
persons immediately. 

(M Nel'd to relene funds for early completion of 
Potteru Irrigation Project in Orissa 

{Englishj 

SHRl BRAJA KISHORE TRIPATIfY 
(Puri): Patteru Irrigation Project is the only 
centrally funded project under execution in 
Orissa. It aims at providing irrigation facilities 
to the resettlers from erstv.hile East Pakistan 
and to the local people, most of whom belong to 
tnb~l community. While the project was 
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halfway through. the Government of India 
stopped releasing funds since December, 1986. 
Consequently the project got a s...-rious jolt. In 
the meantime since 1987, the State Government 
have spent a sum of Rs. 21.64 crores and the 
same ,is yet to be reimbursed by the Union 
Government. The importance of the project and 
the need for its completion on priority basis has 
already been highlighted and a memorandum 
in this regard has also been presented by the 
Government of Orissa to the hon. Prime Minis-
ter during his visit to Orissa in April, 1993. 

Hence. I request the Union Government to 
release funds induding the arrears. imme-
diately so that the project can be completed 
in time. 
{I'ranslation! 

(v) Need 10 take steps to protect Ta,jmahal 
from pollution 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Me Speaker. Sir, I would like to submit 
that the Government have taken several steps to 
protect Tajmahal from pollution in Agra. These 
steps include banning the heavy vehicles from 
plying on the roads passing through near Taj 
and banning the establishment of new indus-
tries around Taj. But these steps have adversely 
affected common man. As a result of ban on set-
ting up of new industries, unemployment has 
increased. Despite these measures Tajmahal is 
losing its beauty continuously. Further, due to 
the additions and alterations in Tajmahal being 
done with a view to make it more attractive for 
tourists. the mughal architecture and designs of 
parks and gardens is being destroyed. 

Positive steps are not being taken to protect 
Taj from pollution. Even after 10 years of the 
registration more than one lakh persons have 
not been provided LPG connection in Agra 
including the Taj Trapezium area, as an alterna-
tive fuel to coal, wood and cowdung de~"pite the 
entry of private sector and liberalisation by the 
Government. With a view to make the indus-
tries running on coal as pollution free. Gas is 
not being suppl ies to them by laying natural gas 
pipeline and lakhs of persons are dependent for 
livelihood on tho..e industries. To protect from 
pollution caused by vehicles which pass 
through national highways within 3 kms 
periphery of Tajmahal no ring road has been 
constructed. With a view to save Tajmahal from 
storm and dust 'Taj National Park Scheme' is 
hanging in balance. Under the 'Ganga Action 
Plan' fonnulated to get rid of pollution, the 
scheme to clean Yamuna and construction of 

barrage on Yamuna at Agra is not being 
implemented. Battery operated cars are not 
being made available in the adjoining areas of 
Tajmahal. Despite the appeal made by 102 Hon. 
MPs to the Government to take positive steps to 
save Tajmahal from pollution, no effective steps 
have been taken. 

I. therefore, urge upon the Union Govern-
ment to take positive steps immediately to save 
Tajmahal from environmental pollution. 

(vi) Need to revise weightage formula for Co ... 
sumer Price Index for AgrictJltura! .. orken keep-
ing in view tbe a:Jlftnt consumption pattern and 

&ro'I'riDg urbanisation 

/English! 

SHRI PRITHVIRAJ D. CHAVAN (Karad): 
Consumer Price Index for AgriculTUral 
lmrkers, ACPI, is being computed as an impor-
ted indicator of inflation. However. this impor-
tant index is still being computed on 1960-61 as 
the base year and weightage given to different 
items of consumption as decided in 1961. 
Almost all other Price Indices. such as 
Wholesale Price Index. CPI for industrial 
lmrkers and CPI for non-industrial urban 
lmrkers have been revised in Eighties. Since 
Agricultural workers constitute the largest per-
centage of wod force. ACPI is an important 
index for measuring impact of economic 
policies on the poor. 

I urge upon the Union Government to revise 
immediately the weight age formula in ,iew of 
the current consumption pattern. and growing 
urbanisation, and to change the base-year of 
ACPI to 1993-94. 

12.50 brs. 

UTTAR PRADESH BUDGET, 1993-
94; DEMANDS FOR GRANTS 
(UTIAR PRADESH), 1993-94; 
MADHYA PRADESH BUDGET, 
1993-94; DEMANDS FOR GRANTS 
(MADHYA PRADESH), 1993-94; 
RAJASTHAN BUDGET, 1993-94: 
DEMANDS FOR GRANTS 
(RAJASTHAN), 1993-94; HIMA-
CHAL PRADESH BUDGET, 1993-
94; AND DEMANDS FOR GRANTS 
(HIMACHAL PRADESH), 1993-94 
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{English} 

MR SPEAKER: We shall now take up the 
matters at items No. 12 to 15. Shri Chinmya-
nand Swami was speaking. May I request the 
Hon. Members to make the points but not to 
repeat the points please? If a Member makes a 
point, the same point need not be repeated. 
Otherwise the time available to us for meaning-
ful discussion will be less. 

I th ink yor are the first speaker, so, you ca n 
make your pointB, but this is for other 
speakers. 
/li'amlation} 

SHRI CHINMAYANAND SWAMI 
(Badaun): Mr. Speaker, Sir, Uttar Pradesh 
Appropriation Bill, 1993 is under discussion. 
Uttar Pradesh is the largest State in the country 
with a population more than 10 crores. This 
State, with such a large population is under the 
President's rule for the last 9 months and the 
development works started by the previous 
Government in the State haw been stopped in 
the name of review and no fresh developmental 
wods have been started due to which develop-
ment in the State has receiwd a set back and 
also employment opportunities could not be 
created. As a result thereof all the people of the 
State are facing lot of problems. On behalf of 
these people, through you Sir, I VI\luld like to 
draw the attention of the Government to 
their problems. 

During the last Rabi season in several dis-
tricts in the State crops were damaged due to 
hailstorm. Uttar Pradesh is predominantly 
agrarian and due to the hailstorm farmers suf-
fered ~at losses in earnings. Now the condi-
tion of narif crop is same and there is no rains 
and as a result thereof drought conditions are 
staring in the face in 30-32 districts. Drinking 
water problem hal also ariaen in the State due 
to aewre drought conditions. Todays 
newapapers carry reports that in the hill dis-
tricts viz Dehradun, Mussorie, Rishikesh and 
Haridwar etc~ as a result of drinking water pro-
blem, tourism have adversely been affected. In 
other districts in the State also drinking water 
problem is going from bad to worse. 

Gowrnor of Uttar Pradesh has also visited 
many districts of the State and he has issued 
orders for aolving drinking water problem at 
all places. Ho_r, the handpumps being 
installed are not sulTlcient to meet the situation. 
Traditional means of irrigation are wry limited 
and the canals are in bad shape because the 
water level of the riwrs has JOIle down, thereby 

totally dislocatina irrigation network. Second 
aoun:e of irri&ation are tubewells, both private 
and Government owned. These tubewells are 
dependent on power supply but in the rural 
areas for 70-72 hours at a stretch power is not 
made available, thereby totally hampering 
irrigation. 

Mr. Speaker, Sir, in Uttar Pradesh mainly 
rice and sullarcane are sown and in the absence 
of adequate irriaation facilities both these 
crops suITer. And this is the time when water 
ia required for both these crops. Sir, through 
you, I Vo'OUld like to draw the attention of the 
Union Government towards this problems 
because during the President's rule respon-
sibility rests with the Centre. In fact such a large 
State should not have been left at the mercy of 
the bureaucrats for such a long time. If the State 
had to be put under the President's rule for such 
a long time, then a Consultative Committee 
consisting of the MPs from the State should 
have been constituted to bring problems being 
confrorued by the people of the State to the 
notice of administration. 

MR SPEAKER: Swamiji, I think, a com-
mittee has been constituted. 

SHRI CHlNMAYANAND SWAMI: Sorry, 
no such committee is constituted in U.P. 

MR SPEAKER: Probably, I have con-
stituted the Committee. 

PROF. PREM DHUMAL (Hamirpur): Mr. 
Speaker, Sir. No Notice in regard to the Con-
stitution of the Committee is received. However, 
as per my feed back Committee for Himachal 
Pradesh was constituted but no meeting of said 
committee is convened. 

SHRI CHlNMAYANAND SWAMI: Mr. 
Speaker, Sir, if any committee is constituted 
then even a single meeting of that Committee is 
not convened. While in view of the prevailing 
situation in the State meetings of that Consulta-
tive Committee should be held regularly. 

The Hon. Governor, goes on his tours to the 
various districts. However, his programmes are 
fIXed suddenly. At the same time. the Members 
are busy in Parliamentary activities due to 
vm.ich they are unable to hold discussions with 
the Governor. It would be better if prior infor-
mation about the tour of the Gowrnor is fur-
nished to the Members so that they may apprise 
the Governor with their dimcnlties to enable 
the State Administration to take appropriate 
decisions in the matter. But things are not tak-
ina place in this manner. 
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I was tatting about the power supply. Lack of 
power supply has created scarcity of water 
resources. thus causin& the difficulties in drink-
ing water in urban areas. There is no alternative 
to it because all arrangements for the supply of 
drinkill;& water is linked with electricity based 
machines. In this connection. I would like to 
link up this matter to the sugarcane and paddy 
crops. Sugarcane and paddy are the chief crops 
of this State which require enough water. 
However, not even 10 percent of the required 
water is being made available for this purpose 
and only 20 districts have been declared 
drou&ht afIected areas by the State Government 
so far. Other districts have not been given atten-
tion though I have already submitted that more 
than 30 districts are already drought affected 
while the remaining districts are also moving 
towards the same direction due to the lack of 
rainfall. Almost the entire State has been affec-
ted by drought. If extra power is not provided in 
time to save the sugarcane and paddy crops and 
the working of tubewells is not restored, there 
would be famine in Uttar Pradesh and the 
Government would frod it difficult to combat 
the situation. 

I would also like to submit that sugarcane is 
the only crop which proves to be the protector of 
the farmers of Uttar Pradesh. it is the only 
means of their levelihood, and a source to fulfill 
the requirements of their daily life. It is only by 
selling sugarcane that they rear up their 
children. marry thetn. build their houses and 
fulfil their medical requirements. If sugarcane 
crop is damaged in Uttar Pradesh. it will have a 
direct effect on the lives of people there. At the 
same time. dues worth Rs. 78 crore relating to 
the sugarcane sold till May last year. have not 
been paid so far. 

The Hon. Governor has been giving 
assuranccs in regard to many matters. However, 
he has been requested again and again to take 
measures for payment of the dues with 
immediate effect, but that has not been done so 
far. If the farmers do not eet that money, how 
will they manage purchase of pesticides and 
water for irrigation to save their standing crops. 
This will damage their second crop also. 

Dues of sugarcane are still to be paid. while 
the prices of sugar have been increased and 
molasses decontrolled. Increasc in sugar prices 
would be beneficial to sugar industry but not to 
the sugarcane growers. Pricc of sugarcane is not 
heine increaaed, nor the matter has been 
reviewed. It is &real injustice to suprcane pro-

duccn, that they toil throughout the year to 
pow suprcane and the profit goes to the per-
sons eDlaaed in processing work who do almost 
nothing; th_ people do not have any sym-
pathy for farmers. Their work is not being 
evaluated properly. I would like the Govern-
ment to review the price of sugarcane. 

The situation regarding education is that the 
Government oCUttar Pradesh has uparacted all 
the schools ... (Interruptions). 

Mil SPEAKEll: You may please continue 
}'OUr speech after lunch. 
{English} 

The HOUle stands adjourned to meet 
spin at 

13.00 Itn. 

The Lok Sabha then adjoumedjor Lunch till JiJur-
_ of the Clock. 

14.09 lars. 

The LoJc Sabha re-assembled after Lunch at nine 
minutes past JiJuneen of the Clock. 

(MR.. DEPurY-SPEAKER in the Chair) 

UTIAR PRADESH BUDGET, 1993-
94; DEMANDS FOR GRANTS 
(UTIAR PRADESH), 1993-94; 
MADHYA PRADESH BUDGET, 
1993-94; DEMANDS FOR GRANTS 
(MADHYA PRADESH) 1993-94; 
RAJASTHAN BUDGET, 1993-94; 
DEMANDS FOR GRANTS (RAJAS-
THAN), 1993-94; HIMACHAL PRA-
DESH BUDGET, 1993-94; AND 
DEMANDS FOR GRANTS (HIMA-

CHAL PRADESH), 1993-94 

MR.. DEPUfY SPEAKER: Shri Chinmaya-
nand Swam~ pleasc continue your speech. 

fJ'ransiation/ 

SHRI CHINMAYANAND SWAMI 
(Badaun) : Mr. Deputy Speaker Sir. taking the 
discussion on this Uttar Predesh Appropriation 
Bill 1993, further, I would like to submit that 
from educational point of view too, several dis-
tricts of Uttar Predesh are backword. The per-
centage of education is very low and the State 
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lags far behind as compared to other States. The 
Central Government had started a project 
'Operation Black board' under which primary 
schools were to be opened and children 
educated in every village. The previous Govern-
ment of Uttar Predesh started a special move-
ment in this regard. under which certain 
persons were engaged to provide their honorary 
services in various villages under the said 
scheme. Those schools were to run under no 
salary system. However. with the change in the 
administration and the imposition of Pre-
sident's Rule. the activities in this regard have 
come to a stand still. and there h ave been hur-
dles in the work of opening schools in rural 
areas. Scarcity of school buildings is one of the 
problem. Wherever primary schools have been 
opened they are without building. 

Sir. I refer only to my own constituency. In 
Badaun Constituency. there are 55 vinages 
v.bere there ar schools but not buldings. If this 
is the situation of one district. then the total 
number of such schools in all other districts can 
-very well be imagined. This is the deplorable 
condition of the primary education. Mr. Deputy 
Speaker. Sir. how essential education is to us. 
need not be pointed out here. What should have 
been done through informal education is being 
done on papers only. So much so that the work 
with regard to adult eduction has also remained 
confined only to paper. As I have already sub-
mitted. an the schools were upgraded there, 
junior schools were upgraded to High Schools 
and High Schools to Intermediate level so that 
the children in urban areas may get education 
at least to earn their livelihood. However. the 
matter became victim of red tapism in spite of 
the fact that all the formalities had been com-
pleted by June and classes were to start by JUly. 
However, these claSses have not been started so 
far. The result is that whatever decisions were 
taken last year by the previous Government 
have not been implemented this year. Similar 
situation prevailed in regard to higher educa-
tion. Some high schools were upgraded to inter-
madiate I_I. all the required formalities had 
been fulfilled. Only the formal approval for 
starting classes was left to be given by the Vice 
Chancellor. But everything was withheld in the 
name of re-evaluation. The examinations are 
over this year and new session has started. 
Gasses should have been started by now. But 
neither any meeting has been held by the Board 
nor the orders to start new classes have been 
issued by the Vice, Chancellor. The result is that 
the students have been in great fIX. I am talking 

only of a ainaIe Constituency. Shahjehanpur 
district is the place where three colleges had 
been upgraded and announcement regarding 
opening of a new college was to be made by the 
then State Chief Minister and the required 
funds of Rs. 30 lakhs were also made available. 
Amount of Rs. S lakh was provided just to make 
an alternative arrangement to star! classes, if the 
buildings could not be built. But things did not 
take place in this manner. Funds are there but 
there is no possibility of starting classes in the 
colleges. Similarly, there is a commission in the 
State to fill the posts which beeo,ne vacant due 
to death or retirement. Th is commission consis-
ted of seven members. However. one member 
has perhaps retired and efforts are being made 
for the last seven months to find an appropriate 
person but in futile. Unless there are seven 
members, the commission ~lUld not start 
functioning and when the commission does not 
'Mlrlt, teachers would not be made available to 
colleges and aecondery schools due to which 
systematic functioning would not be restored. 
There is urgent need to pay immediate attention 
to the matter. 

Besides the poor prevailing condition in the 
field of education. I would like to draw the 
attention of the Government towards the 
development of indstrial sector. The previous 
Government has identified certain private sec-
tors in this regard and had created oppor-
tumhes for them. They were invited. 
negotiations were held and the matter was mov-
ing ahead. But today it has been struck again in 
red tapism. Everything has been where it was. 
Now industries are not being set up. 

Similar situation prevailed with regard to lhe 
proposal of abolishing licence system for setting 
up sugar mills. The scheme has not been 
implemented in Uttar Predesh so far. because 
the State Government is not in a position to 
abolish the licence system and priwtise the 
sugar industry. 

Mr. Deputy Speaker, Sir, aJongwith these pro-
plems I would like to draw the attention of the 
Government to the problems of fanners. 
towards which no attention has been paid. As 
per the provision, fanners had to submit a copy 
of their land holding documents to get loans 
and fol' this. they had to give bribe to the con-
cerned employees as a result of which the whole 
matter used to get delaYed. and the loan which 
they needed before reaping of crops. was pro-
vided to them after the crops. The time of sow-
ing and irrigation of crops used to pass -in this 
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manner.The previous Government of Utter Pre-
desh had made the provision of issuing a land 
holding book to each fanner to remove this dif-
ficulty. which was welcomed by the farmers at 
large. But now the same provision has been 
withdrawn and the distnbution of those land 
holding boob stopped. as a result of which the 
farmers have been facing the same situation 
again and they are foreced to please the COn-
cerned employees and officers. Fannen. are 
again facing the same difficulty. 

As the same time. fanncrs are tbe members of 
mark.et committees. These .:ommittees had been 
v.umng smoothly. but eft .. r the imposition of 
President's Rule in the State. these committees 
have ~r. dissolved, depnving the farmers of 
having their representation. The worb Iik.e the 
construction of roads etc. were undertaken by 
the said committees which helped the farmers 
to take their produce t, ... the market with con-
venience. But these wtlru are not being done 
due to lack of approval. 

The then han. Minister of Irrigation instead 
of acquiri11i land from the ,'"lmerS for conM",,'· 
tion of roruh had tak.el a decision ac.;ording 10 

which the Govemmt"nt pmposc(! 10 construc1 
concrete pathway on bo;h ,;d .. " of the banks of 
the canals so as to make the movemelll of the 
farmers convenient 

Amount of R~. 50 CTQr( had been earmarked 
for the purpose, However the provi2.ioll to Ihis 
effect became ineffc.:tive .... ith the im"o~ilion of 
PTf'sidcnt's Rule in the Slate, Farrn~rs ha\c btct'n 
deprived of the convenient path for goiHg 
throui\h their fiehis to market nnd vi.;,e wr.a. 
Panchayat elections were to be heiJ in I illar 
Predesh in June last Yl~ar .... nile Ihe pre,ious 
Panchayat elections w~re hdd in 1 'iSS· lib. But 
;his time elections hi1V" !lot been huld liS per 
scheliule. The Centra! GO\CnUlln" t us a!\len' 
deli the law with n'gar,] 10 PanLhnyat S),Melll. 

which is I'roposed to be implell1ented j .. Stale, 
and is likeiy to benefit the p<'orle. 11,<, probiem 
with reganl to Utter P .... desh is that there is n'): 
Legislative A'ISembly in the State. llnless the 
Legislative As.~embly is fomled and the Bill 
passed, Panchayat elKtions cannot be held 
Amount of crores of mpees under JBw"h~T 
Rozgar Yojana is spent for the det'dopmt'nl of 
mrsl areas only through PanC'rayms S .. for as 
the hea<1s of previolls P~1!Kb")':lIS are are ,Oll-
cpnled~ then~ g~ a f' l t01bt" ,-·f cornl'laints 
"g"inst Ihem. son,e (If \!, ... n haw alr~ad)' he~n 
"nder suspension, thus causing hunill's in the 
way of hvlding alections for Legislative 

Assembly and Panchayat. We have been dep-
rived of not only the righ t of !'Cpresentation in 
the Legislative Assembly but also of the rights 
of forming Panchayats. This is the unfortunate 
situation in Uttar Predesh, Unless elections are 
held. Pancnayats cannot be fonned. Even the 
women ar.d Harijans would be deprived of 
benefrts they lie! from Panchayats, Delay in 
Panchaya, elections would not only cause delay 
in fonning popular Government but also create 
hurdles in getting the powers at Panchsyat level. 
Our State i8 under President's Rule and the 
duration has been further extended. lbe plea 
given for this extension is the Ilhonrmdl situa-
tion in Ayodltya. I was not in favour of maki.'lg 
any reference to this matter. However, if the 
hon, Member. while discussing the Kashmir 
issue can refer to the Ayodh ya in;:idelll. wll}' 

should not mention the matter while discussing 
Utter l'l'edesh ? The Utter Predesh GtlVemmellt 
had been dismissed on the issue of AyoJhya 
and the President'l Rule i.~ being extended. It 
was by means of the Ordinance is~ued by the 
President that the Central Govcnlmenl aL~luir­
ed the power to 101ve the AyodhY8 d.'1'U!". 
The Ordinance was got enaded ~n ,he Bucl,,<"t 
session itself. No step was IdKt:l1 d 1!1 al ,life,,-
lion by applyill& that right. On1,1 t'lnqilent 
speeches ~re dcliven,,'(} irom Ill" rampar!s ;,1 
the Red Fon and 65 :0 71 ac['{'s ,,,f lanJ was 
~cquircd, Besides that. the C e nlrai .,) <-hem ment 
did nOI mow even an ind, 1~)rwa,(L Rt>gardmg 
the formation oftrusts. the hon, Pnll!(, Mbi.ter 
said in the House as well AS nUbiJ" al.',) !hallh .. 
trllsts were bem& set up. Mil} be. th .. ~ B ,'\.> ","!lin!,! 
up these trusts in flle air or in the "~Y \/,) UlI·' 

kn(;WS where these llU~1s He heinv ",I :ii' Ol 
which tmslS are being liet up. R('c<!ntly, th~ ;,.m. 

'Prime Mini~er declared from thr r'ln;pa,r, of. 
lh~ Red Fort that in rep:y t(l .\",1, lI<:li,jll, Ihl',. 
\\lInt to rebuild it, but he did nul ,,"y what they 
wanl to rebuild. 11lis IS'''" ~noul,j be "'SolveJ 
h<-fore ihe el~1ions It ",':n~, in ,he newsp'li":r> 
that a certain lefi ... ~" f frolH their sidt'" had ~:;i~ 
tllis thilll.t. J",1 }estcldny some ex·ML\., (·f UIt' 
('Ol11!rt'SS part)' met the hon. Pnm .. Mini,!",. 
anJ tuld him that it WI)tllJ not "" wi~c to h"i,j 
Ihe elections 111 t'r'ar l'wJcsh untt! the 
Ayodhya isM.!" ""I' t~s,)h'cd. !t appear< to mt 
thnt !he~ ere delibera1cly tielaying the Ayodhya 
ISSU~ ~o that the qUt:,tiOli of hulding elections in 
Vttar P .... de"h does 1101 ;lfise. They do 1I0t want 
:0 hold eleC'lions there, oth,'rw'se they would 
h",c ~pe .. dily resoi. \'td the Ayodhya issue. 
:;'ometimes they b"i-.\ SOr,! YAGNA Bnd some-
limes they hold SAHMAT ph:}s, \ POSilillt: or 
serious attitude was never ad()ptf"<l, Only 'sat-
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sang' and 'Kirtans' are held at Sringeri and at 
Ja}T801 Ashram in Haridwar. This isnot going 
to solve the issue. Earlier, there was a process to 
solve the issue through talks. Had the Govern-
ment wanted, it could have talked to the people, 
but it did not do 80. It do .. s not want because 
under the pretext of this problem, it can 
continue to run President's Rule in Uttar 
PnIdeah. 

According to section 143 01 the urdinancc. no 
construction could be done on the acquired 
land as long as the Supreme Court did not 
decide the issue. It has come in the newspaper.; 
today that tombs are being raised there. On 
whose orders this construction is taking pi ace 
Ihere? According to newspapers and authentic 
information available with me, the district 
administration had sought the advice of the 
State administration and the State had 
informed the Central Government about the 
tombs and had asked about the action to be 
taken in this regard. But no reply was given to 
Ihe State Government. They are continuously 
hurting our sentiments. Sometimes, objection-
able posters of SAHMAT are put up or 
Somyagna is held. Even the Ministers att"nd 
Ihose functions. Instead of resolving the 
Ayodhya-issue. these things are making it more 
complicated. I would like to tell the Govern-
ment that from independence till date. Pre-
sident's Rule had never been imposed in the 
State for such a long period and so, it is 
necessary to hold elections there. It is a vast 
State and by imposing the President's Rule for a 
long period. they are only giving way to anarchy 
and anti-democratic feelings. Bureaucracy is 
going to take the place of democracy. I would . 

.only say that they cannot rule the State only 
with the Governor. So, fa r as, bu reaucracy is 
concerned. they are also giving clear signs to 
them. The P.C.S. officials of Uttar Pradesh are 
going on strike from 21st of August. They had 
requested the Governor to listen to their 
demands. Even the Advisor to the Governor, 
Shri Sonkar had accepted that their demands 
were juSlilied. but the Governor has no time to 
consider their demands. He does not want to 
talk to them, even though these PCS officers are 
the very backbone of Uttar Pradesh administra-
lion. It is not possible to run the administration 
y.ithout them. But they are causing discontent 
among the officers of the State by not listening 
to them. When the officers of State are not with 
the administration. how can they ensure the 
welfare of the people. They should considt'r this 
question and should reply to it. 

I would also like to draw attention towards 
Ihe incidents which took place in Bombay, 
Calcutta and Madras. It has come in the 
newspapers today that the truck. which wu 
used for transporting RDX used in Bombay 
explosion. belonged to Kanpur. So, Uttar 
Pradesh is also involved in these explosions. 
The state should not be taken very lightly. 
Activities in the Thrai region of Nepal still con-
tinue. There has been no check on them fully. 
Recently, an incident took place in Lakhimpur. 
So, such activities are taking place in a large 
state like Uttar Pradesh. It plays a vital role in 
deciding the future orthe country. The Govern-
ment at the centre depends on Uttar Pradesh 
",hieh sends 85 members to Parliament. I would 
like to submit that democracy should not be dis-
graced by not holding elections in the state, 
",hieh sends the highest number of represen-
tatives to this House and the Parliament. 

The panchayats there should get their rights 
and the state Assembly should get its demo-
cratic rights. I would like to draw the attention 
of the Government towards all the problems 
of Uttar Pradesh whether they are of irriga-
tion. power-supply, unemployment, justice to 
fanners and problems related to weavers, 
labourers and the poor. But full justice can (lnly 
be done with them when elections are held in 
Ihe state and a popular Government is formed. 
With these words, I conclude. 

SHRI CHANDULAL CHANDRAKAR 
(Durg): Mr. Deputy Speaker, Sir, today we are 
discuasing here the Demands for Grants of the 
four States, which are under the President's 
Rule now and which were earlier ruled by the 
Ilharatiya Janta Party. Shri Chinmayanand 
Swami, who spoke before me, told a lot of things 
in his speech. I do not want to go into these 
details, but would like to submit that I felt bad 
about the way he called the Prime Minister's 
speech from the Red Fort a "Nautanki". He is 
himself respectable person. 

SHRI CHINMAYANAND SWAMI: I did 
not say this about the Prime Minister's speech. 
The show organised by SAHMAT at Ayodhya 
was called a 'nautanki'. I will never use such 
words for the Prime Minister. 

SHR! CHANDULAL CHANDRAKAR : I 
thought that you said it for the Prime Minister. 
It is a matter of Joy that you cannot use such 
words for him ... (/ntemlptions) 

In his speech from the ramparts of the Red 
Fort, the Hon. Prime Minister said that the act 
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of destruction would be converted into an act of 
construction. It means that we are not support-
ing that demolition and now everything would 
be done according to the judgement of the 
Supreme Court. 

SHRl CIDNMAYANAND SWAMI: Did 
you give permission for the construction of 
tombs there before the decision of the 
Supreme Court ? 

SHRI CHANDULAL CHANDRAKAR: 
Let me speak. Only then everything will become 
clear. You are continuously interrupting. Mr. 
Deputy Speaker, Sir, please ask him to be mind-
ful about time. 

{Englishf 

MR. DEPUTY SPEAKER: Hon. Members, 
if you have got anything to say, you will get a 
chance, then you say. Please do not interrupt 
now. Time is very short at our disposal. 

fl'ransiation/ 

SHRI CHANDULAL CHANDRAKAR' 
Why do you people become so perturbed? One 
should have the patience to listen to anything. 
What I mean to say is that the Prime Minister 
had at least said about the constmction and we 
are ready to accept the decision of the Supreme 
Court When construction will be done. every-
thing will be kept in mind. I don't want to say 
much on it but mainly I want to talk about the 
state to which I belong. 

Mr. Deputy Speaker. Sir as Shri Chinmaya-
nand has said that Uttar Pradesh is a big state 
but Madhya Pradesh is bigger from the area-
point of view. Its topography is such that all the 
rivers flow out from there and flow into other 
neighbouring states. My aim is neither to 
oppose any chief Minister nor to criticize 
anybody. 

I only mean to say that Madhya Pradesh has 
been neglected in the field of irrigation. No mat-
ter which Government mled there. nobody gave 
any importance to irrigation. There are seven 
big rivers. Madhya Pradesh is an agricultural 
state. I want to say that eleven conntries of 
Africa were under the mle of France and nine 
countries were under English rule. They had 
launched their own irrigation systems there. 
The scheme launched by France was not a very 
big one. They constructed a dam at a distance of 
every 50 Km. And as a result there was never 
any shortage of drinking water. Incidentally. I 
have travelled through 29 countries of Africa by 
cycle, motorcycle, bus and train. I have watched 

it closely. Stopdams were constructed on large 
scale on all the rivers. Here the construction of a 
dam leads to displacement of the people. You 
are not aware of the number of people who are 
being removed from the site of Narmada. The 
site where stop-.1ams are constructed. the elec-
tricity line is given on both sides of the river. 
The farmers also get the supply of electricity. I 
do not mean to criticize the construction of big 
dams. I am only criticizing the system. The 
funds could only be made available in 20-30 
years for Narmada and the dam would only 
become useful after 30 years whereas the SlOp 
dams immediately become useful. The cost 
involved in constructing stop dams on every 
river and canal will be lesser and these dams 
~)Uld immediately become useful. 

Poor adivasis living along the bank.~ of the 
rivers are also displaced. Stop dams may be 
constructed on all the big rivers in Madhya 
Pradesh. I live in Durg district and it is situated 
near Raipur. There are rivers. We have been 
requesting the Government for years to con-
struct stop dams but you never took any heed. 
As a result thereof, all the water is flov.ing into 
the sea. America makes use of 44 per cent water 
of the quantity flowing into the country but 
unfortunately we have been able to make use of 
only 14 percent water. In addition to it more 
irrigation facilities should also be provided. 

We are very much proud of boasting that \\'e 

are imparting adult education. We spmt a big 
amount on it I would like to say that the impart-
ing of adult education immediately be stopped. 
I know that many people would oppose it. We 
donot have school buildings for teaching 
children, there are no teachers in the schools 
and as a result thereof, the children remain 
illiterate the full advantage of spending so 
much money in the name of imparting adult 
education is not being achieved. Only three 
boob are taught there. I have talked to som" 
40-50 persons who have received certificates. 
None of them can read and at the most they can 
only sign. I mean to say that the funds allocated 
to Madhya Pradesh under the Head of aJult 
education should be transferred to som~ other 
Heads so that this amount may be spent on <.'On-
struction of buildings of schools and filling up 
the sanctioned posts of 30.000 teacht"rs which 
are lying vacant at present. I am talking of 
Madhya Pradesh. These post are not being 
tilled up for want of funds. On th" one hand. 
there are unemployeds and on the olh~r hand. 
the posts are not filled up. There is a net'J lilT 

2300 teachers in my district. There is no .,..:hool-



1:1:1 Demands for Grants (Cl.P, AUGUST 18, 1993 M.P .. Rajasthan OM H.P.) 328 

build ina. the children stuily under the trees an,i 
~ if the building is there, th~ teachers are not 
there. Hthis situation continues ",·itat will be th,' 
fatr of those children? Then, you expect the 
children studying in villags to compete "'ith the 
city, bred children. You IIrc a\\>llTC Illst the 
education being impartf'd in cities is entirely 
different The teachers in mrai lireas get them-
selws transfened to cities wh let. reslIlts in a sur-
plus of teachers and thus lhey get attached to 
offices. This is a bad praGtice. It encourages 
exodus of all teachers to cities. I waul d like to 
request the Government to get these office-
attached teachers removed and sent back to 
the villages. 

Secondly, there is a shal1age of 30.000 
teachers in Madhya Pradesh and as 11 result of 
Miich our children are compelled to remain 
illiterates. All the children between the age 
group of 5 yra. to JO yrs. are getting deprived of 
an oppoJ1Unity to study because of dearth of 
Ci"achers. Theil, how can you expect them to 
compete with others. Many people say that 
teachers should he recruited bllt the villagers 
a.-e not considered for such posts bec2use they 
are not educated. Only the city-bred boys and 
girls are considered. They go to villages after 
their appointment but after the appointment 
their only objectives is to get themselves 
transferred to cities within three months. I urge 
upon you to make the recruitments in the 
month of August and Se-ptember. There is a 
dearth of teachers here. I suggest a cut in the 
fll~ds under other heads to provide more funds 
to enable children to get education. to construct 
school·buildings for them. They say that they 
are teaching Science and Biology but they do 
not have e single laboratory for carrying out 
science practicals. I would like to request the 
Madhya Pradesh Government, through you, to 
recruit school teachers and eduCi'.te the rural 
children. 

Seconday, you are aware of the probll."ms of 
all the Statl."s. The people of Uttar Pradesh havr 
sugar-cane problem. In my State. paddy is pro-
duced in large quantity, a little quantity of 
",'heat and gram are also produced but now 
·;oyabeen is also being produced in a good 
quantity. The price of soya bun has increased a 
liille. Bllt not many people are aware that soya-
b~n cake is in great demand abroad and th~ 
"<Jill owners are earning lot of profit but the far-
men aTe heing denied their share in the profit. 
.a"s t;,q said that the farmers do not get thl.' 
benefll of rcu:~':~q!!-! in SUf!~;·'.:;.nf·. l. th{~r«fnr:' 
urge upon the Madh va Pmdesh Govemn.ent ,,, 

Ia:!ep in mind the income being earned on soya-
been cake while fixing the price of soyabeen 
btcause non-soyabeen has become a main crop 
in our state. 

SHRI PHOOL CHAND VERMA (Shaja-
pur) : The price of soyabeen cake is Rs. 375 per 
75 kilogram and Soyabcen is sold at Rs. 500 
per quintal. 

SHRI CHANDULAL CHANDRAKA..R : 
You are right We both are oCthe same opinion. I 
mean to say that the farmers should also be 
benefited by soyabeen cake. 

Thirdly,! would like to say something ~bOl;t 
Tendu leaves.l would like to draw the attention 
of the Hon'ble Governor lind the Madhya 
Pradesh Government to the fact that bungling 
is going on in the distrihution of It''aves. We 
demand that the Hon'able Governor may 
ensure that only the experienced peopk and 
sodRI activists be entrusted the job of distribu-
tion of leaves. It is heard thaI leaves are being 
distnbuted among people at random and the 
farmers are not being benefited by it. 

Now, I would like to say something about 
horticulture university. As you may be awan: 
that there are only 3-4 horticulture universities 
in the country. One of them was set up in 
Himachal Pradesh when Mr. Thakur was the 
Olief Minister of the State. But since the 
medium of the language, was decided to be 
English, they have no way of knowing the 
names of various trees in Hindi. In that sense 
this uni\'ersity becomes useless. Through you. I 
M>uld like to say this also that Madhya Pradesh 
should also have a hort:culture university smce 
several forests a~d different kind~ of trees are 
there. Chhatisgarh. Durg, ":indhya Pradesh and 
Jabalpnr should e~ch ha\t> one I mean to say 
lh~t the development of Madhya PradC'sh 
depend, l&rgely 0:1 horticulture universities. 
Sam<- is the r,,~(" with ~el~rinaI'Y doctors. 
Everywhere WI' find a deart.'l of veterinary 
doctors. No training is impartf'o. In the Rbsence 
of such training we can't have these doc:tor~. 
The number of OVerl'ears is also less because 
proper training is not given. Merely th ... opening 
of colleges is not enough, the arrallfement 
should also be made for giving traini ng. I would 
like to say through you, that several areas in our 
State need to he given training. I welcome the 
announcement recently made by the Prime 
Minister of &iving R,. one lakh to th~ unem-
ployt'd youth. I mean to say that colleges should 
be opcn"J to irupal1 training to the youth. The 
Y>JUlh shuuld he given basic training. Merely 
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8lVlng allowance is not enough because no 
)'OUth is a born enterpreneur. That's why train-
ing needs to be imparted. 

I want to make another request. The Prime 
Minister has mcently made an announcement 
for wo'men that if awoman deposits Rs. 300 into 
her account then by the end of the year she 
would get Ra. 375. i. e. an additional amount of 
Ra. 75. I would like to make a submission to the 
Government that they should slart giving direc-
tions to the baw otherwise a situation may 
arise where the bank officials would say hat the 
signatures of the women did not lally. If a situa-
tion like this arises. then. those women would 
lose their money. I would like to alert the 
Government reearding this fact because most of 
the banks are going to be rural banks. I mean to 
say that there banb should be ordered to help 
women is depositing money. A situation should 
not arise where they say that the signatures do 
not tally .. .(lnrenupnons) . .. we have also men-
tioned providing work to everybody we have 
sullllested that wort should be given during the 
lean period for huu,:!J:f'd days. 

My subwis~lon to me Government is Ihat you 
should decide the ground now. There are 
villages which do not have land under cultiva-
tion. it is called ·vl\",undhara'. A list of such 
villages should be prepared Nobody goes Ihere 
since no IC,1 is prepared. TI,ere are 34 blocks 
v.here no work is undenaken. I mean 10 say that 
the amount to be spent en "Uo,en should be 
properly utilised 

I \M:)uld like to say only this thaI in view of the 
above mentioned issues the Central Govern-
ment should give attention to Madhya Pradesh. 
I thank you for giving me time- to speak. 

SHRJ MOHAN SINGH (Deoria): Mr. De-
puty Spealc.er. Sir. this is sheer injustice to the 
people and tre'lSllre of such a big State as Uttar 
Pradesh that their demand for an amount of 
one billion nin~ty seven million anrl eight), 
crore has been overlooked. Sir, we have 
President's rule 2t pre,;ent in Lttar Pradesh but 
the GO~'emment's otficc "a~ become Ihe Cen-
trdl of Congress pany's cJe.:tion r.ampain. And 
thousand of transfers were ofllered from Raj 
BhaWlln during the last thrre months. The 
orders of transfers of the employees straighl 
from Raj Bhavan to district court are issued 
from Raj Bhavan. Crores of rupees of such a 
backward and poor State ilS Uttar Pradesh were 
spent on transfers and postings during'lhe last 
2-3 months. Since we an' going to pass Ihe 
budget for Uttar Pradesh we should get an 

opportunity to discusa today's activities of Uttar 
Pradesh in detail 

Sir, we are sorry to say that the resources of 
Uttar Pradesh have been badly hit during the 
last 8-9 months. The recovery of sales tax. 
v.hich is the biggest source of income. is con-
tinuously decreasing. Anolher biggest source of 
income, i. e. Excise tax. has also been adversely 
affected by Ihe policies of the Central Govern-
ment Funds were wasted on the decontrol of 
molasses because of vested interest of a par-
ticular Minister who is secretly interested in it 
because the sugar mill owners of Uttar Pradesh 
gave collective donations. Allhe behest of a par-
ticular Minister who does not even belong to 
this Ministry Ihe decontrol of molasses was 
effected. Thousands of crores of Rupees of the 
income of Uttar Pradesh were spent on it. Those 
Industries of Uttar Pradesh. which are dying, 
were assured that SO percent of Ihe income 
earned by it would be given to Ihe farmers. The 
question has been raised in this very House and 
the same Minister had promised the House that 
if the farmers were not paid the full amount of 
the sugarcane by 30Ih May. Ihe General 
Managers of the Sugar mills of Uttar Pradesh 
\Wuld land in jails of Uttar Pradesh. Sir. ram 
sorry to say that even today Ihe amount of Ra. 
131 crore, of the farmers of Uttar Pradesh is still 
outstandin& of the last season as the payment of 
sugarcane. The Uttar Pradesh Government is 
yet to take any action against the owners or the 
General Managars of sugar-mills. But in the 
nllme of extending benefit to the fanners. 
molasses was decontrolled to give preference to 
some specifIC persollll. The Delhi Government 
issued the orders. The State Government is not 
accepting it. The State Government obtains 
country made liquor as perthe provisions of old 
contract at controlled prices and sells the same 
through liquor shops which are auctioned. 

Sir. due to redtapism ditTlCulties were 
experienced this )'ear in auctioning also and 
due to delay of 2 to 3 months in auctioning iu 
districts a loss of crores of rupees was suffered. I 
demand a probe in this scam. In this way the 
public exchequer in Uttar Pradesh is going in 
huge loss. Thirdly. iu greatest source ofincome 
is entertainment tax. The number of cinema 
goers is decreasing very fast due to videos and 
thus resultinll in loss of entertainment tax. 
Government oCUttar Pradesh issued advertise-
ment for the auction of cinema houses of 
National Fild Development Corporation. 

In Ihis way the Government oCUttar Pradesh 
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has suffered a • .s of crores of rupees an 
account of decrease in revenue from entertain-
ment tax reductio" in resources. 

L therefore. would like to state that if the pre-
sent trend of extending the period of Presiden-
tial Rule continues and the administration of 
Uttar Pradesh is continued to be left on 
bureaucrats and the interference of Union 
Ministers continues like this. all the resources 
in Uttar Pradesh will be delroyed Today. all the 
deVelopmental works have come to standstill. 
The biggest project of Uttar Pradesh is the Tehri 
Project. I have been referring to it repeatedly in 
my speeches but no work is being done in this 
regard since the State has been brought under 
Presidential rule. The major part of Uttar 
Pradesh is drought-affected and no reliefwork 
has been undertaken by the Government. The 
recovery ofland revenue from farmers is in full 
swing. The Government has not made any 
announcement to waive it. The houses of un em-
ployed educated youths who had started their 
small business by getting loan, are being 
attached and they are being rendered homeless 
and moving astray. The people of Uttar Pradesh 
are crying for help. but the Government is 
least concerned. 

Previously it was said that the Government of 
Nepal is not friendly with us and we. therefore. 
do not gel their cooperation. But now the 
Government there is demOCl atic and friendly. 
But no initiative has been taken to construct 
dams on the river causing df:vastating floods. 
'Mt.ereas 40 to 45 districts are drought af-
fected. 

14.57hn. 

(SHRI SHARAD DIGHE IN T1lE CHAIR) 

Today. 5-7 districts in the State are badly hit 
by the flood b!lt no long-term project has been 
chalked out by the Government in this 
regard 

The law and order situation is very critical. 
We read in the newspapers everyday that 
terrorism is spreading very repaidly in the hilly 
and Terai areas. Nothing is being done to wipe 
out terrorism by making joint-efforts with the 
Government of Punjab and the people are feel-
ing very much insecure. There is no security 
arrangement and in the name of security inn<r 
cent people are being killed in fake encounters 
Recently 4 Muslim youths were killed in 
Allahabad but no action has been taken in thj§ 
regard. One Yadav youth who had come to 

Allahabad for marketing. was gunned down by 
the police in fae encounter. thus the police in 
Uttar Pradesh is functioning according to its 
old pattern that kill the innocent people in fake 
encounters and bow down before anti-social 
elements. An amQllnt onts. 900 crare has been 
demanded for Police. Perhaps nowhere such a 
huge amount is spent on police administration. 
For education Rs. 800 crore. for primary educa-
tion Rs. 700 crore have been demanded but for 
Police. who has miserably failed in maintaining 
peace in the State, a largest amount of Rs. 900 
crare has been demanded. I would like a 
separate discussion on this issue. 

The Government alone cannot be held res-
ponsible for the deteriorating law and order 
situation in Uttar Pradesh. the hon. Prime 
Minister is also not giving full attention in this 
regard Especially Shri Swami was referring to 
Ayodhya issue just now. I would like to point 
out that while delivering his speech at Kanpur 
and Gorakhpur the Hon. Prime Minister had 
said that the land of Ayodhya was in the pos~-
sion of the Central Government who had 
acquired it and nothing would be done without 
the permission of the Central Government. 
Therefore. very soon the Central Government is 
going to handover this land to sadhus and 
saints and not the political persons and get the 
temple built. 

IS.00 hn. 

When he is in Gorakhpur and Kanpur. he 
talks of building temples at Ayodhya. people all 
over the world listen to the Prime Minister's 
speech delivered from the Red Fort and he 
assured the people all over the world to 
reconstruct the mosque at the same place where 
it was. He also says that they would reconstruct 
the demolished one. What will be rebuilt? The 
Government should clarify its policy in this 
regard. I can say it undoubtedly that Ayodhya 
dispute has worsened the law and order situa-
tion in Ayodhya permanently. A ban has been 
imposed there on organising of any kind of 
ceremony. But a gadman appeared there. The 
district administration told him that the situa-
tion was adverse. so Somyagna cannot be per-
formed there. The District Magistrate was 
transferred at the behest of the Central Govern-
ment. Changes were made in the Ministry of 
Home Affairs and such people were appointed 
in their places who allowed to perform 
Somyagna though it was not attended by the 
public. The organisers of the Somayagna 
announced that the purpose of performing 
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Somyagna was to construct the temple at 
Ayodhya and it was not the Vishwa Hindu 
Parishad, but they who were going to construct 
the temple. The Government will have to make 
its intention clear in this regard. It should be 
cleared whether the Prime Minister intends to 
construl:t the temple, mosque or the temple is to 
be constructed through Somyagna organisers. If 
the Government ofIndia do not make its posi-
tion clear in this regard, the law and order situa-
tion cannot improve. It is being deteriorated by 
the Central Government. There should be no 
objection if the situation improves by organisa-
tion of certain programmes by the organisation 
named SAHMAT. All the parties were allowed 
to hold meetings and the people of Janata Dal 
are also going to hold a meeting there. The 
Government of Uttar Pradesh banned the Janta 
Dal rally and all the leaders of my party were 
arrested. Norms have been prescribed to 
improve and deteriorate the situation in 
Ayodhya. The Hon. Minister of Human 
Resource Development stated that the Gover-
nor of Uttar Pradesh permitted the SAHMAT 
organisation to perform its programme after he 
telephoned him. What is this going on? The 
Administration in Uttar Pradesh and Fauabad 
is in a helpless position. The Government of 
India suspended the Superintendent of Police 
for the incidents took place there. It has been 
alleged that the Government of India could not 
serve a show-cause notice to the suspended 
Superintendent of Police even after eight mon-
ths. What more irresponsible a Government 
can be 1 Certain officials are being removed 
from there on the basis of certain disinforma-
tion. Certain Mazaara were demolished two or 
three days before the Ayodhya incident. Those 
Mazaara were reconstructed by some persons 
on the assurance given by the Government of 
India. When disinformation is spread in this 
regard, the Central Home Ministry or the State 
Home Ministry does nothing in this respect. 
The Uttar Pradesh Government could do noth-
ing for the persons removed from Ayodhya. 

L therefore. would like to level an allegation 
while expressing my views on this Budget that 
for want of balanced outlook on Ayodhya and 
failure in handling it properly, the situation is 
tense and it is manipUlated to continue so 
because the Government of India do not want 
to hold elections there in the coming months of 
November and December. It wants to postpone 
the elections on some pretext or the other. 
Therefore, it wants a constant tense situation 
there. 

The Parliament oflndia has done a commen-
dable job by enacting law regarding local 
bodies. Fabricated news appear everyday in the 
local newspapers there. There has been a well 
established convention regarding the status of 
these local bodies. The elections to Municipa-
lities and Gram Sabhas have always been con-
docted. A good connection has already been 
established there. But by setting up a Commit-
tee of officials you are trying to change the 
AAYAT convention. The people are not repre-
sented in it and their opinion is not sought. 

There are Advisory Committees of Members 
of Parliament for all those States which are 
under Presidential rule. r am also the member 
of the Madhya Pradesh Committee. But the 
Governor of Madhya Pradesh has not con-
vened any meeting of this Advisory Committee 
so far. I think that same is the case of Uttar 
Pradesh. There also, the Governor might have 
not convened the meeting of Advisory Commi-
ttee so far. The RaJbhawan which belongs to all 
parties and people, is issuing orders at the 
behest of one party which is in power in the 
Centre. The persons who are not holding any 
post are issuing orders under the seal of the 
RaJbhawan and attempt is made to run the 
Administration of Uttar Pradesh at their whims. 
In my opinion the only solution of increasing 
corruption and favourtism in the administra-
tion is that the meetings of the concerned 
Advisory Committees may be convened at 
the earliest. 

Mr. Chahman, Sir, with these words I would 
like to express my gratitude for giving me 
opportunity to express my views on the Budget 
of Uttar Pradesh and 1 reiterate that the 
forthcoming election to the Uttar Pradesh 
Legislative Assembly should not be postponed 
and may held as Scheduled so that the repre-
sentatives of the people may have the right of 
passing budget and run the administration of 
their State. With this hope I conclude. 

[English} 

SHRI SUDARSHAN RAYCHAUDHURI 
(Serampore): Sir, since the toppling of EM.S. 
Namboodiri Pad Ministry in Kerala and 
imposition of President's Rule there in the 
1950., our party has consistently faught against 
the arbitrary use of Article 356, against the 
States which do not follow the dictates of the 
Central Government. 

This particular article, barring a few excep-
tions, has been used by the Central Govern-
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ment to punish the rIlCalcitrant States. Our 
stand regardinc Article 356 is principled and -
have stronaly opposed its use in narrow par-
tisan interest. 

You can remember. even in the case of 
Tripura, under the previous Government when 
hundreds of our panymen were brutally tor-
tured. the basic democratic rights of the com-
mon people _re taken away. we did not ask for 
imposition of President's Rule. It is only when 
the tenure of Assembly expired and the election 
was not held, meanwhile to have an elected 
Government. _ asked for President's Rule 
because that was the only alternative our Con-
stitution provides. 

Then we demanded imposition of President's 
Rule in u.P. and three other States after the 6th 
Deoember incident because. Sir. it was an 
Ullpreoedented situation when the elected State 

Government actively presided over the peril of 
the Constitutional system. 

IS.lOhn. 

The democratic sentiment. the democratic 
opposition to Article 356 was being utilised by 
those verY elements whose objection was to des-
troy the secular basis, the secular ethos of our 
Constitution. This could not be allowed and _ 
naturally demanded the imposition of the Pre-
sident's rule in these States. 

The Central Government reacted belatedly. 
But. perhaps, this was one occasion when Arti-
cle 356 was used properly. The State Govern-
ment. which systematically and in a well-
rehearsed manner connived with communal 
elements whose motive was to scuttle the con-
stitutional rule could not be allowed to 
function. 

But then. this President's rule in the four 
States, has it been able to restore the con-
stitutional rule? Has it restored the con-
stitutional machinerY which has suffered a 
break-down during the BJP rule? I must say 
that it has not been able to do so. On the verY 
first day, "'-hen the President's rule was imposed 
in Uttar Pradesh, we had seen how a make-shift 
temple came up at the demolition site and how 
darshan was allowed. The Central Government 
and the Congress (I)'s attitude became apparent 
at that WrY moment. "Do not allow others to 
play the communal card. Since we are here we 
shouid have the monopoly to play the com-
munal card." 

Then this competition began, as to who 
\mUld build the temple. The entire Ayodhya 
package. holding of the Som Yqjna the meeting 
of the four SankaracharYas, all this Wll8 aimed 
at taking over the BJP's action plan. If one looks 
at lIttar Pradesh, a sense of deja l'U would come. 
Communal elements are still free there to 
assault n.aw and then the peace-loving people. 
AyodhYII today is still under a siege by them. 
The minorities lire afraid of living there. The 
administration has not been cleansed of com-
munal elements. The entire rationale behind 
the President's Rule is being systematically 
eroded by the administration there. 

Sir, Sahamafs programme of Muktanad was 
allo\1l'ed only after the intervention from this 
side. lIut eYen then the communal miscreants 
~nt on n rampsre to sCllttle the programme. 
Safdar Hashmi ali"e was the enemy of one 
force. H~ W{'S I\ssauJted and eliminated. Now 
Safdar dead-only his name is inscribed in 
Sahamat-is b,.ing assaulted and threatened to 
be eliminated h) another force. These two con-
stitute twin dangers to our sodety. They work in 
tandem to ruin our system of democracy 
and secularism. 

What was expe,1ed from President's rule in 
th~ Slates? A corruption-free. united, efficient 
administration v.mich would olIer II healing 
touch to the v.\lunds of the common people. the 
minorities v.mo had sutTered under the BJP 
rule? Development programmes should be 
launched xliousiy. But v.mat is the result '! A 
few instances <'1m be taken to show that in spite 
of tremendous po!!Sibilities to restore honest 
and populnr udn,inistration in these States, the 
President's f"l~ bad lxen stationed, is being 
used fmm the narrowest possible partisan 
interest. 

One of the u,,,jor demands in these States was 
to cleanSe! the administration of communal and 
com!p! elements. In Uttar P1'8desh alone it was 
reported that in the 15 months ofBJP rule about 
600 lAS and IPS officers were transfen-ed to suit 
the interests of the powers that were. What has 
been ..lone to them? True. Sir, that large scale 
transfers had been ordered in these Stales 
recently. What was the motive behind it? 

In Indi.; liu/"y of 18th Fehmary this year. a 
news-item came. v.mich shows that in these 
State.s, transfers are being made to satisfy one or 
the other Congress (1) factions. Today's Pionet?r 
has brought (.)lit a ,·,~ws-i!em v.mich shows how 
the entire bureaucracy, how the entire adminis-
tration, in L'.P. is being paralysed because of the 
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fact that one or the other Congress (I) factions 
waDll to utili8e this bureaucracy or wants to 
tab o"Wr this bureaucracy. Shri Mohan Singbji 
has riahtly asid that Faizabad District Magis-
trate, who reCused permission to hold Son Yajna 
at A)'Odhya, was summarily removed at the 
behest of the Central authority and the Con-
gress (I) people. Is this the way to fight 
communalism ? 

Sir, allegation of widespread all pervading 
corruption in these StaleS is there. In Rajallban, 
these days !muwing activities around Indo-
hl border have become intensified. In 
Madhya Pradesh, money allotted for develop-
ment in the tnbal areas have not reached the 
targetted people. In U.P., Sir, I would just refer 
to a small case. It is reported, Sir, that Rs. 18 
laths and Rs. 6 laths had been spent in the 
current financial year in the first three months 
of 1993 to Muzaffamagar Division, Ganga 
Canal, Muzaffarnagar for M&R works and 
fioo,frelief respectively. But this money has not 
been actually spent on the prescribed works. 
Proofs of these are available at the site. In the 
same way. during 1991-92 and 1992-93. Rs. 4 
crores were allotted for the same work but the 
money was not properly utilised. Fake work 
orders, MBOs, bills were prepared and thus 
Government money worth several crores tff 
rupees was swallowed in this corruption. Tim-
ber trees were cut and lIOld. Wrong information 
was sent to State and to the Central Govern-
ment. Transfers, irregular selection and prom-
otions, patronisation of corrupt officials. 
non-adherence to Government Ordt'TS. action 
in opposition to rules and inquiry reports, 
exploitation of the fanners, etc. had been resor-
ted to by the Executive Engineer of this par-
ticular Division. These irregularities and 
malpractices were brought to the notice of the 
Government through complaints and newslt'l-
ters in various newspapers. Strikes and demon-
~1rations had been held. Many repreSt'lltations 
had been made for inquiry by the Calor other 
pmper agencies. but even the complaints were 
nOI called for and the A..o;sistant Engineers 
involved in these scandals were not transferred. 
No action was taken whatsoever in thiS 
regard. 

Sir. recently Aaj and Amar Vja/a. Agra. UP. 
published news-item that examinations under 
Agra University had been vitiated by leakage of 
question papers. Students were agitated de-
manding apprehension of culprits and reschf'-
duling of the examination time-table. They had 
been lathicharged on 7th of August but no cor-

rective action has been taken till date. I am 
reponed. Certain cases were.t~eM in Madhya 
Pradesh and Uttar Pradesh v.nere it was alleged 
that under the previous regime, prime land was 
given at throwaway prices to a favoured few of 
the earlier Government. I would like to know 
Miether any enquiries have been held into the!le 
ailcptions and. if lIO. what are the results. I 
would alJo like to know what is the fate of Sh an-
kar Guha Niyoei's case in Madhya Pradesh. 
Shankar Guha Niyogi was a trade union leader. 
He organised :he tnbal workers in the heart belt 
of Madhya Pradesh but was cruelly murdered 
by goons, aided and abetted by the earlier 
Government. Cases were instituted but what is 
the fate of those cases? I would also like to 
know why our partymen have been detained 
under TADA in Rajasthan. What is their fault, 
barring participation in democratic move-
ment? What is the fate of that woman lIOcial 
worker, a government employee in Rajasthan, 
Mio has been bounded out from ber village for 
the offence of campaigning against the vice of 
child marriaae ? She was assured to be 
rehabilitated in her village by the Shekhawat 
Ministry but that assurance did not come to 
fruition. Now the President's rule i~ there but 
she is not able to go back to her viliage. I am 
supporting these Demand.'> lor Grants since 
that is the HobllOn's choice, but when I see that 
no ped'ormance budget has been submitted, no 
report whlitsoever on what has been done in 
these States during President's rule and what 
remains undone in these States has been sub-
mitted, when I lICe thaI Bhopal gas victims have 
still not received their compensations and, as 
raised by Prof. Malini Bhattacharaya today 
during Zbro Hour, 75 per cent of the claims 
from the moat affected areas have been turned 
down by the llibonals there. Vohen I see that the 
SIl&arcane growers in Unar Pradesh hl!ve stiil 
not received their dues of about Rs. 93 crores 
from the miU-ownen and are still stru~!illg. 
Mien I see th~ entire U.P. Admini!<lration lend-
ing its support for holding of So", YajllG. wh ... n I 
see changes in tho: history books 10 poison the 
Irllnds of the childrM1. the satTrunisation pro-
cess which has started in the RIP rejlim", has nOI 
been reversed. I feel distn-ssed Dut then what 
else can we expect from this '~'Ihel wise 
paralysed Government ry 

,7'ronsiatiunj 

SHRI PHOOL ClLo\.i"lD \~>\1U.1.A 

lShajapur) : Mr. Chairman, Sir. we are Jis.:uss-
ing the Appropriation Bill of four States includ-
ing Madhya Pradesh. I am fmm Madhya 
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Pnadesh. I would like to express my views most-
tly regarding Madhya Pradesh. 

Mr. Chairman. Sir, you are well aware that 
throuah this Appropriation Bill we are going to 
grant Rs. 99,70.65,35000 out of the Consolidated 
Fund to Madhya Pradesh. It would have been 
better if this Appropriation Bill would haV\l 
been passed in the LegislatiV\l Assembly of 
Madhya Pradesh. But owing to the ill will of the 
Central Government, the Governments, not 
only of Madhya Pradesh but also of Uttar 
Pradesh, Rajasthan and Himachal Pradesh 
'lllllere dismissed. Yet this Government pleads 
that one should abide by the decisions of the 
Court It has been said several times in case of 
Ayodhya that the decision of the Comt should 
beaccepted. 

But through you, I would like to bring it to the 
notice of this deaf and dumb Government that 
the Madhya Pradesh High Court has not only 
reinstated the Government of Madhya Pradesh 
but has also asked to hand oV\lr the charge to it. 
Had there been a little bit of morality in this 
GoV\lmment and had its intention and policy 
been good, this Bill would haV\l been passed in 
the Legislative Assembly of Madhya 
Pradesh. 

What is the state of affairs in Madhya 
Pradesh today? When the Governments of four 
States including Madhya Pradesh were dis-
missed on 15th December. an Advisory Com-
mittee was set up, but no meeting of this 
committee has been conV\lned so far. EV\ln this 
Bill was not brought before the Advisory Com-
mittee. Nothing was told to this committee with 
regard to this bill. It is not all. The GOV\lrnor pf 
Madhya Pradesh has convened the meeting of 
the Members of Parliament from Madhya 
Pradesh twice within 8 months. But both the 
times the meeting had to be postponed due to 
some political reasons. Today Madhya Pradesh 
is being ruined due to two Union Ministers. I 
would not like to quote their names. 

Today there is no law and order in Madhya 
Pradesh. All deV\llopmental works have come to 
B standstill. There is a State of anarchy and 
chaos all around. It does not appear that any 
administration is functioning there. The 
transfers' trade in the State. which was stopped 
by the GoV\lrnment of Bharaliya lanata Party is 
llourishina now. Thousands of peopJe are being 
transferred on political ground. Today the situa-
tion in Madhya Pradesh is so alnnning that 
nobody is to look after it. When there was BJP 
Government in Madhya Pradesh it was decided 

to spend 60 per cent budgetary funds in rural 
areas and we did spend the funds there. We had 
aiven Rs. I ClOre to eV\Iry block. But today the 
situation is such that all deV\llopmental works 
h8V\l stopped. The farmer who provides us 
foodsrains and is the architect of nation's des-
tiny and who hal to wodt for 18 hours a day 
whether it is winter, summer or rainy season to 
provide two square meals to the 85 ClOre 
citizens of this country, is in a very miserable 
condition. Today there are no proper ways to 
reach the villalcs. The construction of roads in 
the rural areas has stopped. Therefore, if some-
body is seriously ill in the villages, no doctor is 
available there and he is taken to the district 
hospital on a cot If any woman is ailing and 
unfortunately any stream falls on the route the 
members of her family cannot take her to the 
hospital and she has to lose her life without any 
medical aid. This is the state of affairs in 
Madhya Pradesh today. 

When there ",,-as the BJ.P. GoV\lrnment we 
had waiV\ld off the loans of fanners to the tune 
ofRs. 714 crores and we had diverted th! flow of 
development programmes from cities to vill-
ages. This could happen for the first in the BJ.P. 
rule during the 46 years after the Independence. 
But this all has come to a halt under Presiden-
tial Rule. 

It is essential to hold elections for the 
development of Madhya Pradesh. But I know 
that the Government is not in favour of holding 
elections there. But it will certainly play a 
drama of holding election there. Recently there 
'lllllere 12 incidents of bomb blasts in Bhopal but 
no one has been arrested so far. Today, Nua-
lite's activities are in full swing in Bastar. Land 
mines are laid down there resulting in deaths of 
our soldiers. Recently some persons have been 
arrested in Gawalior, but the Government is not 
concerned at all. The Government says that 
elections will be held in November but I sbspect 
its intention and policy, both. 

This Government does not want to hold elec-
tions in Madhya Pradesh. It seems to me that on 
the pretext of communal riots it wants to extend 
the period of Presiden'ts Rule in the State. 
Therefore, I would like to say through you, Sir, 
that the hon. Minister, who is sitting here to 
reply to the discussion should think over it 
seriously. If a proper decision is taken keeping 
in view of the public sentiments. the general 
public will appreciate your decision. 
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Mr. Chairman. Sir. I hail from Malava region 
ol Madhya Pradesh. During 45 years of 
independence. no Government has paid any 
attention towards the development of Malava 
reeion. Barrina some period around 1m and 
the ~nt time, there have been Congress 
Governments in Madhya Pradesh. Rather. I 
"M>uld say that there has been congress hold in 
Madhya Pradesh through out this period but 
due to the inftghtinas of the Congress party. no 
development could be done in Madhya 
Pradesh. Therefore, I would like to say that a 
Malava Development Board should be con-
stituted for the development of this region 
'Miich includes Shajapur. Rajgarh. Vidisha. 
Raisen, Sihore and Guna. If it is done. I am sure 
that this backward region of Madhya Pradesh 
could be developed' .. (Interruptions) I am talk-
ing about the development of backward areas. 
The gas pipeline 'Miich is coming from Bombay 
passes through Madhya Pradesh from Jhabua 
to Guna which is about 500 Kms. Area. When 
there was BJP Government in Madhya 
Pradesh. a proposal was sent to the Centre for 
setting up a gas based power project in Madhya 
Pradesh. The Central Government agreed to 
the proposal but one of the Ministers. who 
hailed from Gwalior. insisted that the said pro-
ject should be set up in his area. Due to this 
reason, no decision could be taken on it. 
Therefore. I would like to say that Madhya 
Pradesh is the heart of India and if the heart is 
weak how one can be healthy. There can be no 
development 'lJllithout electricity. Therefore, I 
"M>uld like to say that the power project which is 
lying pending for quite a long time should be set 
up immediately so that development of Madhya 
Pradesh could be made. 

While not taking more time. I would like to 
say that the situation in Madhya Pradesh is piti-
able. On tl'.e one hand all development works 
are lying standstill and on the other there is no 
arrangement of irrigation. The condition of 
Health Department is more pitiable as 22 per-
sons have been died of Cholera in Indore. 
Devas and Shajapur. They could not even get 
medicines. The main reason for spreading 
cholera is the consumption of conteminated 
water. The population ofIndore and Devas is 15 
laths and I . 5 lakha respectively and people are 
dying of Cholera there due to the consumption 
ol contaminated water. What can be more 
shameful than this? In rural areas people have 
to ao 3 to 4 kIns. to fetch water. Under such cir-
aJmstances, they do not have even medical 
facility. What to say of the development works 

'Mien the condition of Health Department is in. 
so pitiable. The law and order situation is also 
not good and lUnda raj is prevailing there. The 
incidents of bomb blasts are taking place there 
and the Government is not bothering about it. 
Theae are all becauae of the politicill. reasons. 
The Congress Government does not want 
Assembly election to be held there in coming 
November. They are making rehearsal for fmd-
ina reasons to eet the elections postponed. I 
"M>uld like to aay that the general public of 
Madhya Pradesh will not tolerate the high han-
dedness of the Central Government for a long 
period. Therefore. I would throw an open 
challenge to the Government to face the 
Assembly elections, so that the people may 
decide whether your decision to dismiss the 
Govemment of BJP in four States was right or 
wrong, then only you would come to know 
about your real position. But the Congress party 
is afraiding of elections. Sir. I do not want to 
take more time but would like to say that the 
condition of instability which is prevailing in 
Madhya Pradesh should be ended and the 
development worts 'Miich are lying standstill 
should be re-started. Special attention shOUld 
be paid towards the rural areas and the provi-
sion made by the BJP Govenment for earmark-
ing 60 per cenl budgetory allocation to rural 
areas, should be implemented honestly. 

Sir. the situation in Madhya Pradesh is that 
all development programmes have come to 
standstill there. All cheque books have been 
kept in Raj Bhawan and no payment is being 
made to the contractors as a result of'Miich all 
the works have been stopped. Now-a-days there 
is no Government in Madhya Pradesh. The 
only worb, 'Miich are going on there, are the 
making transfers and pocketing money by the 
Congressmen. The inftghtinll$ of these leaders 
are causing exploitation of the entire State. The 
terrorist activities are on the increase and nu-
alite forces are spreading in the State. I do not 
want Madhya Pradesh to become another Pun-
jab and Assam. I would like to warn the 
Government to take concrete steps in time. All 
party meeting should be called to re-start the 
development worb and to improve the law and 
order situation in the State. A meeting of all 
Membenl of Parliament belonging to Madhya 
Pradesh should be called. Suggestions should 
be called for from the proposed Advisory Com-
mittee for gearing up development works. With 
these words I conclude and thank you for giving 
me time to speak. 
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SHRl KRISHAN DUTI' SULTANPURI 
(ShirrJa) : Mr. Chainnan, Sir, I rise to support 
the Budgets prese'nl~i here for Himachal 
Prndesh, Madhya Pradesh, Rajasthan and 
Uttar Pradeah. I belong to Himachal Pradesh 
and wnnld like to !!peak fint about Himachal 
Pradesh. Himachal Pradesh is a hilly stale and 
!hI:" Government needs 10 pay its attentions or 
the phmtation programml:" and Hydro power 
projects there. Many a times I have said it in th .. 
House thaI 20.000 MW electricity can be pro>-
d\lce.1 i:l Himachal Pradesh if lIIllall dams are 
con,o;fn.,c1 ... tt on rivers. Though much won ha, 
"'''I':> <:~'lV b, Himachal PTlIdesh and other 
::':~lt'S ~.aVt: aJ!!O been benefitted. :.;ome of 0Uf 

fri~nd.s from Rajasthan are sitting here. I W()U'J 

like to sal' that the fertile land which you see ill 
R.ajastha~ today, is also bI-~ause of Himachal 
Pradt'sh. Canalt have beet. dmwn from 
Himachal Pradesh !lnd eXknded to Rajasthan 
wi! ich haa incTeased !h .. l'.grieulturai produc-
tion of !h at State. 

r would !ih· to I>llythllt big Hydro power darns 
hiive been consr:uc:ed in Himachal Pradesh in 
the daYf,. "!1I.-neu Himachal Pradesh was a part of 
Punjab and our State was getting full share of 
electricity at thEt time but v.nen some parts of 
Punjab were included in Himachal Pradesh 
since then it is not getting its adequate share o~ 
electricity. It was decided thai 60·19 per cent 
electricity would be given to Himachal Pradesh 
but woe are getting only].' 19 per cent. Similarly. 
electricity is also supplied to Uttar Pradesh but 
-we do no! get any payment of it Similarly, 'we 
have to ge! S ' 19 or 5 per cent from other States 
but that is not b~ing given to IlS, The mal!' 

reuon of our deficit budge! is that the Eighth 
Finance Commission has reduced the 10 peT 
cern grants, which ..... being given to Himacha: 
Pradeah. Therefore, I would strongly demand 
Ibe rutoration of the uaistance being given 10 
Hilly areas by the Central Govern:nent, so that 
the economic condition of Himachal Pradesh 
could be strengthen. 

Mr. Chainnan. Sir, there was a Government 
in Himachal Pradesh sometime back ",nieh 
had promised to convert Himachal Pradesh 
into another Switzerland and strengthen it!> 
economic condition. But this could not be done. 
rather road side lands were ~old under 'Ben ami-
transactions'. The Yonole land whether it came 
under the comlituency of Shri Dhumal or 
mine-was sold to 'Henami' people. ,I>,.; a T~SUlt 
of it, the economic c:ondition of local residents 
as well as the greenery of the area is i:1 danger 
Crores of mpees have been grabbed from the 

people throullh Ibis transaction. So my demand 
is tl:at the matter should be ge! investigated 
through CHI and the guilty persons who have 
grab':led this land by means of black money 
sboulJ be punished. 

I woulJ also like a submit that in every state 
support price is fued for every crop; but, no S1.Jp-
port price of apple and other crops in Himachal 
Pradesh has been announced. If support price 
of banana etc. can be announced in Maha-
rashtT&, why the 9Upport prices of fruits cannot 
be announced in Himachal Pradesh? There 
had been a practice of announcing support 
price during the Congre!lS rule. 8JP Govern-
mcn.t also follwoe<! the same practice, But this 
practice h!l.s been discontinued since the 
imposition of the President's rule in the State 
due to which the financial condition of the local 
farmers is deteriorating. I had written a letter to 
the hon. Minister of Agriculture in this regard 
and in response to that letter the hon. Minister 
has stated !hat !he Government could not 
afford to give support price, hi)wever it could 
make arrangements for the marketing. But { 
regI"eat to say that nothing has been done in this 
matter anywhere so far, T 'Mluld like to urge 
upon the Government in strong words to restore 
the previous system of annonncing support 
prices: it is very essential. 

Besides, I would like to submit that is a 
democratic set up every citizen has got e right to 
hold agitation and express his ieelings. Then 
Mlat is the reason of suspending and dismiss-
ing the GOVf'rnment employees for holding 
;,&itations. This is nothing but an injustice to 
snme of the citizens. Children of .~lIch 

empluyee.s art' stan.ing to death. My 5ubmissillf) 
is that the said employees should be reimtatcd 
\\'hen tht' Cabinet Minislers a,e fll'c to g0 on 
tours to various foreign countrie, nnd 'pt'nd 
la .... ishly why the Government employees be the 
only sufferers. 

Mr. Chairman. Sir, during the Congre.'<S mle, 
construction labouret1i got wages at the rate of 
Rs. 22)- per day, It was immaterial Yonether they 
~re engaged by CPWD to construct roads or 
they worked in forest areas but they did get R.s, 
21/- per day. Now, after a number of years the 
Governor has increased the rote upto Rs. 24/-
pel day. It is somewhat II good move and he 
deserves to be congratulated for this. Pension of 
fretXtom fighters has been increased by R.s. 400/-
pa month in Himachal Pradesh which is an 
e,;dence of the implementation of lawahar 
Rozgar Yojana and other developmental pro-
grammes. he should be congmtulated for this 
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also. AI. per the norma of democracy. elections 
should be held there. In a democratic set up 
MieneYe!' a person iI elected. he gets the right to 
repreaent hil constituency. Himachal Pradesh 
has not been facing .ny serious problem and 
the sit\ljltion in the State can not be said to have 
deteriorated. They (BJP) have committed mis-
takes and also paid the penalty for the mistakes. 
If elections are held, people will decide Vlho is 
,ood and Vlho iI bad. The Government 
emplo-yees haw been in difficulty then. 
Whenever the elections are held in the State. the 
Congress party would form its Government 
Therefore. elections should be held at the 
earliest so that the matter is decided. So far as 
the mandir issue is concerned I 'Il'oQuld not go 
into it because S_mi ji has already discussed it 
extensively. Moreowr. there is no Mandir-
Masjid dilpute at ali. it is just the dilpute bet-
_the BJP and th" Congress party Vlhich will 
end Vlhen elections are held. A COIporation fOT 
'Mlmen and Scheduled Castes and Scheduled 
fubes has been formed in Himachal Pradesh 
and the funds are being allocated to this Cor-
poration. However, those funds are being mis-
used at large lC8le. People get driving licences 
from Uttar Pradesh and manage to get adequate 
financial and in Himacnal Pradesh for driving 
purposes. It involves irregulaities of crores of 
rupees. I have already requested under Rule 37i 
to get the matter investigated. All the Public 
Undertakings in Himachal Pradesh are being 
handed over on contract basis. BJP has handed 
over several institutions on contract 
basis· .. (Inlt'17'Uptions) 

SHRI DEVDNDRAPRASADYADAV: You 
may please speale. with regard to apple crop 

SHRI KRISHAN DlJIT SULTA.~PlJRI : I 
have already spoken on it. If the Government 
announces the support price, the farmers may 
get benefit. Employees woTling in Public 
Undl"rtaldngs should not be removed from their 
jobs, and allowed to remain in service in the 
public Undertakings. The contractors Vlho have 
been involved in irregularities should be 
removed and the work be handed o''er to cap-
able officers. 

As it has already been pointed out that there 
is shortage of teachers in the schools there. 
Those employed on voluntary basis get only RI. 
fiX'J/- per month and work till 4 . 00 in the coven-
ing Vlhereas the regular teachers get more than 
as. 3000/- per month. I would like to make a 
strong appeal to the Government to reguiarise 
all the teachers engaged on voluntay basis. If at 

all they are lacking of some qualiflC8tion etc. 
they should be provided proper training, so that 
they do Jd employment at least. Othenvi.te they 
are likely to start agitation. Therefore. the 
Government should take an early decilion in 
this "'lard. There has been a heavy rainfall in 
wr area. due to Vlhich there haw been floods in 
some parts of the state. Roads have been 
damaged causing complete blockage of road 
transportation to rural areas. Nothing can reach 
the villages. In this manner Himachal Pradesh 
has .suffered a lou of crores of rupees. I 'Il'oQuld 
like to submit that the study team sent by the 
Government visited only Simla and the district 
head quarters, they did not evaluate the factual 
situation in villages. There is a lou of crores of 
rupees, that is why the farmers of the state have 
been forced to lead a diplorable life. I 'lWUld like 
the Central Government to provide as much 
possible financial aid to the Government of 
Himachal Pradesh so that the loss may be com-
pensated and the roads may be reconstructed. 
Due to heavy rainfall, there is excessive water in 
the water reservoir of Nathapa-Jhakari dam 
thus causina loss of lakhs of rupees per day. 
Water divers should be deputed there to make 
appropriate arrangements in this regard. 

SHRI SANTOSH JClJ'MAR GANGWAR 
(Bareilly) : The hon. Prim!' Ministe had given 
Rs. 850 crores. The hon. Member may please tel! 
as to how much of it has been spent in his 
area· . . (Int6nlptiol'lS)' .. 

(English] 

MR CHAIRMAN : This is nO! Question 
Hours, please. 

{'JrcJmlation] 

SHRI KRISHNAN DL'TT SULTANPURI: 
So far as this matter is concerned I had deman-
ded RI. 25 crores. The hon. Prime Minister had 
assured us to provide more and more financial 
assistance as per requirement of the State. I am 
oonftdent that he 'Il'oQuld take can- of the minutes 
of our discussion and provide adequate finan-
cial aid to Himachal Pradesh. 

Whenever such question is raised our 
Government (BJP Gowmment) is not there. 
otherwise they could have done better. In thi .• 
context, I would like to submit that the decision 
taken by the hon. Prime Minister will regard to 
Panchayati Raj is very favourable to the people 
of Himachal Pradesh. Panchayat elections were 
held there and the Congress Party 'Il'oQn the elec-
tions. Dung the rule of BJP when Panchayat 
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elections _re held in Simla, the Congress Party 
had S1Mept all the _u. and the BJP. lost even 
their deposit. It is the Congress Party alone 
which has its existence there. people support it. I 
am unable to understand why the matters with 
reprd to discrimination with Harijans and 
Adivasis are raised. Four seats for Harijans and 
three fortribals have already been kept reserved 
there and thus there is no question of any dis-
pute. We are concerned only about the 
livelihood of the poor people there. Those who 
are with the capitalists should be alienated. We 
never have any association with capitalists. All 
the industries located there are running in loss, 
arut. thus all of them have been lying closed. The 
BJP Government had raised the rates of elec-
tricity. Farmers will have to pay lU. 24/- whether 
they use electricity or not. 

SHRI RAJENDRA AGNIHOTRI (Jhansi) : 
This decision has been taken in all the four 
states. 

SHRI KRISHNAN DUlT SULTANPURI : 
~ this has been done by the BJP. 

SHRI RAJENDRAAGNIHOTRI: The rates 
in the States havina Congress Governments are 
more than this amount. 

SHRI KRISHNAN DUlT SULTANPURI : 
The hon. Members interrupt ... in between. they 
do not realise the factual situation. since they do 
not have anay leader, all of them start speaking 
at the same time. They do not feel at ease to hear 
the matters regarding Rajasthan. Himachal 
Pradesh etc. My submission was that the far-
mers were forced to pay a ftIed chafiC for the 
electricity, whether they use electricity or not. If 
a Rarijan. an Adivasi or a poor man instals a 
,rinding machine "With a capacity of each 1 HP 
he is supposed to pay RI. 20/-. 

Mr. Cbairman. Sir, my submission is that it is 
just a tax on the farmers imposed by the 
offlci.al5. which should be removed at once. It 
"Mluld be an appreciable work.. I would also like 
to submit that the Government employees of 
Himachal Pradesh always 1Klrked with sin-
cerity and devotion for the development of the 
state which is known as 'Apple Belt'. More 
funds should be allocated to this state this is my 
demend. I also welcome the Bill that has 
been introduced. 

l5.5'7 In. 

ANNOUNCEMENT RE: SITTING 
OF THE HOUSE ON 21ST 

AUGUST, 1993 
{English} 

MR CHAIRMAN: I have to inform the 
House. as qreed to at the meeting of Business 
Advisory Committee today, the House will sit 
on Saturday, 21st Auaust. 1993. 
f»'aruIation/ 

SHRI RAJENDRA AGNIHOTRI (Jhansi) : 
Mr. Cbairman. Sir, I am on a point of order. 
With regard to the information just given that 
the House will meet on 21st, _ are already 
engaaed in various programmes on that day. 
How will it be possible? 

MR CHAIRMAN: I have only made an 
announcement. The decision has been taken by 
BAC and the hon. Speaker. 

(lllt_ptions) 

{English} 
MR CHAIRMAN : I do not know anything. 

You fJ&ht with your leaders. 

15.31,1m. 
UTTAR PRADESH BUDGET 1993-94; 
DEMANDS FOR GRANTS (UTTAR 

PRADESH), 1993-94; 
MADHYA PRADESH BUDGET, 1993-94; 
DEMANDS FOR GRANTS (MADHYA 

PRADESH), 1993-94; 
RAJASTHAN BUDGET. 1993-94; 

DEMANDS FOR GRANTS 
(RAJASTHAN). 1993-94; 

lllMACHAL PRADESH BUDGET, 1993-94; 
AND 

DEMANDS FOR GRANTS (HIMACHAL 
PRADESH. 1993-94-

/IJoruulatioll} 
SHRI VlSHWANATH SHASTRI (Gazipur) : 

Mr. Chairman. Sir, Appropriation Bill which 
should have been discussed in the Uttar 
Pradesh Lqislative .Assembly is beina dis-
cussed in the HOUle today. Those who worked 
aaainst the Constitution are resPonsible for 
creating this aituation. This is the only reason 
that the President's Rule has been impo~d 
there. The present administration is also-follQw-
ing the footsteps of the previous Government. 
The way the previous, Government made 
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transfers at 1&IP lC8le as lOOn as they came in 
"'_r is beina (ollowed apiD. 

16.110 In. 
Similarly. when the previous Government 

came into po'WI!r. the development of our State 
came to 'a standstill because they had only one 
slopn "Hum mandir wahin banayenge". In 
order to fulfil the sloean. the mosque was 
demolished in the name of constAlcting the. 
temple, the IIIIme process has been repeated by 
meana of demolishing the structure within 36 
houn and constructing a temporary temple 
duriq the President's Rule. 

There is • wide spread drought in our state 
nowadays, but only 20 districts have been 
declared. a. droupt affected areas 80 far, 
though the lIctUal number of districts is 45. Thus 
the situation in the ..mole of Uttar Pradesh is 
very deplorable at present, and cannot be 
expressed in words. 

It is due to severe drought that our canals are 
not lettig adequate water and as a result of it 
there is an acute shortage of electricity in the 
state. Due to shortaae of water. Power Stations 
are not functioning up to their actual capacity. 
The transformen have been lying burnt and 
tubewells are out of order. Due to lack of power 
supply in time and the apparatus not being 
repaired. Utter Pradesh has failed to meet the 
drought situation the way it should have done. 
Similarly, the situation of sugarcane farmers is 
also very bad. DuriIli the tanure of the last 
Government. the sugarcane farmers had to agi-
tate for their dues and they got bullets in res-
ponse. Same is the situation there today under 
the President's rule. In Mathur&, under the 
leadership of Kisan Sabha, the fanners are 
agitating since 12th of this month. Fourfarmer 
leaders are on indefinite hunger strike since 
15th of August. But no one is there to listen to 
them. None of the officials go and say whether 
their dues will be paid or not. This situation is 
there not only in Mathur&, but in the entire 
State. 

Regarding education. the posts of teachers for 
primary, middle school and high school are 
lying vacanl but nothing was done even by the 
last Government and the posts are still lyiIli 
vacant. Several posts are lying vacant in my dis-
trict. During the tenure of the last Government. 
I had written to the then education minister and 
then. I wrote 10 the President also, but still no 
attempt has been made to fill the posts of 
teachen. Saveral primary schools do not have 
buildings, but a lot of funds are wasted in the 

name of adult education and informal educa-
tion. If the Government would have stopped 
this wastage and used this money for providing 
primary education in a proper way, it would 
have done a lot of ,ood. Only the funds are 
heine misutiliaed and the Government is satis-
fied that it is maltiIli efforts to educate the peo-
ple. 

16.03 1m. 

(SHRI NITISH KUMAR in the Chair) 
The industries in our district are also in bad 

Ibape. There is laIKe-scale retrenchment of 
workers and lock-<>uts. No efforts are being 
made to revive the mills which are lying closed 
in our state. Other industries are also in the 
same condition. I yrould like to submit that even 
after the President's Rule a Parliamentary 
Advisory Committee was constituted and I am 
alIo one of its members. But not a single meet-
inc of the Committee was held till now. If it had 
been held, __ re not informed. Although. we 
do not want to say anything about the Gover-
nor, but a opinion is being formed in our State 
about him that he is working as an election 
compaingner of the Congress. The entire situa-
tion is turning like that The situation of the 
Coqress in the Centre is becoming clear there 
also and the Governor is himself creating 
disgrace. 

So far as law and order situation is con-
cerned, the situation in the State is going bad to 
Mlrse. The problem of terai area is already 
th~. It has been said here several times that 
Nepal is supplyiq weapons and other things to 
this area. Tne criminals committig crimes in 
terai region flee to Nepal with their jeeps and 
other commodities. So, the Government of 
India should have talked with the Government 
of Nepal about this issue. but there has been 
no improvement. 

The mppression of the Scheduled Castes. 
Scheduled Tribes and backward classes is also a 
matter of concern. You all have recently seen 
how a couple was publicly done to death by the 
Panchayat in Muaffamagar and the Itillers have 
not yel been cauPt. DuriIl& the tenure of the 
last Government. the house and property of a 
Ml.A was iIleealy attached. A commission was 
constituted by the Uttar Pradesh Government 
to enquire into the incident and it has submitted 
its report. As there is no State Assembly to 
review the repon, I had wrilten to the Home 
Minister in this reprd and he had replied that 
he would live the information. I want that 
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report mould be .--ted in the HoUle 10 tbat 
it can be _ OIl whic:b-arounds the officials 
bad tabn this action and only then. you will 
underIWld the actual situation in the Slate. 

1b impro'Wl the entire situation, it is necessary 
to conduct elections there. Accordina to the 
mel, the election should bave been beld in this 
Jlme ibel! but it was not beld and there are still 
DO lips of election. The election rules there 
were quite advanced and reeuIar elections were 
beld. You should conduct election according to 
the amendments that have been made. So. 'MI 
want that along with the elections of Pane hay at; 
!tate Assembly election should also be held in 
the ute. This situation is being created there. as 
elections are not beins held and the aspirations 
0{ the people remain unfulfilled. 

Economically. the three parts of the state 
UttarBkband, Bundelkhand and Eastern Uttar 
Pradesh are extremely backward. They are not 
bema de'Wlloped uniformly. The state Assembly 
had unanimously passed a resolution that 
Uttarthand can be given Ihe status of a separate 
!tate and them is nothing like any division. But 
_ do not understand what is the problem in 
latina the people decide their own fate and wh y 
they are beina depri~ of their right. Similarly. 
a Development Board should be set up for the 
development of eutern Uttar Pradesh. If)'Ou 
will not pay attention to it now. it may become a 
problem. Already a demand for Bhojpuri state 
is being made at the lower level. If the area is not 
developed yet. along with the demand of 
UttarBkband state, the people of eastern Uttar 
Pradesh will start demanding for separate Bho-
puri State or Purvanchal State. This is the 
situation. Justice should be done with the peo-
ple of baclcward areas. Similarly. a Bun-
delkhand Development Board should be set 
up. 

WiIh these 'M)rds, I support the Appropria-
tion Bill. 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Chairman, Sir, the Appropria-
tion Bill of four states have been,presented h .. re 
today. I would like to express my views about 
the Appropriation Bill of Uttar Pradesh, which 
has made a demand of Rs. 190 thousand 
million. It has been eight months since Pre>-
sident's Rule was imposed in Uttar Pradesh. If 
one observes the eight month old administra-
tiOJ today. it will not be known whether there is 
Cfngress. B. 1. P. Government or the President's 
rule. I am certain that the present situation of 
corruption and violation of law and order had 

never taken place in the state in the past. The 
entire state is severely affected with drought. 
Agriculture is in a very bad shape. Paddy crops 
have dried up and Rabi crop is severely 
affected. 

The Gowrnment haa made a demand for 
Passilll thil hUll! Budcet. 'While replying, the 
hon. Miniat« should tell what action the 
Government 1laa taken to provide relief to the 
drought aft'ected areas of Uttar Pradesh. A 
demand ofR&. 162 crorea, 91lakhs and 78 thou-
sand has been made Cor irriJation department. 
We do not undentaDd where thiS money is 
going to be utilised. Water is not released to the 
canals in time. It is released one or two months 
after the requirement. Nearabout 10 per cent of 
the tube'MIlis are lying out of order. During my 
,isit to Jaunpur district. I found in 4 tubewells 
tying out of order for the last three> years. The 
villagers had complained several times and an 
operator was mpeatedly sent but rubewells 
could not be rectified. It is very surprising. What 
do you do wilh so much amount? Similar wa.s 
the situation in last Budget also. I would like to 
know from the hon. Minister where the money 
will be utilised after all? Tubewells have been 
installed with the as.'Jistance of World Bank 
also. 

All the three districts Jaunpur. Varanasi and 
Gazipur come under my cOllstituency. r .:un 
claim that more than lOO.ubewells arc lying out 
of order for nearabout one year. When the state> 
is affected with severe drought and availability 
of water is essential. the tllbewel!s are lying 
dead. The Minister of rural Devdopment is 
aware of it and I have talked with him. At pre-
sent, he is not bere. Several schemes such as 
lawahar Rozgar Yojna. Rural Engineering Ser-
vice and 10 lakh million well !>Cherne al~ goina 
on in Uttar Pradesh. Arabs of Rupc>es of fund. 
are there. ponds and wells are dug, but oniy on 
papers. The developm .. nt work involving about 
Rs. 22 lakhs has been started in lilt" district in 
my constituency. You will be \'Urpri.<eJ to }: now 
that it was all done on papt'r\ only. The r.hnj,-
ler of Rural Development has just gf)ne out. H" 
replied on Ihe 7th June. 1993 in which he had 
stated that all the scandals were being enquiTC"d 
into. But till date no inquiry has been conduc-
ted. I had written to the Governor Acknowledg-
ing my letter he has written that he had rec~i\'ed 
my letter reprding alleged irregularities com-
mitted while undertaking development work in 
Gazipur district In this regard orders have been 
issued to enquire into the matter. Afterwards. 
the bon. Minister bad written another letter to 
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me informing that he had received my letter 
dated 30-3-93 wilh regaro 10 development works 
of Ri. 2 crore for Gazipu r district 'lib ich was 
done on paper only. He said that inquiry was 
being condu'.:Ied into il. 

The qOlL Minister has left the House. I would 
Ji\e to ask the MinisH'r of Stare in the MinisTry 
of Finance as to what action he has taken in this 
regaro and what were the findings of such ar 
inquiry? You should ask your officials and then 
convey us the information. An inquiry report 
ha., been received. I would like to show the fin-
dings to 'he House. I would like to pillce it 
before the douse. Adra;n costing Rs. llakh and 
50 thousand has bem con~truct("d in Barhauli 
Paharrur -u. in District Gazipur. The enquiry 
has reveaJeu that a sum of oul~' Rs. JO,OOO/- ha., 
been spent. N-' even a single voucher is avail· 
able. In my constituency. Barhara drain was 
collslru~te,1 with .. lfl out-lay ofRs. 1,53,000/-. Rs. 
Q2,OOO:- "as wi"ldravm from the Bank. 
lfltl"gratf'd Area Agency ha~ constructed it. An 
inquiry was made into it. [t W"', rev~aloo that as 
a mattt'r of fact a Sllm of Rs. 35.i)l)()/- was spent 
The remaining amount was misappropriatt'd. 

I vrouJd conclude after ~iling 8 examples. In 
Bamara Tal. the drHID ,,""liS constnlcted "'~th an 
ouLla)' of Rs. 60.000/-. Th,' won wa~ accom-
plished by lhe Dt"vakali Development Rl(Kk. 
When an enquiry was <Xlndu~ted. it was 
revealed that a sum ofRs. 60.000 was withdn,'II-" 
from the bank whereas only Rs. 10,000/- wert" 
aCTually spent. Formalities WeT~ compiett"J on 
paper only. Mangari drain and B.1rhgaan drain 
_re to be constructed wilh an olltiay of R ... 
J38,(~)()/- only and SlIm of R.. •. 1.00.000 W3' 

withdrawn from the Bllnk and thf' work worth 
mi!'fely Ri. 10.000/- was done. ~hivda~;pur 

Kaudiya drain was to he constructt"d with the 
CO" ofRs. 76,000/- and a sum ofRs. 75,000/- wns 
withdrawn from thl' Bank and no work worth 
ew.n a single paisa has heen de ne as per 
Government report. F.en spade has not been 
u~d for the purpose. What aClion has hf','u 
taken in this case? In village Pokhara. a pOlld 
with an outlay of Rs.llakh was to he construc-
ted Thf're j" no existence .)f that pond at any 
place. Press people reache.l there. I also visitf.'d 
that place. When it was enquired a~ to "bere the 
pond was constructed, it was staled that no 
pond was constOlcled there. And a S\J1lI of Ri. 2 
lath was withdrawn from the Bank to perfonn 
the job. Not ev ... n a single voucher has been Sll\r 

mitted. lllldahal" drain was (0 hf' constructed 
'I\;th the C"5t of Its. 49,800/-. Rs. 50,000/- were 
withdrawn frum the Bank. The work \\-\)rth Rs. 
1.6001- W85 done. I am unable to understand liS 

to how the Government is functioning? Ri. 
30.000/- were to be spent on the construction of 
Booranpur Akraon Road. Not even a single 
paisa has been spent on its construction as per 
the Gov, unent's report. 

I had talked to the Minister of Rural Develop-
ment. Hr said that orders in this regaro have 
been issued to the then District Magistrate. Shri 
Vish'i<lllnath Shastri is sitting here. I alongwith 
Shastriji asked the District Magistrate as to 
'lin at was happening here. He enquired whether 
any FI.R.. had been lodged or not. If not. then 
..mat _re the reasons for not lodging the 
F.I.R.? The District Magistrate did not utter 
even 8 single woro and lodged the report after-
wards. But no action has been taken so far. How 
can I support the Budget presented here. I 
lotally oppose the Budget. I criticise the present 
President's Rule that has been imposed in Uttar 
Pradesh. 

15.(00 hand-pumps have been installed in 
three distriL'Is, i.c, Varanas~ Jaunpur and 
Ghazipur. But out of them 5,000 hand-pumps 
are out of order. In what way the funds are being 
utilised ry 

My colleagues have expressed their ~iews 
with regard to supply of electricity. I do not 
complain much in this regard. Because some-
times Parliament too faces power failure ... 

MR Cl-WRMAN: Shastriji. please con-
clude your speoch. YOII have already taken 12 or 
13 minutes. 

SHRI RAJNATII SONKAR SHASTRI: I 
have taken only 5 minutes. Transformers are 
nat repaired for even two months. These are 
lying (lut of order. You have sought a bUie 
amount in this regard. 

I would also like 10 discuss a little about the 
Ministry of Social Welfare. the Government has 
sought Rs. 104,54.37,000/- in the Appropriation 
Bill. Scholarship is paid to the children belong-
ing to the Scheduled Castes and backwaro 
classes. I wollid like to ask the hon. Minister 
whether he has enquired into this matter. The 
salary of a M.P. was Ri. 500/- per meIb"Um 10 
yeaTS 8110. Now it has been enhanced to 'Rs. 
5.000/-. The salary of officials has been 
in~ued from Rs. 2,000/- to Rs. 8,000/-. But the 
amount of scholarship of Rs. 28/- paid to the 
students has not been increased and the same 
amount is being paid even today. Have you ever 
pondered o~ this iS8UC? The process of 
awaroing scholarship is abo ''efY interesting. 
The student's scholarship was paid 'I\ithin a 
month after the enrolment ofa student But now 
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the acholanhip is not paid even alter holding of 
the examination. If rt iR paid, it is misapprop-
riated by ~ttain people. You have said that 
KCOunts ba'l'e been opened in th e banks. Do 
JOU think that. .. 

MR. CHAIRMAN: I have not said like 
that. 

SHRI RAJl'oIATII SONKA.lt SHASTRI . I am 
uking the MinL~r. Today pension to widows is 
being paid. The hon. MinisU'r might be hll,ing 
the data. But I would like in kn.)w w-haher any 
review has ~n made of st:ch '1atistics. Tho!oe 
-.bo are not widows are genin~ "'-laow pension. 
I 1IIOuld like to inform that a r·oy of 18 years old 
is.,mng old-age pension. '.'-'Ita: is all this going 
on '! What type ofBuc:lget you are pres~nting ? It 
must be reviewed in a l'a1m Bnd cod manner. At 
P1geUt it is nOl a state sub_i,,,t No,", it is your 
!lUbjecL • {Interruptions) . .. TIle Govl"mmenl is 
not making payment of unemployment allow-
ance. I congratulate you if YO'J make pro,i.sion 
Cor payment of unemploymeril. a!lowence. 

MR CH..6JRMAN : YOl: should gpeax 
1tr8iiht forward instead of involving others. 

SHRI RAJNATH SONKA.R SHASTRI: I ari. 
talking about the Public Worh Departmen~ 
The Government has sough! Rs. 175.85.96.000/-
in its Appropriation Bill for the purpOlle ... 

MR. CHAIRMAN: Shlistriji, please con· 
clude. 

SHRI RAJNATH SONKAR SHAHSTRl : 1 
am speaking very briefly. Lot Sabha is going to 
pass it. I 'would like to inform you that there is 
road from Varanasi 10 Gorakhpur. There is 3 

spot named Chandwak in Jaunpur. A bridge at 
the cost orRs. 4 Clllre "''2S constructed 12 years 
ago. Now that bridge is going to collapse. It has 
been completely damaged. Do you know that 
during President's Rule, its responsibility lies 
on the Lok Sabha. The Questions relating to it 
are asked in the Lot Sabha. This question has 
been raised today and the hon. Minister has 
replied 10 it and ~id that since both the bridges 
in question do not fallon National Highways. 
the Government of u.P. has to take necessary 
action in thu ~ard. When he cannot reply to it 
-.by has this Bill been brOllght forward by 
them? Is Lot Sabb a not responsible for such a 
matter? The Government should explain it. 
Can we ask que!tioru; in I.ok Sabha or not? If 
'IlIIIe can ask question~, then -.by has the hon. 
Minister of Surface and Transport given wrong 
Jl!Ply in the Hou'le. Would yt)u like to take 
action .... inst him und<!f Rule 115 of the Rules 
d. Pro<:edure of Lot Sabba or not '! Mr. Chair-

man, Sir, I would like you to CO'1vey this to the 
hon. Speaker. 

MR CHAIRMAN: You should give proper 
notice in thi~ regard. 

SHRI RAJNATH SONKAR SHASTRI: I 
hlr'l'e given notice today. 

Now I would like to speak about the action 
being taken by the Police. Under the prevalent 
situation, the Police is not protecting the gentl&-
men whereas it is safeguarding the criminals. 
dnlnkards, thieves. anti-social elements and 
dacoits gel respect in the Police Station. But 
there is no regard or respect for gentlemen in 
!he P()iic~ Stlltion ofU.P.1 would like to refer to 
all incident On 15th August, an incident 
occured in Jaunpur. Jalulpur district Some 
anti-soc;'al elements annoum'ed that they would 
hoist the flag on the middle." of the road. People 
said as to how it was p03sible ~ Eut the Adminis-
u'ation gave them the permission to hoist the 
nag Ilnd asked not to do so in future. A scene 
was created there and a huge crowd gathered 
there. An agreement was made in writing and 
permission was ~;iven to hoist the flag. Some 
people got ready for the job A crowd of ten or 
fifteen thousand people collected there. An l"X-
Minister hoisted the flag. The situation becam .. 
so violent thllt people stllrt{'d fighting with 
!athre~. On the one side there was a crowd of 
10,(0) people and on the other side it was a 
gathering of 2..~OO people. Anti-social elements 
started attacking them. I would like to ask as to 
what is happening and why is the Government 
ghing an opportunity tu anti-social elements? 
Why are they being tolerated ? 

There are large number of irregularities in 
D.P. I do not want to highlight them. I would 
like to say that democratic Government should 
be fonned there immediately. Elections should 
be held there at the earliest. The Government 
says that there is dispute regarding constnlction 
of temple and moaque. The elections would be 
held after resolving dispute. It appears that the 
Government is not in a position to hold the 
elections immediately. You want to postpone 
the elections further. I would like to submit to 
the House that immediate holding of elections 
and formation of democl1!ctic Government is 
more essential than passage of the Appropria-
tion BilL 

SHRl Gt:MAJ'l M.AL LUDHA (pali): Mr. 
Oiainnan. Sir. todaymo.~ of the hon. Members 
of the House have t'xpressed the view that the 
administration run hy the Governor.! in four 
States at present is not effective and it is an 
example of extreme npgligence on their part. 
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There is no rule of law there. There is rule ,,( 
~ngle there. There is Ii. wide spread corruption. 
Everybody has expres&ed regret that dismiss,,; 
of elected Government~ and imposition ofeen· 
Iral rule amount to murder of democracy. It i& " 
blunder in the history of demoCT3 ;y. 

" Sir, the murder of the democra<.:y undl" ttt" 
draconian !egislation of Article 356 of th~ Cm-
stitution has been committed many times ane 
democratical!y elected State A~semblies hc:ve 
been dissolved and Central Rule has be"n 
imposed there With the result, Members havl' 
supponed the President's Rule·imposed under 
Article 356 of the Constitution. They have aI~c 
suppot1~d th ... e";e,,,ion of Pr('sident's RlJit- I'''f 
6 months alsc'. '_!bdaythey 3rt> r~a!ising that tt.e)' 
hnd made a o::ist2ke and they P.X "f"penting for 
supporting it. They lirt' "fthe "ifwtha1 elec-tior" 
should be helj there, The Governn:cul e!.,~cte>.1 
by the pL'Ople ,houJd be given an opportunity t:.\ 
serve the JX'opk 

(SHRI PETER G. p,!A.RBANL·\NC in ;i,e 
Chain 

16.33 hn. 

Sir, I woulJ lik" to 5"Y and ,lOW n-e,..;-t,('rl'j 
Il8S realised thBt e.long",ilh P:ll;SBgt' of AI'P' (lp-

riation Bin we hJ.lve te ~solve thR! el{"(1itlfiS 
should be held th~.re. n"t !he Gc.'vtTmn;-nl i" 
prelendingto hoid demo~ra:ic eleuion,. without 
giving freedom u th~ people ,<' cxpres; t!lei, 
views. By enacting Jav.'S against the CO,l' 

stitutional norms and murdering th,' C0nstilt:· 
lion, th~ voice of !he peopk hils (."".'" 
suppressed. 'These Si11;,I('r designs w:li So)(lfj 

rome before F'U. I beli~vc that t~~ hot'. 1>:!cm· 
bers "no are glief-stri..:kcn due to impo';;lio!l oj 
President'~ Rule are nOlA- f!?alising That \h(:~~' 

have committed a blunder. They \,i:;1 :-.01 rep"111 
it. I would like to submit particularly abOUl 

Rajasthan and Uttar Pradesh. During lh" 
regime of Governor in Rajasthan, the GOYf'rnor 
is trallsferret! like a 'Pl1twari' or 3. pliml1ry 
school teacher is Iransfen-to<i. A Gowmur ot' illY 
State "''as posted to Madras ll'ld the Governor of 
Himachal Pradesh was hrought to my St~le. 
Similarly. other transfers were also nude. TIle 
dignity of the post of Gm~mor was degrb.1~,t 
The Santana Commission expressed ils views 
with reg ... rd to the status of the Governor and 
considered him Constitutional head. He shou!d 
perform his duties under the provisions of Ih" 
Constitution in an autonomous manner. Bllt 
lOday the Governor's office has been converted 
into an office of the Conaress Party at Jaipur. 
Rajbhavan. Thousands of transfers are bt'ing 

made from there. Five thousand transfers have 
been made durin& the last one month. It 
inciude~ transfers of IA S. Officers, I.P.S. 
Offi.cers, other oiftciais ia. thousands, about 
3.000 IMchers and doctors and other officials. 
[he COIJ&reSli leadc!rs su bmit a list of transfers. 
The Governor approves it In this manner. the 
G\lvernor hu become the rubber stamp of 
defeated COn&re85 ieaders., who were rejected by 
the people. 

Sir, this dismal 51tuaticn prevailing in 
Rajasthan today has bt-en explained in the 
House manytimt's. In the fidd of education too, 
three Vice-Chancellors h<we b<*ll removed 
v.ithout going through the process of Selection 
Committee undt"l Constitution:!.! provision and 
proviJiona made by the Chancellor. 

The CoUector and ST., J::..ipur v{ere ~ent 

alongwith a po1i(;e par, j I;) get the Vice Chan· 
cellor removed from tm uff".::. The Vice Chan-
cellor was 5urruuw.ieil by 1~c anned force and 
W,~S pressed to quit. llir! pollLe whose Juty it is 
tG provide protection. are being misused in 
Rajasthan to serve the dinhoJical purposes. 
Such incidenls wilL nll douht., be recorded in 
b).ack letten. in the histOIj- oi Rajasthan. 
ne\'er~'1eless, the penpk uf [he Slate "ill also 
give a befitting reply al th e coming electiuns. On 
(i,e one hand the polke ,1fl' pOSlC'd at Saraswati 
te,nple, while oa the oL'ler hand. the nlanner of 
diS<:'harging particulBt duties a,signcd to them 
is abo l-lCculisr.l would !;;lo:e to I-ae c·ne example 
;n this regard. Tile shepheni:. of .-:uy area who 
rldppc!l to be the. pooreSt p("OrJ!e h2::! !akt"n their 
rcts to .jlraze in Malw3, Madbj:. Pradesh. The 
pdi.:<, patty who were pD,,!ej if' the ar:~" .:hiel1y 
to pru\ lde pro~et..1_ion dili?~pe.areJ in the mean-
tinlC either to eajo} iliemsc:.ves Dr as ~ result of 
some ('onspin,,:y. Consequt'.Huy, the local peo-
ple murdered nine perSuns. "Vllen prizes were 
being awarded by the GovernOl on the 15th 
J'..ugust, the 9 dead bodie's of these shepherds 
belonging to my Constitnf:'!lcy of Pali district 
~re brought and put there. A .:ompen~ation of 
Rs. 2 Iakhs is given to ali th\.lse ",110 are the vic· 
tims of a bomb-bIas, or whu die in police 
cncounlt'r even though the:; might be the 
terrori3ts of Punjdb 8~ hashnnr. The hon. 
Prime Minister has recently announced a com-
pensation amoullt of R,. 3 lalh: not even a 
singie penny ha.>. howcv'.,r. been given to these 
poor trbals and shepherds. I had also made a 
del!wnd in this reg<>"',1 in the Ulprninll' and 
J.ite-rsled that the same amol;nl of Rs. 2 lalch 
shoold be givelllO each ofth"sI' poor shepherds 
and those who were in.'ured shouid also be 
helped. 
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I would further like to submit ....... • ........ The 
impeachment motion was introduced against 
Shri R~maSWBmi since he misused the funds. 
The ruling party, however, protected 
him ... • ... What I mean to say is mat on the 
one hand there has been a blatant misuse of 
funds while on the other hand not e,'en a single 
penny is given to the persons killed in the 
massacre. 'What type of democracy are we hav-
ing 7 Did we hope to have this kind ( .. socialistic 
Society as postulat..,.} in the preamble of the 
Constitution? Is this our concept of equality 
and fraternity? Whet.'1er the framers of the 
Constitution thought about these things while 
'ley were framing tbe Constitution ... * ... 

"HRI AlliR J(HAN (Jhilojhul1u): Can a 
Member speak egainst the Governor" 

SrfRI GUMAN MAl. LODHA : No. he can-
not speak. against the Governor') 
(Interruptions) 

SHRI AYUB KHA.1'.I : He is a Member from 
Rajanhan and tie does ~peak highly in favour 
of de!:." racy; but when there was 8.1.£,. rule in 
Rajasth.m. . .. (lmetnJptions) 
{Eng/ish; 

MR CHAIRMAN: Order, onier please. 
(Interruptions) 

SHRI GUMAN MAL LODHA: I am not 
yielding. (Interruptions) 

MR ''':HAIRM \N: You cannot speak 
against th~ govemur If you want to speak 
agai~t the governor, '.hen you bring a substan-
tive n:otion. 

SH"U GVMAN MAL LODHA: I am speak-
ing on the budgetary provisions which ha','e 
been made for increasing the Raj Bhavan's 
budget and why it has been done. 

MR CHAIRMAN: It is not discussed here. 
llDt e"en in the Assembly. 

SHRJ GL'MAN MAL LODIIA : The expen-
diture o[Raj Bhavan has been increased. I can 
ask why it has been incre~d, 

MR C4AIRMAN : You cannot; you have 10 
bring £ substantive motion. You go by the 
rule. 

(lntem.tptions) .... •• 

MR CHAIRMAN: Do not writ<: linythin~. 

Please speak. on the budget. not on the 
Governor. 
-----.--------.-~----,.- --" .. -
• Expunged, as orlkred by the chair. 

SHRI GUMAN MAL LODlIA: 1992-1993 
budget in respect of governor which has been 
mentioned in the paper which has been sup-
plied to us was Rs. 781akh. In ~'Pile of that, in the 
revised estimate. there has been an exces, 
e.,penditure of Ra. 143 lalm. 

• ... -......... -......... . 
MR CHAIRMAN: Even in the Assembly, 

we do not talk about it. 

SHRI GUMAN MAL LODHA : Please try to 
understand what I am ssy;ng. 

MR CHAIRMAN: You cannot say that. 

SHRl GUM.Io.NMALLODHA: Please !ryto 
understand and Lh.en give your ru\in~ . 

• . _ ..................... . 
MR CHAIRMAN: YOI; can nut say apin,t 

thl." Governor. r h&ve ""vcr-ruled it. 

SHR! GUMAN MAL LOOHA' If you c"n-
not understand, then I cannOl h~lp VflU. Please 
und"'TStand. There W,," a bll.igetHl), provision of 
Rs. 78 lath for the GoVtrn"'f in the budFl 
~ ich was gi''ell. Then the revised eSlimate says 
that the budget expenditure has b',en Rs. 143 
1alm in comparison to Its. 7ll lakh "''hkh was 
provided. v,,'hether we shOUld ,,]kw it or not is 
the prerogatiYe of the Parliament. If we do not 
say why _ should nO! allow it, if we do nOl 

say ....•.... then what is the meaning of dis-
cussing it hrre? Ho,," can we fu'H;lion here? 

MR. CP AIRMAN' y",-! ..:an bril',g a substan-
tive ,",01',)11 if you 1 .. .,1 that it hll5 bt>o;, 
misu,..-d. 

SHRl GG"MAN MAL IODHA: It is a 
budget. Do you mean to say thm WI' are II rubber 
stamp" Do you mean to say. we are rubber 
stamps to put" seal? {/I'ansianonj 

PROF. RASA SINGH RAWAT' Mr. Olair-
man, Sir. RaJbhawans hh \r.. a., a 'llall~r of fact, 
been COllverted into the ,,[fie,'s of Congress 
party. This is why this kind of proolem is 
emerging. 
/Englishj 

MR CHAIRMAJ'V: 1 am orLY helping 
you ... 

(/mermpti,.i!s) 

MR CHAIRMAN: You please sit down. 
PJelise do llDt talk like thi~. In the House, we 

• Expunged, lUi ordert'd by the Chair. 

•• Not recorded. 
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have to respect the rules. please. 
(Interrupnoml) 

SHRI GlIMAN MAL LODHA: Whether it 
is 'A' or 'B'. I have not named any Governor. I 
have not mentioned any name. I have said that 
the expenditure of Rs. 143 lakhs, in comparison 
to Rs. 78 lakbs which was provided in the 
Budget is not justifted and therefore. it should 
not be allowed. 

MR CHAIRMAN: That is enough. 

SHRI GUMAN MAl. LODlIA: Very well. I 
have reasons ...tty it should not be allowed. 

MR CHAIRMAN: Please do not give any 
reasons. 

(IntelTUptions) 

PROF. PRF_~ DHUMAL(Hamirpur): That 
mean;; this Government does not give any 
reasons nom,ally. 

SHRI GUMAN MAL LODHA: It is your 
prerogative. If you feel that the reasons given by 
me should not have been then it is for you to 
decide. But I have not criticised 'A' or 'B', I 
have criticised the expenditure incurred. 

PROF. PREM DHUMAL : Why is he' speak-
ing like that? (jnlf!1TUptioru) 

MR. CIWRMAN: Please. you plea3e 
carry on. 
(lranslariGn) 

SHRI AYUB KHAN: You please tell us 
about the development made in Rajasthan. 

SHRI Gl.!"MAN :MAL LODHA. I ","(mId like 
to explsh thl! reason why this hon. Memhl!r 
rises to &-peak again and again. There the term of 
Punchayat was "ver and as was indicated 
earlier by thl! Centre there h;,d to hi! re-
formation of Punchayats. Meanwhile, the then 
Govel .ment of Rajasthan passed a rule 
throurh the State A'lSembly that 30 per cent 
seats in ;.)anchayat will be reserved for women, 
Scheduled Caste and Scheduled Tribe people. 
Notwithstanding. a provision was also made to 
debar a r,-,rson from contesting election if he 
has more than two children. The State 
Assembly d Rajasthan is the first Assembly in 
the world that passed such a ru teo Th is is the 
reason wh} the hon. Member is much agitated. 
He is not in the favour ofholdillJl fresh elections 
---_. __ ._--------

• Expunged. as ordered by the Chair. 

there. Neither he is in favour of reinducting the 
erstwhile Surpuncbes who indulged in corrup-
tion and exploited the poor and who were also 
subsequently removed from their posts. He 
wants them to be reinstated. I also met the hon. 
President and submitted that the reinstatement 
of thOSt! Surpunches who were removed from 
their posts, should not be allowed. 
(/nterruption.s) 
[English} 

MR CHAIRMAN: Please sit down. 
(/nte1TUpDon.s) 

MR CHAIRMAN: Please do not disturb 
your own colleagu~. 

f1l'ansJatio"J 
SHRI GLTMAN MAL LODHA : I would like 

to say something about the law and order situa-
tion also. There was police firing in Ballusar 
Tehsil of Alwar District in which two persons 
~11l killed. There was, however, no enquiry and 
nobody was punished in that case. Similarly in 
another case the police cowmined rlUK ill 
Pratapgarb' and sublleQuently when there was 
an agital.ion. two more persons were gunned 
down. There was again no inquiry into this case. 
there wa.s no prosecution. Again. there was 8n 
agitation in Jhalawar by the railway employees. 
There was police firing in v;hkh 20 persons 
~re tilled. This has been the State of affairs 
during tl1e Governor's rule in the State. This is 
not all. The Supplementary Budget introduced 
in the House today can also be brought into 
consideration. Only Rs. is crare! have been 
allocated for roads as against Rs. 30 crores 
allocated during the year 1991-92. This amount 
should have been raised. During ou r regime the 
amount allocated for Education "''OS Rs. 14 
crores 39 lakbs which has now been reduced to 
Rs. 6 crares. There is more illiteracy in 
Rajasthan than found in other parts of the 
country. The literacy in Rajasthan is 38.81% 
...ttereas in entire India it is S2% in which the 
women-literacy constitutes only 20%. In spite of 
all that the Government have reduced the 
budget amount of Education. The allocation for 
family planning has to be increased from Rs. 
two and a half lakbs to Rs. Two and a half 
crores. Only rupees seven lakhs has. however, 
been allocated for this purpose. The amount of 
allocation for rural development has been 
reduced to Rs. 12 lakhs from Rs. 47 lakbs. 
[English} 

MR CHAIRMAN: Please conclude. 
SHRI GLTMAN MAL IDDHA : I am gi~;ng 

only the points. 
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MR. CHAIRMAN: Please conclude. 

SHRl GUMAN MAL LODHA: Do you 
"''lim to pass the Budget in such a haste? Do you 
want to push it.like the religion in politics Bill ? 
This is not such a matter. We must be allowed to 
have our say. From Rajasthan, I am thz first 
speaker . .•..... .(Interruptions). Anyway. I am try-
ing to conclude. I would abide by your 
suggestion. 

fIransiationJ 

The earlier provision of Rs. I crare 6 lakh for 
the welfare of Scheduled Castes and Scheduled 
rnbes has been reduced to Rs. 741akh. This is 
"'hat you are doing fOf the people belonging to 
Scheduled Castes and Scheduled Tn'bes. Sir. the 
pace of all the development 'I'rorts in Rajasthan 
has been reduced. So much so that the 500 MW 
power plant of Chittor could not be approved 
even after the announcement made by the hon. 
Prime Minister in that regard. The work on 
Lignite Po""er Plant of Mandalgarh and on 
Jimmi Haider Plant has been stopped. 
Moreover. the development works initiated 
during the regime of the Ex. Chief Minister Shri 
Shekhawat have also been stopped. Ali the 
welfare schemes for the Scheduled Cast{'s and 
Scheduled Tobes viz. Ambe.:lkar Yojna, Paiki 
Yojna which provided for the development 
MIn in rural areas have been stopped. 

The earlier annual amount ofRs. 625 given to 
Punchayats had been increased to Rs. 50 thou-
sand during the re'gime of Sekhawat Govern-
ment. The Central Government ruled by the 
Congress party had also accepted that maxi-
mum 'I'ron was done under lawahar Rojgar 
Yojna by the Sek.hawat Government. This is 
also on record. But what is the situation now? 
Our Government had waived the loans of 13 
laths farmers to the tune of Rs. 300 crores. 
Moreover, we ensured electrification \0 700 
villages and 2S thousand wells were dug. The 
major thurst of expenditure was on the welfare 
of village farmers. Valmiki Vikas Yojna was 
undertaken in nearly 100 villages. The earlief 
amount of Rs. 10 given under Tendu Patta 
Yojna was raised to Rs.20. The people belonging 
to Bhil and Meena Communities. Who were 
involved in petty crimes had been jailed during 
the last 40 years of Congress regime. They were 
prosecuted even if a country made pistol was 
recovered from them. Those who have money 
power are. ho_ver, moving free and fearless. 
Cases apinst them were, however, withdrawn 
durina the reaime of Sekhawat Government. A 
provision was made under which the poor and 

small farmers belonging to Bhil and Meana 
Communities could possess light arms aud no 
case could be initiated against them. 

Sir, our Government was responsible for 
regularisation of the revenue records and not 

,only that, we also waived off the revenue coilec-
ted against the unirrigated land. StIri Sultan-
puriji who belongs to Himachal Pradl:'sh and 
who wears chequrred cap was just now talking 
of minimum challles. Our leader Shri Bhaj,oll 
Singh Shekhawat had exempted the f"nnets 
from paying minimum chollles regarding ek<:-
tricity and that way fanners were beaefited. Th~ 
Bhartiya Janata Party did away 'With th!' prr"'C,-
,ion that were imposed by the COH!?H'" 
Government. Now the situation there is that the' 
people want our Government to .:on;~ back 10 
power again they are 3aying we are fed hi" 
anguished and are in trouble. Dut the C""tr<,; 
Government is not holding elections 'here. Sir. 
this has for the fU'St time, been realised in thi~ 
House and 1 would also like to challange them 
thai the llharatiya Janat;, Party win !J!al(e a 

come back in Raja,'1han . ........ .(lnN'rrupriolls) 

Sir, it is knov.'I1 to everyone as to ,ffial is being 
d,'ne there in the name of deveiopmenl There 
are Cast clashes all aro1J!1J. V,'ithin the Con-
gress party also they are Tepla eng some om by 
a penon belonging h) the r rahmin C~s!e. In 
another instance. some otheJ group is ~trivil1g to 
come up. It hru; ill! been notic"d by the re,)P'" H1 

la,ge and they h"ve been tNa\ly exposed bd'uw 
the public. Repressive measures are b6!lg 
meted out against the pocr. The G(l~emme .. nt of 
Bhartiya Janata Party headed by Shri..Bhairun 
Singh Sekhawat has not oniy one but Il!any 
achievements to its credit of which the peoplt of 
Rajasthan are alread, aware. I would, then·for, .. 
like to submit that the supplementary BuJg," 
presented by the Onion Governm~nt be speaks 
of the Corruption and exploitation of the poor 
perpetrated in Rajasthan as it does al'<1 be 
speak of the anti-farmer policies ..... • ..... People 
belonging to the Scheduled tribe Communities 
have been subjected to blatant exploitation. A 
short while ago, the hon. Governor of 
Rajasthan had announced that the B)'stem of 
Octroi would be removed, but !lOOn on the 15th 
August be made another announcement that 
the system of octroi could not be removed and 
this system would continue. Whal is this mo",-
kery? How childish does it sound'! 'This sort of 
mockery against four and a half crore p"c'J)le of 
Rajasthan will not be allo_d to continue. The 
C~ngress Government has become totally cor-

"Expunged as ordered by the Chair. 
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rupt due to its anti-people policies which ranges 
from Bofors Scandle to Security Scam 
..... .(Intem.tptiom). ...... . 

SHRl AYUB KHAN : What about the matter 
relatel1 to steel pipe lines? 

SHRl GUMAN MAL LODHA: That pipe 
line belonp to )'Ou, it originates from HaIShad 
Mehta and stretches upto you. Al} those corrup" 
tions are already exposed and that is v.by the 
people are bent upon reviving the democratic 
government. Even after the dedsion by the 
Jabalpur High Court ..... - ...... The Government 
have not only murdered democracy but also 
pdiciary. Sir. our Constitution rests on four 
pillaIS viz Democracy, Judiciary. Executive and 
l..egi9Iative. What have Ihey done in legislative 
assembly is all before )'Ou. How7 members were 
called at the residence of a particular 
person in order to break them away from a 
political party ..... is hidden to none. This was the 
murder of the legislature. Non complaince with 
the verdict of Jabalpur High Court tantamounts 
to the murder of judiciary and the frequent mis-
Ule of the article 356 tantamounts to the murder 
of democracy itaelf. All these misdeads are now 
exposed to the people throughout country. The 
people will give a befitting n-p!y and this SUp" 
plementary budget is also therefore ..... - ..... this 
should be thrown out. 

[English} 

17.00hn. 
[English} 

MR CHAIRMAN: May I draw the attention 
of the hon. Members to the time allotted to the 
parties? BJP WIllI given thirteen minutes. Two 
hon. Members from BJP ........ .(Interruption~J 

PROF. PREM DHUMAL : Why not, Sir? We 
shall wall:. out against it ........ (lnterruption) 

SHRl GUMAN MAL LODHA : How can it 
be, Sir? You must extend the time 

........ .(Intemlpliotu). 

MR CHAIRMAN· N"w Shri Ram Pujan 
Patel. 

{Trans/arion} 

SHRJ RAM PUJAN PATEL (Phoolpur): Mr. 
Chairman, Sir, I am grateful to you for giving 
mp the opportunity to speal:. on the Budget of 4 
states presented here by the hon. Minister of 

-Expunged as ordered by the Chair. 

state. I would like to express my views par-
ticularly on the Appropriation Bill, 1993. At 
lim, I would like to submit that the Budget of 
this country v.bich begins from 1 st April, 
should be started from 1st July to 30th June. The 
reason behind it is that monsoon remains here 
for three months and the other three months are 
taken up in Budget Session. Thus the alloca-
tions made in the Budget are not properly used 
in the rest period of 6 months and in the end oj 
the year those funds are spent in hurry and thus 
are misused. Therefore, it is very necessary to 
make change in Budget year, so that the period 
of 9 months may be available for the utilisation 
of funds. 

I would like to draw the attention of the hon. 
Minister particularly towards rural develop .. 
ment. The farmers should get I'emunarative 
prices for their produce, cottage inJustrif'S 
should be set up in the villages and roads 
should be con.~tructed for transportation. Until 
"'" pay attention towards these things. the work 
cannot be done efficiently. 

The hon. Minister is silting "ery seriOUSly. It 
will be better if )'Ou work for the progress of 
Uttar Pradesh with equal seriolJsness. Funds 
are sent by the Centre, but they are misused in 
the villages. I hope that the Budget of 19734 
CroteS 81 lakhs and 9 thousand rupees, which 
will be passed here. should be used properly 

I would iike to urge the hon. Minister that 
subsidy on fertilizeIS should be maintained, as 
the committee has SIIbmitted its report on the 
utilisation of fertilizeIS and according to it, use 
of fertilizers in our country is decreasing. So, it 
i., necessary to subsidise fertilizers, otherwi...e, 
the farmeIS will not b~ able to use them and 
there will be less production and as a result, we 
have to import foodgrains by spending a lot of 
foreign exchange. 

Similarly, I would like to draw the attention 
of the hon. Minister towards this disparity. 
When the farmer takes a loan of RsJ lakh for 
tractor, he has to pay a stamp duty of Rs. 7250/-
on Rs. 50 thousand. But if one takes loan of Rs. 
4 lill for buying a truck.. he has to fill only a 
form of Rs. 100/-. So this irregularity should 
be reviewed. 

BesidCR this, there is another irregularity. If a 
farmer takes a loan of Rs. 20.000 for tube wells. 
he does not have to pay any stamp duty_ bUI if 
he taus ewn one rupee more, he has to pay 
stamp duty on the entire amount. The hon. 
Minister should pay attention towards this 



367 Demands for Grants (U.P.. AUGUST 18, 1993 M.P. Rojasthan and HY J 368 

points and should remove these irregularities. 
because no other state has such system. Small 
farmers install tubewells for irrigating their 
fields. But they have to seek assistance from 
middlemen for purchasing the tubewells. These 
middlemen should be removed so that the far-
men can directly purchase the tubewel!~. The 
issue should be ct'nsidered seriously and a deci-
sion should be taken. According to the Govern-
ment fJgllles, 50 percent of the tubewells 
installed by the Go.-ernment in Uttar Pradesh 
always remain out of Gider. Only 30 per cenl of 
the cultivable land is irrigated. The tubewells 
installed by the famlers on their own. work 
efficeimly for 20 to 30 years. but the tubewells 
installed by the Government remain out of 
order despite there being a lot of engineers. 

I had raised this issue in a meeting. One of the 
engineers asked "hether th is mean ~ th at they 
are involved in bungling. I replied that bungling 
i.~ certainly there. 

1 would like to draw your attention towards 
panchayati raj. A law has been enaoed in the 
Parliament in this regard. But there are some 
shortcomings. which should be removed. It i, 
good that 30 per cent reservation has been given 
for women and also for the seheduied castes. 
but to say that this will develop the villages is 
ridiculous. The present laws were unable to 
bring development in the ~;lIages, so, how they 
can be developed by just changing the 
Pradhans. It is for the Government to decide 
'whether there is panchayati raj, police raj or 
collector raj in the villages. You may be aware of 
the importance ofPradhan in a \oillage. as you 
may have also been in the villages. The lilllds 
provided under the Jawahar Rozgar Yojna. are 
deposited under the names of the Gram 
Pradhan and the village development offict'r 
and both of them spend from it. Whenever there 
is misuse oflhe funds, the S.D.M. or the collec-
tor only su,-pends the Pradhan. but does not 
suspend his own employees. Nothing can be 
achieved, u .til the Government officials are 
held responsible and are punished for the mis-
deeds. Only giving speeches or making pro-
paganda for panchayati raj will not do. 

I would like te submit another point. There is 
a land management committee in the villages, 
\\bich hu Pradhan as its chainnan and a 
Lekhpal. This committee gives lease of land to 
the poor in the villages. Whenever any 
irregularity is found in issuing of these leases, 
the Pradhan who does not know about the land 
is punished, where as the Lekhapal goes scot 

free. The government employees should be held 
responsible for these things as the lease order 
first goes to the Kanoongo, then to the Nayab 
Tehsildar and then to the S.D.M. for confimla-
tion. Only after the confirmation the lease order 
is issued to the poor But all the other employees 
go scot free and only the Pradhan is in 
trouble. 

In 1976, lease orueTS were issued to the 
Scheduled Castes of Andaban-Phoolpur area 
in Allahabad. But it was cancelled by the 
S.D.M, because the price of the land increased 
to Rs. 80.000· . (lfllel71Jptions) 

/Eflgiishj 

MR CHAIRMAN: Pathl has nothing to do 
..ith Supplementary Demands. 

/Troflsfotionj 

SHRI RM.l PUlAN PATEL' The officials 
should sel up camps in the "illages and should 
see the injustice being done with the farmers 
and the poor. The Ministers visit the villages 
just for the sake of touring. The extent exploita-
tion of the poor can unly be judged by 
camping there 

You are aware of the importance of Allaha-
bad in regard to education. It was said several 
times that the Allahabad t.:niversity will be 
given the slatus ofC~ntr81 Univ'~rsity. hut noth-
ing has yet been done in that regard. The 
Government should decJ:>re it a Central 
University. School, building" .holll<1 be con-
structed in th .. villaq", "t,ere lh r :;,11001s are 
running without" building. Stv·.:nd pov"I1y 
alleviation programme·£ are going un for the 
Scheduled Castes and SchedUled liibcs. Under 
the Component Scheme. ,'unds were to be pro-
vided for opening shop,. Rut 90 per cent of the 
money did not reach to the vi!l"ges. This should 
be investigated and the guilty persons should be 
punished. Funds should be directly given to the 
people for opening shops and the practice of 
middlemen should be elldl'd. Funds are given 
to the villagers for purchase of cows and buf-
faloes. I have experience that ~hen the doctors 
and B.D.Os a .. 1 as middlemen, a cow. which 
gives only 2litres of milk is bought in Rs. 10.0001 
-. Whereas when the villager directly buys a cow 
for R. •. 10,000, it gives 12 Iitres of milk. A lot of 
irregularities take place under the Indira Awas 
Yojna also. None of th" Scheduled Castes peo-
ple have been allotted houses under this 
scheme. The entire funds are bungled by the 
middlemen. No attention is paid in this regard. 
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This should be seen. Most of the districta in-
Uuar Pradesh are affected with drought. 
Allahabad is also affected. But no relief work 
has yet been started. even though. it has been 
declared a drought-hit state. 

There IJ-Swarooprani Nehru Medical College 
in Allahabad. All machines are available there, 
but the doctors 40 not treat the poor. There is 
some contract. N'o one there gives medicines to 
the poor. All the doctors have opened their own 
nursina homes and the medicines are taken 
there. Th is should be investigated. 

The Law and Order situation is in bad shape 
there. People can save themselves from anti-
social element&, but the police itself is showing 
its brutality. They arrest the poor whenever they 
want I remember two of the cases. In Kuresa 
villaae under Nowabganj police station 4-5 per-
sons were caught during police encounter, 
although there were no complaints against 
them. In another case, money was demanded 
from a resident of Nasirpur. As he refused to 
pay. he was kept in custody under Section 25. A 
telearam was sent, but no action was taken in 
this regard. The Government should payatten-
tion towards this incident 

As ban has been imposed on lottery system in 
Madhya Pradesh. the same should be done in 
Duar Pradelh .uo. Prohibition should be 
imposed on alcohol. The Government should 
act immediately to suppress the feelings inves-
tigated in the name of caste and religion. I hope 
that the Government will pay attention towards 
all the points and work in the interest of the 
aJuntry. 

!English} 
TIlE MINISTER OF STATE IN TIlE 

MINISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (DEPARTMENT OF YOurH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN TIlE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRl MUKUL WAS-
NIK) : Mr. Chairman, Sir, I want to make one 
request. This discussion on the budgets of these 
rour States is an extremely important discus-
sion. But, at the same time, thouah a large num-
ber of Members of Parliament want to 
participate in this discussion. there is a time 
constraint. The Minister of Parliamentary 
Affairs Shri V. C. Shuklaji wanted that we 
should fmish this discussion }'esterday itself. 
but because of the mood of the Members pre-
sent this was not possible }'esterday. This dis-
cussion which was to be completed in a matter 

25-112 LSS/ND/94 

of t'IW hours has spilled over and I think it has 
taken a quite a long time. I would only request 
the Clair and through you, the Members that 
we will have to pass this today. And therefore. if 
you can finish off the discussion as soon as 
possible. the hon. Minister can reply to the 
debate and we can conclude this discussion 
today. 

MR CHAIRMAN : I will allow only one 
Member, Shri Prem Kumar Dhumal. 

(Interruptions) 

!»an:iation} 
DR S. P. YADAV (Sambhal): Mr. Chairman, 

Sir, the 4 States have been combined and their 
Budgets are being presented together. Are the 
hon. Members not going to get the opportunity 
to speak? 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur) : The House cannot be run like 
Ihis.It has to be run with consensus. The Minis-
ter of State for Parliamentary Affairs has said 
just now that the time has been fixed and the 
dis.::ussion should complete within this time. 
The motion was introduced yesterday and it 
was for the first time that 4 States were taken up 
together. Earlier it was decided to take up the 
Budget ofUuar Pradesh only. There is no prac-
tice of taItina up 4 States together and there is no 
such precedent 

!English} 
MR. CHAIRMAN: This is a Supplementary 

Demand. That is why we have brought together. 
In the month of March and APril 'We have dis-
cussed each and everything. Please do not 
disturb. 

/1t-ansIatiOll} 
SHRI DEVENDRA PRASAD YADAV: It is 

mrprisina. There has been no such precedence 
in the House. Once JOU had announced about 
Saturday and now you are saying Ihat only one 
Member will speak. This question is related to 4 
States and is a very serious one; so the Members 
should not be restricted from expressing their 
views. This will not be tolerated. This House 
will run on democratic process and with the 
opinion of the Members. When the Members 
are of the opinion· .. 
[English) 

MR. CHAIRMAN : You should discuss this 
in your own pally. This was done by JOur 
own whip. 
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fI;anslation} 

SHRI DEVENDRA PRASAD YADAV : All 
of us disagree with it and until ""' are given 
opponunity to express our views, ""' will not 
cooperate in running of the House. 

!English} 

SHRI MUKUL WASNIK : Sir, I think. this is 
WI}' unfair. It is not truo that these four Budgets 
have never been clubbed on an earlier occasion. 
On an earlier occasion. ""' have clubbed them 
and discussed them together. The Members rep-
resenting thelle States participate and normally 
they take up iuues relating to their States orthe 
States which they represent. It has been done on 
previous occasions also. The only thing is that 
_ have a lot of pending Bills. The Business 
Advisory Committee decides lIpon the time and 
_ frame our calender accordingly. If everyth-
ing cets disturbed, spills over and if things like 
this happen, then,,", have to decide to sit even 
on a Saturday. It is done because of the reason 
that within the given time,,", do not fmish the 
business. Yesterday, two hOllrs was kept for 
Jammu and Kashmir Budget. We took almost 
five-and-a-half hours and today also, ""' have 
kept two hours, but _ have almost gone lIpto 
four hours. Hthis type of things happen. we will 
not be able to run the House properly 
. . . (lnteruptiOfU) 

I"];aml atiOl'l} 

DR. S. P. YADAV : Please tell how many 
Members of the Congress Party are sitting here. 
Are you running the House properly? 

IEnglUhj 
SHRI MUKUL WASNIK : I defmitely agree 

that it i. an important discussion. But still we 
have to be within our time limit. 

SHRI SOBHANADREESWARA RAD 
VADDE (Vajayawada): We have given the 
name of MT. B. B. Ramaiah to speak. 

MR CHAIRMAN: He is not from U. P. or 
from any other State whose Budget is being 
dilcussed. 

SHRI SOBHANADREESWARA RAD 
VAnDE: Wh.at is this logic? Is he not entitled 
to speak 7 (IfIlt!mlptions.) 

I am on a point of order. On behalf of the 
'D!Iugu Deaam Party which is having a strength 
ac IIeVeD Members in this House, we have given 
the name of Mr. B. B. Ramaiah to participate in 

the discussion. Now the Chair says. because our 
Member does not belong to Uttar Pradesh. 
Madhya Pradesh. Himachal Pradesh or 
Rajasthan. ""' are not entitled to speak. which is 
utterly unjustified. It is against democratic 
norms. We will not allow this type ofbulldozing 
the House by the ruling Party. 

SHRI MUKUL WASNlK: We will also not 
allow this type of bulldozing. There is a time 
limit within which you have to complete. We are 
ready to have a reasonable discussion. 
(lnteruptions.) 

MR CHAIRMAN: Please sit down, Mr. 
Rao. 

There is no point of order. Your point of order 
is disallowed. 

SHRI SOBHANADREESWARA RAD 
VADDE: But you cannot disallow our right to 
speak.. (Interuption.s.) 

MR CHAIRMAN : Do not disturb the pro-
ceedings of the House. 

SHRI SOBHANADREESWARA RAD 
VADDE : We are not the people who disturb the 
proceedings of the House. But we must be 
allowed to speak.. You cannot deny our right. 

SHRI ANn.. BASU (Arambagh): His party 
should be allowed to speak. 

{I;tuuIation/ 
PROF. PREM DHUMAL (Hamirpur) : Mr. 

Chairman, Sir, I would like to submit that the 
Business Advisory Committee should have 
taken note of the fact that allocation of 2 hours 
time for discussing the Budgets of the four 
States simultaneously will serve no purpose as 
the conditions prevailing in those States are 
totally different. People at the helm of affairs in 
the Goveroment must understand that the elec-
ted Governments of these four States were dis-
missed indemocratically and now if even the 
diaalssion it not allowed then how can any-
body cooperate with the Gowmment.. __ .. 
(lnteruptions.).. __ . 

SHRI DEVENDRAPRASAD YADAV: This 
ruling is unprece<iented ........ .(Interuptions.) 

/EnglishJ 
MR CHARIMAN: Please sit down. 

(Interuptions.) 

{I;rlmIationJ 
SHRI DEVENDRA PRASAD YADAV: 

Please do not set any new precedent as it will be 
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quite a new thina lor luture in the democratic 
system. (l,,'-'UptlofU.) 

fEnIIish} 
MR. CHAIRMAN : Do not waste the time of 

Ibe House. Lea"" b to me. 
I 

/1'ra1uIadonJ 

PROF. PREM DHUMAL: Mr. Chairman. 
Sir, on the lines of the Budget Session of Lok 
Sabha evel)' LeeisJative Assembly also helds its 
Budaet Session to discuss Budget for several 
days. Budaets of the four states whether it is sup-
plemental)' or annual budaet cannot be passed 
toge1her but in piecemeal form due to con-
stitutional compulsions. President's rule is 
beina extended. Therefore, the Government is 
at fault and not the opposition and gagging the 
latter will be quite wrona. I would like to submit 
Ibat the hon. Members of all the political parties 
should be allo'Wed to speak and a detailed dis-
cussion be held on it 

Mr. Chairman. Sir. half of the population of 
the country lives in the States under the Pre-
sident's rule. Members hailing from all these 
states have dwelt on the malpractices going on 
in these state. like diversion of planned expen-
diture to non-plan heads. Transfers and pos-
tinas have become the most profitable 
undeclared industl)' in each State today. Ruling 
party at the Centre has its two to four groups ill 
all the States. While one group favours a list for 
transfers and get it materalised while the other 
group getting conci1led those transfers. All the 
Budaet is being spent on this affairs. 

Mr. Chairman, Sir. the previous speakers an 
hon. Member hailing from Shimla alleged that 
land has been allotted to the outsiders in 
Himachal Pradesh. I would like to submit that 
complaints 'Were received from his constituency 
viz district Solan. A very efficient lAS Officer 
was appointed a. Deputy Commissioner there. 
The Chief Minister instructed to the aforesaid 
Officer to look into all the complanits, decide 
and punish the pUty. HO'Wever, under pressure 
from the Congressmen the Governor trans-
,(erred the said Ofllcer. The aforementioned 
OtT'1Cer in the wake of his transfer has pro-
ceeded on leave. But he has proceeded on leave 
at the place of his new postina. I fail to unders-
tand the reuona for raising such issues in this 
aUJUSl House when such incidents are takina 
place. I would like to say that a thorou,h discus-
sion mould be made on the Budaet not on such 
matters. If IIICb thiD&8 are asked in this House, 

then the reply thereof will be same. I have 
catesorically stated all these things in the House 
so that everythina is get a right. 

Sir. political intervention is on its peak and it 
is widely said that Raj Bhawan have ~ii con-
verted into Congress Bhawans. Ration at cheap 
rates used to be supplied to families under 
Antyodaya in Himachal Pradesh but after the 
imposition of the President's rule rates of wheat, 
rice and salt haw been increased. I mentioned 
this thina even the last time during the discus-
sion on the Budaet and the hon. Minister had 
then stated that no such thing has happened. I 
do not wanl to move any privilege motion 
because I understand the limitations of the hon. 
Minister, as the replies are based on the infor-
mation supplied by the off'1cials. 

Sir, please get' the facts verified. If you ask, I 
can supply the revised rates. Poorest i. e. 
Antyodaya beneficiary families are also being 
supplied ration at revised rates. Further selec-
tion 01 one lakh families to be covered under the 
Antyodaya Programme, which was scheduled 
to be started from 1st January, has also been 
stopped. There could be differences between us 
but why was the programme for the benefit of 
the poor stalled ? 

Under the scheme 'Oaon bhi Apna, Kam Bhi 
Apna' 400 rooms in schools 'Were.constructed in 
my district in one year. In each school one room 
was constructed. In every wotk people's con-
tribution was 30 per cent and Ibe contribution 
of the Government was 70 per cent. Ho_ver, 
the ratio has been increased. The scheme has 
also been renamed as 'Gram Vikas Main Jan-
Sahyog'. Even their leaders and otT'tcials still 
refer to the scheme as 'Gaon Bhi Apna, Kam 
Bhi Apna' in their speeches. Earlier the peoples 
contnbution was fIXed at 30 per cent but now 
the ration has been increased. I would like to 
know whether it is being done to discourage 
people under the President's rule (rom liberally 
contributing to the scheme. 

Sir. I am speaking only on points. The BJP 
Government in the State stalled the ,decision 
regardilli the market fee. However. now the 
market fee is being charged. Burden oIthis fee is 
on the small shopkeepers while it WIIS to be 
transferred on to the consumers. The federa-
tions of traders have gone on statewise strike yet 
the Governor is adamant. 

Sir. Income Tax Department announced a 
acheme for the peny businessmen to get their 
tax cases reJU}arised by paying Rs. 1400 as 
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income tax. This is the central subject of Cen-
tral eovernment and I do not know anythina 
about the revenue col1ectiotU on this SCOl'l 
Inspectors of the Income Thx Department 8le 

harassina the petty businessman and coercing 
them to erease their palms. Income Tax Depart-
ment is directly under the hon. Minister. I. 
therefore. 'IlIIOuld like to submit that the Centre 
should issue instructions that the petty 
businessmen should not be harassed. Inspec-
tors are harassina even to such people who are 
earnina Rs. 10 daily while the persOns evading 
hUile taxes are aoing scot free. (Interruptions) 

(English) 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED) : Sir. at 530 p.m. a .statement has to 
be made. 

MR CHAIRMAN: I know that. Let him 
finish. After that, you can make it. Bear with the 
House, please. The hon. Member may please 
conclude now. 

AN HOtl. MEMBER: He has almost 
finished it. 

SHRI ANNA JOSHI (Pune): He has not 
finished it. He has just beeun his speech. 

PROF. PREM DHUMAL: I have just ,.ar-
ted. (Interruptions) 

If he wants to make the statement, he can 
do 10. 

MR CHAIRMAN : All right. Please sit dc.wn 
for a moment. We have a statement to be made 
by the Minister Shri P. M. Sayee!! regarding the 
incident of beheadina of a young couple in 
viIlaae Khandrawali of Muzafrar Napr district 
in Uttar Pradesh. Shri P. M. Sayeed, please 
make the statement. 

(Interruptions) 

SHRI RAM NAIK (BOMBAY NORTH): I 
am on a point of order. 

MR CHAIRMAN: What is your point of 
order'? 

SHRI RAM NAIK : Last week. I had raised a 
point of order that whenever any Minister has 
to make a statment, that intimation should be 
aiven to the Members who are sitting in the 
House. Today alllU. nothing has been 
circulated. 

SHRI P. M. SAYEED: It has been 
circulated. 

SHRI RAM NAIK: It has not been cir-
aliated. Moreover. it appears that he is going to 
make a statnlent in respect of the murder of one 
couple or something like that. My point is that 
four Members of Parliament of Delhi are on a 
fast. In the morning. the Speaker has directed 
the Government that the Government must 
make a statement about the situation in Delhi. 
What is the position about water and electricity? 
We want to know what has happened to that 
statement. 

MR CHAIRMAN : We are not talking of that 
statement. We are talking of the statement 
which is put before the House. Shri P. M. 
Sayeed, pleue proceed. 

(Interruptions) 

SHRI RAM NAIK: What about this? 
(Interruptions) 

MR CHAIRMAN : The Speaker has allowed 
it. Please do not disturo. 

SHRI RAM NAIK: We are not disturoing. 
They are not following any rules. Are we not 
entitled to now about it? 
/IkmsIatiolt} . 

DR LAXMINARAYAN PANDEY A 
(Mandsaur): Mr. Chairman, Sir. Mr. Speaker 
had issued directions not only about Delhi, but 
also about the bomb-blasts that took place 
in Madras. 
/English} 

MR CHAIRMAN: May I beg to you not to 
disturo? Do not disturb. please. We are running 
short of time. 

SHRI RAM NAIK: Mr. Minister, please 
assure us that next time you do not do that. 
(Interruptions) 

SHRI P. M. SAYEED: If all of you talk 
together. how can I speak? 

SHRI RAM NAIK: Are _ entitled to the 
information or not? What is your ruling? 
(Interruptions) 

MR. CHAIRMAN: I will make it clear. The 
Speaker may permit a Minister to make a state-
ment without an entry having been made in the 
List of Business. 

(Interruptions) 
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17.36 hn. 

STATEMENT BY MINISTER 
(I) INCIDENT OF BEHEADING OF A 
YOUNG COUPLE IN VILLAGE KHAN-
DRA~AU OF MUSAFFAR NAGAR D~ 

TRICf IN UTIAR PRADESH 
[Englishl 

mE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED): Sir. One boy. Salish. and a girl, 
Sarita •. both belonging to the Scheduled Caste 
and in their teens. related to each other as uncle 
and niece. and belonging to Khandrawali 
Village. District Muzaffar Nagar. Uttar 
Pradesh. eloped from their village about 4 
months ago. Their incestuous relationship was 
greatly resented by their families and members 
of their community in the village. 

According to the report ftlled by Shri Charan 
Singh, on 6 August, 1993 at 10.1 0 PM.. with 
Police Station Kandala, his son Salish and 
Sarita rerumed to the village at about 5.00 PM. 
that day. According to the report, Sarita's uncle, 
Ram Dhan, and his cousin. Sardara, reached 
Olaran Singh's house at about 6.30 P.M. and 
told him that both Sarita and Satish had been 
called to Chaupal near the Panchayat Ghar. 
According to the complaint. Ram Dhan, assis-
ted by Sardara, kiled both Satish and Sarita 
with an axe. 

On receiving the report, the Police registered 
a case U/S 302 IPC. The Police investigation has 
revealed that when Satish and Sarita reached 
the Chaupal. Ram Dhan assisted by Sardara 
and others attacked Satish from behind with an 
axe and beheaded him. Thereafter, he also 
killed Sarita wilh the axe. A1 the time of the inci-
dent, about 200 people, mostly belonging to the 
Scheduled Castes. were present at the site. 

The investigations have also revealed that 
Satish and Sarita had familiar relationship of 
uncle and niece, havin& common lineage. The 
incident was a culmination of anger in Sarita's 
family aaains! the incesruous relationship bet-
ween Sat ish and Sarita. 

The main accuaed, Ram Dhan, initially 
absconded from the vi1laae but later surren-
dered in the Court. The Police has so far arres-
ted 6 peraona in this case. The investigation is in 
pqreas. 

SHRI ANNA JOSm (Pune) : This has alredy 
appeared in the newspapers. What new thing 
have you given? (Interruptions) 

SHRI RAM NAIK (Bombay North) : Before 
the end oflhe day. we must get a statement from 
the Home Minister. In the morning. the Speaker 
had directed the Home Minister to make a 

statement. (Intenvptions) 

SHRIMATl MALINI BHATTACHARYA 
(Jadavpur) : This relationship does not 
warrant murder. 

SHRI P. M. SAYEED: Invetigation is 
going on. 

17.38 hrs. 

UTTAR PRADESH BUDGET. 
1993-94 : 

DEMANDSFORGRANTS~AR 
PRADESH). 1993-94: 

MADHYA PRADESH BUDGET. 
1993-94 : 

DEMANDS FOR GRANTS 
(MADHYA PRADESH). 1993-94: 
RAJASTHAN BUDGET. 1993-94 

DEMANDS FOR GRANTS 
(RAJASTHAN). 1993-94: 

HIMACHAL PRADESH BUDGET. 
1993-94 
AND 

DEMANDS FOR GRANTS 
(HIMACHAL PRADESH). 1993-94 : 

/ITanslationJ 
PROF. PREM DHUMAL : The funds meant 

for planned projects are being spent on non-
planned projects and the developmental works 
have come to a complete halt. The project works 
commenced after 15 December. 1992 are lying 
suspended. You belong to a small State and can 
very well understand the problems being faced 
there. You could understand the injustice being 
done to us. Many villages were inundated 
recently due to cloud bursts. Many people were 
killed, extensive damage was caused and the 
crops were also damaged. A temporary dam was 
formed in sute if river due to falling of rocks. 
And as a result, the ongoing project there was 
abandoned water started overflowing. The army 
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personnal tried vainly to clear it. The Prime 
Minister visited the flood-affected areas of 
Punjab and Haryana. My area Dona which is 
adjacent to Punjab was also affected by floods 
and the crops were damaged but the Prime 
Minister did not consider it necessary to visit 
that area and the sufficient relief assistance was 
also not provided The Governor is old and sick 
so he cannot visit it 

/Eng/Wi] 

44 people have died because of floods and the 
Governor could not visit that place. 

MR CHAIRMAN: You speak on Sup-
plementary Budget 

PROF. PREM DHUMAL: There is no relief 
Biven for the floods in the Budget That is what I 
am Baying. 

fJJmrsIatio"J 
The Prime Minister announced relief assis-

tance for other areas but no announcement was 
made for us. Himachal Predesh is the head of 
our country and )'Ou can very well imagine as to 
what can happen to that party or leader who 
neglects his head. I want to bring it to his notice. 
The Central Government's team estimated the 
damaee to the tune of more than Rs. 400 crares 
due to heavy rains and falling of rocks. I request 
the Central Government to provide funds as "We 
do not have any resources and the practice of 
giving salaries by converting planned expendi-
ture into non-planned expenditure be checked. 
~ had brought the deficit down to Its. 14 crares 
but now it has gone up to Its. 300 crores. 

We had damanded royalty on the power 
generated by hydroelectric projects. Mr. N. K. P. 
Salve is not present here. He had gone there and 
h.ad made a statement in Dulhauzi that 'Royalty 
nothing doing'. He was not ready to hear a 
single word about royalty. He said that they 
ere ready to pay any political price, if 
necessary. He made the same statement at 
Dharamshala and it resulted in a public agita-
tion. The Congress leaders of the State also said 
that they have a right and it is the demand of the 
whole State. We raised this matter under Rule 
311 and Mr. Salve replied that yes. 12 percent 
electricity should be given which. can be con-
sid~ as royalty. How do the Government 
propose to make smaller States self-reliant? 

Shri Sultanpuriji has said that we can 
generate power but _ do not have the means to 
do so. After conducting a survey it has been 

found that Himachal Pradesh has the capacity 
to generate 20 thousand megawatt po_r but it 
lacks IeSOUrces. The Centre is not providing any 
assistance. There are some ongoing projects like 
Bhakhra dam, which is the biggest dam in India 
and there is Pong dam in my Constituency. The 
people who _re displaced from there in the 
fifth and the sixth decade have not given any 
assistance. I had gone to Bilaspur on the day 
before yesterday. Many people are sitting on 
db.arna there. The State which provides elec-
tricity to the major cities of India and also to 
several States for irrigation has a single phase 
electricity system in the upper and catchment of 
the dam. The result is their children can't study 
in the dim lights at night. The injustice is being 
done to the PIIOPle. That's why Narmada dam is 
being opposed· because the people who are 
likely to be displaced would not be rehabi-
litated. 

The people effected by Pong Dam are agitat-
ing. The displaced people _re provided land in 
Murabba in Rajasthan but they have been 
removed from there also. Such injustice is being 
done to the people of my State. I want to being 
one thing more to the notice of Mr. Minister. 
rnjustice was done to us during the 9th Finance 
Commission. We had been given status of a spe-
cial State and as a result, our losses incurred as 
non-planned expenditure used to be compen-
sated by giVing a special grant. This facility has 
been dispensed with in the 9th Finance Com-
mission under the leadership of Shri Salve. We 
demand from the Central Government that 
before the report is submitted by the 10th 
Finance Commission, a decision should be 
taken by the Government to restore to us the 
statu. of special category and th e financial 
assistance be also restored. 

The Bharatiya Janata Party Government had 
launched schemes in the State for the poor 
which were' abondoned merely on political 
basis. 1llose should be restarted. The Supreme 
Court rejected the basis on which our Govern-
ment had been dissolved. So, now either our 
Government should be reinstated or elections 
be held soon. Why are you hesitating to hold 
elections? There was no justification in extend-
ing President'. Rule by six more months. We 
M:re waiting for elections to be held in June but 
the period of President's Rule was extended 
there. No development can take place there 
unless the elected representatives of that State 
do no discuas the budget in Legislative 
Assembly. Not much is known of schemes. The 
officials are not aware as to what has happened 
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10 the foundation-stones. The funds are being 
spent on their office itself. 

I have brouaht centain specific things to the 
notice of Mr. Minister which are related to his 
Ministry. I would like to have a categorical 
Bns-t' l\nd an lUlSUr8nce from him that from 
now on, this budget would be discussed there 
and not here. 

{I'fansJationJ 

DR LAXMlNARAYAN PANDEY A 
(Mandsaur): Han. Speaker directed the Gov-
ernment to make a statement regarding Delhi 
issue this morning when will it be made. 

SHRI ATAI.. BIHAR! VAJPAYEE (Luck-
now): You might remember that I have raised 
this issue in zero hour. Our four members of 
Lok Sabha are on hunger-strike is to money is 
to be given to Delhi from Union Government in 
lieu of Octroi and han. Speaker directed the 
Home MiniSter to make a statement but the 
statement is not being made whether the Minis-
ter of Parliamentary Affairs have informed to 
the Home Minister about this? I had a talk with 
the Minister of Home Affairs. He told me that 
he is not aware that he has to make a statement. 
It means that the Minister of Parliamentary 
Affairs failed to do his job properly. Statement 
should be make before the adjournment of the 
House today. 

{I'tansJationJ 

SHRI ANNA JOSm (Pune): Shri L K. 
Advani had raised the issue oCthe bomb blast in 
Madras where RDX was used. Regarding that 
also the hon. Speaker directed the Government 
to make a statement today only. That is also to 
come today before 6 O·clock. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURE DEVE-
LOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
liAMENTARY AFFAIRS (SHRI MUKUL 
WASNlK): Just a few minutes back Shri P. M. 
Sayee<!. the Minister of State for Home was here 
and the same issue was raised by some han. 
Members from the BJP. He has just gone to the 
Rajya Sabha and I expect that he would be 
coming shor1ly; but I cannot say for sure 
Vlbether he would be in a position. He is aware 
of what was said in the House in the morning; 
he is also aware of concern which was expressed 
by the Members. 

SHRI ANNA 1OSm: wm he make boIk 
the statements? 

MR CHAIRMAN: He is aware; but we are 
not sure. 

SHRI ANNA 1OSm: The whole House is 
taken so lightly. 

{I'tanslationJ 

DR S. P. YADAV (Sambhal) : Mr. Chairman, 
Sir. today the demands for grants for Budget of 
four states i.e. U. P. M. P .• Rajasthan and 
Himachal Pradesh are presented in this House 
and I would like to express my views in this 
House in regard to U. P. only. 

Mr. Chairman. Sir. Uttar Pradesh is a vast 
state with the area of 2 lath 94 thousand and 
416 sq. k. m. and with a population of 13 crore 
frllakhs. There was a deadlock on the demands 
for grants of such a big state and this should be 
removed and Members of Parliament should be 
given a chance to express their views. Through 
you. I would like to convey to the hon. Minister 
that Congress has no willpower in ~ard to the 
administration and arrangements of such a vast 
state. 85 members of Parliament come from 
Uttar Pradesh and Legislative Council of this 
State is in working order there. But the Govern-
ment of U. P. never felt it necessary to con-
sult the hon. Members of Parliament or the 
members of legislative Council or to constitute 
a committee comprising of them. He might 
have a thouaht to consult the Congress M. P's 
Vlbo are holding ministerial post and he do not 
want to consult the remaining M. P.s who are on 
the opposition side. His advisors ._oo -. Only on 
6th of July. 142 Officials orIAS. IPS. PCS cadre 
are transferred. 

I would like to ask the Minister through you 
that how much money is bungling in transfers 
and postings? Whether transfers will be done 
again when new Governor will be appointed? 
How much amount of T. A and D. A will go 
waSled and how the Uttar Pradesh Government 
is going to meet big amount of expenditure. I 
demand that the Minister should hold its 
enquiry. 

80 M. Ps. out of 85 M. P's of Uttar Pradesh are 
ready to constitute enquiry committee by the 
Government to know that how it is possible to 
transfer 142 persons and posting them in a 
single day. 

-Expunged. as ordered by the Chair. 
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Mr. Otairman. Sir. you can see how the 
po_r is being misused in Uttar Pradesh. The 
Govemor was appointed only 2Yz month before 
and he has visited 36 districts. He hold public 
meetings like a Chief Minister and he has dis-
graced the dignity of his office. The postings of 
lAS. IPS Officers have been sold. I would like to 
inform you Sir. that several adve~ entries exist 
against the OOP of Uttar Pradesh, Hon. Home 
Minister has gone just out of this Hnuse_~ I 
'WOuld like to know from him that he can tell us 
that how many adverse entries are against the 
DGP ofU. P. and such a person is appionted as 
DGP by you. Therefore the Law and Order 
situation of U. P. is worst today. What is 
happening there in the name of Law and Order. 
I wrote a letter to the Minister during the last 
session regarding one case that a tanker belong-
ing to Sambhal, which was carrying 12,000 litre 
0{ oil from Mathura refmery. was looted in way 
in the areas of under one Police Station of 
Mathura District. The driver of tanker was shot 
and the conductor of that tanker is still missing. 
I have given his photograph and FIR copy to 
the Minister of State in the Ministry of Home 
Affairs Shri P. M. Sa~ but no action has 
been taken till date. Today the posting on the 
big posts in U. P. are sold, and I would like to 
say that in the name of posting and transfers in 

aepartmentS oro: P. the posts are being actually 
auctioned. This is the position in all depart-
ments incluuing PWD. department of Honsing, 
department of Home, department of Industry. 
You should institute an enqniry and then you 
will see what the reality is. If you go to Lucknow 
Secretariat you will find out from a peon that 
how much money has paid by the Secretary to 
tel a suitable posting. This situation has 
etuel'led in the absence of a elected Govt'rn-
ment in U. P. 

Mr. Chairman. Sir, I hail from the field of 
education. 40,000 posts are lying vacant in Inter-
mediate colleges in Uttar Pradesh. Whether the 
Govemment has any anxiety that the new 
educational session has already started and she 
should try to start study in colleges by filling 
those 40.000 posts of teachers. Rajbhavan has 
converted into a Congress OffICe today. The 
congress man show their presence in Raj-
bhavan in the evening. This way the conntry 
and state can not run in such a way. Develop-
ment activities are totally paralysed there. 
Whether the Government had tried to find out 
about the funds utilised under Jawahar Rozgar 
Yojana. The condition of roads and electricity is 

indeplorable condition there. Many blocks of 
the state have been declared as totally dark 
areas. 

Mr. Chairman. Sir. through you, I would 1m 
to submit that the Congress Government thinks 
that they are in po_r in that State. They should 
not have any misunderstanding their misun-
derstanding will be removed after two months. 
Earlier _ had raised the issue of molasses in 
this House hon. Kalpnath Raiji is not present 
here who was talking about the de-controlling 
0{ molasses and this department is also not 
under his control. Several people told not to 
decontrol the molasses because lobby ofliquar 
and sugar will be benefited by doing so. The 
Governmen\. in Uttar Pradesh declined that she 
is not going to decontrol of molasses but Gover-
nor and administration _re pressurized from 
the centre and molasses is de-controllised. This 
department is under some othe minister but for 
the last two months Shri Kalpnath Raiji was 
saying that _ are going to decontrol molasses. 
What is the reason behind it. is wellknown to 
this House. Mr, Chairman, Sir. I would like to 
submit through you that _ are passing the 
budget of those states which are under Pre-
sident's rule. I demand from the Government to 
declare the dates for election in U. P. as early as 
possible. With these words I conclude my 
speech. 

[1ranslation J 
DR. RAMKRISHNA KUSMARlA 

(Damoh): Mr. Chairman, Sir, with great dis-
tress, I n.e to offer my views on the Budget of 
Madhya Pradesh. A situation of uncertainty has 
been created there. After the 6th December inci-
dent. the democratically elected State Govern-
ment which was functioning _II in the interest 
0{ the people was dismissed alongwith four 
State Governments run by the B. J. P. It has 
caused law and order problem there. Thereafter. 
President's Rule was imposed there and the 
Govemor started to look after the Government 
work. After some time. there arose a conflict 
between the Governor and his advisers. With 
the result. no work has been done there for 
6 months. The State has turned an orphan. 

Besides, there are two Cabinet Ministers. Shri 
Y'tdyacharan Shukla and Shri Ar,j.Jn Singh who 
hail from Madhya Pradesh. Owina to tug oCwar 
between the two. the people dl'Madhya Pradesh 
are sulTerinc severely. If the transfer of an LAS. 
or some other offICials is done at the behest of 
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Shri Vidyacharan Shukla, Shrt Arjun Singh 
gets it cancelled. The way positing of collector 
was done to Ranjnandgaon substantiates my 
charges. First his posting was done at the behest 
of Shri Vidyacharan Shukla. Thereafter. some 
other officer was posted there. Due to this no 
oott worth the name is being done in the 
interest of thl' people. There is rampant corrup-
tion. I regret to say that rates have been fIXed in 
the matter of transfer. Very unlawful activitie.~ 
are taking place there v.bich cannot be dis-
cussed in the Lok Sabha. 

In my State the officials are functioning arbit-
rarily and no meeting of M. Ps. has been con-
\limed so far. The Governor of Madhya Pradesh 
has issued orders twice to convene a meeting 
but these orders were withdrawn later. The M. 
Ps. ~re not informed about planning till today. 
Though meetings of Planning Commission are 
held, but M. Ps. are not informed about it. The 
funds of Planning Commission are being spent 
in an arbitrary manner. No moonitoring is 
being done on the funds spent under 1. R Y. 
Now another Governor has been posted then'. 
Let us see v.bat does he do? 

Due to this such a situation has arisen. There 
are two blocks named Shahnagar and Pawai 
Vuas in Pawar Tehsil in Panna District, 300 
~lls have been dug there on paper. Funds we.re 
drawn for the purpose. But actually not ewh. a 
single ~ll was dug there. In the absence of 
proper monitoring all funds are being mis-
appropriated since the imposition of Pre-
sident's Rule there. 

Mr. Chairman. Sir. the democratically elected 
B. J. P. Government was functioning well in 
Madhya Pradesh. It had made a promise to the 
people to introduce 'Gramrajya' and 'Ram-
rajya'there. Panchyats were given right to func-
lion in village and development block levels. An 
amount of RI. 1 crore was given to each block 
for its development. Apart from it. construction 
of roads, culverts and stop dams was going on 
smoothly. But no work has been done since the 
dismissal of 4 State Governments. 

Mr. Chairman. Sir. 1 would like to say that it 
appears as if education has been ignored in 
this Budget. 

IB,OObrs.. 

There are no achools. There Ire no school 
buildings. The buildings are in a dilapidated 
condition. Recently there was a report that 10 
boys- sustained injuries and 2 boys succumbed 

to their injuries due to collapse of a school 
building. A very less amount has been ear-
matted in the Budget for this purpose despite 
such incidents. Mistakes ~re committed in 
fIXing priorities. While preparing Budget. 
priorities should be rued. No serious thought 
was given to it. Therefore, through }'Ou. 1 would 
like to submit that Madhya Pradesh is facing 
dnsught situation at many places. In Damoh 
district, 10 villages have been ruined due to 
arson. Many villages have bee'n ruined com-
pletely. No relief has been provided there. 
Amounts of RI. 1000 or RI. 2000 are too meagre 
to meet the expenses of constmction of their 
thatched houses. Through you, I would like to 
submit that situations differ in Madhya 
Pradesh from place to place. At some places 
there is excees rain v.bile at others there is 
se"-ere drought. Some places are experiencing 
Good. Funds should be made available for this 
purposes and proper action should imme-
diately be taken in this regard. 

Mr. Chairman, Sir, there has been a lot of dis-
cussion on environment. We received huge 
funds from the foreign countries for this 
purpose. 

[English) 

SHRI MUKUL WASNIK: Sir, it is already 
6 0' Clock.. 1 "IMluld request that till ~ finish 
!his discussion, _ may kindly extend the time 
of the House today. 

MR CHAIRMAN: Is it the sense of the 
House that ~ should extend the time of the 
House till ~ rmish these Demands for 
Grants? 

SEVERAL HONOURABLE MEMBERS: 
No. We have got a programme. 

SHRI ATAL BUlARI VAJPAYEE (Luck-
now): Sir. you carry on. 

MR CHAIRMAN: All right. 

(Jranslation) 

DR RAMKRISHNA KUSMERIA: I was 
talking of environment Huge funds are being 
spent on this item. But there has been no ban on 
tree felling. There is no check on theft of wood. 
It is causing fuel problem. In the department of 
A,riculture also. there is a provision for 'gobar 
lias' plant. but the scheme is not being 
implemented properly. Maximum provision 
should be made to promote 'gobar' gas plant as 
it solves the environmental problem. There has 
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been a decline in the number of forests. 
Denudation of forests should be checked. 
Gobar ps plants also produce good quality of 
fertiliser from their effiuences. It is very useful 
for crops. Therefore. maximum provision 
should be made for par gas plants. 

Mr. Chairman, Sir, through you, I would like 
to say one more thing. Representatives are not 
invited to meetings. If by chance they are 
invited proper respect is not given to them. The 
off"tcials of the collectorate do not invite the re-
presentatives of the people to any meeting of the 
Planning Commission in which discussions are 
held about expenditure. They do not consult us 
in this reprd. In this way, money' is being spent 
arbitrarily. No proper account is maintained. 
Therefore, we do not aaree to the provisions of 
the Budget. 

SHRI HARPAL PANWAR (Kairana): Mr. 
Cllairman, Sir, I thank you for giving me time to 
participate in the discussion of U. P. Budget. I 
'WOuld like to say that U. P. is the largest from 
population and area point of view. The Govern-
ment has never given serious thought to its 
development A party ruled the State for along 
time, it did not think of planned development of 
the State. The State has been lagging behind in 
the matter of construction of roads, canals, 
bridges and development of agriculture. 
Though U. P. is an important State of the coun-
try yet plans have not been implemented pro-
perly. The land is fertile. The farmers are strong 
and hard worting. Small scale industries need 
to be set up there. Had 'WOrk been taken up 
smoothly the State would have progressed a 
lot 

Uttar Pradesh is the largest State in terms of 
population. Consequently, there is large scale 
unemployment. There is only one way to 
resolve the problem. The famous Kisan leader 
and ex-Prime Minister, Shri Charan Singh had 
suggested to set up small scale industries with 
small investment at village levels so that 
development could take place in the villages. It 
could remove unemployment. There is a great 
scope of setting up of small scale industries 
in Uttar Pradesh. Had we set up small scale 
industries with the capital of as. 5 or as. 10 
lakhs in the villages instead of investing crores 
of rupees on heavy industries it would have con-
trolled population and provided employment 
opportunities in the villages and developed 
the vil1a&eL The State of U. P. has been 
nealected. 

My constituency, Kairana, falls between 
Delhi and Saharanpur. The condition of roads 
is very bad. No big investor would like to paIS 
through this route. I appraised the Minister of 
the situation. I wrote a letter to the Prime Minis-
ter but no attention was paid to it. The 
area measuring 200 Iuns. in length is densely 
populated. There is heavy traffic on the road. A 
number of accidents tate place. It cannot be 
said how many accidents take place. 

The condition of railway line from Delhi to 
Saharan pur via Barot-Shyamali is also bad. I 
have received thousands of complaint5 in this 
regard. The development of Uttar Puidesh has 
almost stopped. Let there be any Govern-
ment. 

Uttar Pradesh is a sugarcane State and sugar-
cane is maincrop of western U. P. There was the 
B. J. P. Government before imposition of Pre-
sident's Rule. It has also said that 50-60 sugar 
mills would be set up and there were newspaper 
reports about it Meetings have already been 
held in other States in this regard. Negotiations 
have been initiated in other States for issuance 
of mill licences. Even that formality has not 
been completed in the case of Uttar<Pradesh. 
The sugarcane growers are in distress. Three 
divisions of western U. P. produce maximum 
sugarcane. There the farmers have to sell their 
sugarcane at a very low rate. Therefore. there is 
a great need to provide mill-licences in that 
area. I would like to urge the Government that 
such type of treatment should not be meted out 
to western U. P. The Central Government runs 
the State administration from Lucknow. It does 
not do anything because it is the case ofU. P. 
Western U. P. is lagging behind in the matter of 
construction of roads, mills and setting up of 
small scale industries and other construction 
work. The Central Government is giving fair 
treatment tdthe State. By doing so it is not doing 
justice to the people. The Government should 
tate action in this regard immediately. 

I would not like to go in details. I would like to 
high light the law and order situation prevailing 
there. It has deteriorated to a great extent. I 
would like to cite the incident that occurred in 
my district. The hon. Minister has made a stat~ 
ment regarding Muzaffarnagar incident. Which 
falls under my constituency. It was a very 
shameful incident. The B.B.e. has reported that 
Muzaffamagar is such a district of India where 
incidents of Kidnapping, Dacoity and different 
types of Atrocities are at their pick. I fail to 
understand as to why the Central Government 
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'M>mng at a dillance of 50-60 lems has not 
been able to 100k after the situation. Under the 
cirmmstance.. it has no right to rule dIe 
country. 

S~ them was limited time. I could not 
speak much. u.P. is a very large State. I do not 
support the Bill that hu been presented here. 
Injustice is being done to U. P. State. 

[English) 

MR CHAIRMAN: Now, the Minister of 
Finance may reply to the debate. 

SHRI ATAL BlHARI VAJPAYEE: Sir, I 
understand that the Minister of State in the 
Ministry of Home Affairs is ready with 11 State-
ment on Delhi. If that is so, you may ask the 
Statement to be made first and the reply can 
oome afterwards. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTIIY): Sir, I 
have no objection. 

18.14 brs. 

STATEMENTS BY MINISTERS-
Contd. 

(il) Payment of lumpsum amount to the local 
bodies in tbe Union Territory of J>tolhi as Compen-
sation for tbe loss of revenue due to abolition of 

Terminal Tax. 

(English) 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED): In July 92 the Government had 
taken a decision to abolish Terminal Tax in the 
Union Territory of Delhi. It was also decided 
that a lumpsum grant would be allocated by the 
Government to the local bodies in the Union 
Territory of Delhi to compensate the loss of 
revenue on account of abolition of the Terminal 
lllx. It was further decided that a 10% increase 
in the lumpsum grant paid to the local bodies 
_uJd be allowed every year keeping in view the 
expected growth in the tax revenue on this 
account from year to year. To give effect to the 
aforesaid decision of the Government, the 
Delhi Municipal Corporation (Amendment) 
Ordinance, 1993, was promulgated on 30 
January 1993. Thus the Terminal Tax was 

abolished in the ur of Delhi with effect from 30 
January 93. 

The budeet estimates for the year 1993-94 
were already finalised by the time the ordinance 
was issued for giving effect to abolition of the 
Terminal Tax in Delhi Therefore. proposals for 
givina a lumpsum grant to the local bodies in 
Delhi in lieu of the loss of revenue on account 
of abolition of the Terminal Tax oould not be 
included in the budget estimates for 1993-94. 

On 10 August 93, the Delhi Administration 
gave detailed information about the amount to 
be paid to the Delhi Municipal Corporation 
including the head of account under which the 
expenditure was to be booked. They also sought 
permission of the Ministry forpayment to the 
local body. They have been allowed to do 
so. 

It is proposed to make a provision for the pay-
ment oflumpsum Jl"8nt in the Central Budget at 
the stage of reviled estimates. The release of 
assistance by the Delhi Administration will 
help the Municipal Corporation in meeting its 
cashflow crunch. 

SHRI MANORANJAN BHAKTA (Anda-
man and Nicobar Islands): Chairman, Sir, I 
_uld lib to request the Hon. Leader of 
Opposition to persuade the four Members of 
Parliament, who are on hunger strike. to end 
their fast in view of the strong Statement made 
by the Minister. 

SHRI ATAL BIHARI VAJPAYEE (Luck-
now): But the statement is silent on the total 
amount to be eiven to the Corporation 
._..(lntl!1'TUptions )._ •. 

SHRI P. M. SAYEED : They will be compen-
sated. That is already there. 

SHRI ATAL BIHARI VAJPAYEE: That is 
\\bat you said. 

SHRI P. M. SAYEED: You eo through it. 

SHRI ATAL BIHAR! VAJPAYEE : All right, 
I will convey your feelings to the Hon. Members 
\\bo are on fast. 
(:zran.slation I 

SHRI MANORANJAN BHAKTA: You 
should pursue it a little bit. Do not do like 
that? 



391 Statements by AUGUST 18, 1993 Mini3ters 392 

18.16 1m. 
UTTAR PRADESH BUDGET 1993-
94; DEMANDS FOR GRANTS 
(UTTAR PRADESH), 1993-94 ; 
MADHYA PRADESH BUDGET, 
1993-94 ; DEMANDS FOR GRANTS 
(MADHYA PRADESH),1993-94; 
RAJASTHAN BUDGET, 1993-94; 
DEMANDS FOR GRANTS (RAJAS-
THAN), 1993-94; HIMACHAL PRA-
DESH BUDGET, 1993-94; AND 
DEMANDS FOR GRANTS (HIMA-
CHAL PRADESH), 1993-94-Contd. 
(Dun.sladon J 

SHRI RAJENDRA AGNIHOTRI (Jhansi) : 
Mr. Chairman, Sir. many lion. Members did 
not get opponunity to speak and some Hon. 
Members ha~ given their points in writing to 
the Hon. Minister. I would lile to request the 
Hon. Minister to include those points in his 
speech or gi~ a written reply in that regard. As 
per practice in voeue written repl ies were sent to 
Hon. Membera' letters who could not speak.. at 
the time of main Budget .... .(InteITuptions) ..... . 

MR CHAIRMAN: He knows how to reply. 
He will try to cover as many points as possible. 
Han. Minister. }'Ou please give your reply. Noth-
ing goes on m:ord. 

(lntwruptions)·· 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): Mr. 
Chairman, Sir, I am thankful to the Hon. Mem-
belli who have participated in the discussion on 
the Demands for Grants for the States of Uttar 
Pradesh, Madhya Pradesh, Rajasthan and 
Himachal Pradesh. 

Wrth your permission. Sir. I will take up one 
State aftet another. 

Sir. ftrst I will take up the State of Uttar 
Pradesh. Many of the Hon. Members who 
span on Uuar Pradesh Budget have raised 
about the allocations. 

(Dun.slmion 1 
DR RAMESH CHAND TOMAR lHapur) : 

Mr. Chairman. Sir. Ghaziabad is in my cor.-
• ituency and whenever the Governor visits 

Delhi, the Collector and the S.s.P. attend to 
him. Consequently the administrative business 
is held up. L therefore. would lile to submit that 
two Collectors and two S. Ps. should be posted 
there so that one each of them could attend the 
Go~mor and the other may look after the 
administration. No Mlrk is being done there. I 
lWlUld like to tell you very honestly that when 
we M. Ps. ask about the whereabouts of these 
offtcers. we are told mat they are in Delhi. 

[English} 

SIIRI M. V CHANDRASHEKHARA 
MURTHY: Sir. they have raised that the 
allocations and the importance on priority 
sectors are being reduced. This is not correct. 
The House is aware that we have submitted the 
Budaet in the month of March for these States 
and _ have taken the Vote on Account for six 
months. Again, toda). we ha,'e come before this 
House to take Vote on Account for the remain-
ing six months. 

18.19 Ius. 

(SHRI SIIARAD DIGHE in the Chair) 

In the case of Uttar Pradesh, the Annual Plan 
for 1993-94 is approVlld at RI. 4050 crore when 
compared to Rs. 3853 crore in 1992-93 which 
marks an increase of 5.11 per cent and we have 
also allotted additional allocations for the 
development of Uttaranchal viz. Rs. 200 crore. 
For the important sectors like irrigation and 
flood control for the year 1992-93. it was Rs. 
417.70 ClOre. 

For the year 1993-94. it is Rs. 505.9 crore. For 
energy. in 1992-93. it was R'I. 1461.82 ClOre; in 
1993-94. it has been raised to RI. 153155 crore. 
For transport. it was Rs. 339.54 crore in 1992-93; 
in 1993-94. it is Rs. 481.85 crore. For social 
services. in 1992-93, it was Rs. 723.6 crore; in 
1993-94. it is Rs. 812.9 crore. For education. in 
1992-93, it was Rs. 24422 crore; in 1993-94. it is 
RI. 2'J7 20 crore. In addition to these. for the 
year 1993-94. under Jawahar Rozgar Yojana. we 
ha~ allotted Rs. 510 crore. Special funds {OJ 
Eastern U.P. and BandeJkund region of u.P. 
ha~ been c.-eated; and a sum of Rs. 40 crore 
and Rs. 10 crore ha~ been provided res-
pectively. 

Shri Mohan Sinah is not here. He has raised 
8 point about Tehri Hydro Development Cor-
poration. It is a joint venture Corporation with 
80 per cent contribution from the Centre. In 
1993-94. we have allocated .RB. 300 crore . 
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Many Hon. Members have pointed about the 
serious drought situation in several districts of 
U.P. The State Administration is closely watch-
ing the situation. Rs. 22.5 crore have been 
released for the calamity funds and contigency 
plans br Kharifhave also been prepared. Hand 
pumps have been installed in the drought prone 
areas and tube-"IWlls performance is also being 
closely monitored. Vtllage ponds are being 
filled by canal water. Even for recovery of 
revenue. instructions have been issued for not 
using coercive measures for the recovery of 
agriculture dues in drought prone areas. 

{T;anslationJ 

SHRIMATI SAROJ DUBEY (Allahabad): 
Mr. Chairman. Sir. the Government orders in 
regard to hailstorm have not been implemen-
ted. Now the people are reeling under drought. 
They are in utter helplessness and hit by 
drought for last three or four months. Govern-
ment orders have not been received. I, therefore, 
'WOuld like to ask. as to the time since when 
the Government is aoing to implement it. 
(Intm"Uptiotu). 

/EngliJhj 

SHRI M. V. CHANDRASHEKHARA 
MURTIIY: Many Members from Uttar 
Pradesh are worried about the dues to be paid to 
the sugarcane gro_rs. For 1993-94. a sum of 
Ra. 20 c:rore havoe bN-n sanctioned. We have .. I"" 
requested them to make the payment to the 
cooperative BUaar mills for payment of cane 
dues. Also many of the Hon. Members are 
'WOrried about the shortaae of teachers in Secon-
dary and Primary Schools. We have taken up a 
programme to fill up the posts of teachers in 
Secondary Schools. Four Regional Boards have 
been created this year; and a drive is being 
launched to ftll up the vacancies for the 
year 1993-94. And Rs. 2,396 crores as against 
Rs. 2,200 in 1992-93 is being allocated for this 
purpole. Even (or construction or repairs of 
schools a provision o(Rs. 545.l11akhs has been 
included in the Budget Estimate of 1993-94. In 
all 60S primary schools are likely to be construc-
ted at the rate of RI. 90,000 per buildina. 

Sir. the poin... raised by Shri VlShwanath 
Shastri about the development activities in U.P., 
pan.icularly in Purvanchal and Bundelkhand, I 
h_ already said that we have sufficientll 
allocated funds for the development of this 
reaion. 

Shri Rajnath Sonkar Shastri and many other 
Hon. Members have railed the question of mis-

use o( funds in leveral programmes. I have 
noted their concern and suitable action will be 
taken by the State administration and who-
soever is found guilty will be punished. 

Sir, if you permit me, next I will go to the State 
of Madhya Pradesh. The annual plan of 
Madhya Pradesh for the year 1993-94 is 
approved at Rs. 2,400 crores as against 
Rs.l,714.7S crures of the revised planofl992-93. 
There is an increase of 37 per cent. The central 
assistance of R. •. 650 crares in 1993-94 is an 
increase of 4.5 per cent on central assistance of 
Rs. 629.95 crores in 1992-93. 

The major thrust areas are irrigation, fllXld 
control. energy and rural development, trans-
port, social welfare and welfare of SCST. For 
education and cultural programmes for 1992-93 
it was &s. 184.43 crores and for 1993-94 it is 
Rs. 213.53 crOre5. Health and Family Welfare it 
is Rs. 61.29 crores and for 1993-94 it is &S. 76.4 
crares. Welfare of SC and ST for 1992-93 it was 
lis. 59.61 crores and for 1993-94 it is R.s. 69.8 
c:rores. For rural development for 1992-93 it was 
Rs. 134.19 crolWl and for 1993-94 it is Rs. 126.21 
crares. Irrigation and flood control for 1992-93 
it WIIS Rs. 411.87 crores and for 1993-94 it is 
Rs. 513.41 croms. Energy, for 1992-93 it was 
Rs. 46559 crores and for 1993-94 it is R.s. 746.59 
crares. In the area of transport for 1992-93 it was 
Rs. 58.69 crores and for year 1993-94 it is 
Ra. 93.47 crares. 

The expenditure under major sector till June 
1993 for irrigation it is Rs. 100 crores. i.e. creat-
ina an additional irriaation potential of 69,700 
hectama. FOt· drinking water the expenditure is 
Ra. 100 crares. Out of the total problem villaaes, 
i.e. 67,044 villages, so far we have pl':>vided 
61,647 villaaes till March end. 1,179 villages 
have been fully covered and 1.449 villages par-
tially covered till June under scarcity relief 
scheme 5,384 tubewells have been provided in 
the rural areal and 623 tubewells in the 
urban areas. 

For RuTal Development we have spent 
Rs. 86.46 c:rore and under the Special Action 
Plan for Rural Development the expenditure 
_. Rs. 62.28 crore.ln the Energy sector"IW have 
spent more than Ra. 47 crore. We have spent on 
forests, that is on environment, Rs. 69.79 
crare. 

As rq:ards Madhya Pradesh, Hon. Member 
Shri Chandulal Chandrakar said that the Plan 
outlay for Iniaation and flood control haa been 
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10Wl:l'ed. It is not correct. The Plan outlay for 
lITigation and Flood Control is being stepped 
up from Rs. 411.87 crore in 1992-93 to Rs. 513.41 
crare in 1993-94. For Agriculture and Allied Ser-
vices it is Rs. 196.86 crore and in the area of 
Education, the Plan outlay for Education is 
bei11l stepped up from Rs. 184.43 crore in 1992-
93 to Rs. 213.56 crore in 1993-94. 

About the repairs to old buildings, it is 
already bei11l taken up under the various rural 
development programmes. About ruling up of 
Ihe 'faCant posts of teachers. the Education 
Department has already taken steps to ftll up 
Ihe posts. The aenera! ban on ftIling up of posts 
is not applicable to the post of teachers. 

The House may remember that in the months 
of February and March the entire State of 
Madhya Pradesh experienced a hailstorm 
.mich damaaed the agricultural crop to the 
maximum extent. Again, in the month of March 
Ihe third insta1ment of the contnbution from 
Ihe Centre to the Calamity Relief Fund amount-
ina to Rs. 13.87 crore was released in advance on 
12th April. 1993. Also, anotherinstalment ofRs. 
50 crores was released. 

l1JwrsIationj 

DR. LAXMINARAYAN PANDEY A 
(Mandsaur) : Mr. Otairman, Sir, only 
Mandsaur district in Madhya Pradesh suffered 
loss to the tune of Rs. 300 crore. But what will 
!he use of the meagre amount of aid being given 
by the Gowernment ? 

IE1tgIUhf 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: I am comi11l to it. I am sayina that 
another Rs. 50 crores as Ways and Means 
advani:e WIIS alao released in the month of 
April. 

IIIvnMotionj 

DR. RAMKRISHNA KUSMARIA 
(Damoh) : Doea that amount include money for 
crop insurance also? 

fEn6lUJtf 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: Also, in addition to this, the Hon. 
Prime Minister also toured the drought-affected 
State and announced the release of funds to the 
tune of h. 100 crore .. comprising, h. 90 crore 
to Jawahar Rozpar Yojana, Rs. 4 crore for 
AIxelerated Rural Water Supply. h. 1 crore 
from the Prime Minister's National ,RelieCFund 

and Rs. 5 aores for Wasteland Dnelopment to 
the States. 

f1hmsIatiollf 

DR. LAXMINARAYAN PANDEYA: Only 
announcement has been made and funds haw 
not been released. There is drought all aver 
Cllhattisgarh, Dura. Rajnandgown. Seedhi, 
Shahdol etc. but no assistance is being ,iwn 
there. I am giving the facta. Therefore. mere 
announcement will not serw any purpose. 
[Englishf 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: It is for the entire State. 

Then I will take up Rajasthan. The Annual 
Plan for the State of Rajasthan for 1993-94 
was approved at Rs. 1700 crore as compared to 
Rs. 1400 crore in the revised Plan of 1992-93 . 
which is an increase of 30.56 per cent. The Cen-
tral assistance for 1993-94 has been increased to 
Rs. 539 crore as against Rs. 505 crore in 1993-94. 
The major thrust areas are Agriculture. Allied 
Activities, Rural Dewlopment. Irrigation. 
Flood Control, Power. Transport and Economic 
Services. For qriculture and allied activities, in 
1992-93 we had allocated h. 130.5 crore and in 
1993-94 it is h. 18215 crore. For rural dewlap-
men\, in 1992-93 it WIll Rs. 65.95 crore and in 
1993-94 it is Rs. 115.89 crore. For irrigation and 
llood control, in 1992-93 it was Rs. 260.87 crore 
and in 1993-94 it is h. 301.42 crore. For power 
sector. in 1992-93 it was Rs. 395.6 crore and in 
1993-94 it is h. 468.5 crore. For social 
community aervicea. it WIlS h. 337.99 crore in 
1992-93 and in 1993-94 it is Rs. 414.5 crore. 

The Hon. Member. Shri Guman Mal Lodha. 
who is not present here now. has said that the 
allocations eapecially in the area of education 
and family_lCare had come down. It is not cor-
rect, in 1992-93 the Annual Plan was ofh. 1400 
crore and now it is h. 1700 crore. Also expen-
diturewise, under education we had spent in 
1992-93 a 111m ocRs. 104.67 crore and in 1993-94, 
the outlay is Rs. 135.50 crore. Further he has 
raied about expenditure incurred in Raj 
Bhavan. This auaust House is aware that we 
haw to maintain some tradition and some con-
wntion. We newr discuss the expenses incurred 
by 1I1e Gowmor either in Raj Bhavan or by the 
President in Rashtrapati Bhavan. We should 
maintain that tradition. 

Now. I will take up Himachal Pradesh. The 
approved Annual Plan for 1993-94 is Rs. 550 
crore in comparison to the approved Annual 
Plu of Rs. 416 CIOft! in 1992-93. which is an 
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increase of R.. 13.17 crore. Even the share in 
Central taxea haa goDe up from Rs. 287.23 crore 
to R.. 311.48 crore, which is an increase of 8.4 
per cent. Even the Central Grants also has 
increased from R.. 512.73 crore to Rs. 539.71 
crore. The Central assistance in 1993-94 is 
Ra. 405.83 crore aa compared to Ra. 350.93 crpre 
in 1992-93, v.itich is an increase of 15.64 per 
cent. There baa been an increase of Rs. 10 crore 
in allocation for agriculture and allied acti-
vities; R.s. 3.4 crore for rural development; and 
RI. 35 crore for energy sector. The major thrust 
areas in the Plan are po~r, agriculture, 
transport, population control, health care, 
and literacy. 

The Hon. Member Shri Dhumal, who is not 
present here now, has said that the welfare pro-
grammes initiated by the BJP Government had 
been discontinued. It is not correct. All the 
benefic~ries of Antyodaya programme started 
by the then BJP Government are being covered 
now under IRDP. There is another programme 
'Van iagao, ron kamao' and 'Gopal yojana' pro-
gramme of HJP Government. The State 
Administration received several complaints 
about the misuse of this programme and that is 
why this programme is being evaluated. 

The other programme of the BJP Govern-
ment, that is, 'Goon bhi apna. kam bhi apna' h as 
not been discontinued. The name has been 
changed. It is now called l'ikas Jansnhyog'. The 
provision for this programme for 1993-94 is 
Rs. 80 crore v.itereas the provision during the 
year 1992-93 .cor this programme was only 

RI. four crore. So, an improvement has been 
made on this programms. 

More than that, provision has been made for 
maintenance and ten per cent of the cost will be 
added in the budget cost. Also, there is a total 
increase in the Plan outlay for transport. The 
increase in tbe Plan outlay for road transport 
for the year 1993-94 is over forty percent. Even 
the Tenth Finance Commission is presently 
going to finance the Centre and the State, 
including the Special Category State, that 
is, Himachal Pradesh, v.itich comes under 
Special Category. 

With these words, I appeal to the Members of 
this House to support the Vote on Account in 
respect of all these four States. 

MR CHAIRMAN: I shall now put the 
Demands for Grants in respect of Budget (Uttar 
Pradesh) for 1993-94, to vote. 

The question is: 

"That the respective sums not exceeding the 
amounts on Revenue Account and Capital 
Account shown in the Fourth column of the 
Order Paper, be granted to the President out 
of the Consolidated Fund of the State of Uttar 
Pradesh to complete the sums necessary to 
defray the charges that will come in course of 
payment during the year ending the 31st day 
of March, 1994, in respect of the beads of 
Demands entered in the second column 
thereof against Demand Nos. I to 28 and 30 
to 95." 

~ motion was adopted. 

DEMANDS FOR GRANTS-BUDGET (UTIAR PRADESH) FOR 1993-94 
VOTED BY LOK SABHA 

No. Amount of Demands for Amount of Demands for 
of Grants on Account voted Grants voted by the 

De- Name of Demand by the House on House 
mand 29-3-1993 

Revenue Capital Revenue Capital 
R.s. Rs. R.s. RI. 

2 3 4 

1. Excise Department 5,46, ll,OOO 5,46, 10,000 

2. Housing Department 12,94,71,000 36,66,00,000 12,94,70,000 36,66,00.000 

3. Industries Department 
(Export Promotion), 44,18,000 22,09,000 44,18,000 22,09,000 

4. Industries Department 
(Mines and Minerals) 2.20.89,000 87,68,000 2.20,88,1XXl 87,67,1XXl 
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2 3 4 

5. Industries Department 
(Village and Small Industries) 14,22,61,000 4,48,50,000 14,22,60,000 4,48,50.000 

6. Industries Department 
(Handloom Industry) 24,44,53,000 48,53,000 24,44,53,000 48,53,000 

7. Industries Department (Heavy 
and Medium Industries) 99,43,000 47,92,72,000 99,43,000 47,92.72,000 

8. Industries Department 
(printing and Stationery) 15,45,36,000 35,80,000 15,45,35,000 35,80,000 

9. Power Department 1,10,21.000 558,00,00,000 1,1Q,21,OOO 558,00.00.000 
10. Agriculture and other Allied 

Departments (Horticultu ral 
Development) 17,96.33,000 3,53;04,000 17,96.33,000 3,53,04,000 

11. Agriculture and Other Allied 
Departments (Agriculture) 123,90,25,000 46,86, 11,000 123,90,25,000 46,86, 1 0.000 

12. Agriculture and Other Allied 
Departments (area Develop-
ment) 21,94,01,000 25,00,000 21,94,01,000 25,00.000 

13. Agriculture and Other Allied 
Departments (Rural Develop-
ment) 461,25,62,000 9.07,80.000 461.25.61.000 9,07.80.000 

14. Agriculture and Other Allied 
Departments (panchayati 
Raj) 40,28,69.000 2,67,000 40,28,68,000 2,66,000 

IS. Agriculture and Other Allied 
Departments (Animal Hus-
bandry) 45,74,12,000 90.30,000 45.74.11.000 9Q,30.000 

16. Agriculture and Other Allied 
Departments (Dairy Deve-
lopment) 6,35,66.000 2.73.40,000 6,35.66,000 2.73.39,000 

17. ~riculture and Other Allied 
Departments (Fisheries) 6,88,45.000 SO.OOO 6,88,44.<m 50,000 

18. Agriculture and Other Aliied 
Departments (Co-operative) 10,97,11,000 74,19,13,000 10,97,10.000 74,19,13,000 

19. Personnel and Appointment 
Department (Training and 
Other Expenditure) 91.44,000 91,44,000 

20. Personnel Department (Public 
Senice Commission) 41,43,000 41,43,000 

21. Food and Civil Supplies 
Department 21,20,29,000 771,16,30,000 21,20,29.000 771 ,16,30.000 

22. So_orts Department 3,31.15,000 2,000 3.31,15,000 2,090 
n. Cane Development Depart-

ment (Cane) 9,26.29,000 9,26.28,000 
24. Cane Development Depart-

ment (Sugar Industry) 8.40,01,000 48.71.50.000 8,40,00,000 48,71,50,000 
25. Home Department (Jail) 18,63,59,000 4,00,00,000 18,63,58,000 4,00.00,000 
26 Home Department (Police) 441,23,52,000 2,50.00,000 441,23,51,000 2,50,00,000 
27. Home Department (Civil 

Defence) 21,87.28,000 21.87 ,28,000 
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2 3 4 --_._-
18. Homt' Ikpartment {Political 

Pt-nsioll and Other Ex~ndi-
~ure 10,76,00,000 10,76.00,000 

30. Confidential Department 
(Revenue Intelligence Direc-
torate and Other Expendi-
ture) 28,40,000 28,41,000 

31. Medi~al Department (Medical 
Education and Training) 

45,38,67,000 33,99,000 4538,67,000 33,98.(XlO 
32. Medical D"'Partment (Allo-

pathy) 141.29.24,000 19.26,18,000 141.29,24.000 19.26,18.000 
33. Mt'dical Department (Ayur-

vedic Rnd UnRni) 24,68.39,000 32,90.000 24,68,39,000 32,89.000 
34. M .. dical Department (Homo-

eopathy) 7,33.51.000 733,51,000 
35. Medical Department (Family 

Welfare) 61.73.55,000 3,96,33.000 62,73,55,000 3,96.33,000 
36. Medical f)epartmt'nt (Pubii.: 

lI ... allh) 65.90.92.000 65,90,92,000 
37 Urban D ... "elopment Depart-

ment :!06.Ul.21.000· 50.00.000 206,01,20,000 50.00.000 
38. Civil Aviation Department 2.55.14,000 2.55,13,000 
3'1. l.anguage Department 30.29.000 30.28.000 
40. Planning Department 31.29.80,000 26,02,50,000 31.29,79,.000 26,02,50,000 

41. Election Department 2.15.82.000 2.15,82.000 
42. ludidal Department 39.79.59.000 2.75,00.000 39.79,58,000 2,75,00,000 

4.1. Transport Departmt'nt 5,56.51,000 9.01.000 556.51.000 9,00.000 

44. Tourism Department 1,82.05,000 2,36.18,000 1.82.05,000 2.36.18,000 
45. Emiromnent Department 88,40,000 3,54,000 88.40,000 3,54.000 
46. Administrative Reforms 

Department 28,61,000 28,61,000 
47. Tecllllical Education Depart-

ment 38.83.84,000 11,65.11,000 38,83,83,1XXl 11 ,65, ll,OOO 

4l1. Muslim Wa't!" D .. partmcllt 38,51,000 38,51,000 
49. Woman and Child 

Welran" Department 27,76.68.01X1 1~,50,000 27 .i6.67 ,000 12,50.000 
5U. Revenue Department 

(Disltict Administration) 29,66.44.000 2,05,91,000 19,66.44.00} 2,OS,91,OOO 
51. Re\'t'lllle Department 

(Rdief on Account of 
Natural Calamities) 22,52,62,000 70,62,000 22.52.62,000 70,61,000 

52. Revenu~ Department 
(Board of Reve~ue and 
Other Expenditure) 114.29,39,000 3,60,000 114.29.39,000 3,66.000 

53. National Integration 
Department 38.50,000 50,000 38,SO,000 so.OOO 

- .. - .. 
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2 3 4 

54. Public Works Department 
(Establishment) 91,56,55,000 91.56.55,000 

55. Public Works Department 
(Non-~sidential Buildings) 5,69,99,000 12,14,59,000 5,69,99,000 12,14,59,000 

56. Public Works Department 
(Residential Buildings) 4,03,91,000 2.53.21,000 4,03,91,000 2.;3,20,000 

57. Public Works Department 
(Functional Buildings) 3,72.90,000 3.72.90.000 

58. Public Works Department 
(Communication) 74,48,37,000 116.01.89,000 74,48.37,000 116,01,89,000 

59. Public Works Department 
(Estate Directorate) 7,14,000 7.14,000 

60. Forest Department 49,29.18.000 6.12.000 49,29,17,000 6.12.000 
61. Finance Department 

(Debt Services and other 
Expenditure) 400,13,84,000 18,07.50.000 4IXJ,13.84,000 18.07.50.000 

62. Finance Department 
(Superannuation Allowances 
and Pensions) 142,07,65,000 , .. 142,07,65,000 

63. Finance Department 
(freasury and Accounts 
Administration) 8,72,41,000 8,7]Al.000 

64. Finance Department 
(State Lottery). 250,00,00,000 250.00,00,000 

65. Finance Department (Audit, 
Small Savings etc.) 14,02,16,000 14,02,15,000 

66. Finance Department (Group 
Insurance) 16,28,000 16,28,000 

67. Legislative Council 
Secretariat 1,61,04,000 1,61.03.000 

68. Legislative Assembly 
Secreta.riat 3.77,96,000 3.77.95,lnl 

69. I..egislati1ll! and Pafiiamen-
tary Affairs Department 
(Legislatu re) 10.00,000 10.00.000 

70. Science and Technoloi}' 
Department 7,41,86,000 7,41,85,000 

71. Education Department 
(Primary Education) 667,06.80,000 667,06.79.000 

72. B.:kation Department 
(Secondary Education) 418.95.74.000 25.118.000 418.9573.000 25.07,000 

73. Education Department 
(Higher Education) 114.47.58.000 3,l5.50.oo) 114.41.S8.lXlO 3.15.50.000 

74. Education Department 
(Adult Education) 3.57,93.000 3,57.92.(U.l 

75. Education Department (State 
Council of Education 
~search and Training) 3,88.,2(},000 3,88,2(},000 

76. Labour Department 
(Labour Welfare) 43,12.32.000 43,1232,000 
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77. !.abour Department 
(Empl()~ll1enl) 

78. Secretari,,: Administration 
r>c"at1mcnt 

79. Social Welfare Depat1m~nl 
(Social We!far<» 

80. Social Welfare Department 
(S{'heduled Cas!ef. HPj 

Backward Classe' Welfare) 

81. Social W~lfare Department 
(Tribal Welfal'f') 

82. Vigilance Department 
8~. Relief and .Rehabilitalion 

Department 
lW. General Administration 

Department 
85. Public' Enterprises Depart-

ment 
8£.. Infonnation Department 
87. Soldier's W .. lfare Department 
88. 1 nstitutional Finance Depart-

ment (Directorate) 
89·. I n'linllional Finance 

3 

25.67,47,000 

2339,21,000 

2~,84,09,OOO 

104,54.37,000 

2.88,83.000 
2,57.79.000 

8.85.000 

20.67.000 

25.98.OlXl 
639.90.000 
2.60.24.000 

23.68.000 

Department (Sales Tax) 28.15.8LOOO 
90. Institutional Finance o..pan-

ment (Entertainmt"nl and 
Betting l'a.~) 127.53.000 

91. Institutional Finance Depart-
ment (Stamps and Registra-
tion) 5.63.94.000 

2.98,85,000 

4 

24.<;8.000 25.67.46.000 

23..19,20,000 

25,84.08.OCXJ 

1,000 104.54,36,000 

4000 

18.00.000 

42,50,0lXl 

1.88,82,000 

2.57.78,OtXJ 

8.85.0CXl 

20.67.0CXl 

2S.98,0CXl 
6J9,GQ,0CXl 

2.60.25.000 

23,68.000 

28.15.80,000 

1,27.53,0lXl 

5,63.94.000 
2,98.84,iXXl 

24.97,()()() 

1.000 

3.UlXJ 

18«J.OCXJ 

4250,000 92. Cultural Affairs Departmt'nt 
93 Irrigation Department 

(Establishment) 97.()9.54.000 65.82.24.000 97.09.54.000 65.8224.000 
94. Irrigation Depanm.-nt 

(Works) 337,25,79,000 286,70.76.000 337,25, 78.0CXl 286.70.76,000 

9S. Vttaranchal Dt-ve!opm .. nt 
Dt-pat1l1lt>tll 117.82,97,000 67.82,68,000 117,82.97.000 67,82.67,000 

MR CH.4.IRMAN: I ~h?ll nuw (llil the 
Demands for Grants ill re"I,,·"t of Iludget 
(Madhya Pradesh) for 1993-'N 10 WIlt' 

The qu ... stion i" . 

"That the R"spo!l.:ti\'e Slim, '1<11 <,,,ee,'ding tht' 
arcounts on ReVl'nur AcCOII lit and (' 31'il ai 
Account shown in the Fourth column (If the 
Order Paper, be arant~d 10 th~ Presidt'nt OUI 

of the- ConsulidKteti Fund 111" the State of 
Madhya Pradesh to complete the sums 
necessary to defray the charges that will com .. 
in course of payment durina the year ending 
the 31st day of March. 1994, in respect of 
the heads of Dernands entered in the s«ond 
column thereof aaainst Demand Nos. 1 
to 73" 

The motion was at/opted 
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DEMANDS FOR GRANTS-BUDGET (MADHYA PRADESH) FOR 1993-94 
VOTED BY LOK SABHA 

No. Amount of Demands for Amount of Demands for 
of Grants on A,:count \'ott"d Grants vote-d by the 

De- Name of Demand by the HOllse on House 
Oland 29-3-19'B 

Revenue Capital R('venue Capital 
R~. R,. Rs. Rs. 

2 3 4 

I. General Administration is.68.32,000 IS.68.32.nm 
2. Other ('xpenditure pertaining 

to general administration 
depa rt ment 1,37,80.000 J.37.79J)ll() 

3. Police 1.83.80.78.000 4.02.50.000 1.83.80. Tl.O(l() 4.025fJ.tllIO 
4. Other expenditure pertaining 

to Home department 2.00.98.000 Ul(1O 2.00.97.00U 
5. Jails 12.31.10.000 12,31.10.000 
6. Expenditure pertaining to 

Finance department 2.m .42.83.000 12.86.25.000 2.07.42.82.(100 12.86.25.000 
7. Expenditure pertaining to 

Commercial Tax department 3527.43.000 2U.25.000 35.2i.42.UOO ,20.25.000 
8. Land revenue and district 

administration 69.82.36.000 71.50.0(l(J 69.82.36,(100 71.50.UOO 
9. ·Expenditure pertaining to 

Revenue department 9,49,83,000 30.00.000 9.49.83.~ 30.00.000 
iO. . Forest 1,44,31,09,000 5.26.08.000 1.44.31.09.000 5.26.07.000 
II. Expenditure pertaining to 

Commerce and Industry 
department 20.20,95,000 14,65,15,000 20,20.95,000 14.65.14.000 

12. Expenditure pertaining to 
Energy department 1,17,62,64,000 I .30,a7 ,60,000 1,17,6264,000 1,30,87,60,000 

13. Agriculture 68,37,38.000 12.14,94.000 68,3 7 ,37.000 12,14,94,000 
14. Expenditure pertaining to 

Animal Husbandry depart-
nlent 33,38.21,000 35,50,000 33.38.20.000 35.50.000 

15. Dairy development 5,72.50,000 5.7250.000 
16. Fisheries 4.19,03.000 1.00.000 4,19.03.000 1.00.000 

17. Co-operation 17,19.61,000 5.22.50.000 17.19,61,000 5.22.50.000 
18. l.abour 8,77 "~9,000 8,77.59,000 
19. Public health and family 

welfare 1,73.3287,000 1.73.3 2. K6,(l(l() 

20. Public health engineering 1.05.S2.8U,000 3.76.48.(l(I() I.U552,RII.O()l) 3.76.47.UOO 
21. L,penditure pertaining 10 

Housing and Environment 
department 6.68,97.000 8.84.44.000 6,68.97.()O(J 8.84.44,(100 

22. ExpendituR' pertaining to 
Local GO\'emmelll dl."part-
ment 49.i S.68.0OU 5.82.5().()1W) 49.7R.67.1MXI S.R2.5U.U(l(l 

23. Water f('SOU"'<"S d.-partment %.41.9fUJ()() 1.55.87.78.000 %.41.91)'{X.lU l.55.1l7.78.000 
24. Public work,-..,mad, and 

hridges 1.03 .(>(l5 <; (11)0 ' 12N150.(l(I() 1.H3.60.55,(J()(1 l~HI.~{).O(J(! 
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25. Expenditure pertaining to 
Mineral resourcrs depart-
ment 2.89.68.000 2.89.68.UOO 

26. Expenditure pertaining to 
" Culture department 4. "'1.79.1"Nl 55.IUI 459.79.01M) 55.1)(l(1 

27. School edl'cation 4.88.K3.i!l.IHK) x7.75.llIKl ·US.IU.7IUHMl 87.75.(MKI 
2R. State legislature 2.92.43.UIK) 2.91.42.1Mll 
29. Administration of Ju,ti;;c lind 

Elections i9.43.3R.UOO 19.4UKilUB 
30. Expenditul1' pertaining to 

Panchayat and Rural D~-
velopment d .. partment IJXI.51.8U)(lI) 12.50.00') 1.00.5 U!O.I)(l(1 12.50.(l()U 

31. Expenditure pertaining to 
Planning. Economics and 
Statistics department 4,93.71,000 4.93.7UJ)(lI) 

32. Expenditure pertaining to 
Public RelatIons depat1ment 6.35.17.000 6.35.16.000 

J3 Tribal w .. lfll .... 1.23.00.47.000 2.16.43.000 1.23.00.46.000 2.16.4J.OOO 
34. Social wclfll .... 24.63.69.000 24.63.69.()(Aj 
35. Rehabilitation 1.74.09.UOO t.'i.~r,.()()(l 1.?t08.0flO 65.85.000 
36. TranspOrt 10.90.93.000 1.26.98.01J(l JU.90.93.001.1 1.269S.()(Ml 
37. TOl'rism 76.21.1.0.) 2f1.lKI.l)(lI) 76.21.()(Kl 2U.OOJMlI) 
38. Additional expenditure under 

employment programme 9.1l11.l)lJ() 9.00.0I11) 
39. Expenditure pertaining to 

Food and Civil Supplie~ 
department J:!.Hl.58.1l()() 35U.IJlJ.IUl 12.IU5R.lMIO 350.I)(i.O(Mi 

40. Expenditure pertaining to 
Command area development 
department 4.95.37.I)(MI 3.5(>.]R.lKNl 4.'I5.37.01ll 356.37.1M)() 

41. Tribal areas sub-plan 2.49.37.M UJ{W) 1.I1~5q:!.lKMl 2.49.J7J!UUt I.055~.71.tK)(1 

42. Pubiic Work>. relating to 
Tribal A .... as Sub-Plan-
roads and bridges .:'i.OO.I.lIXJ IN 14.'iO.OUl S.iKl.llm I S.14.5Il.lMNl 

43. Sports and Youth Welfare 5.68.69,0IJI.l 5.{tS.f,9JHMl 

44. Higher Education 62.46.74.0IJI.l 4U.OOJUI 62.46.74.1MWI 4tlJIII.IMKI 

45. Minor Irrigation Works • 18.1t..77'(NM) .111.X'i.75JNNl IX.lr •. 77JM.l 1IlX':; i.'.!""' 
46. Science anti Tech nology 1.4WMl.fXMt 1.40 """NI 
47. Man-Power Planning Depan-

ment and T,,<:hnical edut.:a-
tion JUi1.14 {l(NI (l6.71IKMI .\ 1.0..'. 14J)(M) Itl,70IKMI 

48. Narmada Vall)" De\'Clopment I <.)~.]4.7<;I"MI 1')\.]4.7'itM~1 

49. Scheduled Caste Wdfart' I.U(l.5fl.l)(XI 1]3f>.'iO.UIWI 

50. Expl"nditure pertaining 10 :W 
Point Implementation depart-
ment 1.04.79.0110 1.f14.79JUI 

51. Religious Tnl.!s and Endow-
ments 48.25.101 4X.2'iJMWl 

52. [xternally lIid,'d I'mjt>cts 
pertaining to Agri.:ultufe 
d(.'partn,..nt 9.2R.}S.fMMI IO.IK.l.lWJ() 'I.~x .. I\IMMl Ill.lMllMMt 
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5J [.'.1 'Mal!> a;,I",d PmJecb 
i'~rtllini:1g 10 Fn~rgy 
i )~pa:"(r .. lt"nt 6.IJO.OIUltll b.llO.OO.O()U 

54. fxp~n,lilll rc perth' ning 10 
AgilCU:lura! R"search and 
E.ll'c:lIion 7 ()4.11.0m 7.f14.17.0m 

55. F"pelldilure r~rt;'injng 10 
W,'men an.! Child welfare 33.91.24.00.1 9.105.001 33.1Il.24.0ro 93.05.(111) 

)(,. Rural Industries Hl.75 M.OlMJ 66.:12.00U Hl.75.64,UOO 66.41.1)()() 
57 Externally aided Pro.ie'1S 

pertaining to W:" .. r resoun.'t'~ 
departm",nt I II'(M).fJ()JJ(MI 11I.U(J,mtM)(1 

51!. Expenditure on Rt'lit'f on 
acconnt of Naturai Cala-
mities and 5.:arcity 63.57.l1l),UOO 9.50.II().om 

59. Externally aided Pr()jects 
pertaining to Co-operation 
department I.l UO.OOO I.lI.S0.0I)() 

60. Ellp"ndilllre pertaining to 
District pla:-a sch"mes P4L75.lMIO 14.41.75.0Il0 

61. EXIl."rnall) aid .. ,1 Pro,~L1s 
pertaining 10 Pt,tolk Ill-aith 
anti Farniiy Welfa,,' 
d",partment 7 ,n.85.(lOO 8628.000 7,73.84.000 116.27.000 

62 Externally aided Projects 
peltaining to Ruml Deveiop-
ment department 62,39,000 62,.'\3.1100 

63. Externally aided Pro';"L1S 
pertaining to Public Health 
Engineering department 2.IJO.OO,OOU 2.00,00.000 

64. Special Component Plan for 
Scheduled Castes 1.24,63.35,Om 66,91.88,000 U4,63,34.OIJO 66.91.88.000 

65. Aviation department 128.40.00.1 1.28.40.000 

66. Welfare of Backward Clas..es 18.4(J.02.t)(l(' 17.75J)ll) 18.40.m.000 17.75.000 

61. Public Works-Buildings 89.17.25.01)() 21.00.48.000 89.27.25.000 21.1I(),·17.000 
6l!. Public Works relating to 

Tribai Areas Sub-Plan- • buildings 5 .bO.99.(ltlJ 5.60.99.000 
(,9 Expenditure pertaining to 

Urban Welfare depart-
ment 1t1.~6.J2,OOU HU!6.32,IMJlI 

70, EXIt'rnally aided Proje-cts 
penaini!lg to Man-Power 
Planning Department S.35.20.000 3.X2.50,(Nl) 5J5.19.()1111 3.K2.50.1I00 

ii. Public Undertakings 2.~U.OIJO 2.50.(1I11 
}~. Exp~nditul'>~ p .. naiaing to 

(ias tragedy relief works 11.16.74 ()(J() 7.8727.OIN' lU6.HII(.) 7.R7.26.1KltJ 

73. Expenditure penailll11!! 10 
Piantatiun. F"re,.try. ':",'iro .. · 
fill'ntal and ()e\'t'lop,""nt 01 
wa,1e lands ,~,()X IN ... '\ <l<l.IIIi.lKll .;:~.Il7.1~'" 3 'l4,IKl.II(KI 
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MR CHAIRMAN: I ~hall now put the 
Demands for Grants in respect of Budget 
(RajHsthan) for 1993·94 to vote. 

TI;Ie quesl;')11 is : 

Mi "i,1ers 414 

"n131 the re~-pective sums not excel"<iing th~ 
amounts on Revenue Account and Capital 
Accuullt shown in the Fourth column of the 

Order l':Jper, be zr;a:tcd 10 the President Ollt 

of I:!t C..onsoJida!cd fund of the State <if 
Rajasthan to complete the sums nl'C.~ssal')' to 
defray .he ehargt'.8that will come iii oourse of 
payment during the year en(Jing Ihe 31st 
March. 1994, in respecl. of the h~n(h I)f 
Demal1d~ entered in Ihe second eolumn 
th(,reof against Demand. Nos. I I.u 50." 

The mOOo" WID adOJ1l£yJ 

LIST OF DEMANDS FOR GRANTS-BUDGET (RAJASTHAN) FOR 1993-
94 VOTED BY LOK SABHA 

-------
No. Amount of Demands for Amount of Demands for 
of Grants on Account voted G rants voted by the 

De- Name of Demand by the House on House on 29-3-1993 
mand 

Revenue Capital Revenue' Capital 

Rs. Rs, Rs. Rs. 

2 3 4 

I. State Legislature 1,78.09,000 1,7li.08.000 

2. Council of Ministers 1,04.37,000 1.04.38.00.' 

3. Secretariat 13.04,09,000 13.1)4.09.000 

4. Distriet Administration 37,97~~2,OOO 37,97.52.000 

5. Administrative Services 7,78,85,000 7.78.84.000 

6- Administration of JUBtice 15,75,01.(100 15,75,0),000 

7. Election 16,79,04,000 
8. Revenue 35,13,15,000 35.13,16.000 
9. Forest 35,86.58.000 2,50.000 35.86.59.000 2.50.000 

10. Miscellaneous General 
Services 4,18,000 4.17.000 

11. Miscellaneous Social Services 4.31,89,000 4.3U'9.000 
12- Other Taxes 7,44,07,000 7.44.07 ,000 
13. Excise 27,17.48,000 ~7.I7.48.00n 

14. SaleslBx 9,35,09,000 9.35. IO.OOO 
15. ~nsion and other Retirement 

Benefita 1 J6.14J5.0!x) llb.l4.lb.UW 
16- Police 126.77.58,(0) IU5.(11)(J 1~6,77.58.UIJ) IU5.0(1) 
17. Jail. 6.3926.000 f>.3'l.27.11Il1 
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.-- --_- ~------ ------------ ._-_ .. - .. _-_-_ .. ---- - ---.--
2 3 4 

--.----~ -~----.------.---------------- - ----"---- ----.- -_. __ -"--
18. Public Relation 1.42.4U.OIM) 2.42.41I.llIx) 
19. Public Works 64.68.59.000 17.63.IHMKI 04.68.60.000 17 .6J. I3.00() 

20. Housing 8.84.11.00l) 532.50.000 8.84.11.000 5,32.50.llUO 

21. Roads and Bridges 73,94.83.000 51,17.5ll.000 73.94.84,000 51,17.50.000 

22. Area Development 31.68.35.000 23.39.72.000 31.68.34.000 2339.73.000 
23. Labourand Emplo)ment 12.46.50.0()() 12.46.50.00l1 

24. Education. Art and Culture- 549.08.53.000 1.51.90.000 549.08.53.000 1.51.90.000 

25. Treasury and Accounts 
Administration 8.87,35.000 8.87.35.000 

26. Medical and Public Health 
and Sanitation 171.00.22.000 1.00.000 17I.1lO.~3.ooo 1.00.000 

27. Drinking Water Supply 
Scheme 115,64.65,000 118.71..i4.noo IIS.04.04.Ollt) 118.71.34.000 

28. Special Programme for Rural 
Development 39.7855.000 39.78.55.000 

29. Town Planning and Regional 
Development 8.72.64.000 2.67.50.000 8.72.04 .000 2.67,50.000 

30. Tribal Area Development 6056.10.000 11.00.33,000 60.56.11.000 11.00,33.000 
31. Relief and Rehabilitation 6.65.000 1.000 eM.U()O 

32 Civil Supplies 4.22.73.000 4.22.73.1llXl 
33. Social Security and Welfare 63.23.22.000 9.81.llt., b3.23.21.1Mll 9.81.1JOO 
34. Rd ief on Account of Natural 

Calamities I 24,(lO.(lO.0lXJ 2.000 I 23.99.99.()() LUOO 
35. Miscellaneous Community 

and Economic Senices 54.17,98.0I)() 24.00.1)(10 54.17.Q8.000 24.00.0ll0 

36. Co-operation 29.32.36.000 I x.27.14.1 11.. 1 29.J2.35.000 18.17.24.000 
37. Agriculture 45.15.45.000 8.41.88.0lXJ 45.15.45.1~) 8.41.87.0lXJ 
38. Minor Irrigation and Soil 

Conservation 49.86.68,000 5.64.56.ooJ 49.86.68.000 5.64.56.1)(,10 

39. Animal husbandry and 
Medical 33,51,04.000 3() . .l~.Illl1) 3,,51.U4.000 3ll.J6.000 

40. State Enterprises 8.110.0I1O 6.11.'It).ll(l) ~.l.II'l.OOll 6.11.9O.00ll 
41. Community Development 21.46.50.000 .2 1.46.5 I.IMMI 

42 Industrit!., 24.74.73.000 19.2512.1)(.' 24.74.nlltXl 19.2~.12.00CJ 

43. Mines 16.26.65.lltXl 1.ll4.1KI.IMIO 16.26.66.000 1.84.00.1100 
44. Stationery and Printing 8.63.9LOOO 3.7.'.Om 8.63.90.l1110 J.75.111MJ 

45. Loans to Government 
Servants 68.91.90.000 

46. Irrigation 151.84.70.000 211.74.08,000 151.84,69.000 211.74,08.000 
47. Tourism 1.15.86.000 1.68.63,000 l.25.86.ooo 1.68.64.000 

48. Po'~r 107 ,53,50.0m 166.37,50.000 107.53,50,00.' 166.37.50.000 

49. Compensation and Assign-
ment.s to Local Bodies and Pan-
chayati Raj Institutions S.96.26.(J(1O 5.96.26.000 

50. Rural Emloyment 75.7l.26.00.) 75.7 1.27.000 

._-_._---------- ---_ .. ._- ----.-------_------- .. _-_._-----
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MR. CHAIRMAN: I Ihall now put the 
Demands for Grants in reapec:t of Budaet 
(llimachal Pradesh) Cor 1993-94 to vote. 

The question is : 
I 

"'That the respective sums not exceedina the 
amounts on Revenue Al:count and Capital 
Aa:ount shown in the Fourth column of the 
Order Paper, be aranted to the President out 

of tile Consolidated Fund of the State of 
lIimachal Pradesh to complete the sums 
nec:esaaryto defray the charges that will come 
in COUJ'Ie of payment durina the year endina 
the 31. day ofMan:h. 1994, in respect of the 
heads of Demands entered in the JeCOnd 
column thereof apinst Demand Nos. 1 
to 31.-

De 1fUJIioII lim adopted. 

liST OF DEMANDS FOR GRANTS-BUDGET (HIMACltAL PRADESH) 
FOR 1993-94 VOTED BY LOK SABHA 

No. 
oC 

De-
mand 

Name of Demand 

Amount of Demands Cor 
Grants on Account voted 

by the House on 
29-3-1993 

Amount of Demands for 
Grants voted by the 

House 

Re\'enue Rs. Capital h. Re\'enue h. Capital h. 

2 3 4 

1. VIdhaD Sebba Election 1,30.S7,OOO 

2. Gowrnor and Council oC 
Miniaten 64.92.000 

3. Administration of Juttice 
4. General Adminiatration 
5. Land Revenue 
6. Excise and Taxation 
7. POlice and Allied ()qpmiu-

tiona 
8. Education. Sports and Arts 

andCultuftl 
9. Health and Family Welfare 

10. Pulic "MIIb 
11. Aaricultunt 
12. Irription and Flood Control 
13. Soil and Waller Comervation 
14. Animal Husbandry and 

Dairy DtM:iopment 
IS. Fisberiea 
16: Forest and W'Ildllie 
17. Roads and Bri.s 
18. Suppliea, Industries and 

MineIala 
19. Social Security and Welf •• 

(incluttm, nutrition) 
20. Rural DtM:iopment 
21. Co-operation 
22. Foodand~ 
23. Water .. and Powr Deve1op-

IMnt 

21-112 lSSlNDIIM 

3,43,94,000 
28.22.10.000 
20,09,50,000 
3,50,S4,OOO 

30,18,90,000 

142.26.52.000 
51,26,71,000 
26,80,25,000 
23,37,72.000 
12,31,33,000 
5,87,16.000 

9,47,87,000 
1,02.41,000 

33.34.23,000 
16,78,21,000 

5,99,69,000 

11.91,99,000 
16.16,39,000 
4,10.16,000 
7,71,85,000 

31,000 

1,30.57,000 

64,91,000 
3,43,94,000 

15,48,000 28.22.10,000 
5,45,000 20,09,50.000 

3,50.55,000 

30,18.90,000 

3,48,25,000 142.26.52.000 
2.47.10,000 
1,78.50.000 
7,77.13,000 
5,60,10.000 

23,75.000 

12.00,000 
24.25,000 

U19,44,OOO 
29,04.27,000 

2,61.20.000 

46.51,000 
7,42,000 

5,56,49,000 
11,94,29,000 

41,36,SQ.000 

51.26,71,000 
26.8Q.2S,OOO 
23,37,72,000 
12,31,33,000 

S,.!7 .16,000 

9.47,87,000 
1,1)2,40,000 

J'3.34.23,OOO 
16,78.22.000 

5.99,69,000 

11.91,99,000 
16,16,39,000 
4,10.17,000 
7,71,85,000 

50,000 

J5,48,000 
5,45,000 

3,48.25.000 
2,47,11,000 
1,78.50.000 
7,77.12.000 
5,60,10.000 

23,7S,OOO 

12.01,000 
24.25,000 

1,09,44,000 
29.04.26.000 

2.61,21,000 

46,SI,OOO 
7,41,000 

5,56,48,000 
11,94,30.000 

41,36.S1,OOO 
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24. Stationery and Printina 2.34,76,000 
15. Road, W81er lianIport and 

Civil Avialion 2,69,45,000 
26. 'lbutWn 81ad Hospitality 

OqaDiution 1,03,10,000 
rr. Labour aDd Employment 3,1 8,4i ,000 
28. Water Supply, Sanitation., 

Houaiq 8Dd Urban Dew:1op-
u.J1 37,46.40,000 

29. Finance 44,56.32,000 
30. I..oana to Government Ser-

w.ms 
31. Tribal DeYdapment 34,93,42.000 

Uttar Pradesh Appropriation (No. 2 
Bill),1993· 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRl M. v. 
CHANDRASHEKHARAMURTHY): I be& to 
move for leaWl to introduce a Bill to authorise 
~ and appropriation of certain sums 
from aad out of t~ Conaolidated Fund of the 
State of Uttar Pradesh for the services of the 
financial )'e&f 1993-94. 

MR. CHAIRMAN: The quCBtion is : 

"That leaw: be &ranted to introduce a Bill to 
aUlboriJe paymellt and appropriation of cer-
tain mDlS from and out of the Con.Iolidated 
Fund of tile State of Uttar Pradesh for the. 
lemces of tile fUUlncial )'e&f 1993-94." 

71te modon WQ.f odopt«l.. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: I inboduce the Bill" 

SHRl M. V. CHANDRASHEKHAllA 
MlITRTHY: I baa to mow:"" 

'"That the Bill to authoriae payment and 
appropriation of certain IIIDlS fioIJ1 and out 
o(the Consolidated Fund of the State olUnar 
Pradesh (or tile aervicca o( the financial year 
1993-94, be taken into consideration". 

MR: CHAIRMAN : Motion moved: 

'"That 1he Bill to authorise pa1lllent and 
appropriation of certain mDlS (rom and out 
oltheCouolidated Fund of tile State ofUnar 
PradeIh for 1he IIel"Yicea of the fin&uclal )ear 
1993-94, be taken into CODJideration". 

7,so,OOO 2,34.76,000 7,50.000 

1,63.84,000 2,69,44,000 1,63,84,000 

92,75.000 1.03,ll,OOO 92,75,000 
45,74,000 3,18.41,000 45,74,000 

15,60,65,000 37,46.40,000 15,60,65.000 
44,56.32.000 

2,23.00,000 2,23.00.000 
10,85,33.000 34.93.43.000 10,85,34,000 

fIfatull1IionJ 

SHRl RAJENDRA AGNIHOTRI (Jbansi): 
Mr. Chairman. Sir, I haw written a letter to the 
Han. Minister informina him that an amount of 
Ra. 1 clOre 15 la1m has been deposited in the 
account 0( electricity department (or develop-
ment purpo_ in tile Lalitpur district for the 
year 1991-92 aad 1992-93. but the work has DOt 
yet started. I would like to have an 8SlUrance 
from the Han. Ministerthat the work in this res-
pect will be completed 81 the earliest. 

fEnglbhJ 
SHRl M. V. CHANDRASHEKHARA 

MUll1lIY: Sir, it ia 1nIe that the ban. Member 
lAW me a letter which is written in Hindi. I 
RlqUUe time becaule I was continuously in the 
HOUle.. I will Jet it examined and I will find out 
from the State Adminiatrlllion about it. 

MR. CHAIRMAN: The question ia: 

""Ibat the Bill to authorise payment and 
appropriation 0( certain IIlms from and out 
O(theCouolidatedFund oftheStateofUttar 

_ PndeIb for1he ....... OCthe fiDandal)'lll8r 
1993-94, be taken inlD c:on.ideration-. 

71Ie motioII .." odopt«l.. 

MR. CHAIRMAN: The HoUle will nowtab 
up Clause by Clauae C01IIideadon. 

The qvestioJl is : 

'"That an- 2 and 3 stand part DI the 
BID.- 71te motioII _ "..,,_ 

a-- 2 l1li4 J _ fIII1iI.I til tIw_ 
-Publilbed in Gazette of India Extraocdinary "lntroducedIlIIOftd with the ~ 

Part n. Section 2, dated 18-8-1993. of the PreIident. 
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MR. CHAIRMAN : 1he question iJ : 

"That the schedule. clause I, the Enacting 
Formula and the I...on& Title Stand part of 
the IBiII." 

The motion was adopted. 

The Sdledule. Cl_1. the Enacting Fonnulo and 
the long nde wen' added to the Bill. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: I Deg to mo~: 

"That the Bill be passed". 

MR. CHAIRMAN: The question is: 

"That the Bill be passed". 

The motion WD.f adopted. 

MADHYA PRADESH APPRO· 
PRIATION (NO.2) BILL. 1993· 
TIlE MlNISTER OF STATE IN TIlE 

MlNlSTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARAMURTHY): I beg to 
move for leave to introduce a Bill to authorise 
payment and appropriation of certain sums 
from and out of the Consolidated Fund of th" 
State of Madhya Pradesh for the services of the 
financial year 1993-94. 

MR. CHAIRMAN: The question is: 

'That leave be granted to introduce a Biil to 
authorise payment and appropriation of cer-
tain sums from and out of the Consolidated 
Fund of the State of Madhya Pradesh for the 
services of the financial year 1993-94". 

The motion was adopted. 

~HRI M. V. CHANDRASHEKlIARA 
MURTHY: I introduce the Bill .•• 

I beg to move •• 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Co1llOlidated Fund of the State of 
Madhya Pradesh Cor the services of the finan-
cial year 1993-94. be taken into consi-
deration." 

·P-·blished in Gazette of India Extraordinary, 
Pan II. Section 2. dated 18-8-93. 

**lntroducedlmowd with the I1!COOlrnendalion 
0( the President. 

MR. CHAIRMAN : The question iJ: 

"That the BiD to authorise payment and 
appropriatiQn 0( certain mma (rom and out 
of the Couolidated Fund of the State of 
Madhya Pradah forthe aervices of the fman-
cial year 1993-94. be taken into c0nsi-
deration." 

MR. CHAIRMAN : The House will now take 
up Clause by Oause considenttion. 

The question is: 

"Thai Oauses 2 and 3 stand part of the 
bill.-

The motion 'KW adopted. 

Cl_ 2 OIId 3 were odthd to the .Bill. 

TIlE CHAIRMAN: The question is: 

"That the Schedule, Oause I. the Enactine 
Formula and the Long Title stand Part of 

. the Bill." 

Th~ moticn WD.f adopted. 

1h~ &hedule. ClouJe 1. The Enacting Fonnulo 
And The LImg ntl~ WL'I"I.' Adthd 10 The Bill. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: I beg to move: 

'That the Bill be passed". 

MR. CHAIRMAN: The question is : 

'That the Bill be passed". 

The motion WD.f adopted. 

RAJASTHAN APPROPRIATION 
(NO.2) BILL, 1993· 

TIlE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARAMURTHY): I bea to 
move for leave to introduce a Bill to authorise 
payment and appropriation 0( certain sums 
from and out of the COlllOlidated Fund of the 
State of Rajasthan for the services of the fman-
cial -,ear 1993-94. 

·Published in Gautte of India Extraonlinary, 
. Part II. Section 2. dated 18-8-93. 
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MR. CHAIRMAN: The qllestion is: 

'That leave be granted to introduce a Bill to 
authorise payment and appropriation of cer-
tain sums from and out of the Consolidated 
Fund of the State of Rajasthan for the 
services of the financial )"ar 1993-94". 

1M motion 1W$ adopted. 

SHRI M. V. CHANDRASHEKHARA 
MURTIlY: Sir, J introduce the Bill.·· 

MR. CHAIRMAN: The Minister may now 
mov~ that th~ Bill be ~ken into consi-
deration. 

SHRI M. V. CllANDRASHEKHARA 
MURTHY: Sir. I beg 10 move : •• 

'That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Rajasthan for the services of the financial 
year 1993-94. be taken into consideration." 

MR. CHAIRMAN: Th~ question is : 

'That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Rajasthan for the services of the Financial 
year 1993-94, be taken into consideration." 

1M motion was adopted. 

MR. CHAIRMAN: The House will not take 
up c!ause-by-clause consideration of the Bill. 

The question is : 

"'That clauses 2 and 3 stand part of the 
Bill." 

The motion was adopted. 

Qau_ 2 and 3 _,." added to the Bill. 

MR CHAIRMAN: The question is' 

'That the Schedule, Clause I, the Enacting 
Formula and the Long Title Stand part of 
the Bill." 

The motion was adopted. 

The Schedule Qau.re ]. the Enacting Formula and 
the Long nde wmo added to the Bill. 

··Introduced/moved with the recommendation 
of the President. 

SHRI M. V. CHANDRASHEKHARAN 
MURTHY: I beg to move : 

'That the Bill be passed." 

MR. CHAIRMAN: The question is: 

'That the Bill be passed." 

1M Motion 'M'QS adopted 

HIMACHAL PRADESH APPRO· 
PRIATION (NO.2) BILL, 1993" 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINA..'IICE (SHRI M. V. 
CHANDRASHEKHARAMURTHY) : I beg to 
move (or leave to introduce a Bill to authorise 
payment and appropriation of certain sums 
from and out of the Consolidated Fund of the 
State of Himac!lal Pradesh for the services of 
the financial year 1993-94. 

MR. CHAIRMAN: The question is: 

"'That leave be granted to intQ)duce a Bill to 
authorise payment and appropriation of cer-
tain sums from and out of the Consolidated 
Fund of the State of Himachal Pradesh for 
the services of the financial year 1993-94." 

The motion was adopted. 

SHRI M. V. CHANDRASHEKHARA 
MUR11{Y: Sir. J introduce the Bill •• 

MR. CHAIRMAN: The Minister may now 
move that the Bill be taken into consi-
deration. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: Sir. I beg to move : •• 

'That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the Statt' of 
Himachal Pradesh for the services of the 
fmancial year 1993-94. be taken into 
consideration." 

MR. CHAIRMAN: The question is: 

'That the Bill to authorise payment and 

·Published in Gazette of India extraordinary, 
Part n. Section 2. dated 18-8-1993. 

··Introduced/moved with the recommendation 
of the President. 
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appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Himachal Pradesh for the services of the 
fmancial year 1993-94. be taken into 
censideration. M 

The motion was adopted 

MR CHAIRMAN: The House will now 
taken up clause-by-clause consideration of 
the Bill. 

The question is: 

'That clauses 2 and 3 shand part of the 
Bill.M 

The motion .... as adopted 

Clauses 2 and 3 were added to the Bill. 

MR CHAIRMAN: The question is: 

'That the Schedule. Clause 1. the Enacting 
Formula and the Long Title stand part of 
the Bill." 

The motion was adopted. 

The Schedule. Qouse 1. the Enacting FOrmula and 
the Lon& TIde Wln' added to the Bill. 

SHRI M. V. CHANDRASHEKHARAN 
MURTIIY: I beg to move: 

"That the Bill be passed.M 

MR CHAIRMAN: The question is: 

"That the Bill be passed. M 

The motion .... as adopted 

MR CHAIRMAN: Can we take lip the next 
item now? 

AN HON. MEMBER: Yes. 

mE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES. CON-
SUMER AFFAIRS AND Punuc DlSTRI-
BunON AND MINISTER OF STATE IN 
TIlE MINISTRY OF COMMERCE (SHRI 
KAMALUDDlN AHMED): The Statutory 
Resolution can be moved now and then we 
adjourn it for tomorrow. 

AN HON. MEMBER: The Resolution clln 
be moved by Dr. Laxminarin Pandey. 
(Interruptions). 

MR CHAIRMAN: Lei us now take up the 

Statutory ReIolution-ltem No. 24. Shri 
Lokanath Otoudhary-Absent. Shri Ram 
Nail-Absent. 

(lnterruptiolU). 

{I'rruuJationJ 

SliRI JASWANT SINGH (Chiuorgam): Mr. 
Otairman, Sir. my submission is that had the 
Hon. Members been informed about it. atleast 
those who ~ to move the motion, particularly 
Shri Ram Nail. would not have been absent in 
the House. 

/English} 

MR CHAIRMAN: Mr. Parliamentary 
Affairs Minister. what is decided and 1Mtat is to 
be done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 5aENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SliRI RANGARAJAN 
KUMARAMANGALAM): What was decid-
ed WB.L .. 

MR CHAIRMAN: Are we taking lip the 
next item or not ? 

(Interruptions) 

MR CHAIRMAN: I think it will be fair to 
take up that item tomorrow because Members 
do not know that the item will reach today. 

BUSINESS ADVISORY COM-
MIlTEE 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECIINO-
LOGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN 
KllMARAMANGALAM) : Sir. I bee to present 
the Thirty-second Report of the Business 
Advisory Committee. 
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